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LOK SABHA

Tuesday, April 23, 1968| Vaisakha 3, 1890
(Saka)

The Lok Sabha met at Eleven of the Clock
[Mr. Speaker in the Chair)
ORAL AMNSWERS TO QUESTIONS
Visit by Soviet Planning Delegation

‘#1377. SHRI DEIVEEKAN: Will
the Minister of COMMERCE be pleased to
state :

(a) whether itisa fact that a Soviet
Planning Delegation arrived in India re-
cently to explore new possibilities for in-
dustrial collaboration and also to advise
the Indian Planners ; and

(b) if so, the details of the discussion
held with them and the outcome thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b). A
Soviet Delegation led by H. E. Mr. A. M.
Zarsky, Deputy Chairman of the Gosplan
and including members from the Ministries
of Foreign Trade and Finance, State Com-
mittees and other technical chiefs has been
in India since 26-3-1968. The objective of
this delegation is the exploration of the
possibilities of i d trade exchanges
and industrial co-operation between the
two countries. During their stay the
members of this delegation have had meet-
ings with their Indian counterparts. These
meetings have been of an exploratory
character and the preliminary data exchang-
ed will have to be studied in depth by
both Government before final decisions
can be taken.

SHRI DEIVEEKAN : What are the
salient features of the proposals 7 °

2248

SHRI DINESH SINGH : May I repeat
what I had read out, namely that the main
objective of this particular delegation—
I am not talking of the earlier delegation—
has been to see how best we can increase
our economic co-operation, how much
possibility there is to increase our exports
to the Soviet Union and what possibility
there is of increasing their exports to India,
because it is largely a balanced thing ? The
Soviet Union is now considering their next
five year plan, and we are considering our
plan. The objective has bden to see
whether we can increase economic co-ope-
ration and how best it can be done.

=it Tfy T : & § AEET & S
argT § fr aifaag ™ & g oY
a7 AT §E & FT I F  FIQ AT
F1 9 TFEAIE ST 39 # feutnfew £Aw
Frgam ¥ gy Fdww faemm, sqrer
wAIT qgT ?

it fom fag : & awr A =
¥ g A FT A §

ot tfa e : & T AT E
difme davew ¥ gw o feiiwfew
FO & qEA A WT T w@RT WET
qg e ¥ fawfas § ?

dfifmfag: @ g N9 e
w4, afex & fF 59 ¥ wmer &

SHRI SRADHAKAR SUPAKAR : Re-
cecently, there was a news item in the
Current regarding the sale of certain Soviet
planes to the Government of India in ex-
change of the railway wagons that are to
be exported to the Soviet Union. May I
know how far that deal is included within
the scope of these talks with the Soviet
planning delggation ? '
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SHRI DINESH SINGH : There is no
linkage of sale of railway wagons with the
purchase of aeroplanes. May I say that
we have signed a protocol with the Soviet
Union for the sale of wagons to them,
which commencing from 1969 will go up to
1975 and will by 1975 be of the order of
10000 wagons ? May I add in this conne-
Ction that at the moment we have a favou-
rable balance of trade with the Soviet
Union, and, therefore, it is a matter of
concern to them how they can. increase
their buying in India, and it will have to
be related to greater purchases from the
Soviet Union in which case we can also
coasider the planes ?

oft WA HT: F oA wTRATE R
e ¥ R § A d geg -
A Far A am g, o v
fried mferew 3% & for Sife
War qarc Sraar g ?

st fdm fag c W oE, dqee
mferer Afegg gfras @ g @ R
AT FYRE TEH F A} F N T W
¥ gy 9 w1 A A A gw
6wz 7 WAz fFar 1

. SHRI.BEDABRATA BARUA : The
‘Soviet experts are reported to have also
made certain suggestiofis in regard to the
projects already under collaboration with
the Soviet Union. May I know the sugges-
tions made regarding management ?

SHRI DINESH SINGH : The hon.
Member is talking of the earlier delegations
that came, that is, the first two delegations,
about which my Ministry has not had much
to do.

SHR1 HEM BARUA : Besides coming
tb an agreement so far as the prototion
of exports to Soviet Russia is concerned,
may { know whether it is a fact that the
Saviet delegation also advised our Govern-
ment how to formulate plans in order to
increase production ?

SHRI DINESH SINOH -Not tlm I
am aware of.
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q}foﬂhfaﬂﬂ:q‘;ﬁﬁm
¥ Fg1 fF wfimex IR W™ W ok
& ¥ v AW ¥ gy ¥ @A e
g AR gt ¥ i faew v e §
W A AT g gw A ¥ g ¥
qzr & i aifFema # g wmo Ro A
140 &¥ 3T AT FN o1 W E
@ g9 § gard o arq e gg & sw
Fargmar & fF e amt ¥ N @A
FEHEITH Q@ E TR FAA
A G T3 @ & 1§ AT AT
fir 7 Aenfrs fawm & 3939 & =
# @ el @ fafeed & sroww R
maﬁﬁﬁ%;ﬂ?&ﬁﬁﬂﬁﬁ%

s fag: e ¥ W X
0 oY # fr o G 3R & oy
g 9 & Qifaqq 99 ¥ qs
FoaT 9TEw § | fmit ¥ awre W
X FT IO AL L, o oy ¥ AR
T FT 87 4R & 1| AT geer ¥ AW
T ¥ g7 ¥ Y FEr, A wvww Ak frotw
Fam ¥ S ¥ aga 917 g wdine
N 0l 97 F v Wik Frate dem

T ET A N & g § QA

NIFE & T arF gf, v fe agr
IJTHFIEN § OF A gy A Gy
e A7, ZaT AAE F A A S
Y ara g€ &, WAl B g frwrey € ;@
B @ & A ¥ uw ara d At
g I AR W mar & B wew &
WY T HR T FTAA g @ a £
| it wgnew B e ;W frosw
W AT AT gE X Ny §, @
FAT AT &R T &9 F q@& § &4
T ¥ 39 A g A1 & e woy
Nl § 59 @ 9 A @ By qrw
gl F R 97% 770 § N aFNNAK
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sf} wgrer g Wit : 79 & fedew
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s} wege TR A WG qE S A
o & 1 IR 6T 39 9 A qE
ugtm'eﬁga'qa'ﬂ'q ey eI A T
ar g% W Xg@ AR fT, AT EH # WG
afsqe a1 fF A #1 F15 faaa agr
%Wﬁmﬁﬁtw‘tﬂhﬂma
i ¥ AT W7 TG FER AW T qETET
& gEaT WAy, ST 99 G AIAAE AV 0§
W T AT AgY ! A 9 ag Y
STy fr o) vl & S Eag W
o AT GRS ZRITAAT I & T
¥ A g ?

Q!ﬁ,f (AP, fff(fu/—(‘ Jlatin
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of fem fog : 7 TET AR fA¥
gfe gun 5 9 gy gt & w9
&7 gy AW # | M w6
g TIW AR SuTET W AT HFW AT
Yfer forr it § AT gty wm
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¥ gaR 7gt & 9 frafe g @ ag At 5@

feamm & gor & f5 e g/ O gwr)

ot freaer W ; & WA ARAT §
& #1 ag a9 @ § F rfaae -
T X W GHIT F1 I8 qOAE & §
fir WIa oY gaaeiT AT w46 99-
affa qemmEl ¥ @i fawanEs 3|
Tt 99 Fg w9 gEaly dreed
T q I W A gHasiy FAATT
|q 7

o fm fag : & 7w fw
FapATSS FTAT FY 74T q0G & | FW FUAT
st & ag faare w3 & 5 @ o
M N aea g s7 Ty gwear
sarar F47 |ifage @9 § 997 999 & A}
AR A Al A T SIS 8
TEIT & FAT 8 SATRT ¥ FATET WRT X
At aw 1 @ Ty ara g

SHRI LOBO PRABHU : 1 would Jjke
to . refer the hon. Minister to the Estimates
Committee Report submitted this year
which makes it clear that we have csta-'
blished an industrial capacity far in excess
of our requirements, that we have not
costed the production before sanctioning
projects, that we have failed to make—
this is very important—a comparative
evaluation of plam and production between
different countries, "the global tender system
having been suspended. In respect of the
Soviet collaboration, has any attempt been
made at comparison of the cost of (he
plant and the cost of production ?

SHRI DINESH SINGH : We have
not reached that " stage yet.

SHRI SAMAR GUHA : Isit a fact,
as has appeared in the press, that as
against purchase - of Indian Englpwmg
goods like railwgy -wagons, lhe Soyget
Government r.w;ed pressure upon ihe
Goverpment of - mdlp to purchase Sov;pt
built aw&n ?
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SHRI DINESH SINGH : In reply to
an earlier question of pressure, I did try
to explain that there is no question of
pressure. It is a balanced trade. If we
want to sell goods to the Soviet Union,
we have to buy goods from them. There-
fore, we shall have to arrive at a reason-
able balance.

SHRI SAMAR GUHA ; May 1 know
whether the question of sale of Russian
aircraft was raised ?

MR. SPEAKER : Next question.

Cardamom Cultivation

*1378. SHRI A. SREEDHARAN:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Cardamam Board has
submitted a scheme for the development of
cardamom cultivation ;

(b) if so, the main features thereof ;

(c) whether Government have approved
the scheme ; and

(d) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table

of the House. 1Piaced in Library. See
No. LT 992/68).
(c) and (d). Out of the five schemes

submitted by the Cardamom Board, three
have been approved by Government and
the remaining two are under examination.

SHRI A. SREEDHARAN : Cardamom
. has been, and continues to be, one of the
traditional exports of our ancient country.
Traders from the Middle East and South
East Asia came to the shores of Kerala to
purchase cardamom even during the early
days of history.

According to the latest figures avail-
able, the area under cardamom cultivation
is 54,395 hectares which approximately come
to ,60,000 acres, and the foreign exchange
earned is to the tune of Rs. 267.07 lakhs
in 1962-63 and Rs. 319.98 lakhs in 1963-64.
According to the scheme, it is proposed
only to rejuvenate the existing cardamom
plantations. But if we undertake to expand
cardamom plantations, if the 56,000 Liectares

APRIL 23, 1968
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could be expanded to 1,00,000 hectares,
our foreign exchange earnings would go up
by 100 per cent. Have Government under
consideration any proposal to undertake
extensive cardamom cultivation in the
States of Kerala, Mysore and Madras by
setting up a body like a Cardamom Planta-
tions Corporations ?

SHRI DINESH SINGH : May [ say
that instead of thinking in terms of increas-
ing the area under cardamom plantation,
it will be far more useful if we think in
terms of increasing the yield per hectare
of cardamom ? The area under cardamom
plantation has been increasing. In 1961-62,
it was 55,848 hectares ; in 1965-66, it went
up to 73,088 hectares and again at 73,102
Hectares, while the production figure which
was 3,205 in 1961-62 has come down to
2,700 in 1966. Therefore, it is not a ques-
tion of increasing the area of cardamom,
out of improving the yield. The sugges-
tion has been made in that respect and
we are looking into it.

SHRI A. SREEDHARAN: I am
glad to that the Minister has at long last
opened his eyes to the need for improving
cardamom cultivation because the scheme
was submitted by the Cardamom Board
fairly long back. The scheme mainly
visualises the eradication of the ‘katte’
disease which is merrily eating up carda-
mom plantations. According to the state-
ment laid on the Table, what Government
propose to do is to fight this disease in
25,000 acres in 5 years, that means,
approximately 5,000 acres a year arith-
metically spoken. In view of the
fact that this disease is widespread and
widely prevalent, will Government revise
the scheme and initiate proposals to fight
it on a larger scale and in a more intensive
way ?

SHRI DINESH SINGH : That is our
endeavour, to fight it on a large scale as
resources permit. It is a very expensive
process and that is why we can only fight
it in the areas where resources permit.
But it will be our endeavour to go on
i ing the to. fight this
disease.

SHRI K. LAKKAPPA : The state-
ment laid on the Table discloses that only
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24,000 acres of cardamom plantations are
envisaged for replanting with high yielding
healthy seedlings. I would like to have
the breakup of this figure as between the
three States. The climate of Mysore,
Madras and Kerala is very congeniai
for growing cardamom. What steps have
Government taken to implement the scheme
and also to see that the cultivation of
cardamom crop in these areas is increased
progressively ? Have they taken into
account the recommendation of each of
the State 7 What are the details of the
recommendation made by each State and
what is the breakup of the figure ?

SHRI DINESH SINGH : So far as
the breakup is concerned, it is our inten-
tion to apply the scheme to 12,000 acres
in Kerala and 12,000 acres in Mysore and
Madras.

SHRI K. LAKKAPPA: Has the
Board received any recommendations from
the various States, and has it recommended
on those lines ?

SHRI DINESH SINGH: I am not
sure what the Board has received. I am
going by the recommendation the Board
has sent us.

SHRI DINKAR DESAI: The North
Kanara district of Mysore State is a very
favourable area for the cultivation of
cardamom. But in view of the tact that
80 per cent of the total area there is
covered by forest, will Government advise
the Mysore Government to release at least
25,000 acres of forest land for the cultiva-
tion of cardamom ?

SHRI DINESH SINGH :
I cannot say offhand . ...

First of all,

MR. SPEAKER : He

that. Shri Kandappan.

cannot answer

SHRI S. KANDAPPAN : While tak-
ing measures to improve the per acre yield
of cardamom, 1 have seen reports in the
press that there is a proposal to set up
some cardamom plantations, particularly in
the Kolli Hills in Tamil Nad in order to
rehabilitate repatriates from Ceylon? Is
there any concreate proposal  before

VAISARHA 3, 1890 ($4K4)
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Government, and have Government decided
anything on that ?

Secondly, with regard to the Cardamom
Board, there was a consistent demand from
the producers side and also from the
Merchants’ Guild that some representative
of theirs should be associated with the
Board. Have Government acted on that
demand ?

SHRI DINESH SINGH : Regarding
the rehabilitation scheme, I do not have
offhand any scheme with me. I shall have
to find out from the State concerned.

As for the personnel of the Board, I
shall consider the suggestion when the
Board is reconstitited.

SHRI SREEKANTAN NAIR : Is the
amount of Rs. 22.5 lakhs envisaged in the
statement laid on the Table to be given as
a loan or as a grant to be spent directly
by the Board for eradicating the disease 7

SHRI DINESH SINGH : No, there
will have to be a scheme which will have
to be implemented. Whether the Board
will do it or the State Governments will
implement, wiil have to be gone into.

Price of Imported Newsprint

*1380. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the price of the newsprint,
being imported, is contractual or varying :

(b) whether the price for the year is
fixed by the State Trading Corporation, if
contractual ; and

(c) whether there is any difference in
the prices of the newsprint, apart from
other incidental costs, if the newsprint is
obtained through approved and registered
importing agents ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The price
of imported newsprint is contractual.

- (b) The newsprint prices are negotiated
by the State Trading Corporation with
various supplying countries. The prices
agreed to are uniformly applicable for the
period of the contract.
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(c) There is no difference in the basic
. price of newsprint when imported by
registered importers against S.T.C.’s con-
tracts,

SHRI K. M. KOUSHIK : In view of
the fact that the licencees can import either
directly or through importing agents who
are recognised and approved by the
Commerce Ministry, whether those import-
ing agents can charge more than what the
BTC has contracted for the newsprint. In
other words is it not necessary, and it not
‘binding on the importing agent that he
should charge only the contracted price
for the paper, apart from the incidential
expenses, and is he not upder a duty to
give all the documents so that the licensees
could verify whether the charges for the
paper are correct or ingprrect 7

SHRI DINESH SINGH : 1 eatjrely
agree With the hon. Member that the
charges should not be upduly high.
(Interruption) .

SHRI K. M. KOUSHIK : Whether it
shoidd be the same as the STC has
contracted ?

SHRI DINESH SINGH : What exactly
is the arrangement that the STC
has with the people to whom it gives,
I shall have to verify from the STC.
But so far as 1 recollect, I think the idea
is that they should sell it at that price.

SHRI K. M. KOUSHIK : He has not
answered my question, whether the licensee
is entitled to get the original documeat so
that he will be able to verify the value
of the paper as charged with the value of
the paper which the STC has contracted.

SHR] DINESH SINGH : I shajl have
to examine.

SHRI K. M. KOUSHIK : Is it not a
fact that your Ministry and the Chief
Controller of Imports and Exports had
several complaints that these importing
agents have been charging more than the
ooentractual price and that they refuse also
to give the documeats so that the matter
might be verified ? Is it not a fact, and,
#f so, what action have you taken to sec
that actually the price of the paper which

APRIL 23, 1968

Ora) dnsyers 2388
the importer charges to these licencees is
the same as the STC has contracted ?

SHRI DINESH SINGH : Sp far ag }
have gone into it, I have satisfied myself
that the STC was not charging so far as
other parties are concerned,—

SHRI K. M. KOUSHIK : The imper-
ting agent charging more than the contract-
ed prige.

SHRI DINESH SINGH : In reply to
an earlier question, 1 said I shall have to
see what the STC does and make sure be-
fore I say anything in the House. 1 shall
look into that.

SHRI SHIVAJIRAO S. DESHMUKH :
Is the hon. Minister aware of the fact that
in terms of import control order, the Chief
Controller of Import and Exports is expect-
ed to record the CIF value of the article to
be imported and not the value higher than
the value which is agreed upon on the
basis of the contract with the STC, and is
he further aware of the fact that based on
this higher amount of value being mention-
ed in the import licence, it is in contradis-
tinction with the objective, the same import
licence is submitted to the Reserve Bank
for the purpose of letters of credit or to
the customs authorities for customs clear-
ance purposes and—it smacks of an under-
hand dealing and close collaboration in the
office of the Chief Controller of Imports
and Exports and the differance value of the
product so separetely mentioned in the RBI
copy and import liceace runs into crowés
of rupees if added to the totdl quantity of
newsprint imported for years together ?

SHRI DINESH SINGH : This question
is based on the assumption that there is a
difference in the two; I shall have to exa-
mine it whether there is this difference.

ot vz fagrd wIwa W1 g
¥ frarads 1 dwr www &, R A
T T awa gatye faeht aen#
RATHT o T &, I AT AR R, fe
IIMHFI I 7 G R g § N
FEEY A AN 7
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ff fedm Fog : Tm A H R W
&tts, gt o s WY, dama w
qg+y, #ifF 57 & Fraw o9 & e ®
T g |

SHRI D. N. PATODIA : This news-
print is being imported through various
agencies apart from the STC. In most of
the cases including the STC it has been
observed that the price at which it is selling
in India is very much higher compared to
the cost of import. T want to know whether
there is 8 -device or a system by which
Geovernment is able to get a parity as to
whether there is any profit element either
by the STC or by anybody else; whether
théy weuld get it examined and some sort
of system is devised by which all over the
country there is somé sort of reasonable
parity of the price, whether it is imported
by the STC or by somebody else.

Ordl Answers

SHRI DINESH SINGH : This is an
attemipt that has been made at buffer-stock
in this respect; that there is stability of
price and there is regularity of supply.
Whether there is any disparity between the
imported price and the sale price, isa
matter that [ shall have to examine before
I can say something.

HTTRE § ST TR w7 wreETEy

*1381. =it wgroaw fag wwat ¥
oivitfs fasw aa  gEAR-EW ST
qg *a X T FA 5 AMIAE { ¢F
ST A FT FE@AT enfE FAF
¥ APTETE EXFR A ST FETEET AWK

Tifr &, 9A%F A H AER g
T FraATr A TE g ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI): The Govern-
et of Nagaland have appeinted a Co-
mmitte with which some representatives
of TentFal Governmeént -are also associated,
to look into .the econemics of a Paper
Project in that State. The¢ Report of the
Committee is awaited.
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fedte Far w30 & 1 39 799 gurd oz
AN R AR N WA frq 51
I8 R MR A G E, e ag e oy
fF @z wowe F31 TF TAT B g
W W FAF A §
firdk o ot wEgAT mRar g ¥, ohr f
ST F AT &, ATA0S F Y Jo¢ 43w,
ag 9gf @9 adf g, afeF s§ *t
o ¥ fa¥ wewar At @@ ot
& ar g, fag & 9w N Ay aga
sgrEr Rt 1 W g dg gree
¢ fr ot e fawr g FsqfaT R ¥
07 Wt a7 @ & 39 WY I Aag
W FE ) TEWI @ AT @Ay
qgm fF agi 9T fFat stedt 39T P Ay
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ot gyt fag MR : o whHEw
ATNIHE T N howe Ao e
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DRk wRAR T AT R
# gg s vt g fF ag Mo foie
fF o & ¥ gR A I 9
B sg R AR fFr W)
HAY AERT ¥ 3T & fF g I e aga
g BN WX 9 FTFIT  WGAT TS
a1 98 99 £ 5 9t T I §W
N AR F fawTE F FTH OFTFA Y
AR AF ErE ?

ot wEeR wet wgwa S R
HAIAE S gAR qAT 9T 8, 99
FIJGAT AT E, ST F AR F QAT
T R

=it wgEw fag wndt : # AT
Y 78 9 g wifgd 5 ammee
| TR0 § 9 5@ fae 3w F fawr
FTAFAT F A A AT F A AAA-
waT §

sit wERdlT Wt WEWR © AT
AR TG ¥ wafadg ag & o
grar & A 99 v aAm amel
aT MY 7 fFar 07, 9gf 937 F1E gFT-
fas gfe few g & s@maT ST &war
27

=t =FEeia qTeE ;| ARNE EAHE
F e g0 FE ogard g q
FT @R ¥ g AT Y § R ag 99
FET ¥ FES F HREE qAR AT
ZATTE T HIT 99 11 59 IR T qQEATR |
IEETW ¥ Y S RT M TER A a8
famrfen A & fe iien, agwrew afe qoff
foqefil & #TM FT FC@EAT TN AT
T S, agt 9 99 1 9 Aafas
FT frerar & 1 4F ewTR 3w A qufye
N =l & o gw 9@ A AR Y AN §
T fu F4T @R W aHW FATEATH
w17 F 0 o T g gt
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I oA & famfg & &, 59 WAk
T & ST T Ot FTE ¥ FREW
N 9% fa=re w1y ?

it weTE et wgws ¢ o e
TG Y g 1966 § S-wzwg wT A
& | g g @ 6 ofsqs e X, ar o
FIIRET FHA JAEAT §, 9GF AT TS
T8 FEEN Ty 9, W@ AR s
FEfIe T &% | TOU A AW a9 QT
t, 99 o9 ¥ I 9g W=7 S R
o A AR FERTT F A g feaw
TR 9T Al T Tw § @AW L
= quTw qrat 9% TR frar s

of TR WY ;. Weyw AR,
TERH AW @ & F Jgiax
FrrY SO ¥ fay R §EE 9N §
w¥ 35 faear §, 7t s awR w0
I @ B gEudar SwE w8
a9 g AR A g 3 A I Frerar
% 5 o7 gy aiww WY At Ew
AR = T3 § 1| T §@R
forer § o S9bT @er &A@ §, SAN
wifes ot 9 oY § 79 fRT oy aER
I W W/WF Ay s Idni A
T EE ¥ Ay agdw st §,
a 78 TR gE I § 1 ¥ Ay oF
fram g —fagk & & At w9 &
Fr@EE A8 2, flw & ¥ Iu< fmn
INfForagr @ fager gmaw
Foaft ¥ srr 9rgar g RS
feg & o s # s wEw Au
faer d, #41 TER SO WA T A
P § wiF wr o fmr
N Tog gER I Ty famfar & ?

o AR ¢ T T A A
& wiifs 95 AT F A WX AW
fErFmI@m R
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st U TR TeIE WRRY,
# #r€ somafs garw a8 S @R T’
& o a7 wr w1 T
o § oF ot FEw I A E...

MR. SPEAKER : If I allow you now
everybody will start asking about his own
constituency. This question is not about
Bihar. The Minister will not answer your
question because I am not permitting him
to answer. You put a separate question
about Bihar.

o} T BT AT Tg §TT
g agt g &, AfeT af w@ew R aw
Sick A

st wo Yo N : TAT AYEA,
TERAIWIT ! @R fFrm g fF
AT § OIS JA FT T-AAAW agT
T8 aeTE ¥ | Arn s A feafy wa-
% ¥ oF 7t fafay feafs &1 Sl
#Y gfee ¥ g Fa¥ frggr gor W= ¥
#F gy qwar wmgar § 5 oAwEs
R qdff #@x N FEmsAE @ am
¥ T@¥ gu qur Avmes ¥ wAifrs
® o ¥ W@ Y T G @R
FTA FT FIAAT T FA F AR F
fare w30, arfs 9z qff &7 F gerg
T UF 75 7 g ¢

- oft wwellw WSt WEAR : g AT
Frat g A fFar o w@r & | R
e foid gy, SRR FAF
frd g9 7 UF FAA gEfR A 1w
N e A F T EW I9 WA
Coll

SHRI HEM BARUA : Since there is
no modern industry worth the name in
Nagaland, since raw materials are available
in abundance for a paper factory there and
since the Chief Minister of Nagaland is
sore and unhappy because of the minisvtet.'s
refusal to set up a paper factory there in
spite of all these factars in favour of 3
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paper factory there and that unhappiness
is spreading among other loyal sections of
Nagas, why is it that Government is trying
to bypass the just claim of Nagaland like
this ?

#1 WA WY ¢ WEUE "EEd,
AT =TT FT A

MR. SPEAKER : No ‘avastha ka

prasna during Question Hour.

SHRI F. A. AHMED : The hon.
member’s question is based on a large
number of presumptions.

SHRI HEM BARUA : Not a single
presumption; they are all facts.

MR. SPEAKER : That there is no
major industry in Nagaland is a fact.

SHRI HEM BARUA :
Minister is sore.

The Chief
That also is a fact.

MR. SPEAKER : That I do not know.

SHRI F. A. AHMED : There is no
question of Government of India having
decided not to establish a paper mill there.
The project report prepared by their advi-
sers has been submitted to us and we are
considering to what extent we can meet this
demand.

SHRI HEM BARUA : It is under
consideration for rejection or for accep-
tance ?

MR. SPEAKER :
possible.

Either way it is

SHRI D. C. SHARMA : We are hav-
ing a plan holiday for 2 years and the four-
th plan is suffering from the pangs of birth
just now. May I know how much money
has been spent during these plan holiday
years on the economic development of
Nagaland and how much money has been
speat on its economic development ever
since the State of Nagaland was born ?

SHRI F. A. AHMED : These figures
can be supplied, They are not with me¢
nOyv. ’
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oY fwT ; weAw wEIEd, ATTEE A
faT #7 FTEEr ey s ¥ fay @i
wE 1 F N AEwE ¥ dEAT ST
£ fF i s ¥ Ay fw u-ddfom
N F&XT T &, 77 97 A ¥ faw
gFaTE P FT AR A @ & fd
Fet x Mt g o 2 7

=t vaEm we wgwe ;. fqE -
TAfae fet ¥ 2w T8 T
& o-FAfae weT agi wAgE g

MTEge # WY dare ¥ & fag gaw
T g
+
1384, & grwaTer Yo
=it TwEw
=t 50 WMo areqT™ :
=it ®i7g R
o F1 W A 77 A # pw w4y

(7) 39T ;R # MTwR & Wy
LA F T wew gTn g A &
fodr frg ardt a1 31 faan man §;

@R F A Y
qF A TN FTFE W A P
WX 59 WAy § 9 ggEde g

(MemaghHas tfr waHF
3 ¥ o mfawifal 7 7T 31 ), ey
@ w1 & §; O

() ag 3%t R @ w1 R 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

PARIMAL GHOSH) : (a) M/s. SAAS
Engineering Company Pvt. Ltd., Calcutta.

{b) No, Sir. The firm has previous ex-
perience in this type of work, namely,
fabrication, foundation, erection and test-
ing of Microwave towers from M/s.
Nippon Electric Co., Japan, for the micro-
wave system of the P & T Department in
Calcutta area.

{¢) Np. Sir.
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{d) The value of the comtract is Rs.
14,28,000.

W grIAE I ;. W TLEW,
TF IAY AAIH €T OF ag9  qET  GIIAT
& o & o) wefa & WY A W@
waEmag g aeaw ¢
7z qrF TRfafor a6 fro Wik sa%
g g Tad gEde foo w @
F¥faat & | % IR & & wE—9,
e R, FwE § AT TR AA-
o Tratse—uflo do WMo qE—l
aficfirer 91 & ITTEA-NT AN TR G
F @ wrd § AT 3w B Wl
g & qur oY T ¥ A AT Q S, T/
Y o gEd FEA F g7 U qEL T T
#ad uaifads tHe ar§e wtzaE o,
AT, ForFaT § JAT< ) @ § ) TR
I F FE-iETe 3 @ qu Do Fo
wHe No F AWT Fgi ST T IAH A
1 gefam AT @ § 7 AU T FE A
g fox 3w fear mar § fF X I
gy €.

MR. SPEAKER : It must be in form
of a question *‘FqT graedy § ?

MNMEE@m w9 § &= &
I gEET § 9T T@ O AT 3/
AT § 1 wgwT ) & ?

SHRI PARIMAL GHOSH: Sir, I
have no idea about the composition of the
company and the names of the directors
of this company. This tender was floated
in the year 1966.

=t gFW =T TG : Ig WA WERA
fasger 19 qu AT @ E )

MR. SPEAKER : Order, order. You
have made an allegation. You must hear
him. You cannot make an allegation and

then oot hear him. He has a right to  ex-
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plain his conduct when you have made an

allegation.

SHR1 PARIMAL GHQSH : This
tender was flpated in the year 1966 for the
installation of a multi-channel microwave
system in the North-eastern Railway. There
were about ten. or fifteen tenderers. Out
of them three tenders were complete in al)
respects. These tenders were gone inta by
a committee of officess consisting of the
Chief Tele-com Engineer and the Financial
Adviser of the North-eastern. Railway.
Their recommendation has been accepted
by the General Manager. Particularly this
firm, as far as I could gather from the papers,
has experience of this type of work from the
Nippon Engineering Company which has
executed a similar type of microwave system
in Calcutta for the Posts and Telegraphs
Department. Their tender was techaically
the. lowest. As such, considering their
experience in this type of work the con-
tragt was awarded to them.

'SHRI D. N. PATODIA: Was it the
lowest in valua also 7 o

SHRI PARIMAL GHOSH : Yes.

MR. SPEAKER : Thatis a separate
question. The hon. Member may ask that
when he gets a chance.

o gevawe QW ;. JF S owT gy
a1 ag 7% & fF ag fom #vit A famp
T & I9F AT SradEex Ao dto o
o & @ St T e § 7 gl
T 3g f et wOdY Rt § ar gl
o W F) F & fog ok e arg
ag & fr o ag @ § fF oY arad daix
FT Q@ § I GANIEA W AR
qerlr o qrAE @ W ¥ AR
o Fo THo o, TEATA W e,
T ATFT AT AT E & VAT T
AT AT ¥ A TR S aRT & 7

THE MINISTER OF RAILWAYS
(SHRL C. M. POONACHA): Sir, i is
very unfair that certaim -motives are imputed

in this regard. The fact that this tender
< wan floated as far back @8 in; 1966 when
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perhaps Shri Parimal Ghosh was not even
thinking about contesting the elections
should remove any such doubts. from, the
mind of hon. Members. Before the elecs
tions the whole thing has beem settled’
and this particular point has a0 relevenze
now. The paint ar that stage was as te
the competitiveness of the tenders offered
and the competence of the firms to execute:
tha work. These were the two main com~
siderations that weighed before the Tender
Committee. That has been gone into very
tharoughly and the tender has been
finalised. I do not know how my hon.
friend thinks it fair to introduce this
argument at this stage.

St gUEAT T ¢ qAW AR,
&3 qo & o oTer deed 2 oar Ad,
]I T AIAGRE T W TOH
WA AL ? R ag amr g@ o
fr o X w1 3 afe @1, TR
ag ww foar w41 a8 T, <@ aah Al
favar wmar ?

MR. SPEAKER : Whether it is a.fact
or not, the hon. Minister has said that it
was given: in 1966 before. he became a
Miaistar.

SHRI HARDAYAL DEVGUN: L
agree. My question is. different. 1 want
to know whether in the present set up that
Gampaoy is compet:nt to . honour this
agreement ar not. May I also know
whether it is a fact that they are getting
the work done on a sub-contract basis from
another company ?

SHRI C. M. POONACHA : Thisisa
fabricatian work. I do not know to what
extent certain orders are farmed out to
some angillary industries. It is not as if
the main tenderer wauld execute the eatire
work. There are ancillary industries and
subordinate ipdustries. To what extent
these. minor orders are farmed out to other
ancillary industries is not known to me at
the moment. I will certainly look into it
and go into those things. The fact is that
ihe work has started and in -about eight
mronths’ time the work will be compieted.
- Their compstence to execute this work has
- beea duly assess¢d agd found satisfactogy. .
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st sty wew : & S s
g v og Y @Y ¥ WY §ER AT
¥ ok gew qr o aw Fv fowet
37 feat ar @ 39F am wE o
3 aE § wafe S @R W
e & fr fow Foat Y hrees wwed
& I W e fear wiwm Ay fER
IgET TeT o far mar ?

¥ g wwT a8 ¢ F md we aw
feet @Ay = &t af ¥ WK
RIS # g7 ) fredy awafr e
it sy ?

SHRI C. M. POONACHA : Thisis a
duly registered company which has been
executing such contracts in the past several
years. The total value of the tender is
Rs. 14,28,000. That has also been men-
tioned. About the other details in regard
to the nature of fabrication that is going
on, I will certainly have it looked into.
But I have been assured that the work is
going on according to schedule.

SHRI D. N. TIWARY : Sir, many
extraneous factors have been brought into
this. The only question with which we

are concerned in this matter is whether -

open tenders were invited or whether
there was a negotiated settlement, whether
limited tenders were invited and whether
the rates quoted were the lowest ?

SHRI C. M. POONACHA : Sir, open
tenders were invited, several parties parti-
cipated and finally after going through the
whole lot of tenders received about six of
them were taken for consideration out of
which three came within the range so far
as competence as well as competitiveness
were concerned. One firm had quoted
Rs. 16,35,000, this firm had quoted
Rs. 14,28,000 and the third firm had quoted

Rs. 14,42,000. This was the lowest and it
was accepted. There was no negotiated
settlement.

SHRI DATTATRAYA KUNTE : The
DGS & D, if I mistake not, as a rule never
gives contracts to firms which are not
registered. 1t also makes enquiries about
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solvency and other matters about the firms
even in the case of registered firms. En-
quiries are also to be made as regards their
income-tax payment and other things.
May I know whether all these enquiries
were made in the matter of this firm ?

SHRI C. M. POONACHA: This is
construction work not coming under the
purview of the DGS & D which enters into
rate contracts for supply of certain manu-
factured items to Government. This is a
separate category of work.

SHRI DATTATRAYA KUNTE : These
rules do not apply there ?

SHRI C. M. POONACHA :
different type of contract.

This is a

st gew == wgEw : § ST
gt § 5 ardta off oferw e @
g9 FATT # A Y A ST Ty G
I faew, @) @@ gsae fafaes,
famrera o @12 ey sTeAe fafiRs,
fenraa T3 wier wgAe fafaes, &
TERFR AWM IT Y AT ¥ A7 @
ar & sl § 7 @ arew dAfe
TR T AT AHT S Foqfaay & gy
St oY Tredwer § P Wy ey AR
N uEER ‘e fiF’ SEd Qi
T &g §

SHRI HEM BARUA : Sir, do you
allow Eve’s Weekly to be quoted here ?

SHRI K. N. TIWARY : Sir, are all
these things—what he was doing, what his
wife was doing etc.—relevant here ?

MR. SPEAKER : When some allega-
tions are made, if they are left unanswered
by the Ministers, it would be a bad thing.
Therefore, 1 am allowing it. The allega-
tions should not go unchallenged. 1 want
to give a chance to the Minister to reply.
He could convincingly prove or say that
this contract was given before he became a
Member or Minister. He has got that
right to say so. But suppose the allega-
tions go unchallenged, it would give a
wrong impression that there is something
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fishy. Therefore, 1 am giving him this
opportunity.
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Mt gew W< wgE@: G A F
Faerar &5 = ofor 9y g & 9gw
1 1T FofE] F Srgddel ¥ #iK g
AT F a1E A Frofagl T @Y g9 F @@
TrEiFR § A% 1 wwafay # gl
o & ot av o § W S R SE
Fqufimr g f5 ag wwae fegi
fr o Fiar § W H A A ot 5T A
wfy @ R AR fR < e S
i ¥ FPE E 3T F oG qvm K
T 1 TS § wife I wE few
# ggaw fear a1 1 & g W= g
T ag a1 94 & f5 @ A N OF 9
w2 99 F FIC AT AT A qEAT A0S
TR FX S ¥ ITH! YN WAMT § AZ
o= fomamar &1 AfeT AW AwE @
T I AL |

SHRI PARIMAL GHOSH : The hon.
Member has mentioned quite a number of
companies about which I have no idea.
But, then, he has mentioned about two
companies, namely, Himalaya Paper and
Board Mills and Himalaya Paper and
Machinery. I was definitely a director of
these companies, not only a director but I
was the sole proprietor of these companies.
But. before contesting the elections I had
resigned from the directorship of these two
companies, and they are now run by my
son and my wife.

s gER Wy wEATE ;. HEAW WER,
A T T IAT AL AAT |

MR. SPEAKER : This is not a debate.
You have put your question and answer
has come. 1 would not allow further
questions.

SHRI PARIMAL GHOSH : Further,
these two companies have no connection
with any work of Government.

off grR W vEAW : WIE AR,
Tt d gERyEre g W v & w7
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N AR wgd SEd Age & Aafew
TR & Y Frafadt w1 Iovw fFar @
Y Feafadt &1 o a7 98 I A |
oo o(FATA)

Oral Answers

MR. SPEAKER: Will he kindly
resume his seat ?
SHRI R. D. BHANDARE : Sir, on a

point of order.

MR. SPEAKER : There can be no
point of order during the question hour.

SHRI. PARIMAL GHOSH : Besides,
these two companies about which I have
mentioned earlier, they have got no work
or contract connected with the government
in any way, particularly in the railways.
About the Sansar company and others
he has nmentioned, I have do idea
about these companies. 1 do not
know who are the directors of these com-
panies, where their registered offices are
and so on...(interruptions)

= FER WA wHAW : ST HT qW
qar § afew a3 aMgw FT I4wa awd
I FE RE

MR. SPEAKER :
down.

Will you kindly sit

ot gv W wEAW ;. wSIw wERd,
AT =T FT 7 IO G WA L.

MR. SPEAKER : I am asking him to
sit down. He cannot dictate terms to me.
The rule is verv clear. No allegation of
a defamatory or incriminatory nature shall
be made by a member against any person
unless the member has given previous
intimation to the Speaker and also to the
Minister concerned so that the Minister
may be able to make an investigation into
the matter for the purpose of a reply. At
least courtesy to the Speaker demands that
such a notice should be given to him so
that he can warn the Minister and ask him
to come prepared. The rules are very
clear. Of course, when something has
gone wrong, it is the duty of the opposi-
tion to bring it to the notice of the House
and also the country. 1 do not deny them
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that right. But a little courtesy should be
shown to the Speaker by observing the
rules ; otherwise, I wil find it difficult to
carry on.

SHRI HEM BARUA :
has been vindicated.

Eve's Weekly

MR. SPEAKER : 1 allowed an opport-
unity to the Minister because such alle-
gations should not go upchallenged. Now
he has given his reply.

o gER T KW : FUS HLRT,
AT T&T FT IA HYT ¢ | G FAC AAY
o & feeramar wra

MR. SPEAKER : I am satisfied. That
s enough for me. Now, next question.

SHRI SRINIBAS MISRA : But the
answer should be related to the question.

MR. SPEAKER : I have already called:
the other question.

firuit: Switfanex

*1385. =it g fag wwawg T
e fasm aur wwa@-s@d 5 a8
mﬁ-ﬁm!ﬁ?’ﬁ::

(%) ferdy Teitfmed qar argaxreedd
R atw o wey ¥ fad FOER @ T
FraarEr @ W

(@) @ @y daw e B
yorfy gk &; WX

() @ qmw ¥ ggw W oA
@t@ﬂ.aﬂﬁmm@.aﬁm?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOBR-
MENT AND COMPANY AFFAIRS (SHRI
BRAGHUNATH REDDI): (a) to (c) As
regards. Hindi Teleprinters, the Hm.dusta.n
Teleprinters Limited; Madras, a public sec-
to.rundertaking, have undectaken the work of
manyfacturing Hindi Teleprinters to meot
the requirements in the country: The.y
have. concluded with their

an 43
.Mtwliag: collabosatars updac which. the know-
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how and tooling required for the manu-
facture of Hindi Teleprinters are expected
to arrive in India by May, 1968. Production
would commence by July, 1968. The
demand during 1968-69 estimated as about
800 machines would be met by this
company. Itis not possible at this stage
to indicate the future requirements of Hindi
Teleprinters,

Regarding: Hindi Typewriters, the
requirements of Govt. Offices for the next
five years have been assessed at about 17,000
Nos. Two firms are already in production
and their total production of Hindi
Typewriters during 1967 was 5,003 Nos.
The total requirements of Hindi Typewriters
in the country have not been -estimated
and no target has also been fixed in this
regard.

=it Ay fag e - ag S ow
FI i mar § 99 ¥ garfaw SAfrex
¥ fraw st O fadelt & Sy oA
iR feay sf o i § & dA
fFY 9T SR Ay @s F Arnh fR
g IAfiET &) a7 RITEE & W F
forg 7 @Y arex F aEAEY ST F SO
FAT 02 AR A G A 79 [ G 99
R F1T 59 § @ g AAFTAT @
SO fau 59 o ¥ qsq
g

(st wwedtw weR W) @ e e aER
ARG FF F AGA & 6 gy Fven
1960 ¥ & ¥ TE A7 HIX 1961 ¥ T
¥ @ w4 AN AW F S
A F FW FE fFar | 9gy Fee
9 F LY T FT qg7 wdfEA ey
. ¥ 1 ey Efied ot e agi v
7gl EraT a1 g9 18R § 4G FIEE qrEw
w1 FT a0 g T T gegs §
@ ) fedt & aoifies wge ¥ wwer
q§ AfFT A M FART A § e
gFdsN TSR F sdr o faw
T WR TR AGT Y f -
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freg M Texg QN E w7 F FAT
e A wAfEf gog ¥ oge @
TRy | 800 g9 F W A §  SeAfied
Tifgn w1 ag 1) fewiz gw agi @
T JET |

ft gmw fag womg : o @
s i esweed & @wew o
T F3 <2 § 9w § @ # e
faaelt gz @< F ot & AT ww
AT ARAFTHT & @ At 58 qeaey
¥ fra fadeft gar Y T & e ?

ot T oot v @A
v & g qedis AE & awar A
w07 707 o AF N g ThT 5%
& Tt 9% I | R W g &
faee agt vafee ff &< @3 1

oft FrrgATe A WRE aF e
s g Wikt aramEl & deifged ¥
IqTET AR RS FT A § AR &
JOTEA AT F9 & WX I§ A SEd
Wi sy 5 5w & waw Hagg
a7eT A1 &1 & I FR ¥ A (BT
aEar g B oei aw fe Wi W
FTTAT ATaTHT FT GAT § I F TR
afiz 3% ¥ frg v 7 wee {ew @
s T § FE gafadt ¥} ?

st GEedlm Welt g : Eefwed
oY & a1 @ § aoferw sseEfew ¥ s
# Y gq w1 @ & T8 wrar AR AR-
4% wew AN g, O T A A
7z @ g ge ¥ ¥ fag da
& '

dger AT HWC W (o TN
g fag) : wAST TNz 1 A
1000 =qf & &t T W faar el
yidt oy & A wrft goh §
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&N ¥ 7 w7 wy WY F 2
firze 3 o &Y sy

SHRI G. VISWANATHAN :
to know from the Government whether
they accept in principle the need for
teleprinters in other major Indian langu-
ages. 1If they do so, what steps have the
Government taken so far to produce
teleprinters in other languages ? If they
do not accept it in principle, what is the
reason for it ?

1 wam

SHRI F. A. AHMED : Our objective
is to manufacture teleprinters in every
Indian language. But, to begin with, we
are trying to satisfy the demand, so far as
Hindi teleprinters are concerned. As ia
the case of Hindi teleprinters, if there is
sufficient demand for teleprinters in any
other language, we have to begin with
import of components and assemble those
teleprinters’ here. But, as the demand
develops we will have to take up this
activity of manufacture ourselves.

ot fraaee ¢ & qwe |
fr fet sk 9 § g T Efied
a9 ¥ a% fore FT JA?

ot faEdT Wt wgwa : = ¥
TR ¥ ar & § 9= ¥ faar fF @ 1968
# faadt o R TG TN, uix
ol A7 ¥ T gw 3 5 et
T FH qAT A & |

St ST el - WY o A
9 HATAT § qT G FAAT T 59 A
% sga At § 5 Ry el
] 37 & 99 oot feare @7 a¢
AR 9y @ T~ 5 IER q@emar
ffusad § ag 800 &fafree dmx
FA—F IE W AT A ¥ fm
WA ¥ g AR TfafiET dare s
wE?afz 7ff, Y gy Aw awt #
wa fr oF & W & Sfafie fa @A
¥, 71 A€ ST FW W AT 3T T fdy
W wrchy gt & Sfafiedt wy
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WRITTEN ANSWERS TO QUESTIONS

Taxation relief to Small Scale
Industries

*1379. SHRI KAMESHWAR SINGH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Industrial Policy envis-

ages taxation relief to small scale units to

* enable them to develop properly in prefere-
nce to large-scale manufacturers ; and

(b) if so, why no such relief has so
far been given in the case of Crown-cork
industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No. In order to enable certain small scale
industries to develop properly in preference
to large-scale industries certain industries
have been specifically ear-marked for them.
Manufacture of cork is not one such.

(b) There is nothing further to add to
answer already given by the Deputy Prime
Minister on the 15th April, 1968 in the
Lok Sabha for an Uastarred Question
No. 7146.
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Khadi Silk Industry
*1382. SHRI BENI SHANKER

SHARMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether about two lakh artisans of
Silk-Khadi Industry in West Bengal wiil be
hard hit in case Government decides to
discontinue subsidy on production and re-
tail sale of silk-khadi products from the
1st April, 1968 ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps taken or proposed to be
taken to safeguard their interests ?

THE "MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The sub-
sidy was for capital formation in the vari-
ous institutions to which it was given and
was not passed on to the artisans, who will
not, therefore, be affected by the disconti-
nuance of this subsidy.

(b) and (c). Do not arise.

National Arbitration Councils

*1383. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government’s attention has
been drawn to the 2-day seminar on Inter-
national Commercial Arbitration which
ended in New Delhi on the 19th March,
1968 ;

(b} if so, whether one of the main sug-
gestions mooted at the seminar was for
setting up of a network of National ~Arbi-
tration Councils and regional associations
for all the industrialised countries ; and

(c) the reaction of Government to
these and other suggestions and observa-
tions made at the seminar with a view to
improving industrial relations in the
country ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). The
Seminar was conducted by the Indian Coun-
cil of Arbitration. The proceedings of
the Seminar have not yet been received by
Government. The suggestions and obser-
vations made at the seminar will be exami-
ned when they are received from the Indiag
Council of Arbitration, ) )



T Written Answers
Fire in a Colliery of National Coal
Development Corporation

*1386. SHRI DEVEN SEN: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that a fire broke
out in one of the collieries of the National
Coal Development Corporation and that the
fire was only 100 yards away from the Kar-
gali Coal Washery in Hazaribagh ; and

(b) if so, the steps taken to control the
fire ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI): (a) A
fire was detected in a small patch in the
Kargali Washery rejects which had been
dumped in the exhausted portion of No. 3
Quarry of the Kargali Colliery. The patch
was excavated and removed but smoke
started appearing from several places in the
reject heap later and the fire was found to
be deep scated in the heap and caused by
spontaneous heating.

(b) Action has been taken to isolate the
fire and to prevent its spread to the coal
seam presently and in future. The area
has been inspected by the senior officials
of the Directorate General of Mines Safety
and other experts and they are satisfied
that the measures taken by the manage-
ment are adequate.

UN.C.T.AD.II

SHRI KANWAR LAL
GUPTA :
SHRI SHARDA NAND :
SHRI T. P. SHAH :
SHRI BHARAT SINGH
CHAUHAN :
Will the Minister of COMMERCE be
pleased to state :
(a) the total expenses incurred by
Government on UNCTAD held in Delhi
recently ; and

*1387.

(b) bow much foreign exchange has

been earned by Government ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Actual
expenditure of Rs. 52.86 lakhs has been
booked upte April 15th, 1968. This amount
includes an advance of Rs, 8.5 lakhs given
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to the U. N. authorities for which accounts
will be rendered by them. This is, how-
ever, an incomplete picture as accounts are
still being compiled and necessary adjust-
ments will have to be made with U.N.

(b) It is not possible to make an accu-
rate assessment of the foreign exchange
earnings on account of the visitors in cone
nection with UNCTAD,

Super Express Trainy

*1388. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is proposed to run Super-
Express trains in the near future between
the principal cities of India ; and

{(b) whether the fares of these trains
will be the same as those of the mail and
ordinary express trains ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POGNACHA) : (a) -and (b).
A proposal to run a bi-weekly fast express
train betweon New Delhi and Howrah as
soon as the requisite arrangemeats are com-
pleted is under consideration.

Free Railway Passes to M. L. As of
Tamilnad

*1389. SHRI ANBUCHEZHIAN :
Will the Minister of RAILWAYS be pleas-
ed to state ;

(a) whether any proposal has been re-
ceived from the Government of Tamilnad
regarding the issue of free Railway passes
to the. Members of the Legislative Assem-
bly, Tamiinad ;

(b) if so, the reaction of Government
thereto ; and

(c) whether any decision in this regard
had been taken ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No,
Sir.

{b) and (¢). D not arisg,
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Non-clearance of Railway Wagons
_ with Food-Stuff at Howrah and
other Stations

*1390. SHRI SAMAR GUHA :
SHRI C. K. BHATTA-
CHARYYA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that 900 Rail-
way wagons with foodstuff like maize,
barley, pulse, mustard seeds and potatoes
were deliberately not cleared at Howrah
and other Stations in . West Bengal on the
30th March, 1968 ;

(b) whether the delay in clearance of
these foodstuffs was due to an effort on
the part of some traders of West Bengal to
raise prices by creating artificial scarcity
for them ;

(c) whether the non-clearance was made
possible due to some lacuna in the Indian
Railways Act ; and

(d) if so, the steps Government pro-
pose to take to set matters right ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir.
There was no abnormal detention of wagons
in respect of these commodities on the 30th
March, 1968.

(b) to (d). In view of the answer to
part (a), these questions do not arise.

Recession in Public Sector Engineering
Projects

*1391. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Indian Engineering
Association has pointed out to Goverpment
that because of recession, the public sector
engineering projects are attempting to
utilise their idle capacity by taking up the
manufacture of new items and by purchas-
ing goods from onc another on a prefer-
ential basis ;

(b) whether as a result of diversifica-
‘tion, more idle capacity is being created in
the private sector and the produce of
discriminatory purch from the sister
public sector yoits without resort to public
tenders, is leading to higher costs ; and
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(c) If so, Government’s reaction thereto
and in what way the difficulties now being
experienced by the private sector are likely
to be tackled ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) No, Sir.
(c) Does not arise.
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Shortage of Transistor Cells

*1393. SHRI G. S. MISHRA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have examined
the reasons for the shortage of finished
goods such as (i) transistor cells, (ii) tyres,
and (iii) steel made items of domestic use ;

(b) if so, the reasons therefor ;

(c) whether this scarcity is artificially
created by the trade or due to slump in the
market ; and

(d) if so, the steps taken in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A, AHMED) : (a) to
(d). A siatement is laid op thg Table of
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the House. [Placed in Library. See No.
LT 993/68]

Hecat Insulating Bricks and Blocks

*1394. SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that heat
insulating bricks and blocks are at present
being manufactured in India with indigen-
ous know-how, indigenous raw material
and indigenous enterprise ;

(b) if so, the names of raw materials
which are being imported and what are
their substitutes at present ;

(c) how many firms in India are manu-
facturing such bricks 2nd blocks ;

(d) whether India is importing any of
these items now ; and

(e) if so, how the imported goods
compare in quality and price ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
Yes, Sir.

(b) The raw material used for the
manufacture of heat insulating bricks and
blocks are mostly fireclays and mica waste
which are available indigenously. There
are no imports of raw materials.

(c) Eighteen firms are producing heat
insulating bricks and blocks in the country.

(d) Import of these items is negligible.
During the period April to September 1967

total imports were of the value of
Rs. 14563.
(¢) The indigenous goods compare

favourably with the imported goods. In
view of the varied nature of fire bricks and
blocks it is difficult to compare the prices
of indigenous products with the imported
ones.

Import of Jute from Thailand

SHRT MOHAMMAD ISMAIL:
SHRI E. K. NAYANAR :
SHRI B. K. MODAK :
SHRI SATYA NARAIN
SINGH :
Will the Minister of COMMERCE be
pleased to refer to the reply given to

*1395.

VAISAKHA 3, 1890 (34K4)

Written Answers 2384
Starred Questions Nos. 16 and 594 on the
13th February and 12th March, 1968, res-
pectively regarding import of Jute from
Thailand and state :

(a) the name of the persons agmnst
whom there are prima facie cases ; :

(b) the action taken by the C. B. 1. ;
and

(c) if no action has been taken, the
reasons for the delay ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
The Central Bureau of Investigation have
filed a charge-sheet on 1ith April, 1968
against the following 8 persons inthe
Court of the Chief Presidency Magistrate,
Calcutta :

Shri G. K. S. Navlakha.
Shri B. P. Saraf.

Shri K. L. Goenka.

Shri V. K. Goenka.

Shri C. L. Bajoria.

Shri S.-L. Bajoria.
Messrs Mcleod & Co.
Shri A. C. Fotheripgham.

N

Indian Railway Service of Engineers
Examination

*1396. SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRIMATI SUSEELA GOPA-

LAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that even after
passing the Indian Railway Service of
Engineers Examinations to become per-
manent in the job, an examination in
Hindi is required to be passed. ;

(b) if so, whether it is not contrary to
the assurance given by Goveriment to the
non-Hindi speaking people ; and o

(c) the steps taken to remove this
condition ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
There has been a rule in existence for
several decades that in the case of pro-
bationers of  Class T Services not only of
the Railways, but all other Central and All
India Services also, that they should pass
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a language examination before coafirmation.
Form 1951, this deparimental |
examination has been in Hindi. The
standard of this examipation is equivalant
to the Middle §chool (Pravesn Standard).
Nothing new has been introduced in the
above arrgpgements, and, therefore, the
quesfion of not abiding by any assurances
given by the Government in this regard
does not ‘arise.

Megbers of Advisoary Committees and
Roasds

*1597. SHRI PREM CHAND VERMA;
Will the Minister of COMMERCE be
p!_e_a,sed tQ state &

(a) the names of various Advisary
Committees, Boards or any such organpisa-
tions connected with bis Ministry, the
pnames of their members and functions
assigned to each of them ;

(b) how many mgmbers in qach Com-
mittee or Board are publicmepn and bow
many of them arg officials ; and

(c) the total szpenditure incurred on
these organisations during 1967-68 ?

THE MINISTER QF COMMERCE
(SHRI DINESH SINGH) : (a) and (b). A
statement showing the deiails in reapect of
the Boards asd most of the important
Advisery Bedies coppected with the Minis-
try of Commerce is laid op the Table of
the  House. [Placed in Library. See No.
LT 994/68). Information in respect of the
remainder is being collected.

(c) The information is being coHected
and will be laid on the Tabie of the Mouse.

Export of Eagineoring Gooda to inly:

*1398. SHRIR. BARUA : Will the
Minister of COMMERCE bg¢ pleased to
state :

(a) whether it is a fact that there is
good potential market of Indian Engineer-
ing products in ltaly §

(b) whether Goverasment have teken
apy steps to explore the possibility of
expoiting Indian engineering goods to that
country recemtly amd i so, with what
‘sesults ; and

(c) the nature of the Indian engiheer-
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ing goods which are in demaand is the
Italian market ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) and c). Recently, a delegation of
Indian businessmen visited Italy for explor-
ing the Italian market and establishing
contacts. There were four members from
the engineering sector in the delegation.
The delogation has found that there arq
Pprospects, among other things, for eur iren
and stesl items and automobile spare parts,
in addition to certain items like cutlery,
dry batteries and Electro-plated nickel-
silver wares which have been exported in
recent times.

Mining and AHied Engineering Corporetion,
Durgapur

*1399. SHRI K. RAMANI :
SHRI P. RAMAMURTI ;
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
Wijll the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the terms and conditions of service
or the apprestice engineering Assistants of
Migisg and Allied Epgingering Corpora-
tion, Durgapur ;

(b) whether it is a fact that a large
number of Apprentice Engineering Assis-
tants were served witk terminatioa orders
in March, 1968 ;

(c) if so, the total number of Apprear
tices served with termination order ; and

(d) whether Government propose to
provide any alternative jobs to them ?

TFHE MINISTER OF INDUSYRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) A
copy of the letter of appointment contaim~
ing terms and conditions of service sent to
the Apprentice Engineering Assistants is
placed on the Table of the House.
[Placed in Library. See No. LT—995/68].

(b) and (c). 55 Appreatice Engineer-
ing Agsjstants were servad with termina-
tion orders in March, 1968.

{d) It is not pessible to provide alter-
native jobe. to these Appsestices in the
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Mining and Allied Machinery Corporation
Limited as suitable vacancies do not exist
but a Hst of these persons along with their
bio-data has been prepared and circulated
to various public sector undertaking
Government Departments etc. with a view
to bringing to the notice of such orgenisa-
tions the awvailability of trained Engineer-
ing personnel for absorption by them in
available vacancies,
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Production of Cars and Allotment of

Cars te M.Ps.

*1402. SHRI ABDUL GHANI DAR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the annual preductien ef Fiat and
Ambassador cars at present ;

(d) the production of Fiat and Ambas-
sador €Cars during the last five years, year-
wise ; and

(c) whether it is propesed to allot
these cars to the Members of Parliament
after every two years who have te cover
their large constitueacies ?

THE MINISTER OF INDUSTRIAL

Writies Amswers

~ DEVELOPMENT AND COMPANY

f gl § el N folr m a‘:il AT LFFAIRS (SHRI F. A. AHMED) : (a)

& S T8 T WY Sowen & WA and (b).  The production of Ambassador

qCFT ¥ afem asrey TETC and Fiat Cars during the last five years

& o X 3 d and the first three months of the cyrzent

0 I AW, ﬂ H year is as under :— .
1963 1964 1965 1966 1967 1968
(Jan. to March)

Ambassador 8,621 15,351 15,558 15,469 20,515 7313
Piat 3,750 3,867 5,673 7,030 10,055 3,089

(c) No, Sir.
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*1403. SHRI BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the amount spent by the Handi-
crafts and Handlooms Exports Corporation
on French designer, Pierre Cardin who
flew to Delhi in February, 1968 as a guest
of the Corporation to design dresses from
Indian fabrics ;

(b) the amount of commission paid to
him so far ; ’

(c) whether some more French or
foreign designers are being engaged and
if so, what are their names ; and

(d) why the work could not be entrust-
ed to Indian designers ?

" THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Rs. 14,250,

(b) Nil.

(c) Certain proposals are currently
being examined by the Corporation ; no
final decision has yet been taken.

(d) Fashion designing in India to suit
Western tastes has not yet developed and
has not acquired the organization available
with some foreign designers.

Silk Factory in Bhagalpur

*1404. SHRI SHIVA CHANDRA
JHA : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that a silk
factory is proposed to be set up in Bhagal-
pur (Bihar) in the public sector with
Japanese Collaboration ;

(b) if so, the details thereof specially
the terms of Collaboration and the foreign
exchange involved, if any ; and

(c) the total annual production of silk
in the country vis-a-vis the internal and
external demand ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (o).
The Government of Bihar propose to set
up a Spun Silk Mill of 3,000 spin dles at
Bhagalpur. The foreign exchange required
for the import of machinery from Japan is
of the order of Rs. 63.09 lakhs. The State
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Government also proposes to avail the
services of a Japanese Consulting Engineer
and an Assistant Consulting Engineer for
a period of two years and 3 Erection
Engineers for a period of three months at
an approximate cost of Rs. 4.13 lakhs.

The average annual production for
three years 1965-67 of raw silk is 15.99
lakh kgs. of mulberry raw silk and 5.27
lakh kgs. of non-mulberry raw silk and 0.58
lakh kg. of spun silk yarn. Domestic
demand for raw silk per annum taking
into account the export and indigenous
requirements of fabrics is estimated at 23.5
lakh kgs. and 1 lakh kg. of spun silk yarn.
At present India is a net importer and raw
silk and/or spun silk yarn as such is not
exported.

British India Corporation

*1405. SHAI S. M. BANERIJEE :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether a final decision has been
taken to take over the British India Corpo-
ration ;

(b) if not, the reason therefor ;

(c) whether top heavy administration
is one of the causes for sustaining financial
losses ;

(d) if so, the yearly wage bill for the
supervisory staff ; and

(e) the steps taken so far to rationalise
it?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Attention of the hon. Member is
invited to the reply given on the 8th
December, 1967 to part (c) of Unstarred
Question No. 3677-K.

(c) If the cost incurred on Senior
administrative and technical staff of the
head office and the branches as well as
the Deputy Managing Directors drawing a
basic salary of Rs. 1,000 per month and
above is taken into account, the cost comes
to about 4.24 per cent of the total wage
bill or about 1.2 per cent of the total pro-
duction or sales during 1967.
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(d) The wage bill of staff drawing a
basic salary of Rs. 400/- per month and
above and senior staff drawing a basic
salary of Rs. 1000 per month .and above
during 1967 amounted to Rs. 21.64 and
Rs. 11.97 lakhs respectively.

(e) It is understood that the manage-
ment is examining all over-head expenses.
Wherever possible, the surplus senior
staff will be reduced and the expenditure
on the remaining senior staff will be cut
down. Some members of the seaior staff
have already retired from the service of
the Corporation.

Increase of Exports with Italy

*1406. SHRI RABI RAY: Will the
Minister of COMMERCE be pleased to
state :

(a) whether his attention has been
drawn to the statement of Dr. C. Rossi,
President of Italian Chamber of Commerce
as reported in the Patriot of the_zsth
March that India could easily double its
exports and balance its payment position
with Italy ;

(b) whether it has also been brought
to his notice that Italy was keen to buy
several items like hides and skins, iron ore,
mica, tea, bananas, mangoes, cashewnuts
and others ; and

. (c) if so, the steps taken by Govern-
ment to increase the exports to Italy ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH): (a) and (b).
Yes, Sir.
(c) The Government have taken a

series of steps to promote exports to the
Common Market countries including Italy.
This includes the setting up of a number
of Export Promotion Offices in West
Europe, participation in general and specia-
lised fair in Italy, organisation of exclusive
India events, and bilateral and multilateral
discussions to create favourable conditions
for the entry of our goods in the Italian
market. Recently, a fourteen-member
Indian Trade Delegation also visited Italy
to explore the market for some of our
important traditional and non-traditional
goods.

The House is aware that there is a ban
on the export from India of raw Hides and
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the export of raw skins is regulated on
quota basis. This is in accordance with
our policy to encourage the export of .
leather and finished leather goods.

Premier Credit and Motors
(Private) Limited.

8124. SHRI BABURAO PATEL !
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether itis a fact that the Pre-
mier Credit and Motors (P) Ltd. has cheat-
ed over 700 depositors of nearly Rs. 28
lakhs and now unable to pay back the
money ;

(b) the steps taken by Government
against the firm to prevent such frauds in
future ; and

(c) the names of ten such top firms,
who operate on this deposit basis with the
amount involved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
According to information available with
Government there are about 711 depositors
who seem to have deposited with the com-
pany nearly Rs. 28 lakhs. [t appears that
the company has found it difficult to repiy -
the deposits in full and have filed a petition
under Section 391 of the Companies Act,
1956 along with a scheme of compromise
with the unsecured depositors.

(b) Acceptance of deposits from public
by companies does not require the approval
of the Government or of the Company Law
Board under the Companies Act. How-
ever, provisions were made in the Reserve
Bank of India Act, 1934 in December, 1963
enabling the Reserve Bank to exercise con-
trol over the acceptance of deposits by
non-banking companies, corporations and
firms with subscribed capital in excess of
Rs. 1lakh. In pursuance of the powers
vested in the Reserve Bank of India, the
Bank issued general directions to non-
banking companies putting a curb on the
acceptance of desposits disproportionate
to their capital structure. In the case of
this company when a notice is received
from the High Court regarding petition
upder Section 39] filed by the company, the
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Company Law Board will make a suitable
representation in this regard to safeguard
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the interests of the depositors to the fullest
extent possible.

S. No. Name of the Amonnt of de-
(c) company posits in Yakhs of
rapees as on
31.3.66
1. Motor and General Fimance Ltd. 285.6
2. Sundaram Finance Ltd. 1,84.6
3. Globe Financiers (P) Ld. 1,218
4. The Instalment Supply (P) Ltd. 2.5
5. Goodwill India Ltd. 36.4
6. Great Finance Co. (Pvt) Ltd. %6
7. Premier Credit and Motors (P) Ltd. 37.5
8. Ferozepur Finance (Pvt) Ltd. %.9
9. Delhi Instalment Finance and Investment
Pvt. Ltd. 351
10. Prestige Finance (P) Ltd. 312
Gramophone Record Manufacturing (2 Shri Bhaskar Menon, Indian (Mfg.

Companies

8125. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number, names proprietors or
directors of Indian and foreign owned
8 ph record uring compan-
ies in India with their capital investment,
aanual sales, profits and wage bill ;

(b) the annual export earnings of each
unit, country-wise ;

(c) the of foreign exch with
particulars of foreign components allowed
annually to each unit ; and

(d) the amount repatriated anaually by
esch foreign unit during the last five
years ? .

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A. AHMED): f(a)
There is only one unit, namaly, M/S.
Gramophone Co. of India Pvt. Ltd., Cal-
cutta, manufacturing gramophone records
in the country at present. The particulars
are as under :—

Directors

(1) Mr. H. J. Silverston, British (Chair.
88)

Directar) .
(3) Mr. A. A. Warren, British
{4) Mr. J.G. Stanford, British.
Authorised and paid up
capital Rs. 1,50,00,000/-
Rs.  45,00,000/-
(Entire capital held by the Gramophone
Co. Ltd., U. K) .

Reserves :  Rs. 1598813/ (as per Bal
ance sheet of
30th  June,
1967)

As per the profit and Loss Account for

the year ended 30th June, 1967.

Anaual Sales : Rs. 3,38,80,190/-
Profits : Rs. 13.05,036/-
Wages, Salaries
and Bonus Rs.  32,30,231/-
(b) Statement is laid on the Table of
the House. [Placed in Library. See No.
LT-996/68].

(c) Imports recommended in favour of
M/S. Gramophone Co. of India (P) Ltd.
during licensing periods” 1965-66 and 1966-
67 are respectively Rs. 27,690/- and Rs.
4.54 lakhs mainly for raw materials.

{d) Information is being collected,
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Royalty paid te Film Producers
and Singing Artistes
8126. SHRI BABURAO PATEL:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number and value of Indian
film records sold annually by Gramophone
Manyfacturing Companies during the last
five years ; and

(b) the amount of royalty paid during
the above period to fitlm producers and
singing artistes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Information is not available.

Introduction of Waltair-
Express Traia

8127. SHRI V. NARASIMHA RAO :
Will the Minister of RAlLWAYS be pleas-
od to state :

(a) whether Goverament propose to
introduce @ Waltair-Nagpur Express train
via Raipur taking into account the demand
made by the Local People to decrease
heavy rush on the line ;

(b) if so, when ; and
(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Dges not arise.
(¢) For lack of traffi¢’ justification.
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Allocations for Handloom Industry

8134. SHRI N.R. DEOGHARE:
Will the Minister of COMMERCE be
pleased to state :

(a) the state-wise allocation of grants
and loans under State Plan Schemes for
the handloom industry during the last
three years and during the year 1968-69 ;
and

(b) the amount utilized by Maharashtra
Government from this allotment during the
last three years and under what schemes ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
997/68)

Manufacture of Turbo-blowers and
Turbo-Compressors

SHRI R. R. SINGH DEO :
SHRI B. N. SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a plant to
manufacture Turbo-blowers and Turbo-
Compressors for steel mills is likely to be
established at Ramchandra-puram Unit of
Bharat Heavy Electricals Ltd ;

(b) if so, the estimated cost and capa-
city of the-plant ;

(c) whether it will be set up with
foreign collaboration ; and

(d) if so, the foreign exchange involved?

8135,
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND ‘OOMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) to (d). Bharat Heavy Electricals Ltd.,
have been authorised to prepare jointly
with Messrs. Skoda export, Prague, a
detail *d project report for the expansion of
the Weavy Power Bquipment Plant, Ram-
chandrapuram  (Hyderabad), for the
manufacture of the following items of
equipment :

i) Turbo-Compréssors ..and Turbo
Blowers for Steel Mills, Oxygen
plants and various other chemical
industries ;

(ii) Associated Steam Turbines for
the drive of axial Compressor and
feed pumps ;

Additional feed water pumps,
Condensate Pumps and other
Special pumps for Power Stations,

Till the report is received. scrutinised
and accepted, it is not possibie to say what
the details of the scheme would be.

The scheme, if finally approved, is to
be implemented under the credit extended
by the Government Czechoslovakia to the
Government of India in May, 1964.

Trade Agreement with Pugary

81%6. SHRI R. R. SINGH DEO :
‘SHRI B. N. SHASTRI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have concluded a trade agreement
with Hungary ; and

(b) if 56, the detials thereof ?

. THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The Indo-Hubgarian trade and payments
agreement concluded on 22nd November,
1963 is valid upto the end of 197 and
copies thereof are available in thre Parfia-
ment Library.

Supply of Cemeont to Ceylon

(i)

8137. SHRI R. R. SINGH DEO :
SHRI B. N. SHASTRI :
Will the Miaister of COMMERCE be
pleased to state :
{(a) Whether it is a fact that an agree-
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mefit hras beean sighed by Government for
the supply of cement to Ceyloh ; and

(b) If so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Two contracts for supply of cement to
Ceylon were signed by the State Trading
Corportion of India Ltd. in March, 1968.
The total quantity of cement coveYed by
these contracts 15 25800 Tonnes. Shipments
against these contracts will be made by M/s.
India Cements Limited on behalf of the
Corporation. - ’

Export of Steel to Hong Kong #nil Yhalland

8138. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL,
MINES AND METALS be pleased to state:

(a) whether a 4-miaa Indian stedl export
promotion delegation recently paid a visit
to Hong Kong and Thailand ;

(b) the sak of Indian steel to Hong
Kong and Thailand durifig 1967-68 and how
for these are likely to go up during the year
1968-69 as a result of the talks with the
said delegation ; and

(c) the steps which are being taken to
maximise sale of 1Indian steel in these
countries ?

THE MINISTER OF STEEL MINES
AND METALS (DR. CHANNA REDDY) :
@) Yes, Sir.

(b) and (c). Following quantities of
iron and steel have been exported to Hong
Kong and Thailand during the year 1967-68
(apto Rebruary, 1968) :—

Hoog Kong  Thailand

Tosnes Tonnes
Rounds 553 45531
Btructurals 663 10206
Billets _ 505
Pig Iron — 103

Re-Rofling Mills have Weeh 'set up in
these two countries. These Mils ure Tast
extending their operations. The pattern
of their demand will therefore, <¢hutige
from barsfrads to billets, wire rods,
deformed bars and structurals. Negotiations
‘are going on between Indien suppliers and
purchasers in Hong Kong and ThaRand
for supply of Wire rods and billets.
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Tndustrial Licensing Policy
8139. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether 'Government’s attention
héis been drawn to the address By the
Chairman of the Indian Engimeering Asso-
ciation, Calcutta to the Fourth Ammual
General meeting of the Indian Engineering
Association (Southern Region) held at
Madras on the 15th March, 1968 arging for
libematisation of the industrial licensing
policy which in its existing form has stifled
tompetition ;

(b) if so, whether Government have
reviewed the Industrial Licensing Policy in
the light of the observations and sugges-
tions made at that meeting ; and

(c) if so, the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
No formal reference has been received by
the Government from the Indian Engi-
nééring Association, Calcutta about the
points made by the Chairman of this
Association in his address delivered at
Madras on the 15th March, 1968 but Press
Teports of the address have come to Govern-
ment’s notice.

(b) and (c). ‘Government have been
reviewing the Industrial Licensing proce-
dures from time to timre and, to an extent,
the licensing procedures trave already been
streamlined and Kberalised in various
directions. All industrial units except
those engaged in a few specified industries,
involving fixed assets upto Rs. 25 lakhs
bave been exempted from the licensing
provisions of Industries (Development and
Regulation) Act. Certain industries which
do not involve substantial import of com-
ponents or raw materials have been
exempted altogether from the licensing
provisiofs of the Act. Governmént have
also allowed the existing industrial under-
takings to diversify their production without
a liotace upto 25 per -cemt ‘of their total
productien and also ‘to increase their
production  apto 25% of their registered/
licensed capacity if certain conditions are
satisfied. The licensing policy and proce-
“dures are presently being reviewed by the
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Industrial Licensing Policy Inquiry Corn-
mittee. Deciston regarding further ‘changes,
if any, in the industrial licensing procedure
will be taken after the report of this
Committee becomes available.

Import of equipments against U. S.
Aid Leans

8140. SHRI C. C. DESAI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it #s a fact that large
quantities of American equipments are being
purchased against USAID loans afthough
such items have deen licemsed for progres-
sive matufacture in the country ;

(b) whether such imports would not
be detrimental to the indigenous industry ;
and

(c) the reasons why such impopts
cannot be totally banned in order to
encourage indigenous indastry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
According ‘to the present licensing polcy
goods that are available in sufficient
quantities from indigenous sources are not
normally alowed to be imported. No
exception is made in regard to imports
under US AID.

(b) and (c). Do not arise.

Import of Tractors by S.T.C.

8141. SHRI C. C. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the State Trading Corpora-
tion have recently imported 2,000 Zetor-
2011 tractors from Czechoslovakia ;

(b) if so, the c.i.f. price and whether
the c.i.f. price paid to the Czech-firm is
the same -as the. c.i.f. pricc in U.K. and
other countries of the world ;

(c) whether the Zetor-2011 tractors
imported by the State Trading Corporation
were distributed by established importers
through Government organisations having
no service facilities at all ; '

(d) whether Government aré aware
that Government organisations who wete
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given tractors for distribution and servic-
ing have given away contracts to the
private firms for servicing the tractors
instead of doing it themselves ; and

(e) the amount of commission allowed
on the c.i.f. price of these tractors to these
Government organisations and whether
some experienced private and established
importers could not bave undertaken dis-
tribution and servicing at much lower rates
and more efficiently ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The State
Trading Corporation has recently .imported
1,000 numbers of complete tractors model
Zetor-2011 from Czechoslovakia. 1000
more Zetor-2011 tractors in semi-knocked
condition are also being imported.

(b) S.T.C. has entered into contract
with Czechoslovakian suppliers for the
import of Zetor tractors model 2011 on
C & F basis. The C & F price of a com-
plete Zetor 2011 with accessories is
Rs. 10,274/- and that of a tractor in SKD
condition with accessories is Rs. 9,767/-.
Insurance is arranged by the STC in India.
Government have no information about
the c.i.f. price of Zetor tractors in U.K.
and other countries of the world.

(c) and (d). The first lot of 1,000 Zetor-
2011 tractors, out of the 2000 tractors
agreed to be imported from Czechoslovakia
has been alloted for distribution through
the various State Agro-Industries Corpora-

tions, which are Government companies as
under :—
1. Agro-Industries Corporations,
Bihar 300 Nos.
2. Agro-Industries Corporations,
Haryana 200 ,,
3. Agro-Industries Corporations,
Punjab 300 ,,
4. Agro-Industries Corporations,
U.P. 20 ,,
1,000 Nos.

These Agro-Industries Corporations
which have been set up recently are making
necessary arrangements to provide service
facilities for these tractors.

(¢) A Commission of 16349 on CIF
prices which includes STC’s service charges
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of 13% is allowed. Government are of

the view that this arrangement will be
economical and efficient.

M/s Bird and Company, Calcutta

8142. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether a letter of intent has been
issued to M/s. Bird and Company, Calcutta
for manufacturing Hanomag tractors ;

(b) whether Hanomag tractor is an
approved make and has been found suitable
for Indian conditions ;

(c) whether {M/s. Bird and Company
were blacklisted for large-scale under-
invoicing operations and if so, whether
they qualify for receiving an Industrial
licence ; and

(d) whether the former Finance Minis-
ter, Shri Sachin Chaudhary was and is
still a Director/Adviser to the Bird Group
of Companies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) Some Hanomag Tractors have been
working in the country and no adverse
report on their performance has come to
Government’s notice.

(c) This firm is not blacklisted.

(d) Shri Sachin Chaudhary was a
Director of Orissa Mineral Development
Corporation, Auckland Jute Company Ltd.,
Kumardhubi Fine Clay and Silica Works
Ltd. and Titaghur Paper Mills Ltd., all
companies in the Bird Group. He resigned
from the said directorships on 4.1.66.
Government have no information in regard
to whether he was or is still an adviser to
any Bird Group of Companies.

Vendor Carrying Trains on Sealdah
Division

8143. SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of vendor carrying
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trains to Sealdah Division of the Eastern
Railway ;

(b) the number of trains that run bet-
ween Shantipur and Sealdah and Krishna-
nagar and Sealdah during the period from
the 1st July, 1967 to 31st December, 1967 ;

(c) how many of them were on regular
programme of checking staff ;

(d) whether S104 Down and 113 UP
were checked especially ; and

(e) if so, the number of times these
were checked during the above period ?

. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 330
trains.

(b) 8 trains each way between Sealdah
and Shantipur and 10 trains each way
Sealdah and Krishnanagar City daily.

(c) On an average 8 trains were checked
daily in each section during the period
July to December 1967.

(d) Yes.

(e) S104 Dn. was checked five time and
S113 Up four times during this period.

Deputation Allowance to Employees of
Cottage Industries Emporiam

8144. SHRI VIDYA DHAR BAJPAI:
Will the Minister of Commerce be pleased
to state :

(a) whether it is a fact that some
employees of the Central Cottage Industries
Emporium, Janpath, New Delhi have been
sent on deputation to Super Bazar ;

(b) if so, the details of salaries drawn
and the post held by them in the
Emporium ; ’

(c) whether it is also a fact that a
person from the outside private Agency
has been brought on deputation in the
Central Cottage Industries Emporium and
paid an extra Rs. 100 per month over and
above deputation allowance ; and

(d) if so, the reasons for giving the
above allowance and the nature of the job
entrusted to him ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-998/68],
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(c) Yes, Sir ; as no suitable candidate
was available in the Emporium for appoint-
ment as Research Officer, Planning and
Promotion Department of the Emporium,
an ex-employee of the Emporium who is
now in the service of the Indian Coopera-
tive Union, was appointed on deputation for
a period of one year on 3rd November,
1967.

(d) In addition to the usual deputation
allowance, an allowance of Rs. 100/- has
been sanctioned to the Research Officer
in view of his qualifications, experience
and additional hours of work as Research
Officer as compared to the hours'of work
in his post in the Indian Cooperative
Union.

The job entrusted to him includes
Market surveys, price comparison, location
of sources of supply, study of consumer
demands and consumer opinion, product
research, study of buyers’ problems, pro-
cedure for mark-up, mark-down and related
problems.

Indo-Soviet Industrial and Trade Deals

8145. SHRI SAMAR GUHA : Will
the Minister of COMMERCE be pleased
to state the total amount in Indian currency
which U.S.S.R. have received or is likely
to receive during the years 1964-65, 1965-66,
1966-67, 1967-68 and 1968-69 in respect of
Indo-Soviet industrial and trade deals,
separately ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): The amounts
received or likely to be received annually
by U.S.S.R. during the years 1964-65 to
1968-69 in respect of Indo-Soviet industrial
and trade deals cannot be given as the
accruals to different accounts are not
demarcated in this manner.

Dry Battery Cells

8146. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the installed capacity of dry battery
cells manufacturing industries in India ;

(b) the quantity manufactured during
the last five years ; and ’
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(c) the reasons for the shortage of
battery cells in the market ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The total licensed capacity for manufac-
turing dry batteries is 584 million cells.
In addition, a letter of intent has been
issued to one of the existing units for
expansion of their capacity by 78 million
cells. The installed capacity at preseat
is 367 million ceHs and a capacity of 72
million mumbers is under implementation.

(b) Production during
years is as under :

the last five

1963 e 276.06 million nos.
1964 - 286.55 -
1965 300.68 "
1966 328.62 '
1967 314.45 .

(c) Production of dry batteries during
1967 .has had a set back because of the
strike in one of the major manufacturing
units for a period of 2 months resulting in
a shortage particularly in certain bsand of
cells.
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Productian of White Priuting Paper

8148. SHRI LOBO PRABHU :

SHRI J. MOHAMED IMAM :
SHRI N. K. SOMANI :
SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 721 on the
20th March, 1968 and state :

(a) the present capacity for reduction
of white printing paper ; and

(b) the saving in foreign exchamge for
newsprint if the entire capacity is exempted
from excise duty, to make the price of
white printing paper competitive with
newsprint ?

THE MINISTER QF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
At present, the total capacity for the
manufacture of Paper and Paper Boards in
the eountry is 7,30,000 tonres per annum.
The total praduction of Paper and Paper
Boerds during 1967 was ahout 6,09,000
tonnes. It is not customary to subdivide
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capacities for different varieties of paper,
but at present the production of White
Printing Paper is about 1,10,000 tofmes.

(b) Surplus production of white print-
ing paper, which is about 20,000 toanes per
annum, is already being aHocated to Nows-
papers and the quantity so allocated is
exempted from the payment of excise duty.
Even then, white printing paper is more
costly for newspapers as compared to the
indigenous as well as imported newsprint.
If, however, the entire production of white
printing paper is turned over to the news-
papers, there will be shortage of white
printing paper in the country and it will
have to be imported to the extent of its
extra allocation to newspapers. As it is
more costly than the newsprint instead of
there being any saving in foreign exchange,
theré will be appreciable increas¢ in the
expenditure of Fforeign exchange as com-
pared to that required for the lmport of
newsprint.
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Head T.X. Rs., Carriage Foreriien and CWIs.
oii E. Riy.

8150. SHRI A.S. SAIGAL : Will
the Minister of RAILWAYS be pleased to
state : A

(a) whether it is a fact that Head
Trais Exafhiners, Carriage Foremdn and
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Carriage and Wagon Tnspectors working
against the posts controlled by the Head-
quarters office in the Eastern Railways have
not so far been confirmed in spite of clear
vac being available for their confirma-
tion ; and

(b) if so, the reasons therefor and ¥he
steps being taken to get those persoms
confirmed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
While confirmation of staff was being pro-
cessed, some staff represented about their
seniority position. As soon as the question
of seniority is decided, orders of confir-

~mation against available vacancies will be

issued.

Repair to Box Type of Wagons

8151. SHRI A.S8. SBAIGAL : Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that inspite of
several modifications in the design and
constructional methods being adopted in
the manufacture of BOX type of wagons,
certain fittlngs such as spring hanger
brackets, bogie, frames, head stocks, bogie
frame sole plates are still failing in course of
théir run ;

(b) whether repiirs to the abeve are
carried out at certain Carriage and Wagon
depots on the yard lines such as Andal,
where adequate facilities are not provided ;
and

(c) if the reyly to para (b) above be in
the affirmative, the reasans why sub-standard
repairs are being executed in the aforesaid
yards ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, not
on thé ruh but in a few cases such defects
are noticed while being examined in yards.

(b) Yes, repaits are carried otit in such
large Depots whers adequate facilities are
provided. Only minor repairs are attended
to in yard lines to avoid wagons being im-
mebilised.

(c) Sub-standard repairs dre pot beitig
exccuted in the yards.
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1. C. F. Type of Coaches

8152. SHRI A. S. SAIGAL: Wwill
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the floor-
ing and side panels and underframes of
some of the I. C. F. type coaches which
were built 7 or 8 years ago have been found
to be corroded ;

(b) if the reply to part (a) above be in
the affirmative, the number of such affected
coaches on Eastern, Southern, Western,
South 'Eastern, South Central and North-
east Frontier Railways ;

(c) the total estimated cost of these
corroded coaches ; and

(d) if the reply of part (a) above be in
the negative, the actual position in regard
to the condition of the trough flooring,
turn-unders- of the I.C.F. type coaches ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Corro-
sion has been detected in some locations
of some of the flooring members and the
turn-under portions of the side panelling in
a few L.C.F. coaches built 7 or more years
ago.

(b) The number of coaches so affected

are : )
Eastern Railway ... 145
Southern Railway ...193
Western Railway -.122
South-Eastern Railway .. 59

South-Central Railway .. 14
Northeast Frontier Railway ... Nil

533

Total :

(c) The total estimated manufacturing
cost of these 533 I. C. F. coaches is about
Rs. 8.2 crores.

(d) Does not arise.

Train on Gunpur-Naopada N. G. Section

8153. SHRI V. NARASIMA RAO:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Gunpur-
Naupada narrow gauge train stopped on
the 31st January, 1968 due to engine trouble
between Haddubangi and Sitapuram stations
on the South Eastern Railway ;
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(b) whether there is any proposal to
improve the frequency and speed of this
train ; and
(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No. 2
N G Dn. Gunupur-Naupada mixed train
stopped on 1-2-1968 between Kasinagar and
Hadobhangi stations, for nearly 3 hours,
owing to engine trouble.

(b) No.

(c) Does not arise.

Financial Assietance to Traders in Ladakh

8154. SHRI KUSHOK BAKUILA :
Will the Minister of COMMERCE be
plased to state :

(a) whether as a result of the illegal
occupation of Skatdu, Sinkiang and Chang
Thang by the foreign powers in 1947, some
time after that, and in 1962 respectively the
traders of Ladakh doing trade in those
areas had to suffer heavy losses ;

(b) whether Government have given
any assistance to help these traders ;

(c) if not, the reasons therefor ; and

(d) whether Government propose to
give any assistance to them and allocate
funds in the - Fourth Five Year Plan for
that purpose ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). On
account of illegal occupation of Skatdu
and Chang Thang, Ladakhi trade with these
places has been dislocated. The extent of
losses suffered by Ladakhi traders in this
connection is not known as no representa-
tions have been received to that effect and
as such the question of giving any assist-
ance by Central Govarnment does not
arise.

(d) Does not arise.
ol w1 frwtw
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Resolution passed by Federation of Indian

Chambers of C and Industry

8157. SHRI ANBUCHEZHIAN : Wiil
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Federa-
tion of Indian Chambers of Commerce and
Industry have urged up on Government
for the abolition of export duties ;

) if so, the reactios of Qeovernment
thereto ;

(c) what are other points of the resolu-
tion ; and

(d) the steps taken by Government on
these racomymendations ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
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Yes, Sir. Some raductions
duties have already taken place.

c) The resolution also suggested incre-
ase in the level of cash assistance and
gramt of tax comoessions and credit facilities
for exporters to restore the competitive
strength of Indian export products follow-
ing devaluation of pound sterling.

(@) The Government reviewed the con-
ditions of competition faced by Indian
products i8 oversecas markets and have
taken suitable steps to increase cash assis-
tance on selected products, to grant tax
copcossions for export marketing and
cheaper credit facilities for exparters.

Fnisten Answers

in export

Closure of Textile Mills in Segth

8158. SHRI ANBUCHEZHIAN : Will
tha Mimister of COMMERCE be ploased
to state :

(a) whether it is a fact that he had a
meeting with the TFextile Commissioner,
Bombay to coosider ways fox preventing
the threatened closure of 19 textile Mills in
Coimbatore and Tiruchi ;

(b) if so, the matter discussed ; and

(¢} the steps taken to prevent the
closure of textile mills ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) o (c). The
threatened closure of textile mills in the
South has been engaging the attention of
Government. Seme of the measures taken
which should assist averting the closure,
are.: downward readjustment in the rate
styucture of excise duty on some varieties
of cotton yasn, abelition of dyty on hask
yarn upto 34 new French counts, special
efforts by the Cotton Textiles Expert Pro-
metion Councit to find outlets for cotton
yarn in foreign markets so as to relieve
pressure of accumulated stocks. Further,

a Committee has recently begn set wp o
examine and reccommend measures for
enabhng the textile industry to secure
Wsger fimancial accommeodation from com-
mercial banks inter alia for working capital
requirements. Some of the problems of
these mills cancern the State Government
and are receving their attention.

Tado-Iran cofaberation Scheme

8159. SHRI D. N. PATODIA :
SHRI B. BAPUR :
SHRI CHENGALRAYA NAIDU}
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SHRI B. N. SHASTRI:
SHRI R. R. SINGH DEO :
SHRI HARDAYAL DEVGUN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India and
Iran are planning to collaborate with each
other in setting up a number of industrial
projects in India;

(b) if so, the iodustries which are like-
ly to be set up under the Indo-Iranian colla-
boration scheme;

(c) whether the experts of both the
countries propose to exchange visit for this
purpose; and

(d) if so, the progress so far made in
the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) :@ (a) During
talks between the representatives of the
twa countries in Tehran in November, 1967
questions refating to industrial and econo-
mic cooperation between the two count-
ries were discussed. As a result of these
discussions, ten industries were identified
in respact of which cooperation between
the two countries was considered feasible.

(b) The ten industries identified were
Railway Wagons, automobile ancillaries
and spares, textile machingry spares, Forged
hand tools, wire-ropes, sewing machines,
pesticides, dextrose, baby foods and sponge
iron.

(c) and (d). Some Indian parties are ex-
ploring passibilities of collaboratioa vis-a-
vis the above industries. Representatives
of two countries are expected to mogt after
some time. to review the progress made.

Export Promotion Pregramme

8160. SHRI D. N. PATODIA ; Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that proposals
to step up exports to the neighbouring
countries have been fmaliseds

(b) if not, when the decision is likely
to be taken;

(¢) whether it is proposed to send
business executives to the countries of
Europe, South-East Asia, North America
and South, Amesica t¢ study market condi-
tions there; and
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(d) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Various steps, like conclusion of bilateral
trade agreements, periodical discussions,
grant of loans etc., have been taken to step
up exports to the neighbouring countries
like Nepal, Ceylon, Burma and Afghanistan
No specific proposal is, however, pending
finalisation in this regard.

(c) and (d). Sales-cum study Teams
sponsored by different Export Promotion
Councils are likely to visit countries in
South East Asia, U. S. A. and Europe
during the current year. A team of Rail-
way Experts is proposed to be sent to
Uruguay and Argentina to study the re-
quirements of railway equipments.

Messrs. R. C. Abrol and Co.

8161. SHRI HARDAYAL DEVGUN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Messrs.
R. C. Abrol & Co,, Delhi have. refused to
return deposits of Rs. 35 lakhs received
from the public:

(b) whether it is also a fact that the
liquidation proceedings are pending in the
High Court; and

(c) the action taken to see that the
depositors get back their money ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir. According to the information availa-
ble with this Department the amount of
such deposits is about Rs. 25 lakhs as on
31st January, 1966.

(b) Yes, Sir. The High Court has
ordered the company to be wound up and
the Official Ligquidator is at present the
Liuidator of the Company.

(c) The Official Liquidator has taken
possession of the assets of the comany and
he has realised some amounts by the sale
of some of the assets. The Mercantile
Bank Ltd. has, however, claimed priority
over this amount in view of a general agree-
ment of hypothecation entered into by the
bank and the company. The Official Liqui-
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dator has filed an application for declaring
the same as void and fraudulent. The
Official Liquidator is also taking all nece-
ssary stops to realise the assets of the
company and the depositors would be
paid Pro rate as and when he has funds to
distribute.
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Tyre Manufacturers

8164. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Government
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have released one crore of rupees in foreign
exchange to one of the forein tyre manufac-
turers in India; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No, Sir.

(b) Does not arise.

Production of Textile Machinery

8165. SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the country has now be-
come self-sufficient in the production of
textile machinery ;

(b) whether there is an idle capacity in
textile machinery production and if so, the
steps that are being taken to utilise the
existing capacity as well as the capacity
that may result due to development pro-
cess ;

(c) the reasons why India cannot
complete with other countries in supplying
textile machinery to neighbouring countries
and developing countries ; and

(d) the facilities which are being
demanded by the textile machinery pro-
ducers and the steps being taken to meet
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Our
country has now achieved near self-suffi-
ciency in the production of almost all the
items of textile machinery excepting certain
soppisticated items, such as, Combers,
Automatic Knotter Warp Winding
Machines, Single Spindle Automatic Pirn
Winding Machines, Automatic Looms for
manufacture of specialised fabrics, sophisit-
cated types of finishing machines and
woollen spinning and waste cotton spin-
ning machinery.

(b) Due to the prevailing situation in
the Textile Industry, there has been a fall
in off-take of textile machinery resulting in
an idle capacity to the extent of 60%, in
the Textile Machinery Manufacturing
Industry at present, Te assist the industry
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to utllise its capacity more fully, import of
textile machinery has been restricted to the
absolute minimum. Credit facilities have
been liberalised for sale of textile machi-
nery on deferred payment terms. The
maximum limit for re-discounting of bills
by Industrial Development Bank of India
has been raised to Rs. 50 lakhs from
Rs. 25 lakhs and the period of maturity
has also been extended to 7 years in de-
serving cases. [ncentives for exports have
given. The Industrial Development Bank
of India’s export credit scheme which was
restricted to a period of 5 years only has
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been extended to 7 years in deserving cases
and even upto 10 years in special cases.
The Banks have also been advised not to
ch/ane the ultimate borrower more than
6%.

(c) The indigenous textile machinery
industry is, by and large, in a position to
complete both qualitatively and in prices
with other manufactures in the foreign
markets.

(d) The following are the main faci-
lities asked for by the manufactutes and
action taken by Government thereon : —

Facilities asked for

Action taken by Government

(i) Stepping up the cash incentive for
exports from 10%, to 20%,.

(ii) Provision of medium term credit,
on terms comparable witl! those
offered by international competi-
tors.

(iii) Where aid was being given by
our country to under-developed
countries, a part of it should be
tied to purchase of textile machi-
nery from India ; and

(iv) The State Trading Corporation of
India Ltd., should make serious
efforts to push up exports of tex-
tile machinery to East European
countries, with which India has
bilateral trade agreements.

The matter was examined by Government
and it has been considered that the pre-
sent cash incentive is adequate.

As mentioned in (b) above, the expott
credit scheme has now been exiended in
specially deserving cases upto 10 years.

This is acceptable and in fact, action has
been and is being taken on thess lihas,
wherever possible.

Efforts are being made to include items
of textile machinery in bilateral trade
agreements, wherever possible.

Maheshwari Devi Jute Mill, Kagpur

SHRI MOHAMMAD
ISMAIL :

SHRI K. M. ABRAHAM :

SHRI K. RAMANI :

SHRI P. RAMAMURTHI :

SHRI SATYA NARAIN
SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the U. P.
Gover! t have re ded to take
over the Maheshwari Devi Jute Mill,
Kanpur under Section 15 of the Industrial
Development and Regulation Act ;

(b) if 30, the steps taken by Goverms
ment in the matter ; and '

8166.

(¢) if not, the réasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.
Section 15 of the Industries (Development
and Regulation) Act does not confer any
power on Governmeat to take over amy
industrial undertaking,

(b) and (c). Does not arise.

Quality of Indian Tea

8167. SHRI M. L. SONDHI: Wwill
the Minister of COMMERCE be pleased to
state :

(a) the steps taken for improving the
quality of Indian tea ; ' o
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(b) whether Government propose to

entrust it to the Tea Board to see that at

* every stage of manufacture, the quality of
tea is maintained and rather improved ;

(c) whether Ceylon competes us in
foreign markets due to the better quality of
{ts tea ; and

(d) if so, the steps which are being
considered to improve the quality of Indian
tea in future so as to earn more foreign
exchange ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a), (b) and (d).
The question of improving the quality of
tea is a function of the Tea Board. The
steps taken by them in this regard are
aimed at assisting Scientific and techno-
logical research for improving the quality
of tea and making available to the industry
various inputs like fertilisers. pesticides
and better clones as well as the grant of
loans for replantation or purchase of tea
machinery, on certain conditions at favour-
able rates of interest.

(c) No, Sir.

Counditions of Service of Emplayses dorne
on the Directorate General, Teehnical
Development List

8168. SHRI M. L. SONDHI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of firms of large scale
industries, State-wise, borne on the list of
Directorate-General, Technical Develop-
ment, New Dethi ;

(b) how many of these firms have set
out rules and regulations regarding the
pay scales, leave, promotion and permanency
for their employees ; and

(c) whether Government propose to
insist on the firms which have no written
tules for their employees to introduce these
measures in order to ensure security of
service and to minimise discontentment
among the staff in the isterest of indus-
trial production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
tp {c), Informatiog js being collested
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and it will be laid on the Table of the
House as soon as possible.

Export Houses

8169. SHRI PREM CHAND VERMA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the scheme of recognising
export houses has been in vogue for some
time ;

(b) If so, the functions of these export
houses and how far these have been succes-
sful in increasing exports ;

(c) whether any steps have been taken
to ensure that these export houses are
also not monopolised by those who mono-
polise other industries ; and

(d) the export houses which handle
exports of worth more than 10 lakh rupees
per year and which are the financial inte-
rests behind them ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.
The Scheme of recognising export houses
has been in vogue since 1961. :

(b) The object of introducing the
scheme of recognising export houses was
mainly to facilitate the develapment of °
business houses specialising in export
trade. The scheme has been reviewed from
time to time in the light of experjence. It
was reviewed in 1965 and again earlier this
year. In the light of the later review, a
revised schemehas been announced on
March 30, 1968. The new scheme is ex-
pected to limit recognition to a selected
number of export houses of proven compe-
tence and resources to undertake export
marketing on systematic basis. Most of
the export houses which have been reco-
gnised under the earlier scheme and which
also fulfil conditions for recognition under
the new scheme, have been showing in-
creasing export performance.

(¢) Under the revised scheme issyed on
March, 30, 1968, Government will consider
according recognition as an Export House
to organisatiens with experience, ability
and performance, satisfying the following
conditions :—

(i) The Export House should narmal-
Iy bs » sompany registered under
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the Companies Act, 1956, or a Co-
operative Marketing Society or a
Federation registered under the
appropriate law.  Merchant-ex-
porters, as well as facturer-
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its inception, the railway catering is run-
ning at a loss ;

(b) if so, the total amount of loss so
far incurred and the monthly loss at

exporters will be eligible for reco-
gnition.

(ii) Members of Export House should
have substantial experience in
handling exports to various
markets.

(iii) The Export House should have
adequate resources at its disposal
to carry on export business on a
large scale.

(iv) If the Export House is a merchant-
exporter, it should have enduring
relations with manufactures and
suppliers in India for procure-
ment of goods, conforming to the
international standards for ex-
port. )

(v) An export House should have a
sizable export turnover of not
less than Rs. 25 lakhs of non-
traditional products or Rs. 2
crores traditional products per
annum.

(vi) A combine of different trading
concerns or manufacturing units,
formed to take over their exports
in a co-ordinated manner, may be
recognised on the strength of the
export turnover of the constitu-
ent units. In the case of nmew
companies which are specifically
set up for organising overseas
sales on modern lines, recognition
will be considered after due consi-
deration of the applicant’s claim
and competence.

(d) A statement indicating the names
of the Export Houses recognised under the
old schcme, whose annual turnover was
more than Rs. 10 lakhs during 1967 and
the names of their directors (at the time
of applying for recognition as an Export
House), is laid on the Table of the House.
[Placed in Library. See No. LT—999/68).

Railway Catering

8170. SHRI PREM CHAND VERMA:
Will the Minister of RAILWAYS be
pleased to stato :

(8) whether it is a fact that ever since

(c) whether any investigations have
been made to determine the cause of loss
and if so, the result of the inquiry ; and

(d) the steps taken to eradicate the
causes of continued loss ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Losses
have been incurred every vear since the
inception of departmental catering except
for the years 1963-64 and 1966-67 when
profits were made.

(b) The amount of Profit/Loss in work-
ing departmental catering on Railways from
the inception of departmental catering is
as under :

Year (4+) Profit (—) Loss

(Figures in thousands)
Rs.
1955-56 (=) 11,01
1956-57 (=) 17,53
1957-58 (=) 21,98
1958-59 (—) 13,17
1959-60 (=) 7,05
1960-61 (—) 3,97
1961-62 (—) 6,45
1962-63 (—) 1,90
1963-64 (+) 1,56
1964-65 (—) 3,14
1965-66 (=) 6,60
1966-67 +) 1,19

Mouthly figures in respect of Profit/
Loss of departmental catering are not main-
tained and the audited figures for the year
1967-68 are not yet available.

{c) Yes, the causes of losses incurred
by departmental catering have been investi-
gated and are as under :

(i) Application of Central Govern-
ment scales of pay and allowances
to stafl employed in Departmental
Catering and further increases in
staff costs due to periodical in-
creases in dearness allowance ;

(ii) Increase in cost of raw materials
aad stores ; ’

(1i) Inspite of steadily i‘ncreasing staff
¢ostp and prices of raw materialg,
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the tariff not being raised frequent-
ly to compensate for the addi-
tional expenditure ;

(d) Among the economy
taken by the Railway are :

(i) Intensification of sales and ap-
pointment of waiters, stall keepers
and vendors on commission
basis ;

(ii) Tightening up of schedule of
ingredients fixed for various items
of food ;

(iii) Economy in the purchase and use
of provisions and fuel for cook-
ing.

The Railway Catering and Passenger
Amenities Committec have also suggested
reduction in staff costs and revision of
tariffs as and when necessary to compen-
sets the rise in costs with a view to elimi-
nating losses in Departmental catering.
These suggestions are under examination.

measures

All India Railway Ungraded Accouats
Clerks” Convention

8171. SHRI K. ANIRUDHAN :
SHRI P. GOPALAN:
SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 4381 on the 19th
March, 1968 and state :

(a) the decision taken on each demand
submitted by the All-India Railway Un-
graded Accounts Clerks Convention jointly
by Railway Board and Labour Federations;

(b) the action taken to implement the
agreed demands ;

(c) the demands on which no agree-
ment could be reached ; and

(d) the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Except in regard to the guestion of taking
steps to improve the chances of promotion
of the clerks in the lowest grade, Govern-
ment do not find any justification for acced-
ing to the other requests of the All India
ungraded Accounts Clerks Convention.

As regards improvement of the pros-
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pects of promotion of the Clerks in the
lowest grade, instructions have been issued,
to take effect from 1.4.68, that 209, of
vacancies of Clerks in Gr. I in scale Rs.
130-300 (AS) in the Accounts Department
earmarked for direct recruitment of gradu-
tes, which have remained unfilled because
of the ban on recruitment, should be filled
by promotion of serving clerks in Gr. 11
of the same department till resumption of
recruitment of graduates ; 75%, of those
vacancies are to be filled by Appendix 1I-A
qualified staff and 259, by others on the
basis of seniority-cum-suitability. Further,
orders have also been issued recently pro-
tecting the promotional chances of staff in
the Accounts Departmeut as on 1.10.62
(Promotions against these posts will have
effect from 1.4.1968). These steps will
improve the chances of promotion of the
Accounts Clerks in general.

It has also been decided that Clerks,
Grade 11, scale Rs. 110-180, who have pass-
ed the Appendix 1I-A examination, should
be grented 3 advance increments in scale
Rs. 110-180 with effect from 1st April 1968.
Those who qualify after this date will get
the 3 advance increments from the date
following the last date of the examination.

Porters of Kanpur Railway Station

SHRI K. ANIRUDHAN :

SHRI NAMBIAR :

SHRIMATI SUSEELA
GOPALAN :

SHR1 UMANATH :

Will the Minister of RAILWAYS be
pleased to state :

* (a) whether it'is a fact that under the
licencing system in vague before the 1st
November, 1962, the porters of Kanpur
Railway Station while going on leave were
required to provide a substitute in their
place and kept in lieu on their numbers ;

(b) if so, whether it is a fact that this
system was discontinuzd after the I1st Nove-
mber, 1962 ;

(c) whether it is also a fact that after
the Ist November, 1962, porters lose their
licence if they go on leave ;

(d) if so, whether Governmient propose
to reintroduce the old scheme ; and

(e) if not, the reasons therefor ?

8172,
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Prior to 1.11.62 the licensed porters at
Kanpur worked under the control of a Con-
tractor who made necessary arrangetnent
in place of those going on leave. Details
of such arrangeineits are not known. From
1.11.62 the décasualisation schemre was in-
troduced under which there is no provision
for substitutes.

(c) No.

(d) and (e). Do not arise.
Surplus Staff in Fereign Trafic Accounts
Office, Western Railway, Delhi and
Traffic Acesunts Office, Ajmer

8173. SHRI K. ANIRUDHAN : Will
the Minister of RAILWAYS be pleased to
state : )

(a) whether it is a fact that some staff
has been declared surplus inm the Foreign
Trafic Accounts Office, Western Railway,
Delhi and Traffic Accounts Office, Ajmer ;

(b) if so, whether the surplus staff is
sitting idle and have no work ; and

(¢) the aumber and designations of
such surptus staff ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) ; (a) Yes, in
the Delhi Office but not at Ajmer.

(b) No.
(c) Does hot arise.

Coufirmatjon of Rallwly Employees
of North Easterh Railway

- 8174. SHRI BHOGENDRA JHA:
Wil the Mihister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that althoungh a
large number of Railway employees of the
North Eastern Railway have served for
more than five years, they have mot so far
been confirmed ; and

(b) if so, the total number of such em-
ployees and the period within which these
employees are likely to be confirmed ?

.. THE MINISTER QOF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
There are about 1650 such employees who
are awaiting confirmation and they will be
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considered for confirmation wheh perma-
nent posts become available.

Daty Hours of Railway Staff on North
Eastern Railway

~ 8175. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that the gate-
men of the Engineering Department in
Samastipur District of North Eastern Rail-
way have to perform duties for 24 hours ;

(b) whether the duty hours of the Assis—
tant Station Master and Pointsmen between
Darbhanga-Jainagar, Darbhanga-Nirmali,
Darbhanga-Narkatiaganj, Angarghat Hasan-
pur Road Stations -(Traffic Department) in
the North Eastern Railway are at preseat
12 hours a day ;

(c) whether employees of the carriage
staff of Mansi, Saharsa and Thana Bihpur
Station have also to work for 12 hours a
day : and

(d) if the replies to parts (a), (b) and
(c) above be in the affirmative, whether
Governmont propose to introduce 8 hours
a day duty; if so, when and if not, the
reasons: therofor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Information is being collected and wil be
1aid on the table of the Sabha.

Upgrading of Pests in Raliway
Workshops

8176.. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether. there are any instructions
issued by the Railway Board which provide
for 20 per cent upgrading of posts in the
railway workshops ;

(®) if so, the reasons for denial of this
facility to the employees of the workshops
of Samastipur, Gerakbpur and lzatsagar
oa the North-Eastern Railway ; and

(c) when such a facility is proposed to
be provided to the cmpioyees of tho said
workshops ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POODNACHA) : () Inistruc-
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tions were issued in 1963 to upgrade 20
percent posts of skilled staff in the Mecha-
nical workshops. These orders were ex-
tended to non-mechanical workshops pro-

vided certain prescribed conditions were
fulfilled.

(b) and (c). Information is being col-
lected and will be laid on the table of the
Sabha in due course.

Night Aflowance to Railway Employees

8177. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be picased
to state : .

(a) whether it is a fact that the emplo-
yees of the carriage of Methamical Depart-
ments of Barauni, Samastipur, Sonepur,
Darbhanga, Muzaffarpur, Narkatiaganj in
the North-Eastern Railway have not so far
been paid the arrears of Night allowance
from the Ist Qctber, 1962;

(b) whether the Railway Board had
decided for the payment of the arrears of
Night Ailowance from the st October,
1967;

(c) whether it is a fact that such emplo-
yees whose arrears of night allowance from
the 1st October, 1962 have not so far beea
paid, number about 2000 in the North
Eastern Railway; and

(d) if so, the reasons for the non-pay-
ment of the arrears and the time by which
it is proposed to be paid ?

THE MINISTER OF RAILWAYS
{SHR] €. M. POONACHA) : Informntion
is being collected and wil be 1aid on the
Table of the Sabha in due course.

Leave Reserve staff oa Railways

8178. SHRI ONKAR LAL BERWA :
‘Will the Minister of RATLWAYS be pleas-
ed to state :

(a) whether it is a fact that Railways
are keeping a very low percentage of leave
reserve staff resulting in great hardships to
the Commercial Clerks in getting leave in
time;

(b) whether it is also a fact that the
Railways keep the vacancies unfilled and a
number of leave reserve staff are utilised in
these vacancies for a very long time for
which the staff is not getting leave when-
éver required; )

VAISAKHA 3, 1890 (SAKA)

Written Answers 2336
(c) the total number of posts kept
vacant during 1967; and
(d) the total amount of over-time paid
to the Commercial Clerks during 1967 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (d).
Information is being collected and will be
laid on the Table of the Sabha.

Tea Companies in India

8179. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of COMMERCE
be pleased to state :

(a) the names and places of location of
foreign and Indian owned tea companies in
Indian with capital investments and the
names of Directors together with the de-
tails of foreign collaboration, if any, in
each case;

(b) the names and particulars of pro-
ducts with their quantity and value pro-
duced by each tea company annually duripg
the last five years; and

(c) ‘the value of products  exported
annually with the names of countries to
which exported during the above period ?

THE MINISTER OF COMMERCE
(SHRI1 DINESH SINGH) : (a) to (c). The
information is being collected and will be
placed on the table of the House as soon
as possible.

Diuties of Grade I'awd 11 Clerks -

8180. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state the duties performed by Clerks Grade
1 and Clerks Grade 1I respectively in the
Traffic Accounts Offices of the Indian Rail-
ways ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : Information
is being collected and will be laid on the
Table of the Sabba in due course.

Directer Geweral, Commercial Inteligence and
Statistics, Calcutta

8181. SHRI K. RAMANI . Will the
Minister of RAILWAYS be pleased to
state :

(a) the basis on which the cost is debi-
ted to the Director General, Commercial
IntéHigence and Statistics, Cedoutta on
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account of certain information extracted on
his behlf;

(b) the amount and'the nnmber of staff
charged for which the cost is debited in
the year 1965-66 and 1966-67 on account of
Western Railway ; and

(c) the proportion of the work involved
for extracting this information to the total
coding work done in the Statistical Branch
of the Western Railway ?

THE MINISTER OF RAILWAYS :
(SHRI C. M. POONACHA) (a) The bases
of debiting cost to the Director General,
Commercial Intelligence and Statistics, are
given below :

(i) Upto thd year 1963-64 : Or: the
basis of the salary of the addi-
tional clerical staff engaged for
this purpose;

(ii) From 1-4-64 to 31-3-66 : On the
basis of the salary plus element of
expenditure on account of super-
vision, leave salary, Provident Fund
Pension and other benefits of the
staff engaged for this purpose;
From 1966-67 onwards : On the
basis of proportionate staff and
machine charges in respect of
workload involved in coding of
invoiccs, punching/verifying  of
cards, machine processing and
final preparation of returns as also
the proportionate cost on account
of additional workload involved in
other jobs as a result of elabora-
tion of code numbers to suit the
requirement of Director General,
Commercial Intelligence and
Statistics.

The basis of compilation of statistics
required by the Director General, Commer-
cial Intelligence and Statistics was changed
in stages from 1964 and a uniform proce-
dure introduced on all the Railways from
April 65. The existing procedure of debit-
ing cost will be further reviewed to take
into account the variations in cost on
account of transfer of work from the Unit
Record Machi to C S

(b) Year Amount charged No. of staff

(iii)

Rs.
1965-66 80,039°63 24
1966-67  1,03,534-22 18
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(c) The percentage of coding work done
for this information to the total coding
work in respect of goods invoices is 19'3.

Export Houses

8182. SHRI SITARAM KESRI : Will
the Minister of COMMERCE be pleased to
state :

(a) the criteria for
export houses. ;

recognition of

(b) whether Government have received
rep ations the p system
of recognising export houses for combining
exports of conventional and unconventional
goods and suggested that the quota of any
on:| of these be doubled for recognition ;
an

(c) whether Government ‘have reco-
gnised all export houses whose annual
exports of conventional goods are above
Rs. 5 crores ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The criteria
for recognition of export houses as per
revised scheme announced on March 30,
68 are as follows :

(i) Export House should normally be
a company registered under the
Companies Act, 1956, or a co-
operative marketing society or
federation registered ‘under the
appropriate law. Merchant-expor-

ters as well as  manufacturer
exporters will be eligible for
recogaition.

(ii) Members of Export Houses should

have substantial experience in
handling  exports to various
markets.

({iii) The Export House should have
adequate resources at its disposal
to carry on export business on a
large scale.

If the Export House is a merchant-
exporter, it should have enduring
relations with manufacturers and
suppliers in India for procurement
of goods, conforming to the inter-
national standards for export.

(v) An Export House should have a
sizable export turnover not less
than Rs. 25 lakhs of non-traditional
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-products, or Rs. 2 crores of
traditional products per annum.

A combine of different trading
concerns or manufacturing units,
formed to take over their exports
in a coordinated manner, may be
recognised on the strength of the
export turnovers of the constituent
units. In the case of new com-
panies which are specifically set
up for organising over seas sales
on modern lines, recognition will
be considered after due considera-
tion of the applicant’s claim and
competence.

(b) No, Sir.

(c) Under the old Scheme of recogni-
tion, which has been superseded, the
criteria laid down was that no recognition
will be given for exporters of traditional
goods. In respect of non-traditional goods,
Export Houses with a minimum export
turnover of Rs. 10 lakhs were recognised.
Under the revised Scheme, requests from
Export Houses with export turnover of not
less than Rs. 2 crores of traditional goods
will be considered for recognition.

(vi)

Fall in Prices of Cars sold by S.T.C

SHRI SITARAM KESRI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that there has
been a fall in the prices of cars sold
through State Trading Corporation during
the last two years ;

(b) whether Government have made
any inquiry to find out the causes for the
fall in prices ; and

(c) whether Government are aware that
the fall in prices is due to a racket by car
sellers operating in collaboration with the
Officials of the State Trading Corporation ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) There has
been a slight fall in the prices of certaln
categories of imported vehicles.

(b) and (c). There has been no enquiry
as such. The prices of these cars are
governed by the normal laws of supply
and demand. No complaint has come to
Government of any callusion between
sellers of cars and officials of the STC,
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Sale of Cars by the State Trading
Corporation

8184. SHRI SITARAM KESRI : will
the Minister of COMMERCE be pleased to
state @

(a) the number of cars sold by the
State Trading Corporation in each auction
since the State Trading Corporation took
over the sales of Embassy cars ;

(b) the number of cars that were not
sold having not secured the reasonable
offer and the manner in which they were
disposed of ; and

(c) the total profit earned by the
State Trading Corporation through the
sale of cars ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) A state-
ment showing the of cars rel d
for sale in the tenders is laid on the Table
of the House. [Piaced in Library. See No.
LT-1000/68]. The total number of cars
sold by the STC through tenders upto
March 31, 1961 is 1637.

(b) Whenever cars do not secure
reasonable offers, some of them are dis-
posed of by the STC to priority users like
Government Departments, Tourist Taxi
Services, etc. The remaining cars are
included in the lots for subsequent ten-
dering. STC has not sold any car except
to priority users or through the system of
tenders.

(c) It will not be in the business of
the STC to disclose the information.

Hamals and Kha'asis in Foreign Traffic
Accounts Office, W. Railway, Delhi

8185. SHRI P. RAMAMURTI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Hamals
and Khalasis in the Foreign Traffic
Accounts Office, Western Railway, Delhi
are not allowed gazetted holidays and
Sundays as holidays ;

(b) if so, the reasons therefor ;

(c) whether the same category of staff
in the Northern Railway Traffic Accounts
Office, Kishanganj, Declhi are enjoying
these privileges ; and -

(d) if so, the steps taken by Govern-
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ment to bring this category of staff at par
with that of Northern Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Hours of Work of different categories of
employees are deterinined according to the
Hours of Employment Regulations or the
Factories Act, as the case may be, and
where the staff do not get the benefit of
Sunday, they get their day of periodic rest,
according to rostered hours of duty.

Likewise, even in the matter of gazetted
holidays entitlements, the decision is taken
in respect of each category depending upon
the exigencies of service and therefore
different treatment may be there on differ-
ent railways, and it has not been found
feasible to provide any uniform procedure
in this respect.
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Promotion of Ciass IT Rallway Officers
to Class I

8188. SHRI MADHU LIMAYE : Will

the Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
any note from a U.P. Legislator from
Gorakhpur about the problems and
difficulties of Class Il officers seeking
promotion to Class 1 ;

(b) if so, whether the matter has been
investigated/gone into ; and

(c) the conclusions reached/steps pro-

posed to be taken to remove these
difficulties ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes;
through the Hon’ble Member himsslf.

(b) and (c). The
examination.

matter is under
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Sl of Traffic Accounts Office,
Neorthera Ruilway

$190. SHRI B, GOPALAN: Win
the Minister of RAILWAYS bé pleaséd to
state :

(a) whether it is a fact that the Railway
employees residing in Sarojini Naga¢, Lodi
Colony, Sewanagar and Lajpat Nagar
working in the Traffic Accéunts Office,
Northern Riilway, Kishanganj Delhi have
to spend more than two hours daily in
reaching office by the Train Ne. 2DNK ;

(b) whether any frepresefitation has
been received by Government in this
connection ; and

(c) if so, the stépt taken by Govern-
ment to remove the difficulty of the staff ?

THE MINISTER OF RAILWAYS
(SHRI €. M. POONACHA): (a) The
durations of the journeys by 2 DN
(previously 2 DNK) shuitlé from Sarojini
‘Nagar, Lodi Coloni, Sewahagar and Lajpat
WNagar to Delhi-Rishahganj ate 1 hour 46
‘minttes, 1 hour 40 minutey, oné houf
35 minutes and 1 hour 30 minutés respéce

tively.
(b) Yes.

(c) It was duly considered but the
suggestion made thetéfn has not been
found operationalty feasibie.
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€oodl Péiry Contrhit to Private Firm £t
Monghyr

8191. SHRI NIHAL SINGH : . Will
the Minwter of RAILWAYS be pleased to
state :

{a) wircther it 13 a fact that his Depart-
ment have given goods ferry contract to a
private firm at Monghyr ;

(b) whether it is adlsé a fact that ih
order to giveé inmlpetus te public sector
undertakings, the Department is consider-
ing to terminate the contract ; and
~ {c) whether the Department has asked
Transport and Shipping Deparfment to
sprare the various types of tugs lying idle at
Patna?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
N : the rout¢ via Monghyr-Monghyr Ghat
has been closed to goods traffic from
1.1.68. The cofitract has béen terminated
and the toute closed in view of the meagre
traffic.

{c) No.
Pp.S. Bhagalpur” Steamer

8192.- -SHRI NIHAL SINGH: Wiil
the Minister of RAILWAYS be pleased to
state :

(a) whether it'is a fact that the steafiér
“P.S. Bhagalpar” has been rsjected ; -

(b). whether it is also a fact hat
adequaté niédsures were not taken to re-
fioat the steamet when water lfevel was
rising ; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : la) Yes, the
vessel was condemned in 1960.

{b) 4nd (¢). Due to the vesseél being
éveraged and taking into account its condi-
tion it was condemnéd and disposed of.
Thetéforé, thé questiod of re-ﬂoaung it did
not afise.

Wisier Uniforin for Safaiwtas s N. Ry.
T.Afv. and W. Riy. ®.A. Office, Déthi
8193. SHRI BHAGABAN DAS : Wiil

the Minister of RAILWAYS be pleased
to state. ’

(2) the detaily of the witer paiform
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given to the Safaiwalas in the Northern
Railway Traffic Accounts Office, Kishan-
ganj, Delhi, and the Safaiwalas working in
the Foreign Traffic Accounts Office,
Western Railway, Kishanganj, Delhi
separately ;

" (b) whether it is a fact that the winter
uniform given to the Safaiwalas in the two
offices is not of the same standard and if
50, the reasons therefor ; and

(c) the steps taken by Government to
bring them at par in matter of uniforms?-

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The information is being collected and
will be placed on the table of the Lok
Sabha.
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Promotions of Clerks Grade II to
Clerks Grade 1
8195. SHRIMATI SUSEELA GOPA-

LAN : . Will the Minister of RAILWAYS
be pleased to state the total number of
Clerks Grade II promoted to the posts of
Clerk Grade I in the Traffic Accounts
Seniority unit of the Northern Railway,
Delhi Kishanganj, since the 1st October,
1962 to-date showing against each name
whether Appendix 1I-A qualified or Un-
qualified ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : 232

(i) Appendix 1I-A Qualified Clerks
promoted — 149

(ii) Unqualified Clerks promoted—83

Travelling Inspectors of Accounts on
Western Railway

8196. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Travelling Inspectors
of Accounts are treated as line staff or
office staff for the purpose of casual leaves
and other holidays on the Western Rail-
way ; and

(b) the number of casual leaves,
admissible to these Travelling Inspectors
of Accounts in any calendar year ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (3) Qn the
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Western Railway, Travelling Inspectors
of Accounts are treated in the same

manner as other office staff for the purpose
of Casual Leave and other holidays..

(b) 12 days in a calendar year.

Complimentary Passes to Class III and
Class 1V Railway Staff

8197. SHRI GANESH GHOSH: Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of complimentary passes
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admissible to Class [II and Class IV staff
separately ;

(b) whether there is any discrimination
between the two and if so, the reason
therefor ;

(c) whether Government propose to
bring both the - categories at par in this
regard ; and .

(d) if not, the reasons thor:for ?

THE- MINISTER OF RAILWAYS
(SHRI " C. M. POONACHA) : (a) The
number of privilege/post retirement compli-
mentary passes admissible to these staff is
as follows :—

Privilege Passes :

Class 111
Upto 5 years’ = 1 set
Railway service per year
Over 5 years’ = 3 sets
Railway service per year

Post-retirement Complimentary Passes :

Class III
20 years .= 1 set
Railway service per year .
30 years = 2 sets
Railway service

per year

Class IV
" Upto 5 years’ = 1 set
Railway service per year
Over 5 years’ = 3 sets
Railway service per year
Class IV
25 years = 2 single
Railway journey
service passes
and over. once in
. 5 years.

(b) There is no discrimination in the
sumber of privilege passes granted to thesé
staff. o :

The reason for the difference in post-
retirement Complimentary passes is that
‘the number of Class 1V staff who will. be
chtitled to such passes is very high and
‘there would bé - administrative difficulties
in issuing passes to them after establishing
their identity and there would also be
increase in over-crowding.

(c) and (d). 'In view of present financial
stringency and difficulties brought out
above, the present is not considered an

. opportune time for eny liberalisation . being
. made in the existing facility.,

. Import of fractors on Rupee Paym'e{:t basis,

8198. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of
COMMERCE be pleased to state

(a) whether Government have received
offers for the import of tractors on rupee
payment basis from any other country in
addition to those imported from the
U.S.S.R. and Czechoslovakia ; and

" (b) if so, the details thereof and deci-
sion taken by Government in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and. (b).
Yes, Sir. Most of the East European
countrizs .are ‘_‘producing . tractors -and
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exporting them. The following dountries
bave offered différent tractors as described
below :—

Bulgaria : 30 HP Crawler tractor

‘ Power tillers (10 HPY

‘German

‘Dertiocratic

Republic : Wheeled tractor 30 HP

Hungary : High HP Wheeled

tractor

‘Rumania : 65 HP Crawler tractor
45 HP Wheeled tractor

Yugoslavia : Crawler tractors 65 HP

and above.

It may be added that Poland and
Yugoslavia have collaborations for Wheeled
tractors in India and are both willing to
export complete tractors of the same type.
Government are not  agreeable to import
any Wheeled tractors except in HP ranges
upta 20 where there is no indigenous pro-
dutcion. ~In respect of Crawler tractors,

_ manufacture is likely to be set up shortly
and the question of import of components
for ‘such manufacture is under considera-
tion. In regard to existing collaborations,
components are being imported from
Poland and Yugoslavia.

" Tmport of Nickel from U.SS.R.

- 8199, . SHRI DEIVEEKAN : Wil the
Minister -of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that U.S.S.R.
has agreed to supply 400 tonnes of Nickle
4o India s

“(b) if so, when It i likely to be
supplied ;

(c) how far this nickle will help in the
development of alloy steel industry ;

_ (d) whether this quantity of nickel
will be supplied annually ; and

(e) whether this metal is urgently
seeded in India ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes, Sir.

(b) The tommercial rontract for this
supply is being negotiated with Soviet
Tradc Representative in India and it is
likely to be supplied during 1968.

© APRIL 2, 1968

(c) Nickel is an essential alloy in the
manofacture  of stainless steels and a
number - of other varieties of alloy and
special steels. There is anm acute world
shortage of this metal and efforts to obtain
it in open market have met with limited
success. The expected supplies from
U.S.S.R. will help to a great extent in
runming the units set op in the ooubtry
for the mansfacture of stainlees and special
steel. .

(d) This guantity is for 1968 only. The
requirements for 1969 and subsequest years
will be discussed with the Soviet authorities
at the the time of finalising the annual
Trade Plans.

(e) Yes, Sir.
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Impact of Gheraos on Industrial Develop-
ment in West Bengal

8200. SHRI GADILINGANA GOWD ;
Will * the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFRAIRS be pleased to state :

(a) whether it is fact that even after
the imposition of the President’s Rule in
West Bengal, the ghersos have increased
in the industries ;

(b) if so, whéther these gheraos have
affected the development of industries 3

(c) the industries which have been
affected due to these gheraos during and
before Presidents’ rule ;

(d) whether in: view of this situation
the . industrialists have started shifting their

‘business from that State ; and

(e) the steps which are being consider-
ed to help the industrialists to rup thelr
business safely ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFBAIRS (SHRI F. A. AHMED) : (a) to
(e). The information is being collsated
ond it will he laid aa the Table of the
‘House.

Import Duties on Agricultaral Jmplenents

820!. SHRI DEIVEEKAN : Will the
Minister of COMMERCE be pleased o
state :

(a) whether it is a fact that Govern-
ment have taken a decision to allow the
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residents of this country to import agricul-
tural implements, including tractors, as
custom-free gifts from their relatives in

UK. ;

(b) if so, whetber this concession will
be given to those whose relatives are in
otber countries like U,S.A.,, U.S.S.R., and
Canada ; and ' ’

(c) if not, the reasons, therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

() and (c). The matter is stil wnder
oconsideration.

Loading of Poodgrains of Kandla Bander
’ llgmm of Western Railway

. 8203. SHRI PARTAP SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(8) whether it is a fact that at Kandla
Bunder Station of the Western Railwa).'?
the daily averago loading o( foodgrains is
pearly 300 wagons coataiwing approxi-
mately 45,000 bags, whereas only three
Markers are provided to put the Railway
marks on those bags ; and

(b) if so, whether it is proposed to
iacroase the strength of the markers ?

THE MINISTER OF_ RAILWAYS
(3HR: C. M. POONACHA) : (a) and (b).
The ioformation is being eolected and
will be laid on the Table of the Sabha.

" Import of Shecp from US.A.

$204. SHRI SHTVA CHANDRA JHA :
Wilt the Minister of COMMERCE be
pteased to state :

(a) whether it is a fact that
imports sheep from the US A. ;

India

(b) if so, the reason therefor and num-
bor of sheep importad from the US.A. so
for ;

(c) the estimated pumber of sheep to
be imported during the Fourth Plan ; and

(d) how much forsign cichange has
‘besn spent 30 far on the import of sheap
and the amount 10 be speat for the same
during tbe FPourth Plam ? .
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
Yes, Sir. A gift of 400 Rambouillet Sheep
was received from U.S.A7 during 1964-65
for developing indigenous breeds of shoops
for the purpose of stepping up productien
of fine wool in the country. The experi-
ments carried out with the imported sheep
have proved successful and a further con-
signment of 1467 sheep of that breed has
been imported recently.

(c) and (d). A sum of U.S. § 347,326,
including freight, has been spent so far.
It is pot possible to give estimates of
imports of sheep during the Fourth Plan
as the Plan is stjll to be finalised.

Export of Manufactured and Semi-
Manufactured Goods

8205. SHRIS.S. KQTHARI: Will
the Minister of COMMERCE be Ppleased
to state .

(a) whether it is a fact that the exports
of manufactured and - semi-mapufactured
8oods have been on the increase relatively
to these . of primary products over the lagt
decade ; and
. .(b) if 50, the steps taken by Gewern-
ment tQ further stimulate their exports ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement indicating the measures
is laid on the Table of the House.
[Placed in Library. See No. LT-1001/68),

Master Cards on Railweys

8206. SHRI C.K. CHAKRAPANI :
Wilt the Minister of RAILWAYS be
pleased to state :

(a) the number of Master Cards pre-
pared for the purpose of apportionment
on each Railway due to the introduction of
mechanisation in the Traffic Accounting
System on Indian Railways ;

() The number of Master Cards avail-
able at present on each Railway ;

(c) the number of Master Cards pre-
pared on each Railway separately every
month in the years 1966 and 1967 ;

(d) whether the Master Cards are
prepared on honorarium basis ;_and
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(e) if so, the cost incurred on them
on each Railway separately for the years
1966 and 1967 ?

N
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).

APRIL 23, 1968

Name of Railway No. of Master Cards

(in thousands)

Prepared Available

initially at
present
Central : 45 109
Eastern : 35 109
Northern : 31 146
North Eastern : 20 YL
North East
Frontier, : 7 41
Southern : 35 113
South Central : 48 86
South Eastern : 26 91
Western : 54 145

(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. Lt-1002/68].

(d) and (e). Yes, for certain periods,
by some of the Railways.

Railway Amount of honorarium
paid in the.mr
1966 1967
Rs. Rs.
Central : 4,268 1,290
Eastern : 6,211 1,219
Northern : 17,175 6,310
North Eastern @ —_ _—
Noth East-

Frontier : - —_
‘Southern : 14,211 1,765
South Central : 2,105 3,081
South Eastern : —_ —
Western : — —_—

Development of Cottage Industries
inU.P.
8207. SHRI VISHWA NATH
PANDEY : Will the Minister of COM-

MERCE be pleased to state :

(a) whether the prospect of further
development of cottage industries in Uttar
Pradesh have been explored ; and

(b) the amount of assistance given to

154
Uttar Pradesh Government during the last

five years for estabhshmg cottage indus-
tries ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-1003/68].

Accidents on North Eastern and Southern
Railways

8208. SHRI VISHWA NATH
PANDEY : Will the Minister of RAIL-
WAYS be pleased to state the number of
accidents on the North Eastern and Sou-
thern Railways respectively during the
period from the Ist January, 1967 to 28th
February, 1968 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : During the
period 1.1.1967 to 29.2.1968, there were 176
and 163 train accidents in the categories of
collisions, derailmennts, trains running into
road traffic at level crossings and fires in
trains on the North Eastern and the South-
ern Railways respectively.

Textile Mills in U.P.

8209. SHRI VISHWA NATH
PANDEY : Will the Minister of COM-
MERCE be pleased to state :

(a) the number of Textile Mills in
Uttar Pradesh and the places where they
are situated ;

(b) the number of regular and casual
workers employed therein ;

(c) the particulars of those mills which
showed loss at the end of the year and the
number of mills which are closed at pre-
sent ; and

(d) the action taken by Government to
help these mills ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
There are 31 cotton textile mills in Uttar
Pradesh and a statement showing the num-
ber of mills at various places in Uttar
Pradesh and the number of temporary and
permanent workers employed by them is
laid on the Table of the House. [Placed
in Library, See No. LT-1004/68]. ;
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(c) Only three mills are lying closed.
Information is being collected in regard to
the mili (s) which showed loss at the end
of the year and will be placed on the Table
of the House.

(d) Such cotton textile mills as attract
the provisions of the Industries (Develop-
ment and Regulation) Act are investigated
under the Act. Depending upon the re-
port of investigation. some mills which,
with the injection of limited finances can
be made viable within a reasonable time are
placed under the above mentioned Act.
Financial assistance is also given in suitable
cases in consultation with the State Govern-
ment concerned. When a mill happens to
be so old that it would not be worth while
rehabilitating it, action is taken to scrap
it.

In Uttar Pradesh, at present one textile
mill is being d by Gover under
the above mentioned Act.

Electrification from Howrah to Tundla

8210. SHRIS. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Railway electrification has
been completed from Howrah to Tundla ;
and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Out of the Howrah-Tundla section, electri-
fication from Howrah to Kanpur has al-
ready been completed. The electrification
of the remaining section viz. between Kan-
pur and Tundla is included in the current
programme of electrification and the Pro-
ject Estimate has been sanctioned. The
detailed survey for the actual comstruction
of the scheme has also been completed.
Orders for supply and erection of overhead
equipment, switching stations and LT
supply booster transformer stations and
traction substations have also been placed.
The actual field work for the electrification
of the Kanpur-Tundla section has started
and {s expected to be completed by 1970-71,

Railway Guards
8211. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :
(a) whether final dgcisiop has been
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taken to better the wages and working con-
ditions of Guards ;

(b) if not, the reasons for this delay ;

(c) whether the members of the Guards
Council met him recently ;

(d) if so, what are their demands ;
and

(e) the steps taken by Government in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Representations were received on behalf of
Guards. Their main demands are for
increase in their scales of pay, redistribu-
tion of posts on percentage basis, provid-
ing better avenue of promotion and revision
of rates of Running Allowance. These
demnnds were examined by Government,
but were not considered justified except
that a review relating to Running Allow-
ance was considered necessary. A Com-
mittee was appointed to review the rules
and rates of Running Allowance of all cate-
gories of Running Staff (including Guards)
and their report is expected by the end of
May 1968.

Sick Textile Mills

8212. SHRI S. M. BANERIJEE ; Will
the Minister of COMMERCE be pleased
to state :

(a) whether any textile mills have been
taken over by Government after the enact-
ment of the Cotton Textiles (Management
of Undertakings and Liquidation) Act,
1968 and if so, the number thereof ;

(b) if not, the reasons therefor ; and

(c) whether this delay is duc to the
non-availability of finances ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) The Cotton Textiles Management
of Undertakings and Liquidation or Re-
construction) Act, 1967 does not by itself
provide for the initial taking over of any
textile undertakings but only applies
to such undertakings which  are
already under the Government mana-
gement in terms of the provisions of
the Industries (Development and Regu-
lation) Act, 1951, or to those which may

» hereafter be taken over under that Act,

{¢) Does ot prige;
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Werking of Jeint Coligbherations

8213. SHRI RABI RAY :
SHRI DEIVEEKAN :
. Wil  the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :
(a) whether Government’s attention has
Ten drawn to a report prepared by the
1l India Association of Industries after a
nine-month study of the working of joint
collaborations in India as reported in the
National Herald of the 25th March, 1968 ;
. (b) if so, the maln features thereof ;
and

(¢) Government's reactions thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFPAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.
~ (b) A statement indicating the main
recommendations made in the report is laid
on the Table of the House. [Placed in
Library. See No. LT-1005/68).

(¢) The recommendations made in the
report have been noted by Governtent. -~

Milk Powder Factories

8214. -SHRI MAHANT DIGVUAI
NATH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

. (a) whether itisa fact that the two
milk powder factories are being set up with
the collaboration of foreign countries ;

(b) the estimated  production of milk
powder per day ; and

(c) the location of the factories ?

THE MINISTER OF INDUSTRIAL
DPEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) About 6 tosnes.

(c) Dholpur in Rajasthan and Indore
in Madhya Pradesh.
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Iron Ore for Steel Plants

8222. SHRI1S. R. DAMANI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whethet there have been any
negotiations for new prices to be paid for
iron-ore required for the Steel Plants ; and

(b) if so, what will be the additional
cost per tonae ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI P. C. SETHI): (a) and
(b). There have been some discussions with
the lron Ore Producers on the one hand
and M. M. T.C. and HSL on the other.
However, the revised price of lron Ore has
not been settled so far.

Small Scale Industries in Moradabad

8223. SHRI CHANDRIKA PRASAD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of samll scale manu-
facturing units of all trades registered with
the Small Scale Industries Service Institute,
Moradabad at Present ;

(b) the production capacity of each
manufacturing unit since the respective
unit came ifito existence ; and

(c) the value of import licences given
to each manufacturing unit, year-wise,
since the start of the unit ; and

(d) the value and quantity of raw
materials given to each unit oyt of the
State quota 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
There is no Small Ipdustries Service
Institute at Moradabad,
(b) to (d). Do not arise.

Small Scale Industries Corpgratien, LI.P.

8224. SHRI CHANDRIKA PRASAD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND CQMPANY
AFFAIRS be pleased to state :

(a) the value and quantity of stocks of
gach metal lying at present with the Small
Scale Industries Corporation, U.P, ;

(b) the period since which the currept
stoeks arg lying ;

(c) the walue of each quintal of cvery
metal in the stock ; and

(d) the method of distribution by the
Corporation to the manufacturers ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): ()
to (d). The information is being collected
gnd it will be laid on the Table-of the
House. '

Loans given to Industries in U.P.

8225. SHRI CHANDRIKA PRASAD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ¢

(a) to how many industries in U.P. the
Financeial Corporation of U.P. has given
loans and how many of them are at present
working : and

(b) the action which is being taken or
has been taken against the defaulters ?

THE MINISTER OF INDUSTRIAL
PEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
and (b). The information is being collected
and it will be laid on the Table of the
‘House,

Allocation of Stainless Stecl to U.P.
8226. SHRI CHANDRIKA PRASAD:
Will the Minister of STEEL. MINES AND

METALS be pleased to state :
(a) the quantity of stairless steel
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allotted to Uttar Pradesh from the Ist
January, 1957 to 28th February, 1968 giving
its break-up year-wise ;

(b) the break-up of the quantity of
stainless steel, year-wise, given by the
Director of Industries, Uttar Pradesh out
of the gquota allotted by the Government
to the different manufacturers of stainless
steel goods in Uttar Pradesh ; and

(¢) the value of import licences issued
to every manufacturer of stainjess steel
goods in Uttar Pradesh with their addresses
during the above period ? o

THE MINISTER OF STEEL, MINES
AND METALS (SHRI CHANNA REDDY):
(a) Allogatipn of stainless steel sheets for
manufacture of utensils were made to the
Directors of Industries in various States
only from the April—September, 1961
licensing period. Since April—September-
1961 so far the follewing allocations have
been made to the Director of Jadustries,
Uttar pradesh :

Period Quantity in tonmes
Aprjl—September 1961 15
Qctober-1961 —March 1962 17
April—September 1964 107

(b) The allocations are made to State
Directors of Industries for further distribu-
tion to the Industrial Units under their
jurisdication. Thereafter it is the responsi-
bility of the State Authorities.

(c) 1t is considered that the labour and
time involved in eollecting this detailed
information for a period over eleven years,
will not be commensurate with the result.

Licenges for Import of Prohijbited Jtems

8227. SHRI SATYA NARAIN SINGH
SHRI K. M. ABRAHAM
SHRs A. K. GOPALAN
SHRI P. GOPALAN :

Will the Minister of COMMERCE be
pleased to refer to the reply givea to Un-
starred Questions Nps. 2666 and. 1878 on
the 1st Decomber. 1967 and 27th February,
1968 respectively and state :

(a) whether the Special Polic Establish-
ment has since completed the investigati
regarding the issue of licences for mpon of

" -prohibited itoms ;
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(b) if so, the details thereof and dici-
sion taken thereon ;

(c) if not, when the investigations are
likely to be completed ; and

-(d) the reasons for the delay ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d).
Investigation by the Special Police Establish-
ment is still in progress. As it has to be
conducted at a number of places in India,
it may take some more time.

Durgapur Stee] Plant

8228. SHRI UMANATH :
SHRI VISWANATHA MENON;
SHRI P. RAMAMURTI ¢
SHRI MOHAMMAD ISMAIL :
Will the Minister of STEEL, MINES
and METALS be pleased to state :
(a) whether the .Brilish Steel Cotpora-
tion expert team has submitted any report
on the Durgapur Steel Plant ;

(b) if so, the details thereof ;
(c) the decisions taken thereon ; and

(d) if not, when the report is likely to
be submitted ? ’

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b) and (c) Do not arise.

(d) 1t is expected that the British Steel
Corporation Team’s report would become
available in May, 1968.

Aerial Mineral Survey
8229. SHRI SATYA NARAIN SINGH:
SHRI BHAGABAN DAS :

SHR1 GANESH GHOSH :
SHRI P. P. ESTHOSE :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that M/S Parsons
Corporation and M/S Aero-Service Cor-
poration, USA have been given contract to
carry out aerial mineral survey;

(b) if so, the terms and conditions of
the contract and the total amount of for-
eign exchange involved; and

(c) the total amount required for the

_APRIL 23, 1968 .
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purchase of sophisticated equipment need-
ed to carry out aerial survey ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :

(@) Yes, Sir. M/s Parsons Corpora-
tion has been given the contract for the
Operation Hardrock Project. The Aero
Service Corporation has been given a sub-
contract for carrying out airborne geophye
sical surveys.

(b) According to the terms and condi-
tions the Contractor and sub-Contractor
will carry out the work in selected areas in
Andhra Pradesh, Rajastan and Bihar under
the overall direction of the Government of
India. The work includes airborne electro-
magnetic, magnetic and radiometric surveys
over approximately 144,000 line-kilometers,
detailed ground follow-up work comprising
ground geological, geophysical, geochemi-
cal surveys and diamond core drilling, for
evaluation of mineral deposits. For this
purpose, they will import aircraft fitted
with necessary instrumentation, laboratory
equipment etc., and experts in the field of
geology, geophysics, geochemistry, photo-
geology, metallurgy and drilling who will
work in association with lndian technical
officers.

The Contractors are also expected to
assist the Government of India in setting
up a Central Metallurgical Laboratory and
mobile chemical laboratories. The Con-
tractors will also provide technical training
for carrying out a modern integrated pros-
pecting programme. The entire work is to
be carried out within a period of 30 months
from the commencement of the aerial survey
operations.

The total amount of foreign exchange
involved for the entire project is 3'5 mill-
ion dollars provided as a loan by the U. S.
Government.

(c) It is not clear as to what is implied
by “sophisticated” equipment in this con-
text. Presumably, the Hon’ble Member
wish to have information regarding the
equipment proposed to be imported from
the USA for the work involved. The total
amount involved for the purchase of such
equipment for this project is § 075 million,
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Model Woollen Mills, Bombay

8230. SHRI E. K. NAYANAR :
SHRI B. K. MODAK :
SHRI NAMBIAR :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Questions Nos. 2634 and 2872 on
the Ist December, 1967 and 5th March,
1968 respsctively and state :

(a) the details of the C. B. I, report
on illegal conversion of silk looms into
woollen looms by the Model Woollen Mills
Bombay;

(b) whether Government
ed the report;

(c) if so, the action taken thereon; and

(d) if not, when the examination is
likely to be completed and the reasons for
the delay ?

have examin-

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) to (d). The
report is still under examination which is
likely to take some more time.

Raids on Birla Group of Textie Mills

SHRI C. K. CHAKRAPANI :
"SHRI A. K. GOPALAN :
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of COMMERCE be
pleased to refer to the reply given to star-
red Question No. 287 on the 27th February,
1968 and state :

(a) the charges made in the charge
geets filed in the court in respect of two
‘cotton textile mills;

(b) the names of mills against
the scrutiny is continuing; and

(c) when the scrutiny is likely to be
completed and the reasons for the delay ?

8231.

whom

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) A copy
each of the charge sheets filed in the court
by the Central Bureau of Investigation in
respect of the two cotton textile mills, viz.
M/S Birla Cotton spinning -and Weaving
Mills Ltd.¢ Delhi and M/S. Technological
Institute of Textiles, Bhiwani is laid on the
Table ofthe House.[Placed in Library. See
No. LT-1006/68]

VAISAKHA 3, 1890 (SAKA)
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(b) and (c) Scrutiny in respect of M/S
Bhiwani Textile Mills, Bhiwani has also
been completed and a charge sheet filed
in the court. Scrutiny is in progress in re-
spect of M/S Century Spinning and Manu-
facturing Co. Bombay and M/S. Jeeya-
jirao Cotton Mills, Gwalior. In respect of
the other three mills viz. M/S- New swa-
deshi Mills, Ahmedabad, M/S. Manjushree
Textiles, Ahmedabad and M/S. Keshoram
Industries, Calcutta, efforts are being madc
to obtain the relevant records which are,
at present, lying sealed in judicial custody.

Welfare Scheme for Coir Workers

8232. SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM :
SHRI A. K. GOPALAN :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Ug-
starred Question No. 1872 on the 27th
February, 1968 and state :

(a) the details of the welfare scheme
submitted by the Coir Board;

(b) the decision taken by Government
thereon; and ’

(c) if no decision has been taken so
far, when it is likely. to be taken and the
reasons for delay ? '

THE MINISTER ‘OF COMMERCE
(SHRI DINESH SINGH): (a) A statement
is laid on the Table of the House. [Placed
in Library. See No. LT-1007/68]

(b) Due to reasources being limited,
the responsibility for welfare measures
being largely that of the State Governments
and the main function of the Coir Board
being to develop the Coir Industry with
particular refernce to exports, it is consi-
dered that the Coir Board is not the appro-
priate institution for taking up such wel-
fare schemes for coir workers.

(c) Does not arise.
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8234. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased
to stgte :

(a) whether a Resolution was adopted
by the UNCTAD-II calling for a study of
the adverse effects of trade proctices by the
private enterprise of developed countries
on the export of the developing countries;

(b) if so, the precise nature of the reso-
lution and the steps which are being taken
in persuance thereof; and

(c) the precise nature of the restrictive
practices envisaged in the resolution ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a). to (c) The
Second UNCTAD adopted a Resolution
deciding that a study be carried out on the
question of the restrictive business practi-
ces adopted by private enterprises of deve-
loped countries, with special reference to
the effects of such practices on the export
interests of the developing countries, espe-
cially on the relatively least developed. The
nature, scope and characteristics of this
study is to be determined by the Trade and
Development Board at its Seventh Session
to be held later this year after hearing the
views of the Committee on Manufac-
tures.
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Manafacture of Delicate Instruments

8238. SHRI ANBUCHEZHIAN :
SHRI BEDABRATA BARUA :
SHRI B. N. SHASTRI :

SHRI R. R. SINGH DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(2) whether it is a fact that a 4 member
team of U. 8. S. R. visited India to study
the working of the units manufacturing
delicate instruments in the country and to
give advice on diversification;

(b) if so, whether they have ,submingd
agy report; : '



237 Written Answers
(c) if so,
and

(d) the steps which have been taken to
jmplement their suggestions ?

the main features thereof;

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(d) Asa result of discussions held at

Kota and New Delhi with the Soviet team
of experts led by the Deputy Minister of
Instrumentation of the U. S. S. R., a Pro-
tocol was signed in New Delhi on the 16th
April, 1968 with regard to the range of in-
struments to be produced in the Kota
factory of Instrumentation Limited. The
Protocol provides, inter alia, for—

(i) diversification of production at_the
Kota factory of Instrumentation
Limited in order to utilise the
spare capacity which is now ex-
pected to be available at this
factory;

the minimum essential production
at-Kota of certain of the comple-
mentary instruments which were
originally planned for production
at the projected Palghat factory
of Instrumentation Ltd.,; &

(ii)

(iii) the production of the most modern

process instruments.
Neyveli Lignite}Project

8239. SHRI HIMATSINGKA : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is propossd to import
some special mining equipment to improve
the working of the Neyveli Lignite
Project ;

(b) if so, the circumstances necessitating
this import ; and

(c) the total expenditure involved and
the country from which the equipment is
likely to be imported ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes.

(b) Additional machinery is necessary
in order to raise the lignite output to
6.3 million tonnes per annum to meet the
rgguirgments of Power Station (600 MW),
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Fertilizer Plant, Briquetting & Carbonisa-
tion Plant at their rated capacities.

(c) The total estimated cost is Rs. 4.5
crores. No final decision has yet been
taken with regard to tne countries from
which the equipment is to be imported.

Delay in Railway Transits from Central
India to Delhi

8240. SHRI HIMASTINGKA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government’s attention has
been drawn to the reports that the delay in
Railway transits from Central India to
Delhi results in a loss of about Rs. 25
lakhs per month to the fruit growers ;

(b) if so, the average extent of the

d consi of fruit received
from Central India in Delhi by rail ;

(c) the extent of delay that normally
intervenes in the transit of the fruit from
Central India to Delhi ; and

(d) the reasons for this delay and the
steps which are being taken to eliminate
this delay ?

d

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Govern-
ment’s attention has been drawn to reports
about delay in transit to fruit consign-
ments.

(b) Of the fresh fruit consignments
in “smalls” and “wagon loads” which
arrived New Delhi from Central India only
about 0.1 and 1.5 percent respectively were
delivered on assessment.

(c) and (d). Normally,
delay in the transit of fruit from
Central India to Delhi and adequate
arrangements have been made including the
running of fruit specials for the expeditious
movement of fresh fruit traffic from Central
India to Delhi.

there is no

UNCTAD-1T

8241. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether the [ndian delegation to
the UNCTAD-II had presented a draft
resolution of members governing interna-
sional trade relations and draft fecommeny
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dation on trade between the countries with
different economic and social systems ;

(b) if so, the salient features of these
two proposals ; and

(c) reaction of other delegates thereto ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
The Group of ‘77’ of developing countries,
of which India is a member, had presented
a draft resolution on measures governing
international trade relations. This resolu-
tion also speit out recommendations on
trade between countries with different
economic and social systems. The resolu-
tion with some minor amendments was

VAISAKHA 3, 1890 (SAKA)
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Trade and Development held recently in
New Delhi ;

(b) if so, the names of Asian, African
and Latin American countries who spon-
sored the resolution ; and

(c) the reaction of Government thereto?

THE MINISTER ' OF COMMERCE
(SHRI DINESH SINGH): (a)to(c). A
resolution was adopted towards the close
of the Conference recommending that the
General Assembly resolution 1995 (XIX)
laying down the membership of the Con-
ference be suitably amended, as soon as
possible, to exclude South Africa from the
membership of UNCTAD “until it shall

adopted yusly by the Conft €.
A copy each of the Resolution as agreed
upon by the Group of ‘77" and of the one
finally adopted by the Conference are laid
on the Table of the House. [Placed ~in
Library. See No. LT-1009/68]

Jute Industry

8242. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether the Indian Jute Mills
Association had in a memorandum urged
Government to assist jute growers with
liberal supplied of farm inputs and also
requested for moderation in the formulation
of jute price policy for the year 1968-69
with a view to obtaining higher unit yields
and higher returns in order to offset
increasing cultivation costs ; and

(b) if
thereto ?

so, Government’s reaction

THE- MINISTER OF COMMERCE
(SHRI1 DINESH SINGH) : (a) The JMA
has not sent any memorandum to Govern-
ment.

(b) Does not arise.

UNCTAD-II
8243. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
Will the Minister of COMMERCE be

pleased to state :
(a) whether South Africa was suspended
from the United Natiops Confersnce on:

have ter d its policy of racial dis-
crimination and until that fact has been
duly confirmed by the General Assembly”.
Iddia co-sponsored the Resolution with
Afghanistan, Algeria, Barbados, Burundi,
Cameroon, Central African Republic,
Chad, Chile, Congo (Brazzaville), Congo
(Democratic Republic of), Ethiopia, Gabon,
Gambia, Ghana, Guinea, Indonesia, Iraq,
Ivory Coast, Jamica, Kenya, Liberia, Libya,
Madagascar, Malayasia, Mali, Mauritania,
Mexico, Morocco, Niger, Nigeria, Pakistan,
Peru, Rwanda Saudi Arabia, Senegal,
Sierra Leone, Somalia, Sudan, Togo,
Tunisia, Uganda, United Arab Republic,
United Republic of Tanzania, Upper Volta,
Venezuela, Yemen, Yugoslavia and Zambia.

Banana aad Fruit Develepment Corporation

8244. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that Banana and
Friut Development ~Corporation propose
to raise export oriented banana plantations
all over - Mysore,” Andhra Pradesh, Madras
and Kerala ; and

(b) if so, the broad outline of the
programmes and the financial assistance to
be given to implement the scheme ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The Banana & Fruit Development
Corporation had proposed to bring an
areg of 2,400 acres in Andhra Pradesh, 1,200
acres in Kerala, 1,200 acres in Madras and
600 acres in  Mysese, under eultivation of
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‘bananas for export. The proposal has
been referred to the concerned State

Governments. As regards financial impli-

cations, no final decision has yet been
taken.
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Railway Line over Farrakka Bridge

8248. SHRI B:. K. DASCHOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government propose to
lay a railway line over the Farrakka Bridge
in view of spoedy progress of the Farrakka
Bridge Project ; and

(b) if so, the details thereof and when
it will be implemented ?

THE MINGSTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) A rail bridge is being incorporated
in the Farrakka barrage scheme. The
works relating to the fabrication/erection
of the bridge as well as diversion of the
railway tracks on either side of the barrage
to sujt the alignment of the barrage are
hgin, ¢osordipated by the Raijway authge
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rities with the Farakka Barrage autho-
rities. ‘The entire barrage with the rail
bridge, is expected to be completed by the
end of 1971.

Gramin Tel Sangh in Delbi

8249. SHRI BAL RAJ MADHOK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there is a
federation of Oilmen Co-operative Society
under the name of “Gramin Tel Sangh” in
Delhi ;

(b) whether it is also a fact that all its
member societies have become defunct, but
they are drawing subsidy ‘rom Government
by showing forged sales ;

(c) whether the office-bearers of this
“Gramin Tel Sangh” are exploiting the
Sangh for their personal gain ; and

(d) if so, the steps which have been
taken by Government to prevent the misuse
of funds ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) -Of the 13 member Societies censti-
tuting the Federation six have ceased to
undertake village oil activities. Out of
the seven societies which are still doing
the work, five are given assistance by the
Khadi and Village Industries Commission,
Bombay, which has reported that it has
not so far come across any report about
any ‘Society claiming subsidy by showing
forged sales.

(c) No such complaint has been-receiv-
ed by Government so far.

(d) Does not arise.
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Import Licence to Retail Grain Dealers
Co-operative Society, Bombay

8253. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Retail Grain Dealers’
Co-operative Society Ltd., Bombay had
sought an import licence for the import of
cloves, dry fruits, betalnuts etc. or for allot-
ment of imported quotas of these items H

(b) whether their application has been
rejected ; and

(c) if so, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Yes, Sir.

(c) The applicant was not eligible
under the Import policy in force.
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Hxport. of dndustrial Goods to Communist
Countries

SHRI D. N. PATODIA :
SHRI M. AMARSEY :
SHRI LOBO PRABHU :
SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether industrial goods are ex-
ported to Communist countries on barter
terms ;

(b) if so, whether Government have
tallied their prices with those pervailing in
the World Market ;

(c) the extent of adverse balance of
our trade with Communist countries during
the last year ; and

(d) the measures taken by Government
to offset the same ?

8256.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.
The trade :between India anmd the East
European countries is regulated by long-
term Trade and Payments Agreement. The
Mechanism of payment for imports in
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without payment of free currency. As
there is no link between Individual
transactions, there is no element of barter
either in the settlement of goods or pur-
chase prices.

(b) Does not arise.

(c) There is no adverse balance of
trade with East European coumries during
the calendar year 1967.

(d) Does not arise.
Import of Raw Wool

8257. SHRI M. L. SONDHI : Will
the Minister of COMMERCE be pleased to
state :

(a) the total imports of raw wool
during the last three years and the amount
of foreign exchange involved :

. (b) the names of the countries from
which the wool was imported and on what
terms ; and

(c) the extent to which the indigenous
wool has replaced the imported wool ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): {(a) The total
imports of raw wool during the last three
years were as indicated below :

Year Quantity Value
(In lakh kgs.) (in Rs. Lakhs
1964-65 79.4 6,69
1965-66 65.1 4,29
1966-67 112.5 11,11
April —December 96.5 9,40
1967
(b) Raw wool was mainly imported

from “Australia. There were also small
imports from New Zealand, U. K., Canada,
the Argentine and Uruguay. Wool was
mainly imported against free foreign ex-
change on normal commercial terms.
However a quantity of 7.39 lakh &gs. of
wool valued at Rs. 92.93 lakh was import-
ed during 1966-67, from Australia, under
the Colombo Plan. This wool was not
paid for in foreign exchange but its cost
will be credited in rupees to a Special
Fund in India to be utilised for the deve-
! t of the Indian woollen industry.

Rupees emables the East Europ enter-
prises to purchase goods in lndia at the
same time, India is able to import goods

(c) Only a smallj percentage’ of indi-
genous wool is suitable for replacement of
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imported wool. This is currently estimat-
ed at about 2 million kgs.

Cable Industry

8258. SHRI S.S. KOTHARI: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the cable
industry has considerable unutilized capa-
city for - manufacturing telephone cables
and have offered to take up their manufac-
ture ;

(b) if so, the reasons for not allowing
the utilization of such capacity ;

(c) why Government propose to estab-
lish a new factory for manufacturing tele-
phone cables at Hyderabad at a cost of
about Rs. 22 crores ; and

(d) how much foreign exchange would
be required for the setting up of this
factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The cable manufacturers are not
in a position to undertake the manufacture
of co ication cable required by the
P. and T. Department without importing
additional balancing equipment. Besides,
the manufacture of Telecommunication
cables is reserved for Public Sector.

(c) and (d). A second cable factory is
being set up at Hyderabad in order to
meet the requirements of the country.
The estimated capital cost is Rs. 9.00
crores inclusive of township, with a foreign
exchange component of Rs. 145 lacs.
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UNCTAD—I}
8261.

SHRI N. K. SANGHI :
SHRI R. BARUA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the dele-
gation of Brazil to UNCTAD Conference
made a proposal to form an OECD-type
organisation for developing countries ;

(b) if so, the main features thereof ;
and

(c) Government's reaction thereto and
the outcome of that proposal ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). The
delegation of Brazil to UNCTAD-II did
not make any proposal in the Conference
regarding the formation of an OECD-type
organisation for developing countries.
Government have, however, scen presq
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reports of the leader of the Brazilian dele-
gation having put forward such a sugges-
tion at a press meeting towards the close
of the Conference. Before making any
comments, the Government of India would
wish to examine carefully any specifie
proposal that may be made in this be-
half.

Catering Units in Khurda Road Division

8262. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAILWAYS
be pleased to state :

(a) the amount spent towards salary,
D. A. and T. A. of staff deputed for cater-
ing sales-drive in different catering units in
Khurda Road Division during the year
1967-68 ;

(b) the result of these drives and the
amounts of profits which were derived by
the Railway Administration in comparison
with the expenditure incurred towards pay,
D. A. and T. A. of the staff ; and

(c) the amount lost and the decrease
in the earnings of the Ticket Checking
staff during the catering-sales drive and
the action taken against the staff for their
negligence during the drive period ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The information is being collected and
will be laid on the table of the Sabha in
due course.

Recruitment of Local Men in Khurda
Road Division (S. E. Rly.)

8263. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAILWAYS
be pleased to state :

(a) the percentage of local men recruit-
ed in recent class IV Selection held in
Khurda Road Division of South Bastern
Railway :

(b) whether it is a fact that even
though there are many local senior people
working as substitutes, they are not beimg
appoiated in regular vacancies ; and

(c) the number of such senior local
people who are at present warking as sub,
stitutes ? N
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
Information is being collected.

Containerised Freight Service

~ 8264. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state :

(a) the extra income received from
_freight on the Northern Railways during
the last 3 months as a consequence of its
introducing containerised freight service
and the extra expenditure incurred on its
introduction during the above period ;

(b) whether this service is proposed to
be introduced on other Railways also and
if so, on which Railways and when ;
and .

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) As a
result of introduction of container service
bstween Delhi and Bombay, some high-
rated traffic in cotton piece goods, soap,
electrical appliances, etc., which was or
would have othewise moved by road, was
diverted to rail and the additional income
derived from freight on such traffic on the
Northern Railway during January to March
1968, was about Rs. 1,01,775/-. The extra
expenditure incurred on container service
during this period by the Northern Rail-
way was about Rs. 50,556/-.

(b) A container service is in operation
on the Western Railway between Bombay
and Ahmedabad from January, 1966. A
container service is also operating between
Gwalior and New Delhi from November,
1967. Market prospects are still being
explored for the introduction of container
services between pairs of important trade
and industrial centres in the country
wherever potential for such traffic exists.

(c) In view of answer to (b) above.
the question does not arise.

Rourkela Steel Plant

8265. SHRI S. R. DAMANI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Government of Orissa
have protested tg the Central Government
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against the appointment of the General
Manager of the Rourkela Steel Plant ;
and

(b) if so, Government reaction thereto ?
THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY);
(a) No, Sir.

(b) Does not arise.
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Prices of Goods imported by S. T. C.

8267. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the import-
ed items like Sulphur and Soyabean Oil,
Nylon yarn through the State Trading Cor-
poration have been offered in the market
at considerably higher prices than those
offered by other importers during the years
1966 and 1967 ;

(b) if so, what had been the maximum

difference in the pricss offered by the Stasy
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Trading Corporation and the private im-
porters for each of these .items during the
above veriod ;

(c) the reasons for higher costs of these
items as imported through the State Trad-
ing Corporation when compared to the im-
ported items by the private parties ;

(d) the steps which are being taken to
ensure State Trading Corporation’s work-
ing on more economic lines ; and

(e) whether it is also a fact that at
certain occasions the State |Trading Cor-
poration has purchased nylen yarn without
reference to the requirements of the indus-
try at home and if so what has been the
maximum accumulation of nylon yarn with
the State Trading Corporation during the
years 1966 and 1967 ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e).
Information is being collected and will be
latd on the Table of the House.

Metafs and Minersls Tradiag Corporation

8268. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased to
state the action taken against those res-
ponsible in the Metals and Minerals Trad-
ing Corporation for the latter’s failure to
fulfit their contractual obligations to lift
ironm or¢ and manganese ore from private
mines and supplying the same to the Kerala
Steel Plant owing to which the said plant
bad to starve for supplies and which caused
a lot of loss to the production at the
plant ?

THE MINISTER OF COMMERCE
(SHR! DINESH SINGH) : The Committes
on Public Undertakings had enquired into
the contracts entered into by Rourkela
Steel Plant of Hindustan Steel Ltd. for the
supply of iron ore and manganese ore.
The observations/conclusions of the Com-
mittee are at present under examination.

Meeting of Governers of Ceésitral
Batks in Washington

8269. SHRI DEVEN SEN: Will the
Minister of COMMERCE be pleased to
state :

" (a) the terms of agreement reached in
Washington botween the Qovernors of
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Central Banks of several countries who
met to examine the operation of the Gold
Pool ; and

(b) whether the agreement is likely to
affect adversely the export trade of India ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) A copy of
the statement released to Press at the close
of the meeting of the Governors of the
Central Banks of countries, which are ac-
tive members of the Gold Pool, held in
Washington, on March 15 and 17, 1968, is
placed on the Table of the House. [Placed
in Library. See No. LT-1011/68].

(b) The agreement is designed to main-
tain orderly and conmsistent international
fimancial and trading relations as well as to
maintain exchange rate stability as such
it should not affect India’s export trade.

Iron Ore Mines of Bhilai Steel Plant

8270. SHRI DEVEN SEN : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that contract
system continues in the mineral mines
under the Rajhara Group of iron ore mines
of the Bhilai Steel Plant ; and

(b) if so, whether Governmeént propose
to abolish the contract system and rum the
mines departmentally ?

THE MINISTER OF STATE IN THB
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir. The contract system contimues in
some of the mines of the Rajhara group,
which supply are to the Bhilai Steel Plant,
and which are manually worked.

(b) The ceontract system will be abo-
lished when the mines are fully mecha-
nised.

Export Duty on Iron and Manganese
Qres
8271. SHRI N. R. DEOGHARE :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received
any representation from the Goa Mineral
Ore Exporters Association, Goa complain-
ing about the adverse effects of the export
duty on the low grads iron and manganas
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ores of Goa, which forms nearly 50 per
cent of the quantity of the country’s toial
exports of these items ; and

(b) if so, the action taken thereon ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.
(b) The matter is under examination.
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Tungabhadra Stee] Products Ltd.

8274. SHRI S. A. AGADI: Wil
the Minister of INDUSTRIAL DEVELOP-'
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that a Galvanis-
ing Plant is proposed to be erected by the
Tungabhadra Steel Products Ltd. at Tunxa-
bhadra Dam, Mysore State :

(b) if so, the date on which the ordex
was placed for the purchase of the Plant
and when it was imported ;

(c) the cost of the plant and for how
long the machinery was waiting for erec-
tion ;

(d) whether it is a fact that the Chemi-
cals that were received along with ﬂn
plant are no longer usable and if so, the
cost of the chemicals so wasted ; and

(¢) when this Plant is likely to be cop~
missioned ? )

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) (a)
Yes, Sir. B
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(b) The order for the purchase of the
plant was placed on the 16th February,
1963 and the packages containing the equi-
pment arrived at Bombay Port on the 19th
January, 1964 ;

" (c) The cost of the plant is
Rs. 3,06,778.68 and the machinery is yet to
be erected ;

(d) Yes, Sir, some of the chemical
materials supplied alongwith the plant are
no longer usable. The cost of the chemi-
cals to be replaced is Rs. 11,096.40 ; and

(e) The Plant is expected to be com-
missioned by the end of May, 1968.

Trade with Afghanistan

8275. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
state :

(a) whether the dry fruit imports from
Afghanistan and tea exports to Afghanistan
bave been hit in the Amritsar market by
the closure of the land route after the Indo-
Pak. conflict of 1965 ; and

(b) if so, the steps taken by Govern-
ment to revive them ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) On account
of Indo-Pakistan conflict resulting in closure
of land route through Pakistan, Indo-
Afghan trade through Amritsar, including
trade in dried fruits and tea, has been
affected adversely.

(b) Government have been pressing
Pakistan through diplomatic channels to
open the land route for Indo-Afghan trade
but without any success so far.
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Impor¢ of Stainless Steel by Bombay
Film Star

8283. SHRI JUGAL MONDAL : Will
the Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 1270 on
the 20th Febryary, 1868 and state :

(#) whether the Iron and Steel Can-
troller has since completed the inquiry
regarding the issue of a licence ta a Bem-
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bay Film Star to isaport 11 tannes of stain-
less steel ;

(p) the value of steel imported and
how it was disposed of ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). Yes, Sir. The Iron and Steel
Controller has since comapleted the inquiry
He has reported that it has not been possi-
ble to locate any film star or any firm con-
nected with a film star to whom licence/
quota for 11 tonnes of stainless steel is
staged te have been granted during the
last four years.

Asiatic Oxygen and Acefyleme Co. Ltd.

8284. SHRI B. K. DASCHOW-
DHURY : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether the Asiatic Oxygen and
Acetylene Co. Ltd. has been black-listed
by his Ministry or any other Deparment
of the Government of India ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (b). The Asiatic Oxygen and Acety-
lene Co. Ltd. was blacklisted for the peried
2.7.66 to 83.68. Black-listing is resorted
to for various reasons ; it is Government
policy not to disclose the specific reasons
for blacklisting to avoid legal complica-
tions.

Estern India Services and Marketing Ce. Ltd.

8285. SHRI ARJUN SINGH BHAD-
ORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) who are the Directors of Eastern
India Seevices and Marketing Co. Ltd ;

(b) the main functians of this company;
and

(c) whether it is a fact that this com-
pany maintains a big office in New Delhi
and whether a permanment pass has beea
issued to their representions to visit the
Secretariat ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The npame of Directors as per Amnual
Reture made up to 29-9-1967 are :

1. Shri Gopichand Dhariwal
2. Shri Kalachand Chatterjee
3. Shri Baijnath Saboo

(b) As per Memorandum of Associa-
tion, the first object of the company is
“to carry on business as buyers, sellers,
importers, exporters, manufacturers, pro-
ducers, dealers, commission agents and
otherwise all kinds of paper and Boards
and other merchandise, commodities and
articles of consumption of all kinds in
India or elsewhere.” The company’s main
sources of income as per the profit and
loss account for the year eading 31-3-1967
were ‘Rent & Service Charges’ and ‘selling
agency commission’.

(c) The company maintains an office
in New Delhi with four telephone numbers.
The strength of the office is not known as
it is not required to be disclosed to the
Government under the provisions of the
Companies Act. However, the total amount
representing salaries and bonus paid by the
company for the year ending 31st March,
1967 to all its employees both in and out
of New Delhi adds up to Rs. 16,22,869/-.

No permanent pass in respect of any
representative of the company has been
issued by the Ministry of Home Affairs to
visit the Secretariat.

Export of Pulses by S. T. C.

8286. SHRI M. L. SONDHI: Wil
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Govern-
ment have decided to export pulses through
the State Trading Corporation ;

(b) if so, the quantity proposed to be
exported ;

(c) whether it will raise the prices of
this commodity in the country and create
hardships to the poor persons ; and
(d) if so, whether Government propose

ider their decision ?

THE MINISTER OF COMMERCF
(SHRI DINESH SINGH) : (a) and (b).
Government have allowed the export of 3

tor
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very small quantity of 10,000 M/T of pulses
by the State Trading Corporation and the
MNatiomal Cooperative Agricultural Market-
ing Federation. Im addition, the S. T.C.
has also been permitted to export 200 M;T
of pulses to Kuwait.

(c) No, Sir.

(d) Does not arise.

Prototypes of Automatic Train Control '
Devices

8287. SHRI M.S. MURTI : Wil
the Minister of RALLWAYS be pleased to
state :

(a) whether it is a fact that two pro-
totypes of automatic train control devices
have been put on trial on Sealdah-Burdwan
and Gaya-Mugalsarai sections of the
Eastern Railway and alko om Delhi-Agra
sectior of the Central Railways.; and

(b) if so, the particulars of the proto-
types and the resalts thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Field
trials with prototype equipment have been
conducted only on Liluah-Belar section of
Eastern Railway.

(b) The prototype equipment is based
on A.C. Inductive system and the trials
were successful.
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Setting up of Industries in Banknra District
in West Bengal

8289. SHRI BHAGABAN DAS : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government are following
the policy of uniform distribution of
industries in the country ; and

(b) if so, whether there are any plans
for setting up of industries in Bankura
District, West Bengal in Public Sector or
in the Private Sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) The
need for balanced regional development
consistent with the techno-economic factors
is kept in view while examining applica-
tions for licences under the Industries
(Development and Regulation) Act, 1951
for setting up of new industrial under-
takings. Decentralisation of industries is
also aimed at through wide spread develop-
ment of village and small scale industries.

(b) The information is being collected
and it will be laid on the Table of the
House.

Retired Officers of the Ministry of I.D. & C.A.

8290. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the names and designations of
Government Officers who retired from his
Ministry in 1967 who have been assigned
work in Ministry ;

(b) the reasons for their continuance ;

(c) whether Government have received
_representations or deputations against such
appointments from Government employees;
and

(d) if so, the steps which have been
taken to meet the demand ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(d). The information is being collected and
will be 1aid on the Table of the House.
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- Development of Steel Indstry

8291. SHRI K. LAKKAPPA :@ Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government have any
plans for re-appraisal of the technological
strategy for developing the steel industry ;

(b) if so, the main features thereof ;
and

(c) when Government
implement it ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). Government have already obtain-
ed studies for adoption of techmological
improvements in our steel plants. The
various schemes such as higher operating
temperatures for blast furnaces and pre-
paration of blast furnace charge are being
implemented in a phased manner keeping
in view their cogt vis-g-vis the resultagt
benefits.

propose to

Closed Textile Mllls

8292. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleased
to state :

(a) the number of closed textile mills in
the country ;

(b) the number of closed textile mills
taken over by the State Governmexts ; and

(c) the number of closed textile mills
handed over to cooperatives of the concern-
ed employees ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) 38 as on
31st March, 1968.

(b) and (c). Information is being collect-
ed and will be placed om the Table of the
- House.
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Bedford Buses

8294. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that 3 Private
Bus Owner’s Association in West Bengal
bas complained against the Hindustan
Motors Lid. and Premier Automobiles Ltd.
alleging that Bedford buses sold as new
had reconditioned engines and other items ;

(b) if so, the details thereof ; and

(c) the steps which Govemmem have
taken in this renrd ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a)
No such complaint has come to the poticg
of Gaveroment.

{b) 24 (©). Do Rot asise
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Cement Plants in Gujarat
8295. SHRI VIRENDRAKUMAR

SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the mineral survey of
different areas in Gujarat conducted last
year to find suitable locations for cement
plants in Gujarat revealed that at least 12
areas in the State, particularly Junagadh,
Western Kutch, Broach and Bhavnagar,
bear vast reserves of minerals like cement
grade lime-stone and gypsum, and present
fine locations for cement factories ;

(b) if so, whether the Gujarat Govern-
ment have submitted any proposals for
setting up cement factories in these areas
in the private cooperative or public
sector and if so, the main features thereof ;
and

(c) the total additional cement pro-
duction capacity proposed to be installed
in the State in the light of the aforesaid
survey ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The information is being collected and
it will be laid on the Table of the House.

Unused Licences

8296. SHRI VIRENDRAKUMAR
SHAH :
SHRI PREM CHAND VERMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ©

(a) whether Government have lately
speeded up action to revoke unused
licences with a view to ensure that invest-
ment opportunities are not blocked for
new enterpreneurs ;

(b) if so, the number of licences issued
in 1966-67 which have not been proceeded

with, or in connection with which the

progress is rather slow, and how many of
them relate to iron and steel industry and
the manufacturers of these latter licences ;
and
_(c) the action taken so far for the
ion of these li and for issuing
’upmatlve licences to pew - enterpreneyrs ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY -
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c). Information is being coll-
ected and it will be laid on the Table of
the House.

Raflway Line in Tripura

8297..- SHRI MANIKYA BAHADUR:
Will the Minister of RAILWAYS be pleas-
ed to -state :

(a) the total lenth of the railway
at present in Tripura;

(b) the percentage of the area and po-
pulation of the Union Territory which are
catered by the Railways;

(c) whether Government have consi-
dered the desirability and the feasibility of
extending the railway line in the State by
about 128 miles to link the State’s capital
Agrartala with the rest of the country by
rail and if so, the estimated cost thereof;

(d) whether it is proposed to be inclu-
ded in the year 1968-69 plan or in the
Forth Five Year Plan; and

(e) whether any scheme from the Pri-
vate Sector for the said extension or rail
link with Agartala has been under considg-
ration, if so, from which company; and if
not, whethér Government propose to tap
the private sector resources for the pur-
pose ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
The information about length of railway
lines is only compiled railway-wise and not
State-wise. The route kilometres as on
31st March 1967, of the Northeast Frontier
Railway which serves Tripura, Nagaland,
Assam, Bihar and West Bengal States was :-—

(kilometres)

Broad Gauge 638°60
Metre Gauge 289863
Narrow Gauge 8748
Total 362471

(c) No specific investigations for the
extension of the Kalkalighat-Dharamnagar
line upto Agartala have been carried out
so far. On g rough estimate such an exs
tension may o8t gbout Rs. 20 crorgs.
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(d) due to the present difficult ways
and means position it is doubtful whether
this line can be taken up for conmstruction
in the 4th Plan.

(e) Neither any proposal for the cons-
truction of this line through the Private
Sector is under consideration nor is it pro-
posed to tap such a source for this pur-
pose. A

Small Scale Jodustries in Tripura

8298. SHRI MANIKYA BAHADUR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state : _

(a) whether the Government of Tri-
pura had submitted any scheme for Govern-
‘ment’s approval for the development of
Small Scale Industries in the State during
1968-69 and whether it has met Government’s
approval;

(b) if so, the broad details thereof and
what central assistance, if any, would be
given for this scheme; and

(c) the number and nature of job oppor-
tunities that are likely to arise under the
said scheme ?

THE MINISTER OF INDUSTR@AL
DEVELOPMENT AND COMPANY.
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The State Government of Tripura
had proposed an outlay of Rs. 14'18 lakhs
in their Annual Plan 1968-69, mainly for
the following schemes :—

(1) Marketing publicity,

(2) Financial assistance for small
industries,

(3) Continuance of production pro-
gramme at their departmentally-
run units.

These schemes were discussed by the
working group Village & Small Industries
of the Planning Commission and outlay of
Rs. 8 lakhs was agreed to for the develop-
ment of small scale Industries.

(c) The information is being collected
and it will be placed on the Tablc of the
House.

Tssue of Import Licences
299. SHRI GEORGE FERNANDES :
Will the Minister of COMMERCE be
pleased to state :

(a) the total value of the import licen-

ces given to §
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(i) M/S. Prestolite of India Ltd.,

(i) M/S. Devis and White (India) Pvt.

Ltd., and

(ii) . N. §. P. I. Auto Industries (P)
Ltd. during thg. last six years;

(b) the purpose for which the licences
were issued ;

(c) whether Government have verified
if these licences have not been misused;

(d) if so, the outcome thereof ; and

(¢) the action taken against the com-
panies for breach of regulations ?

THR MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The particulars of Import Iicences issued
to these firms are published in the Weekly
Bulletin of Industrial Licences, Import Li-
cences and Export Licences and copies of
which are available in the Parliamentary
Library.

(c) to (e). It has been reported that
these firms obtained actual user’s import
licences for import of carburator parts and
other items and sold the imported materials
in the market in contravention of the con-
ditions of the licences.. Investigation in
respect of these cases is in progress. ~

M/S Prestolite of India Ltd.

8380. SHRI GEORGE FERNANDES:
will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have received
any complaints and/or representations from
any source about the affairs of M/S. Pres-
tolite of India Ltd. having its registered
office at Kundan Mansion 2A/3 Asaf Ali
Road;

(b) if so, the nature thereof; and

(c) whether any action has been taken
thereon and if so, with what results ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS (SHRI F. A. AHMED) : (a) Yes Sir.

(b) The allegations against the manage-
ment of the company include depiction of
an exaggerated position in the prospectus,
inflation of preliminary expenses incurred -
at the pre-incorporation stage, allotment of
shares to benamdars, import of old and re-
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conditioned machinery from abroad, misuse
of impert licences etc.

(c) The matter is under consideration.

Establishment of Industries in tire Sonth

8301. SHRI INDER J. MALHOTRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have collected
any statistics that big Industrialists in the
country have moved now towards Southérn
India from the North;

(b) if so, the reasons thercof and
Government’s reaction thereof; and

(c) the names of big Industrialists who
have shifted their Endustries recently ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). There is no indication to suggest
that big industrialists #re now moving from
North to South India:’

(c) There has been no recent shift of
any major industrial undertaking from the
North to South.

Pataa-Gaya Passeager Train
8302. SHRI = SHIV CHANDIKA
PRASAD :

SHRI RAMAVTAR SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that on the S5th-
April, 1968, none of the thirteen bogies of
4 Dn Patne-Gaya Passenger Train leaving
Gaya at 7’12 hours had arrangments for
water supply in the latrines and the travel-
ling passenger. had to face a good deal of
ordeal;

(b) whethrer it is a fact that such com-
plaints are continuing for the last thriee
months ; and

() the reasops for such mis-manage-
ment. in spite of T. X. R. offices at Gaya
and Patna ?

THE MINISTER OF RAILWAYS
(SHRI- €. M. POONACHA): (a) No.
only in 4 out of 54 lavatories on the traisy,
there was no water flow due to0 choked
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pipe linés which caused incouveniedéé to
some of the passeagers.

(b) No.

(c) Does not arise.
Tadiss Iron sud Stecl Co., Buraper

8303. SHRI SHIV CHANDIKA
PRASAD : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

ta) whether it is 4 fact that the 1ndlan
Iron dnmd Stee! Company, Burnpur, West
Bentgal has closed its Pathergharan Phos-
phate Mines near Mosabari, Ghtsilla, Bihar
since last odeé and half menth;

(b) if so, the reasons theréfor and the
number of workers and staff made unemplo-
yed and the comipensation  paid to them;
and

(c) whether this has been done with the
permissmn of the Labour Commissioner,
Bifiar ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETH): (a) and
(b). gccording to information given by the
Indlan Iron and Steel Company, work at
the Patheuhota Phosphate Mines was tem-
porarily discontinued at the end of January
1968. The reason reported is sharp reduc-
tion-in consumption of phosphate rock
resulting in large accumulation of this’
ore. Work of raising the ore was entrust-
ed contractors and theéir labour forcé was
conprised of stasonal gangs of workmen
whose number when work was suspended
was 24.

(c) Ddes not arise in view of the
above.
Ruorgatisution of Seute Tradiig
Corporation
8304. SHRI S.R. DAMANI: Wwin

the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the Stafe
Trading Corporation is beig reorganised ;

(b) iF so, the reasons therefor ;

(c) whisttier this redrganisation will be
done before the Experts Cottithittee sub- -
mits its reports ; and

.
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~ (d) whether it is proposed to be consti-
tuted on the pattern of private commercial
Kodsés ¢

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) No, Sir.

tb) to (d). Do not atise:
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Tmport of Animals

8307. SHRI KASHI NATH PANDEY :
Will the Minister of GOMMERCE be
pleased to state :

(@) the total number of sheep, cows
and other dothestic animals imported from

foreign countries during 1967-68° and (ke

names of the countries ; and
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(b) the amount of foreign ekchange
involved ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
A statement is laid on the Table of thé
House. [Placed in Library. See No. LT-
1012/68].

Exports of Dolls

8308. SHRI KASHI NATH PANDEY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Indian
dolls have become very popular in foreign

‘countries and there is a great scope for

their export to a number of neighbouring
countries ; and

(b) if so, the names of the countries
who have shown ifitefest in Indian doll§
and how much foreign exchange was earnegd
from their export during 1967-68 ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1013/68].

Trade Relations with Pakistan

8309. SHRI M. L. SONDHI. Will
the Minister of COMMERCE be pleased
to state :

(a) whéther it is a4 fact that in spité
of India’s removing thé ban on tradé,
Pakistan has not reciprocated ; and

(b) if so, whether Government propose
to distontitiué trade relations with that
country ?

THE MINBTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) Does not arise as trade with
ngistan is _ already suspended since
September, 1965. For want of recipfotity
on the part of Pakistan, the trade bétween
the two countries already stands suspended
since September, 1965. We on oir side
are however trying to persuade Pakistan to
Iift the ban on trade with India as has
alréady bedh done by us;
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Allotment of Coal to Sugar Mills in
Bihar and Uttar Pradesh

8310. SHRI JUGAL MONDAL : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the quantity of coal allotted to
each sugar mill in Bihar and Uttar Pradesh
during 1966-67 and 1967-68 ;

(b) the names of the mills which have
disposed it of to others in order to make
money at higher prices ; and

(c) the action taken by Government
against such factories to stop this evil
practice ?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL, MINES AND
METALS (SHR1 P. C. SETHI): (a)to
(c). Information is being collected and
will be laid on the Table of the House.
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Pit-head Stocks of Coal

8313, SHRI S.R. DAMANI: Will
the Minister of STEEL, MINES AND -
METALS be pleased to state :

(a) whether there is an alarming rise
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of pit-head stocks of Coal to over six
million tonnes ;

(b) whether it is due to irregularitics
in wagon placements ; and

(c) if so, the steps Government pro-
pose to take to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) No
Sir. The pit-head stock of coal is of the
same order at the end of 1967-68 as at the
beginning.

(b) and (c). Do not arise.
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Metre Gauge-Coach Factory in Trivandrum

8315. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS ‘be
pleased to state :

(a) whether any proposals were made
by the previous United Front Government
in Kerala in 1960-62 to the Railway Board
regarding the setting up of a metre-gauge
Coach Factory in Trivandrum ;

(b) whether it is also a fact that the
then P.W.D. Minister also disqussed this
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matter with the then Deputy Minister of
Railways at Trivandrum ; and

(c) if so, the stage at which the pro-
posals stand at present ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)to (c).
There was a proposal in the Second Five
Year Plan to set up a Metre Gauge Coach
Factory to meet the anticipated shortfall
in coach building capacity in the Third
Plan.

Proposals were received from different
State Governments, including Kerala,
during 1957-59 regarding location of the
proposed factory. A note in this connec-
tion was also handed over by the then
Minister for public Works, Kerala, to the
Minister for Railways in December, 1958.

The proposais for setting up a Metre
Gauge Coach Factory was however dropped
in view of the subsequent development of
indigenous coach building capacity in the
existing Units in the public and private
sectors.

Thiruvalla Railway Station

8316. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be
pleased to state the progress made in
extending the covering of platforms at
Thiruvalla Railway Station ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The origi-
nal 100’ long platform cover at this station
was extended by another 130’ in May 1966.
There are no proposals at present to extend
it further.

Railway Line from Quilon to Erpakulam

8317. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be pleas-
ed to state whether, in view of the indus-
trial progress in Kerala and the lack of
railway developments in that area, any
proposals are under consideration to extend
the present Railway lines and conversion
of M.G. into B.G. lines from Quilon to
Ernakulam ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : There is no
justification at present from the operational
point of view for conversion of thy
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Ernakulam-Quilon metre gauge section to
broad gauge.

A proposal for exteasion of the Quilon-
Trivandrum M.G. line to Tirunelveli[Cape
Comorin is under consideration. N
Engineering and Traﬂic surveys have bm
carricd out and the survey reports are
under scrutiry by the Railway Board.

Trivandrum-Kanyakomari Raflway Line

8318. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the report of traffic survey
of the Trivandrum-Kanyakumari Railway
line has been received ;

(b) if so, wheter it has been examined
by Government ;

(c) the final decision taken in
matter ; and

(d) if not, when it is likely to be
taken ?

the

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) to (d). The survey reports are
under examination of the Railway Board
and a final decision will be taken after this
examination is completed.

Promotion of Class IV Employees of
Delbi Division

8319. SHRI YASHPAL SINGH : Wil
the Minister of RAILWAYS be pleased to
state :

{a) whether some Class IV employees
of Delhi Division, Northern Railway had
been promoted as Telephone Operators in
'1962-63 ;

{b) if so, whether they have been
regularised for the same ; and

(c) if not, why they have pot been
regularised even after a period of six years?

THE MINISTER OF RAILWAYS
(SHR] C. M. POONACHA): (a) Yes,
on an ad hoc basis.

(b) and {(¢). The¢ matter is \mdﬂ consis
deration,
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‘Work-to-Rale’ Threat by All India
Station Masters® Associstion

8320. SHRI K. P. SINGH DEO :
SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Al
India Station Masters’ Association have
decided to resort to ‘work-to-rule’ with
effect from the 16th August, 1968 ;

(b) if so, the reason therefor ; and
(c) the reaction of Government thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Govern-
ment have no official information to this
effect.

(b) and (c). Do not arise.

Loan from Federal Republic of Germany
for Development of Indian Railways
8321. SHRI K. P. SINGH DEO :
SHRI MAHANT DIGVIJAI
NATH :

SHRI C. CHITTYBABU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itisa fact that Federal
Republic of Germany have recently offered
loan for the development of Indian
Railways ; '

(b) if so, the details thereof ; and

(c) whether Government have accepted
the offer made ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
As a part of 1966-67 Consortium Assistance
for the development of Indian Railways, an
agreement for a loan of 16 million Deutche
Marks, equivalent to Rs. 3.04 crores has
been signed on 4th April, 1968 with
Kreditanstalt fur Wiederaufbau, the German
Bank responsible for implementing the
foreign aid programme of the Government
of the Federal Republic of Germany. This
loan is intended for financing the foreign
exchange cost of purchases from West
QGermany of the following items :

{i) components for manufacture of
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thirty six 650 H. P. diesethydraulic
shunting locomotives at C. L. W.

(il) equipment for installation of route
relay interlocking -on Bombay
suburban section and at Vijaya-
wada and Kharagpur Stations.

(iii) eight numbers of special type
machines such as under-floor wheel
lathes and heavy duty axle rough-
ing machines.

The loan bears interest @ 39, per
annum and is repayable in 37 half-yearly
instalments commencing on June 30, 1975
i. e. after a moratorium period of seven
years. Commitment charge of *% per
annum is also payable on the undisbursed
amount of the loan.

Tmport Policy

. 832, SHRI K.P. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state : -

(a) whether it is a fact that with the
introduction of new import policy the
import entitlement of gems and precious
stones has been reduced to 55 per cent
from 80 per cent ;

(b) if so, the reasons therefor ; and

(c) the effect of this reduction on the
export and foreign exchange earnings and
on the gems and precious Stones Industry
as a whole ?

THE MINISTER OF COMMERCE
(SHRI DINESH  SINGH) : (a) The
entitlement against export of Gem'amj.l
Jewellery items have been reduced in
respect of two items from 70% to 559
and in- respect of one item from 707, to
$0%, in the current Import Replenishment
Policy for April, 1968-March, 1969.

(b) This has been done on the basis
of the' evaluation of the replenishment
required of maximum economy is exercised
in processing.

(c) It is too early to assess the effects
of the mew policy on the export and
foreign exchange earnings from the gem
and jewellery trade, but it shauld 2t
reilt in fall of exports,
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Modernisatien of Textile Jadnstry

8323. SHRI K. P. SINGH DEO:
Will the Mmlster ot' COMMERCE be
pleased to state :

(a) whether it is a fact that the Study
Group on Cotton Textile set up by the
National *~ Commission of Labour bave
submitted proposal for the modernisation
of textile industry in the country ;

(b) if so, details thereof ; dnd
(c) the reaction of Government thereto?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The Study Group in its report has observed
that modernisation of textile industry in
the country should be given a high
priority and special financial arrangements
made for that purpose. No detailed
recommendations have however, been
made.

(c) Government are fully awire of the
need for modernisation and various
measures (as mentioned in the reply to
Unstarred Questlon No. 2951 answered on
the Sth March 1968) have been taken to
assist the modernisation of the textile
industry. Moreover a Committee undet
the Chairmanship of the. Textile Commis-
sioner has been recently set up to recom-
mend measures for enabling the industry
to secure additional finance from banks
for modernisation or for working capital.
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Ex-Gratia Amomnt to Injured and Deceased
Passengers in Accident at Yalvigi Station

8325. SHRIS. A. AGADI: Will the
Minister of RAILWAYS be pleased to
state :

(a) the rate at which ex-gratia amount
has been given to the injured and also the
deceased passengers in the railway accident
at Yalvigi Station on the 19th March, 1968;

(b) the number of persons to whom the
amounts have been disbursed and the
number to whom it remains to be
disbursed ;

(c) the - number of dead bodies in the
said accident which have not so far been
identified ;

(d) the efforts made to locate the
relatives and whether photos of the uni-
dentified bodies have been published in the
papers ; and

(e) if so, in what papers ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Ex-gratia
payments have been made at different
rates, upto a maximum of Rs. 400/- in cash
of an injured person and upto a maximum
of Rs. 500/- in case of a deceased person. -

(b) Ex-gratia payments have been made
in 70 cases and are being made in 13 other
cases. In the remaining cases, payments
could not be made mainly because the dead
todies could not be identified.

(c) Six,

(d) and (e). The Police have taken
photographs of all the dead persons and
as some of the dead bodies could not be
jdentified, the relatives of the unidentified
persons could not be located although
efforts in this direction are being conti-
nu¢d. Photos of unidentified persons have
not beon published in the newspapers and
this matter conceras the police authorities,
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Raid on residences of Accounts Clerks
Grade I in Divisional Accounts Office,
Northern Railway, New Dilhi

8326. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether itis a fact that the resi-
dences of some Accounts Clerks, Grade I,
working in the Divisional Accounts Office,
Northern Railway, New Delhi, were raided
by the Special Police Establishment in
1966 ;

(b) if so, whether the Special Police
Establishment have sent the findings after
investigations to the Railway administration
for departmental action against these
clerks ;

(c) whether these employees have been
charge-sheeted ; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir. The residence of only one Accounts
Clerk, Grade I, of Divisional Accounts
Office, New Delhi was raided by the Special
Police Establishment in 1966.

(b) Yes, Sir.

(c) Not yet. .

(d) The charges framed by the Special
Police Establishment, New Delhi, are under
examination by the Administration, in con-

sultation with the Special Police Establish~
ment.

Typists of Delhi Division of
Northern Railway

8327. SHRI YASHPAL SINGH -
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that some files
pertaining to transfers and promotions of
Stenographers/Typists of Delhi Division of
Northern Railway are missing ;

(b) if so, whether it is also a fact that
this has been done intentionally with the
conspiracy of some clerks of Personnel
Branch of Delhi Division, to give advante
age to the old Stenographers/Typists ;

(c) whether the case has been handed
over ta the police and Vigilange department

for investigations ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No,
Sir. Only one file is missing.

(b) It cannot yet be said with certainty
that this was intentional.

(c) No.

(d) It has not yet been established as a
fit case for such a reference.

Detention of Debradun-Bombay
Central Express Near Yamuna
Bridge Delhi -

8328. SHRI BENI .SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Dehradun-

Bombay Central Express was detained on
the 10th April 1968 near Yamuna Bridge
at Delhi.Main Station for about 30 minutes
with the result that the travelling passen-
gers missed their connections with other
trains ;

(b) whether it is also a fact that this
train is generally detained at this place ;
and

(c) if so, the instructions which have
been issued by the Railway Administration
to the staff in this connection ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) On
10-4-1968, 20Up Dehradun-Bombay Express
suffered a detention of about 20 minutes
outside signals at Delhi, due to a defect in
the cross-over points and reached Delhi 38
minutes Jate. As a result it missed con-
nection with 91 Up Bikaner Mail and 33
Up Kashmir Mail.

(b) No.
(c) Does not arise.

Forelgn-owned Tea Compantes in India

8329. SHRI B. K. DASCHOW-
DHURY : Will the Minister of {COM-
MERCE be pleased to state :

(a) the amount of foreign exchange
allowed annually during the last five years
and the amount of profits remitted abroad
annually durlng the said period by the
foreign-owned Tea Companies ;
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(b) the number of employees. in each
of them and their annual wage bill ; and
(c) the number of foreigners employed,
their salaries and their annual remittances
overseas, company-wise ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a)to (c).
The information is being collected and will.
be laid on the Table of the House as soon:
as possible.

Export of Handloom Cloth

3367 SHRI GEORGE FERNANDES 3
Will the Minister of COMMERCE be
pleased to state :

(a) the value of handloom cloth export-
ed from India during the year 1966-67 ;

(b) the share of the Hindicrafts and
Handlooms Exports Corporation of India
Limited in'it ;

(c) the names of firms which acted as
the business associate of the Handicrafts
and Handlooms Exports Corporation a.nd(.
their share of the total expprts of hand-
loom cloth ; and

(d) the terms and conditions under
which these associate firms work ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH): (a) Rs. 1143
lakhs. .
(b) Rs. 20.7 lakhs.
(c) and (d). The information is being,

collected and a statement will be laid on
the Table of the House.

Concessi quarterly Season Ticket
k/‘m‘n Holders

8331. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be pleas-
ed to state : :

(a) whether Government have received
any representation from the Goregaon
Pravasi Sangh and/or any other organisa-
tion in Bombay protesting against the with-
drawal of the concession offered to the
quarterly season ticket holders ;

(b) if so, the nature of the representa-
tion ; and

(c) the steps proposed to be taken to
alleviate the hardships caused to the sub-
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urban commuters of Bombay as a result of
the withdrawal of these concessional quar-
terly season tickets ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes'

(b) Up to 31st March, 1968, the charge
for a quarterly season ticket was two and
a half times the charge for a monthly sea-
son ticket. From Ist April, 1968, it was put
up to three times the charge for a monthly
season ticket. The Goregaon Pravasi Sangh
requested restoration of status quo ante.

(c) Similar representations were received
from other quarters. On reconsideration,
it has been decided to levy for a quarterly
season ticket the charge in force up to 31st
March, 1968, plus three times the increase
made in the charge for monthly season
tickets from 1Ist April, 1968.

Dr. Hazari’s Report on Industrial
Licensing

8332, SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have complet-
ed its study of the final report of Dr. R. K.
Hazari on industrial licensing ;

(b) when this report alongwith the
observations of Government was sent to
the Thacker Committee ; and

(c) the amount spent by Government
on the Hazari Committee ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND = COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Government would be able to complete its
study and formulate its views on the Re-
port of Dr. R. K. Hazari on ‘Industrial
Planning and Licensing . Policy’ after it has
received the report of the Industrial Licens-
ing Policy Inquiry Committee set up to
enquire into the working of the industrial
licensing system.

(b) Copies of the Interim Report sub-
mitted by Dr. Hazari were made available
to the Thacker Committee on the-22nd
July, 1967. Copies of the Final Report
were made available to the Committee on
the 16th November, 1967. While supplying
copies of the Report to the Committee, no
observations were made by the Government.
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(c) Dr. Hazari was appointed as Hono-
rary Consultant by the Planning Commis-
sion and no remuneration or honorarium
was paid to him for preparing the Report.
However, an expenditure of Rs. 1519.90 was
incurred by the Planning Commission to-
wards travelling and daily allowances to
Dr . Hazari in respect of the journeys per-
formed by him from his headquarters at
Bombay to New Delhi and back in connec-
tion with the preparation of the Report:

SHORT NOTICE QUESTION

Cancellation of Coal Suppliers
Tenders by Railways

S.N.Q 23. SHRI R. BARUA:
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that Railways
bave cancelled tenders which they invited
from the coul suppliers in February, 1968 ;

(b) if so, the impact of it on the ceal
suppliers and their reaction ; and

(c) whether this is in the wake of de-
mand of high prices of coal by the coal
industry ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir.

(b) No adverse reaction or impact ep
coal suppliers is known as supplies of coal
are being obtained in terms of the present
contract.

(c) If the question refers to part (a),
the answer is in the negative-

~

CORRECTION OF ANSWER TO UNSTAR-
RED QUESTION NO. 6077 DATED 2-4-68
REGARDING ARREST OF RAILWAY
EMPLOYEES FOR SELLING TELE
PHONE WIRES IN MORADABAD.

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : In reply to
part (a) of Unstarred Question No. 6077
asked in the Lok Sabha by Shri Ranjit
Singh on 2.4.1968 the followingi nforma-
tion was given ; '
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(@) Yes, but he was arrested on
25.3.1968.

The correct reply to part (a) of Un-
starred Question referred to above is as
under :—

() Yes,
25.2.1968.

but he was atrested on

12.02 brs.

RE. PRIVILEGE MOTIONS AND
CALLING ATTENTION NOTICES

MR. SPEAKER : Before I take up the
other business I would like to inform the
House that I have received a number
of privilege motions and calling-attention
notices about Professor Thacker’s resig-
nation and the conflicting statements that
are coming. Since the Minister was not
here—he has come today—I have admitted
a calling-attention notice for tomorrow
and have not taken up immediately the
previllege motions. Let us hear the
Minister temorrow as to what it is about.
Perhaps, he may satisfy all of you and
me too.

12.03 brs.
PAPERS LAID ON THE TABLE

Notifications ander Export (Quality
Coatrol and [nspection) Act

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Sir, I beg to
lay on the Table :—

(1) A copy each of the following
Notifications under sub-section (3) of
section 17 of the Export (Quality Control
and Inspection) Act, 1963 ;—

(i) The Export of Cashew Kernels
(Quality Control and Inspection)
Second Amendment Rules, 1967,
published in Notification No.
S.0. 87 in Gazette of India dated
2nd January, 1968.

(ii) The Export of Cashew Kernels
(Quality Control and Inspection)
Amendment Rulss, 1968, pub-
lished in  Notification No.
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S.0. 480 in Gazette of Iadia dated
the 5th February, 1968.

(iii) The Export of Rubber Belting
(Inspection) Amendment Rules,
1968, published in Notification
No. 8$.0. 1298 in QGazette of
India dated the 4th April, 1968.

(2) A statement showing reasons for
delay in laying the Notifications men-
tioned at items (i) ‘and (ii) above.
[Placed in Library. See No. LT-987/68]

Notification under Mines and Minerals
(Reg and Devel t) Act,

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI): Sir I
beg to lay on the Table : —

(1) A copy each of the following
Notifications under sub-section (1) of
section 28 of the Mines and Mineralg
(Regulation and Development)  Act,
1957 :—

(i) The Mineral Concession (Fourth
Amendment) Rules, 1968,
published in Notification No.
G.S.R. 703 in Gazette of India
dated the 13th April, 1968.

(ii) The Mineral Concession (Third
Amendment)  Rules, 1968,
published in Notification No.
G.S.R. 704 in Gazette of India

dated the 13th April, 1968.
[Piaeed in Library. See No. LT-
988/68]. ’

(2) (i) Review by the Government on
the working of the Singareni
Collieries Company Limited,
for the year 1966-67, under sub-
section (1) of section 619A of
the Companies Act, 1956 (Hindi
and English versions).

(ii) A copy of the Annual Report _
of the Singareni Collieries
Company Limited, for the year
1966-67, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-989/68]. |
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COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING
OF THE HOUSE

Minutes

SHRI THIRUMALA RAO (Kakinada) :
Sir, I beg to lay on the table Minutes ot
the Fourth and Fifth Sitting of the com-
mittee on Absence of Members from the
Sittings of the House held during the
current Session.

ESTIMATES COMMITTEE
Minutes

ot frgfn foos (i) : s
#gea, & qg-FE wAEy - §9 Q1% a4
T —F AR § yrre atafa F 479
sfaga & awafa Jo i & FaE)-
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12.05 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Committee on
Absence of Members from the Sittings of
the house in their Fifth Report have re-
commended that leave of absence be
granted to the following Members for the
periods indicated against each :—
(1) Shri V. Y. Tamaskar—
11th April to 10th May, 1968
(Fourth Session.)

(2) H.H. Raja Yesvantrao
M. Mukne—
12th February to 19th March, 1968
(Fourth Session).

(3) Shri A. Nesamony —

23rd December, 1967

(Third Session) and

12th February to 19th April, 1968
(Fourth Session)
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(4) Shri Masuriya Din— .
27th February to 4th April, 1968
(Fourth Session).

(5) Rani Lalita Rajya Laxmi—
14th February to 12th April, 1968
(Fourth Session).

I take it that the house agrees with the
recommendations of the Committee.

SOME HON. MEMBERS : Yes.

MR. SPEAKER : The Members will
be informed accordingly.

COMMITTEE ON PUBLIC
. UNDERTAKINGS

Thirteenth Report
st ogrlo Ao frardt (T ¢
were wgiey, & wuE g fafuds, 7
et & aR ¥ g qwwn gwfy
wfafa &1 12 at wfedzw o war )

12.054 brs

*DEMANDS FOR GRANTS
1968-69 — Contd.

Mainistry of Tourism and Civil Aviation

MR. SPEAKER: We are going
ahead with the Demands fairly well except
for one or two Demands that we have lost
because of the UP discussion,

The house will now take up discussion
and voting on Demand Nos. 75 to 78, 126
and 127 relating to the Ministry of Tourism
and Civil Aviation for which 3 hours have
been allotted,

Hon. Members present in the House
who are desirous of moving thefr cut
motions may send slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would like to move.

*Moved with the recommendation of the President.
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MR. SPEAKER: I do not know
anything. I am pot here to answer sup-
plementaries. The Business Advisory
Committee takes decisions and I enforce
them here.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) : Sir before you take up the
Demands I have to draw your attention to
the fact that the guillotining of particular
ministries is a new invention. It started
last year. Now, an important ministry
like that of the social welfare which deals
with ten crores of people...... (Interruption;,

MR. SPEKER : Order, order. This
was brought to my notice yesterday by
‘Shri Bhandare and some other hon.
Members. I said, “There is a business
Advisory Committee meeting today at
4 P.M. ; why do you not come and discuss
it there 7 Even nowI am Saying that.
I have no objection as to which Demand
is taken up ; I am not interested. Let hon.
Members come there. We shall discuss
and if it is the will of the Business
Advisory Committee, I have absolutely no
objection.

Demand No. 75—Ministry of Tourism aad
Civil Aviation.

Motion moved :

“That a sum not  exceeding
Rs. 16,24,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1969, in respect of ‘Ministry of Tourism
and Civil Aviation’.”

MR. SPEAKER :

Demand No. 76—Meteorology.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 3,12,51,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
‘year ending the 3lst day of Margh,

1969, in respect of “Meteorology’,"

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 10,10,83,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 3Ist day of March,
1969, in respect of ‘Aviation’.”

Demand No. 78—Other Revenue Expenditure
of the Ministry of Tourism and Civil
Aviation.

MR. SPEAKER :

“That a sum not exceeding
Rs. 1,82,76,000 be granted to the
President to complete the sum nes-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1969, in respect of ‘Other Revenue
Expenditure of the Minisiry of Tourism
and Civil Aviation®.”

Motion moved :

Demand No. 126—Capital Outlay on Aviation,

MR. SPEAKER :

“That a sum not exceeding
Rs. 6,72,55,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
yenr ending the 3ist day of March,
1969, in_respect of ‘Capital Outlay on

R

Aviation’.

Moved motion :

Demand No. 127—Other Capital Outlay of
the Ministry of Tourism and Civi]

Aviation.
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 4,88,15,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
yeae ending the 3Ist day of March,
1969, in respect of ‘Other Capital Outlay
of the Ministry of Tourism and Civil

Aviation’.”

These Demans are

¢ now before the
House. ’ o
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SHRI GADILINGANA GOWD faith and they have got the belief in the
(Kurnool) : Mr. Speaker, Sir, [ am very ancient saying that Sreesailam sikharam

glad to hear from my friends and from
Members of this House, who have had
very long flights in the Air-India and the
Airlines Corporation Services, that our
air services are running very efficiently and
that our services are in no way inferior to
that of any developed western country.
These two organisations are business
organisaeions and they should not be
satisfied only with giving good services
to the people but should also earn some
profits.

You know, Sir the Government has
invested about Rs. 53 crores in these two
organisation while standing guarantee for
about Rs. 40 crores. While the Air-India
is running with a profit of about
Rs. 3 crores within the course of the
last seven months and is estimated to earn
about another Rs. 2 crores; the Airlines
Corporation, I am told, is running under
a loss of about Rs. 2 crores within these
seven months and is likely to lose about
Rs. 2 crores more.

I have not been able to understand as
to why the Airline Corporation is losing.
Very recently they have increased the
frieght by about 15 per cent and this
corporation has been receiving subsidy of
about Rs. 12 lakhs to Rs. 13 lakhs from
the Finance Ministry. In spite that it has
been losing. By extending its services
throughout the country and by reducing
the rates of frieght, 1 am confident that
the Airlines Corporation, while serving the
people, may earn, some profits. Our
country is a very vast country and, there-
fore, I request the Minister to examine the
possibility of extending the air services to
various places in the country so that no
place in the country should be at a distance
of not less than 100 miles.

In 1954-55 there was a proposal for
an airstrip at Kurnool. Probably on the
grouad that the capital of Andhra Pradesh
was shifted from Kurnool to Hyderabad,
this has been droppod. Probably it is on
account of not knowing the importance of
Kurnool. Kurnool is an important place and
one of the 12 Jjyotirlingams of our country
is situated in the Nallamalai forests of
Kurnool District which people from every
nook and .corper of this country visit.
This country is predominantly of Hindg

drisyam punarjanmam na vidyate, that is too
say, people who go and havedarshan of this
deity will not have rebirth at all. There-
fore I request the hon. Minister kindly to
construct an airstrip at Kurnool and extend
some air service either from Hyderabad or
from Bangalore.

At Bellary there is an airstrip which is
at a distance of about 35 miles from the
Vijianagaram Kingdom ruins. Itisa very
important historical place. There the
Government also is spending some money
on improving tourism but they have not
made any effort to see that the Bellary
airport is improved and an air service is
given to that place.

Coming to tourism, that is being deve-
loped in the Western countries as one of
the largest industries. I am told that every-
one among 25 people is a tourist. They
have been earning very huge amounts of
foreign exchange. For instance, Spain,
having a population of 31 millions is earn-
ing about Rs. 750 crores worth of foreign
exchange ; Greece, having a population of
8.5 millions, js earning foreign exchange
worth about Rs. 75 crores ; Yugoslavia,
having a population of 20 millions, is earn-
ing about Rs. 112 crores worth of foreign
exchange. In U.S A. also, tourism is the
second largest industry.

In our country, the Government have
not taken any effort to attract more tourists
from various other countries. I am told,
last year, about 1,80,000 people visited our
country. As a matter of fact, this having
a large population and having so many
important places of pilgrimages and impor-
tant places of historic value has not been
able to attract many tourists. I am told,
it has earned only about Rs. 24 crores,
last year, that is, only Rs. 1.4 crores more
than what was earned in the year previous
to that. Therefore, I request the hon.
Minister to kindly examine the possibilities
of attracting more tourists to our country,

The Government has not identified our
tourists as “holiday men”. They have to
be given more facilities to visit our country
and, to give more facilities, the Govern-
meont should lay better routes, provide good
hotels, provide proper lodging, provide
good music, case customs and jmmigration
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formalities, provide more wayside rest
houses and scrap prohibition.

I am sure the Government will be in a
position to attract more tourists, by pro-
viding alt these facilities, and will be in a
position to earn more foreign exchange.

MR. SPEAKER : This Demand has
been allotted only 3 hours. How much
time will the Minister take ? You will
take about 45 minutes.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
My colleague, the Deputy Minister, will

like to take about 10 minutes. I will take
35 minutes.
MR. SPEAK®R : It is all right. So,

the Minister will reply at 3-30 p. m. He
will take half an hour only. In between,
the Deputy Minister may intervene. We
will finish it by 4 O’Clock. We will take
up the next Demand at 4 O’Clock.

Some Members have sent me a list of
half a dozen names of Independent
Members who want to speak. Every Inde-
pendent Member must send his name if he
wants to speak. There is no point in send-
ing me a list of half a dozen names. That
will not be recognised. Any Independent
Member who wants to speak may kindly
send his name to me. Shri Chintamani
Panigrahi.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Speaker, Sir, [ juss
want to bring to the notice of the Govern-
ment and the Minister concerned the
natural beauty and attraction which Orissa
possesses for the vast number of tourists
not only from India but also from other
countries. It is must unfortunate that the
vast attraction of tourist centres in Orissa
has not been fully utilised in all these
years. The tourist traffic to Orissa is
gradually falling down.

In this connection, I want to bring to
the notice of the hon. Minister the beauti-
ful Chilka lake which is one of the most
beautiful lakes in our country and in the
-eastern region of our country also. It has
got vast potentialities for attracting a large
number of tourists and, most specially,
during winie: waea millions of birds from
Mansarovar come to Qailky  Lake and §0
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back, after March, to Mansarovar. For
that, a number of tourists even from
eastern India, not being spomsored by tha
Government, also visit that Lake. I just
want to meation here that near the Chilka
Lake a number of recreational facilities can
be provided at present without spending
much money.

There was a scheme for the develop-
ment of this Chika Lake long before, even
when I was a Member of the Lok Sabha
in 1957. There, the acquatic sports can be
developed and also fishing, bird-shooting
and a fairly long, at lcast 10 miles, marine
drive which will be unique in India be-
cause in no other place in the country you
could have around the Lake a long stretch
of 10 miles of marine drive with beautiful
hills and greenery all the year round. I
suggest let the Government examine an
integrated scheme of tourist development
for Chilka Lake which will include provid-
ing of acquatic sports fishing, bird-shoating
and marine drive with at least 50 to 60
cottages which can afford the tourists faci-
lities to stay there and to go in for boat- .
ing.

I hope the Government will consider
this and will also provide a number of
small mechanised boats so that the tourists
can go in for boating in the moonlit
night. I know our Minister is very much
fond of moonlit night because he has
written some poems also on that. Chilka
Lake in the mooalit night, is a very beauti-
ful scenery to see. I invite Dr. Karan
Singh and Mrs. Karan Singh also to visit
Chilka Lake in the moonlit night.

Again, there is the place of Konarak.
What a beautiful monument! It is a
magnificent monument of the ancient art
which stands today for the last 700 years.
It is majestic in its ruins. The Govern-
ment of India has spent some money on
it but still itineeds renovation. I appeal
to the hon. Minister that more and more
facilities should be provided at Konarak.
Whenever people go there, they all return
young. When they see Konarak, they
become young. It is, therefore, necessary
that Konarak should be provided with
more tourist facilities. But today the
facilities provided are too meagre.

Then, I bring to the notice of the hon.
Minister the question about the develop-

ment of the sysrouadiag ares of tho bosyly
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ful temples of Bhubaneshwar. The Prime
Minister has also seen the beautiful temples
of Bhub hwar. Bhub hwar is called
a city of one thousand temples. Today,
they are all completely destroyed. Even
‘the famous temples of Lingaraj and Raj-
rani which are embodiments of human
skill and art are languishing. Something
should be done to such a beauty. We are
searching for beauty elsewhere. Beauty is
there lying unnoticed. I think, the hon.
Minister will discover this beauty which
lies in Orissa in such splendour and
plenty.

There was also a proposal to beautify
the surroundings of the temples. If you
g0 to Bhubaneshwar Temple, you will find
there is all dirt and filth. How can the
tourists go there ? Tt is better the sur-
rounding of Bhubaneshwar Temple and the
Khaudagiri and Udayri Caves are beauti-
fied. There was a programme for the last
10 years to beautify Gopalpur, Konarak
and Purl sea beach. What happened to
all those places ? They remain as they
are. It is only the fishermen who live
‘there and pursue their age-old profession
of fishing.

There is no improvement done there.
I hope these things will recelve urgent
‘consideration at the hands of Government.

Then, there is the famous place Lalit-
giri which is about two thousand years old,
where Buddhist shrines and monasteries
have been excavated due to the Govern-
ment of India’s efforts. But there is no
road communication there, and there is no
further development there. There is a
scheme to develop this Lalitgiri complex.
1 was told in answer to one of my ques-
tions that the details were awaited from
the State Government. I do not know
how long it would take for these details to
come here and how long it will take for
the Minister to develop those aeras.

1 have personally invited the hon.
Minister to visit one famous place of pil-
grimage, namely Kantilo in Khandapara
which is the ancient abode of Lord Jagan-
nath. 'Lord Jagannath was not first at
Puri but at Kantilo. I hope the bhon.
M nister would like to see this ancient
gbode of Lard Jaganuath. This is a famous

pnd ageient place of pilgrimage. But it
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has no road communication and there are
no proper facilities there. The pilgrims
who go to Puri feel that their pilgrimage
is not completed unless they have been to
Kantilo also. Therefore, I would suggest
that there should be road communications
developed to that place. Only a minor
bridge is required to complete the road
communication from Khandapara to Kan-
tilo on the river Kuanria.

If Rs. 3 to 4 lakhs could be provided,
then this bridge can be completed, and the
road communication can be established to
that place. )

Recently, a tourist survey has been
made, but I am completely surprised at the
report of the Tourist Survey Committee
and I find that it is completely disappoint-
ing. They have said that the number of
tourists coming to India from the Western
countries has been gradually falling down.
If that had been compensated by an in-
crease in the number from the Eastern
countries, I would not have minded it.
But the report discloses that India was
losing fast a very large number of tourists
from the U.S. A. due to unfavourable
conditions. I do not know what these
unfavourable conditions are which this
committee wants us to remedy. I would
like to know from the hon. Minister what
steps are being taken to see that those un-
favourable conditions which do not attract
tourists from the Western countries are
remedied and whether any efforts have
been made in that direction.

With regard to the India Tourism
Development Corporation, I would like to
submit in all earnestness that whatever
efforts are being put forth by this corpora-~
tion are not commensurate with the invest-
.ment that the Government have put in. I
would like to know from the hon. Minister
the specific programmes that this corpora-
tion has undertaken and whether these
‘programmes have been implemented in any
part of the country, and if so, to what
extent.

Now, I would like to bring to the
notice of the hon. Minister the difficulties
with regard to regular plane connection to
Orissa, particularly from Delhi to Bhubane-
shwar. Thore is no direct flight from
Delhi to Bhubaneshwar, just as there is ng
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direct train from Delhi to Bhubaneshwar. What are these inaugural flights
All the State capitals have now been linked supposed to be ? The word ‘inaugural’
by direct train services like Dakshin means something new that is being initiated
Express or some other Express. But there or introduc:d. But in this case, what
is no ‘direct ion at p to ppens is that the old flying birds keep on

Bhubaneshwar. In the name of Lord
Jagannath at least, there should be a direct
train service from Delhi to Bhubaneshwar
and Puri. There is no direct planc con-
nection also now from Delhi to Bhubane-
shwar, and we have go to Calcutta and
then catch the plane to Bhubaneshwar from
there, the difference in timing between the
two services being only about 25 minutes
or so. But nowadays, due to the grace of
the hon. Minister, the planes are also
flying late. So, whenever we reach there,
we can get about half an hour to one
hour’s time to catch the next plane.

In the Bhubaneshwar aerodrome itself
some more facilities shouid be provided.
Recently, about Rs. 3 to 4 lakhs has been
spent in strengthening an existing runway.
I would like to know from the hon. Minis-
ter whether this runway has been stre-
ngthened only for the landing of Dakotas.
When Rs. 4 lakhs has been spent, we do
not know why something more could not
have been invested so that bigger planes
could also land there. The Dakotas and
the Viscounts are gradually becoming
obsolete and are not very much in use and
they may go out of use after three or
four years. So, I would like to know why
Government should not spend more for
strengthening the runway so that bigger
planes could land there. I would submit that
the runway should be made suitable for
lauding of bigger planes, and more faci-
lities should be provided at Bhubane-
shwar.

SHRI BABURAO PATEL (Shajapur) :
This is another Ministry with a bad past.
The only silver lining to the present posi-
tion is that it has a Minister who is not a
professional politician. He is known for
his honour and integrity, and I hope he
will have the intellectual integrity to realise
and appreciate the points put forward by
the Opposition during this debate.

I come to one of the departments
which is very notorious for its expenditure
and extravagance; that is, Air India. I
take only one instance. Air India orga-
nises what is called ‘inaugural flights’ dur-
ing three months in a year.

taking old flying racketeers to foreign
countries during the three months.

Last year, there were 14 inaugural
flights in which 586 guests were flown from
India. They were all supposed to be VIPs.
When 1 asked Dr. Karan Singh a question
he named 306 people, but he did not name
280 people at all. These 280 were unknown
and unnamed. These people are flown on
eight grounds: persons of commercial
importance, i.e., representatives of business
houses, as a source of revenue, travel
agency representatives and tour operators,
representatives of the press for publicity,
members of the Air India Board, officials
connected with either the operation of air
services or with governmental agencies,
MPs. and Government of India officials.
I have been given the names of 306 persons
who were flown with their addresses, full
names as well as how they were connected
with business. I do not b‘ve much to say
about them. But there i§ ‘one person in
this list calied Kantilal Desai, Delhi.. His
father’s name is not mentioned. His busi-
ness is not mentioned. I would like to
know under what category out of these 8
he comes. Is he a person of commercial
importance ? I do not think so, because
he is not likely to get any business as a
source of revenue for Air India. Is he a

.travel agency representative ? Not so. He

is not a representative of the press. He is
not a member of the Air India Board. He
is not an official connected with the opera-
tion of air services nor is he an MP. He
is not a government official. Thea under
what category does he come ?

=it ofx g (7Q) : T AAAT TR
3T F faar oft & 7w 7w ?

SHRI BABURAO PATEL : I do not
know. I want to know the name of
his father. I want to know the address of
this person. I want to know the reason
why he was taken all the way to London
on an inaugulal flight. When a person
goes from hcre on such a flight, he is
expected to return by the same flight be-
cause this is a courtesy and hospitality
offered though I do not know for what
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purpose it was offered. He went as a
guest and should have returned as a guest.

This man, Kantilal Desai, landed at
London and never returned by the inaugu-
ral flight. He returned after three months.
1 would like to know where he went from
London and why he was not brought back
by the inaugural flight by Air India.

The second thing is that during these
14 inaugural flights, Government spent,
that is, Air India 'spent, £ 37,750, at the
rate of £ 20 per head, for entertainment
and hospitality on these guests. When we
are short of foreign exchange, where the
hell do we get all these funds from ? Why
is this at all necessary when other air
companies do not at all have such inaugu-
ral fights except when a new aeroplane
is introduced on the line ? They do not
have inaugural ffights merely to give some
sort of a holiday or picnic to these big
‘people.

Then I do not know why Members
of Parliament should be taken oan an
inaugural flight. They do not in any
manner help to sell tickets. Most of them
cannot afford to fly. But they are taken,
for one reason or other. If the Air India
people think that by taking MPs on these
flights they will not talk saucy, they are
very much mistaken. Rather they might
.have these free flights, enjoy all the hospita-
lity and then have free talk here.

Then we find that a2 number of smug-
glers are also being taken as guests in these
flights. Smuggling is also done by mem-
-bers of the Air-India staff. One Mr. Chopra
who was getting Rs. 400 as salary was
arrested the other day for smuggling goods
worth Rs. 71,000 and when I asked a ques-
tion how many more smuggling cases were
traced and caught, they asked for time
and 1 have been waiting for a reply for the
last two months. Another aspect of Air-
India is that it is a concern which is domi-
nated by Parsis. It was a Parsi gentleman
. who first flew into Bombay from Karachi,
with the result that the domination of the
Parsi still continues. We had a handsome
. Prime Minister wearing a red rose who

decided matters on emotional basis and
because of this emotional basis he appoint-
ed Mr. Tata as the Chairman of Air-India.
I cannot understand, whatever competence
a person map have, why there sheuld be
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private gentleman as Chairman of g
Government-sponsored autonomous cone
cern, and why he should manage its
activities.

SHRI NARENDRA SINGH MAHIDA

(Anand) : It is rather unfair.
MR. SPEAKER : Let him have bis
$ay now.

SHRI BABURAO PATEL : Another
aspect which I am not able to understand
is why the foreign companies liks J. Walter
Thompson and Clarion McCann are
appointed as advertising agencies for Air-
India and Indian Airlines whea we have
got over hundred competent Indian adver-
tising agencies. When I asked a question
over this the reply that was given by the
hon. Minister was that Messrs. Walter
Thompson have served Air-India for the
last thirty years satisfactorily. What
happens is this, that all the profits of these
foreign companies go to foreign countries.
We bave over hundred Indian companies
who are equally competent and they could
have been given the business. But these
people say that these foreign companies
have served them satisfactorily. By the same
logic can we say that the British people
who have served us for the last 200 years
should still continue and that we should
not have freedom? The Governmant
ought to have taken steps to encourage
the Indian agencies since they went to
nationalise all Indian activities. During
the last. three years, Messrs Walter Thomp-
son have been paid a commission of
Rs. 5,18,433, while the firm Messrs Clarion
McCann have been paid Rs. 1,95,000 in 2
years. All this money goes to aforeign
country. And all this could have been
avoided if Indian ageucies had been
patronised. This has happened because
the Managing Director of Walter Thompson’s
had married a Parsi woman and that is
why the Air-lndia places business with
this firm.  Sa, we want to know how long
this communal type of dealings are going
to dominate our political scence. The
same kind of communal dealings domipate
all our administration.

So, 1 would like Dr. Karan Singh to
look into the matter seriously and tesee
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whether we cannot stop this kind of busi-
ness in which 80 per cent of the profits
go to the foreign countries while we have
our own hundred Indian advertising agencies
waiting for business.

We have now got two autonomous
Corporations, the Air-India and the Indian
Airlines. The Indian Airlines is another
snakepit of ‘corruption. [ have pointed out
many instances to the hon. Minister about
this. One of them was regarding air-sickness
bags. I had asked a question about this.
They have purchased bags worth Rs. 70,000
in a year.

Sir, a bag costs round about 15 paise.
That means about 3 to 4 lakhs of bags are
purchased every year. Does the hon.
Minister mean to tell us that 339 of the
people were air sick during the year ? 1
have been travelling by air for quite some
time and I have hardly come across a case
of vomitting and nausca. Here, we are
told that year in and year out 33%, of the
people have fallen air sick and air bags
to the tune of Rs. 70,000 are being purchas-
ed every year. Sir, I have pointed out
that the bags are not purchased every year
but only new bills are submitted every year
and somebody is swallowing the money.
This is happening again and again and it
is the duty of the Minister to look into
this matter personally and see that this
poor country and its poor people are not
being robbed by some unscrupulous
people.

One more suggestion I would make and
I will finish. Sir, instead of having two
autonomous corporations each working
in different direction and practising corrup-
tion at different levels, let us have one
autonomous corporation. Let them be
combined into one so that it becomes easy
to manage things and the Minister can
have a unitary control of the whole thing.
Otherwise, what is happening at the
moment ? These two corporations have
a lot of competition only in increasing
corruption. This should be avoided and
if Dr. Karan Singh could manage to see
these two corporations combined into one,
1 think a lot of administrative expsnditure
could be saved and corruption reduced.

SHRI N. K. SANGHI (Jodhpur) :
Mr. Speaker, Sir, before I start I may say I
‘have no fight regarding the inaurgral
flights. But I wish Sir, that only those
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M.Ps. who have not got a chance to travel
by the inaugural flight, should get a chance
during the next few years.

Sir, coming to tourism, there is no
denying the fact that all of us are very
much interested in the development of
tourism.

12.38 brs.
(Mr. Deputy-Speaker in the Chair]

We have a Ministry and a separate
corporation for this and we are spending a
lot of money on the development of
tourism. [ am sorry to say that with all
our experience and planning, we have been
talking a lot but no substantial results have
been achieved. Sir, there seems to be
something basically wrong with our con-
cept and administration of tourisa.

India, as you know, Sir, is a very large
sub-continent, has got various types of
climate, many spots of scenic beauty, we

have long beaches and beautiful monuments. .

We have a large wild life in the country
and a variety of flora and fauna and yet
we have failed in developing tourism.
There is something radically wrong with
the working of the Ministry. When we
look at other countries like Spain, we find
the whole economy of Spain has been built
up on tourist trade. If you take Italy,
they have developed tourist trade to such
an extent that there is no parallel else-

where. Look at some of the Pacific ocean
countries—Japan, Thailand and other
countries. They have all built up a

flourishing tourist trade with their limited
resources and enjoy a larger share of world
tourist traffic than India. Sir, in a con-
ference which was held a few days ago in
Kashmir, our hon. Minister said that
Yugoslavia, with a very small population,
has developed tourism to a very large
extent. May I know from him as to what
is wrong in this country? We attract
only  per cent of the world tourist trade
which is simply negligible. Sir, if this is
the speed with which we are proceeding,
I do not think we can do anything better.
Tt has also been said that by the end of
the Fourth Five Year Plan, we will be
able to attract about a million tourists.
Sir, the way this Corporation is functioning
and the Ministry is working, I think, it is
only a matter of dream-thinking.
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1 would like to draw your attention to
thess old ideas, laissez-faire thinking, that
it is only the rich people who travel for
pleasure and we have created facilities for
rich world trotters. But now the trends
are changed. There is a large number of
middle class tourists and we have to create
facilities for them. They borrow money
or they plan the holiday to-day and they
pay later. It is this middle-class tourist
we have to attract more and more and
unless we can really do that and cater for
the middle class tourists, [ do not think
much headway can be made.

I would like to draw your attention to
the highest advisory body, viz., the
National Development Council. This
Council is constituted both of Central and
State officials and people who know the
tourist business. What is happening ?
Whatever decisions the Council has taken,
50% of them are thrown into the waste
paper basket.

Whatever resolutions are passed, in
fact, they are hardly implemented. When
we have such a council, I am sure that
the resolution that this council passes
should be taken care of and implemented.

Not only this. We have the India
Tourism Development Corporation, one of
the biggest corporations to look after the
development of tourism in India. But if
you will see the history of it during the
last three years, five Boards of Directors
have been changed till now. Whenever a
new Board comes, it overlooks what the
previous Board had done, and the policy
it has laid down and all that is thrown
away. If this is the way that the India
Tourism Development Corporation is
working, I do not know which way it will
go. It is high time that a re-thinking was
done regarding this Corporation so that
our tourism could be really brought into
effectiveness.

May I know from the hon. Minister,
if there is any hotel today under construc-
tion under this Tourism Development
Corporation ? There is today not a single
hotel under construction in this public
sector. If we are not thinking of planning
and construction...
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SHRIMATI TARKESHWARI SINHA
(Barh) : Ramesh Thapar is himself a con-
struction.

SHRI N. K. SANGHI : That is for you
to say ; but everyone knows that nothing
is being done. Unless we sit down and
do something things will not be done
at all.

Today, this Corporation does not have
a managing director. It is really a sad
state of affairs. Such a big Corporation
does not have a managing director ! The
Board meetings are held frequently but
nothing is being dome. No hotels are
being developed. The basic purpose with
which this Corporation was formed was
for the development of hotels for promoting
tourist traffic.

Another point is when compared to
the tourist offices in different parts of the
world, and the tourist offices in our
country, I find that our tourist officers are
not giving satisfactory service to the tourists
in this country. Have these officers gone
to the places of tourist interest themselves ?
If you will go into any onme of these
tourist offices, you will be really saddened.
1 have many times gone out of India and
visited the foreign tourist offices. But
here, I am sorry to say that the officers
here in the tourist offices have no idea of
the country ; they have not been themselves
to many places of tourist interest in this
country. Not only should they have gone
to important places of tourist interest but
they should have gone to the holiday
resorts, to places of scenic beauty, places
which could really be of tourist interest
and they should create interest in the
tourists. But it is not so. If you just
want a cushy job, then join the tourist
department, and if you are lucky you will
have a chance to visit one of the foreign
countries and you may have a good time.
This is really a sad affair. We will not
be able to develop tourism on these lines.

SHRI J. B. KRIPALANI (Guna) : Did
you visit any embassy also ?

SHRI N. K. SANGHI: Now, what
does a tourist want? He wants good
boarding and good lodging. Tourists travel

. by air, road and rail. They travel by Air-
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India and they travel by the Indian Airlines
Corporation. One of the biggest corpora-
tions is the Indian Airlines Corporation.
Most of us who have been travelling by
the planes in this Corporation know what
it is. Travelling by the Indian Airlines
Corporation is well-known that it is most
inefficient and expensive. If you see the
catering in these flights, the catering to the
customers, what are the facilities that are
available ? The facilities that are available
have very little in comparison to those
available in the foreign internal airlines.

Tourists are put to many small diffi-
culties. It does not matter if one is
charged Rs. 100 in a hotel, or even Rs. 200.
But what worries the tourist are small
matters. For example, take the telephone
services in Udaipur. There was no telephone
booth in Udaipur. Recently a public call
box has been installed at the airport, and
if one wants to make a call, the charge
is twelve annas. Most of the time, the
public call Booth is closed. Itisa very
small, - silly thing ; this difficulty could be
avoided.

Only yesterday, I had been to Indore.
You will be surprised to know that there
is no public announcing system at the
airport there. When you operate the
Fokker-Friendship services and similar air
services, the basic facilities have to be
looked into. If you do not look into th
small things like these, I do not know
how we can really go in for bigger thipgs.

Then, a few words about the shops at
the airports like Santa Cruz and Palam
airports. Things there are selling at a
fabulous price. A thing like chocolate,
which sells at Re. 1 in the market, is sold
at Rs. 1.50 in the airport ; this is really
cheating. We must not leave this for
auction by the highest bidder; and thus
allow those people to fleece the customer.

The other day, I found in the Palam
airport that a cup of coffee was being
sold at Re. 1. Another shop was opened
and there, it was 12 annas a cup. Today,
if you go, you will find that the price is
Rs. 1.25. These are the things which
should be set right.

Now, the Minister has recently levied
an entry permit for entry at the airports,
It was elght annas and it may become
Re. 1 later. It may evgq be Rs, 10, byt
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what worries one is this : When all over
the world; we have customs-free shopping,
customs-free things to buy, when we have
reasonable prices, we cannot get our own.
Indian products at cheaper prices at the
airports. This is really a shame for our
country.

In the JAC flight from Delhi to
Kathmandu in Nepal, foreign liquor is
advertised and sold. But it is told frankly
that Indian currency will not be accepted
for the foreign liquor that is available on
these flights. -1t is a matter of national shame
and nothing is more detrimental to the
Indian sense of honour and integrity than
this that the Indian rupee is not accepted on
an Indian Airlines plane. I am reminded of
a story of a flourishing salesman who gave
up his job as a salesman and joined the
police department. When some friends
asked him the reason, he said, “In my old
job, I have to say every time the customer
is right. Now in this department, I can
say, the customer is wrong”. [ think one
can join the Indian Airlines and say, the
customer is always wrong.

Air-India is a wonderful service. It
has been well organised and is doing very
well. But my experience is, in Air-India

Indian gets the last priority. The Maharaja

of Air-India has lost much of its glamour.

MR. DEPUTY-SPEAKER : He should
conclude now.

SHRI N. K. SANGHI : Look at our
hotels. We have hotels like the Taj and
the Ashoka, but the prices have gone up.
The foreign tourist wants a reasonable
accommodation and food for, say, five
dollars a day. Hotels like Ranjit and Lodi
are very dirty. The bath rooms are dirty.
There is no cleanliness in these hotels.
Unless you improve the cleanliness, I do
not think the tourists will be attracted to
them.

We have to develop our tourism aand
bring it to a certain level of proficiency.
We should remove these small troubles.
The road transport is hardly organised.
A man travelling by tourist taxi is stopped
at so many barriers and there are always
long negotiations with the State Govern-
ments. For rationalisation of road transport
some agrec and some do not agree.. I
guggest thata committeo of Members of
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Parliament should be organised to look
into this matter. A cell should be cons-
tituted in the ministry. If there is any
trouble, if somebody cannot get accommo-
dation or transport, this ceil should come
to his rescue. That is the way to develop
tourism in this country.

The prosperity of the country demands
that we should all be united and we should
see that tourism develops in this country.

SHRI S. KANDAPPAN (Mettur) : Sir,
there is much to be desired in the service
rendered to passengers in the IAC. T hope
with the dymamism of the new minister,
things will improve.

There is inordinate delay in the delivery
of our luggage and the aanouncement
both at the embarking place and at the
place where we get down is anything but
clear. Nobody is able to make out
whether it is Greek or Latin or English.
These are small things, but it will go a
long way to .make us feel that our needs
are being catered to effectively if it is pro-
perly streamlined.

1 do not know whether Madras airport
is considered as an international airport or

as a major airport. The Government is not ~

clear in its mind about this and they have
given an indication of their confused
thinking in the report itself. In page 3,
Madras is included in international airports,
but in the annexure, it is shown as a major
airport, with the result many of the
amenities available at international airports
are not available ai Madras airport. There
are very few houses which cannot accommo-
date even a quarter of the personnel
working there.

1am told that the Government has
acquired some land for providing housing
facilities there. 1 hope they will go ahead
with the programme and complete it with-
in the shortest possible time.

1 would like to plead with the hon.
Minister in respect of another important
thing. . Already representations have been
sent and some Members of Parliament have
also met the Minister personally in this
connection. There is a demand consis-
teatly for the past decade or so that there
should be a small airport at Salem in Tamix
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laud, Successive Collectors of District
Headquarters in the town which has a popu-
lation of more than three lakhs have been
taking a keen interest in this matter. A
few years back the Madras Flying Club,
just to give a glimpse of what it would be
like and also to enthuse the people there,
organised flights for the public in that area.
They have also acquired some land there.
The Government is even prepared to place
at the disposal of the Central Government
sufficient acres of land for this purpose. I
would like the Minister to see that an air-
port comes up in that place.

There is another very important matter
to which I would like to draw the attention
of the hon. Minister. I understand that
within a span of three or four years quite
a good number of pilots are due to retire.
All those who joined at the end of the
Second World War are due to retire and
there would be a demand for piloting our
civil services. [ do not know what facilit-
ies the Government have at present to
train enough personnel to man our whole
floet. I would like to submit that it is
time Government should from now onwards
lay the ground and see that we get enough
trained personnel. In this regard [ would
like to urge upon the Government that they
should see to it that the selection is made
on an all-India basis. Of course, it may
be said that it is being made on an all-
India basis but if you look to the practical
side of it you will find that it is not given
the widest publicity ia the language papers
and ws do not attract all the talent that is
there in the country for the lucrative jobs
that we have in civil aviation and other
departments of this Ministry.

With regard to tourism I do not want
to say much because the time¢ at my dis-
posal is very short. But I would like to
place one thing for the consideration of.
Government. Many of the monuments
particularly in the south of our country
are religious. Probably the foreign tourists
may not have much interest in our religion.
Still they have a historical and architec-
tural value. That should be preserved and
publicised. Whereas in" many places the
people who happen to go there occasionally
find a lot of i and enthusi in our
0!d architecture, unfortunately, we do ngt
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promote tourism with a view to cater to
the meeds of that kind of tourists that may
be there in the world over. A

In My constituency there is a place in
Tarméngatant where there is a temple
thousand years old. 1 learn from people
who are good critics of architecture that
ey have never comeé across such a beauti-
fol structure anywhere they have toured
about. There are many places like that.
1 am just giving you one example and it is
not that I want this particular place to be
recognised. Tliere are many places in the
south of that nature and Government should
sce to it that they give publicity to these
places. They should aiso provide lodging
and boarding facilities at these places. The
mmatter of providing traffic facilities should
also be looked into.

With regard to traffic I would like to
3ay that supposing a tourist is interested in
a bird's eye view of the whole country 1
wounder whether the tourist department
has got any comprehensive pamphlet or
hand-out to give t6 him covering all the
Paces-of interest in this country in various
fitlds. Also, there is no road link to many
of even the important places. These are
all vital matters which the Government
should consider  They should see that
facilittes are provided to encourage tourists
10 go to these spots.

I do not waant to say anything on the
fsswe of prohibition. Particularly in m¥y
State, we are vety strict on the implemen-
tation of prohibition. Of course, an excep-
tion is made in the case of tourists, who
are given permits.

‘With regatd to hand-outs and books I
fesl there is a lacuba. For many temples
aWd places of toutist interest there are no
hand-outs giving their historical perspec-
tive or 4 short history of the place which
will be of immense help to the tourists,
Except for big and popular places like Taj
Mehual and others, there are no hand-outs
for swmalier places of fnterest. It should
be attended to.

Then, | am sorty to sey that on every
Demahd we are constrained to make some
teferepice to Hindi, which only indicates
the omitipotence of Hindi in this country.
in this Ministry, for instahce, 1 wondet
what is th: necessity for the propagation
of Hindi by spending a lot of money. Of
#)) the Ministries, of the Governmént of
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India there is the remote chance of Hindi
being of any use in this Ministry because it
deals with tourism and aviation where Eng-
lish is necessary. Only the other day,
while giving the reasons for an air accident,
the Minister way saying that it was due to
a misunderstanding of the m given by
the Geneva airport, which was transmitted
in French. The crew were not able to
understand this. [ think it is uaderstood
all over the world that English is the med-
ium used by all airports. Then, what is
the purpose and what is the use of spending
so much money by this Ministry for the
propagation of Hindi ?

Even with regard to communications,
it is stated on page 17 of the Report that
all communications received in Hindi are
replied to in Hindi. Are there not people
in this cotintry who are interested in other
fanguages ? If the Government want to
give this facility or amenity of tramsacting
the business with the peopie in a language
whith s understood by them, it should be
given to all people equally and in an im-
partial manner. But, unfortunately, ia
this department, as in other departments,
they do not seem to bother about the other
languages or people speaking other langu-
ages. Suppose [ write a latter to the
Ministry in Tamil, I may not get even an
acknowledgemént. But if my hon. friead,
Shri Rabi Ray writes a letter in Hindi, he
will get a reply.

SHRI RASI RAY {Pari) ; In Oriya.

SHRI S. KANDAPPAN: If you
write it in Oriya, you will not get a reply.
But if it is in Hindi, you will get a reply.
Why this double standard ? (Interrupt ions)
It is there. 1 am not inventing anything.
I am just commenting on what is there.

stofe T faw owmr ¥ fa@
Sy et wrar § srgva frsrar wifige

SHRI S. KANDAPPAN : Notifica-
tions and resolutions are released for pub-
licatien in Hindi. Why could they not
divert that money for the efficient function-
ing of the department ? I am sure quite
a good amount is being spent for the pro-
pagation of Hindi. I would like to know
the totdl amoumt they are spending on
Hindi in this depariticat and in the Minig,
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try. Tam sureit would be a revealing

figure.

Let it not be understood that I am
speaking against another language. It is
not at all that way. But what is the use
and what is the purpose of this Ministry
spending money on propagation of Hindi ?
Since we are making only slow progress in
various fields, 1 would request the Minister
to see that they do not waste their time,
energy and money on this kind of venture
when they could better be diverted for the
efficient functioning of the civil aviation
and other departments.

SHRI A. S. KASTURE (Khamgaon) ;
Mr. Deputy-Speaker, Sir, I am very much
thankful to you for giving me this oppor-
tunity to speak on the Demands for Grants
relating to the Ministry of Tourism and
Civil Aviation.

1 wish to speak regarding tourism first.
I am glad to know from the report -pub-
lished by the Ministry that the Govern-
ment has constituted the Indian Tourism
Development Corporation, a public sector
undertaking. India is a very vast country
-and there are a large number of places of
tourist interest. The interest is from seve-
ral points of view. In view of several re-
ligions in India, almost all religions, temples
and monunents are of interest from the
tourist point of view.

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech after
Lunch.

13.00 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock.

[Mr. Deputy-Speaker in the chair)

DEMAND FOR GRANTS, 1968-69
—contd.
Mipistry of Tourism and Civil
Avigtion—contd.

MR. DEPUTY-SPEAKER :
- ture to continye his specch,

Shri Rag
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SHRI A. S. KASTURE : Mr. Deputy-
Speaker, Sir, I was discussing . about the
religious monuments. The religious monu-
ments of whatever religion must be well
maintained to attract the tourists. It is
absolutely necessary to provide more and
more facilities to the tourists. I feel,
tourism should be considered as the most
prosperous industry.

There are a large number of Touist im-
portant places in Vidarbh region of Maha-
rashtra. They are of historical importance.
For example, Ramtak. It is only 30
miles away from Nagpur. There is a tem-
ple of God Ram. It has been proved that
the great epic of Meghdoot written by
Kaljdas was written at Ramtak. So, Ram-
tak temple should be declared as a place
of tourist importance. There are also
several forts within the region of Vidarbha
of Maharashtra. The first is Sitabadi fort
which is in Nagpur proper, there is Nar-
nala fort in Akola district. Gavilgarh fort
and Guruking Ashram of Mozri, both of
Amraoti district. These places should be
considered as places of tourist importance.

Sir, I hope the hon. Members of this
House know the importance of Sindkhed
Raja, the birth-place of Jijamata, the mother
of the great Shivaji. The palace and other
monuments of Sindkhed Raja should be
declared as places of tourist interest. It is
in Buldana district. The world famous
Buddhist frescoes of Ajanta are very near
from Buldana.

Buldana is a district place of Mahara-
shtra. In order to give facilities to the
tourists the Government of Maharashtra
-and the Government of India have started
tourist office in Aurangabad, but the Ajanta
.caves are nearly 67 miles away from
/Aurangabad. On the contrary, Buldana is
thirty miles from Ajanta caves. The
Government of Maharashtra have started
regular bus service to Ajanta from Buldana.
But there is no proper facility for tourists
at Buldana. [ would therefore request the
Minister to consider Buldana which is a
hill-station as one of the places of tourist
interest. It is very near from Ajanta. I
would request the hon. Minister to start a
sub-tourist office at Buldana and construct
a toyrist bungalow there.

As rogards Civil Aviation, Sir, I would
Jike to say that Nagpur is a central plagq
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of India. But there is no direct air service
from Delhi to Nagpur. There are direct
air services from Delhi to Bangalors,
Madras and Hyderabad. Nagpur has its
own importance. It is not only a central
place of India, but it was the capital of the
old CP and Berar province. Now Vidarbh
and Nagpur form part of Maharashtra.
Considering the importance of Nagpur, I
would like the hon. Minister to consider
the proposal of starting regular air service
from Delhi to Nagpur. If it is not possible
to start regular air service between Delhi
and Nagpur then I would request that the
existing service from Delhi to Madras or
Hyderabad or Bangalore may be used for
stopping at Nagpur and then go to the
destined place.

As regards Aurangabad airport, I have
some difficulty about it. The office of
Indian Airlines Corporation is in Auranga-
bad hotel and the airport is at Chikhal-
thana. That airport is eight miles away
from Aurangabad hotel. At the time of
arrival of the plane the whole staff of IAC
8o to the port and no one remains in the
office. So, if any tourist wants to catch
the plane and he goes to the I. A C. office
there is no one there. As such he cannot
catch the plane, as he has no idea
whether the plane has arrived or not.
So I would request the hon. Minister
to see that at least one employee of the
IAC is there at the office at the time of
arrival of the plane to cater to the needs of
tourists and the passengers. I would
therefore request the hon. Minister to issue
necessary instructions in this regard.

MR. DEPUTY SPEAKER Hon.
Members may now move the cut motions
to Demands for Grants relating to the
Ministry of Tourism and Civil Aviation,
subject to their being otherwise admissible.

st gywrafag gwaw - § swE
Lac il

fie “adew sk wifTw IgEET HwA-
@ st & s Wi § 100 T w9
w<T fad wd

[Fifaax s & fau fqwm@ qar
o @ geeEr (3)]

f& “qqza Wi wifre ILTaR wea-
@’ s & wrenia st § 100 WY W
w3 fad W
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[vdewt & fa smadm Ay el AR
grfea g4t aF Afas faum Jar =1y
T &Y ArEeawar (4)]

SHRI SRINIBAS MISRA (Cuttack) :
I beg to move :

“That the demand under the Head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced to
Re. 1/-.

[Failure to develop places of interest
in Orissa as tourist centres. (44)].

“That the demand under the head
Other Capita! Outlay of the Ministry of
Tourism and Civil Aviation be reduced to
Re. 1/->

[Neglect in developing Udayagiri and
Ratnagiri as tourist centres. (45)).

“That the demand under the head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100/-."

[Delay in developing the Chilka lake as
a place of attraction for tourists. (46)].

SHRI VASUDEVAN NAIR (Peerwade) :
1 beg to move :

“That. the demand under the head
Aviation be reduced to Re. 1.”

[Need to provide cheap accommodation
at the airport retiring rooms for use of
non-gazetted staff on tour as avaijlable to
Gazetted officers. (47)].

“That the demand under
Aviation be reduced to Re. 1.”

[Need to convert the E&M workshop
for repairing and maintaining staff cars of
various Ministries into a permanent
establishment. (48)).

“That the demand under the Head
Aviatjon be reduced to Re. 1".

[Need to have a single administrator at
various airports instead of having two or
three as at present. (49)].

“That the demand under the head
Aviation be reduced to Re. 1.”

[Need to reserve Class II posts for
departmental promotions only ‘and have
direct recruitment of Class T levelasis
done in other departments. (50)]."

“That the demand under the head
Aviation be reduced to Re. 1.”

[Need the provide free transport for
staff for marketing trips at least once a
week in case of out-of-the-way airport.(51)).

the head
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“That to demand under the head Avia-
tion be reduced to Re. 1.”

[Need to implement the ICAO Assem-
bly resolution emphasising the need to
raise. the pay scales and improve the work-

" ing conditions of  staff engaged im naviga-
“tion and cammunijcation departments of air
traffic services. (52)].

“That the demand under the head
Aviation be reduced to Re. 1.”

[Need to establish a statutory corpora-
tion fer managing the airports. (53)].

“That the demand under the head
Aviation be reduced to Re. 1.”

[Need to give special consideration to
problems of civil aviation staff whose living
and service conditions are hazardous as
compared to staff of other departments.
(54)).

“That the demand under the head Avia-
tion be redyced by Rs. 100.”

[Failure to supply liveries to entitled
staff in time. (55)].

“That the demand under. the head
Aviation be reduced by Rs. 100.”

[Failure to grant overtime allowance to
Chowkidars and Sweepers on the same
hourly rates as applicable to other opera-
tional staff of Civil Aviation Department.
(56)).

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure tQ confirm non-gazetted staff
against. available permanent posts. (57)].

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to provide residential accom-
modation to civil aviation staff in view of
their All-India service liability and remote
location of the airports. (38)].

“That the demand under the head Avia-
tion be reduced by Rs. 100.”

[Failure to implemest Workshop
Committee Repart (59)].

“That the demapd under the head
Aviation be reduced by Rs. 100.”

[Failure to implement rewised pay
scale for Workshop Staff frqm 1.9.1957.
(60))..

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to remove disparity in internal
relativity of percentage of posts of
Selection Grade Aerodrome Operators.(61)].

.
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“That the demand uynder the head
Aviation be reduced by Rs. 100.”

[Failure to prevent intordinatg dglay in
administration in settling staff problems
and Union representations. (62)].

“That the demand under the head Avia-
tion be reduced by Rs. 100.”

[Failure to follow the instructions
issued by Ministry of Home Affairs in
writing Coafidential Reports of staff. (63)].

“That she demand under the head
‘Aviation be reduced by Rs. 100.”

(Failure to issue quasi-permanency
certificates to staff who are ellglble for
them for a number of years. (64)].

““That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to create number of ministerial
posts in proportion to increase in the
technical and operational personnel. (65)).

“That the demand under the head
Aviation be reduyced by Rs. 100.”

[Failure to create posts of Administra-
tive Officers, Superintendents, Head Clerks
and Senior Clerks, commensurate with the
quality of work performed in Civil Aviation
Department as compared to other Depart-
ments. (66)].

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Failure to create Selection Grade posts
in all cadres where promotional avenues
are nil ar negligible as per recommenda-
tions of Second Pay Commission. (67)].

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Failure to provide adequate incentives
to staff who have reached their maxissum
in ths pay scale. (68)]. -

“That the Demand under. tha. Head
Aviation be reduced by Rs. 100.” .

[Failure to remove stagnation of staff
who bave, remaimed without having cven
one, promotion fgr.a  numbes. of yeaars and
are about to retire. (69)].

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Failure to provide free transport for
staff posted at Palam Air Part consequent
on taking over Palam. Ajrpost from Indian

Air Force by Civil Aviation. Qeprrtmept.
(70)].
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SHRI RAMAVATAR SHASTRI (Patna)
I beg to move :

“That the Demand under the Head
Meteorolpgy by reduced to Re. 1.”

[Failure to develop the science dealing
with artificial rain. (71)].

“That the Demand under the Head
Meteorology be reduced by Rs. 100.”

[Failure to give necessary meteorologi-
cal information to farmers. (72)]

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Need to extead airports. (73)]

“That the Demand under the Head
Aviation be reduced by Rs. 100.” -

[Failure to improve the working condi-
tions of employegs. (4)]

“That the Demand undgr, the Head
Aviation be reduced by Rs. 100.”

[Need to remove increasing dissatis-
faction among employees. (75)]

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Need to improve patna airport. (76)]

That the demand under the bead
Aviation be reduced by Rs. 100.

[Need to make Patna anpon attrac-
tive (77)]

That the demand under the head Avia-
tion be reduced by Rs. 100.

[Failure to give adequate compensation
for land acquired for airports (78)]

That the demand under the head Avia-
tion be reduced by Rs. 100.

[Need to purchase modern and de-luxe
acroplanes (79)]

That the demand under the hzad Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Failure to make tourist agencies in
States more useful and strong (80)1

That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by

" Rs. 100.

[Need to prowde financial assistance
to tourist agencies in various States (81)],

That the demand under-the head. Qther
Revenue Expenditure of the Minjstry of
Tourism and Civil Aviation be reduced by
Rs. 100Q.

[Need to bring all round development
“of tourist ceatres (82)]
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That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Failure to undertake intensive publi-
city to attract more tourists. (83)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Failure to undertake overall develop-
ment of tourist centres in Bihar (84)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs, 100,

[Need to give grant for the development
of . Rajgir as a tourist centre (85)]

That the demand under the head Other
Revenue Expenditure of the Mimistry of
Tougism and Civil Aviation be reduced by
Rs. 10Q.

[Need to develop tourist centres in the
billy areas of Gaya District (86)]

That the Demand under the Head
Othes Revenue Expenditure of the Ministry
of Tourism and Civil Aviation be reduced
by Rs. 100.

[Need to develop Rajgir as a tourist
centre of international importance (87)]

That the Demand under the Head
Other Revenue Expenditure of the Ministry
of Tourism and Civil Aviation be reduged
by Rs. 100.

[Need to preserve water resaurces of
Rajgir (88)]

That the Demand under the Head
Other Capital Outlay of the Ministry of
Tourism apd Civil Awviation be reduced hy
Rs. 100,

[Need to take over Hotel Imperial,
Delhi (89)]

That the Demand under the Head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Need to exeri pressure on the manage-
ment of Hotel Imperial not to close down
the hotel (90)]

That the Degand under the Head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Need to keep Hotel Imperial function-
ipg for the convenience of foreign tourists
on3



268
MR. DEPUTY-SPEAKER : The Cut
Motions are also now before the House.
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SHR1 M. MEGHACHANDRA (Inner
Manipur) :  Sir, I thank you for the
opportunity given to me to speak on the
Demands of the Ministry of Tourism -and
Civil Aviation.

Sir, 1 have something so to say agaist
the demands of the Ministry of Tourism
and Civil Aviation. After reading the
"report for the year 1967-68 1 am not opti-
mistic at all that things are improving
much. I am sorry nothing is referred to
here about the tourist centres and develop-
ment of tourism in the eastern region,
especially, Assam, Nagaland and Manipur.
1 find, Sir, this area of Nagaland and
Manipur is a place where beauty is found
in abundance. There are the hills, there
are beautiful rivulets, there are lakes also
and the most beautiful lake, rather one of
the biggest in India, is also in Manipur—
the Loktak lake and then there is the hill
in the midst of that lake. Nothing is done
to improve that particular lake and to
make it an important centre for tourism.

If tourism as an industry has to
be carried forward, it must be carried
forward for the whole of India. 1 do not
see any optimism when tourism is carried
forward, and look to the western countries,
people of the west, coming over to India
and that we will earn foreign exchange,
this and that. But, I feel Sir, the recession
or monetary crisis we see in America, all
this, will have a necessary impact on this
industfy of tourism. But, then I will
plead before this House that something
must be done so that this industry of
tourism also functions properly in the
eastern region.

In this connection I will point out one
thing. That is about the restrictions
imposed on the people coming over that
part of India. No one is allowed unless
he produces some Inner Line Permit
whether he be a tourist or not and even
in the year 1967 which we observed as
the International Tourist Year, I am sorry
to say that when some Soviet Youth Dele-
gation came to lmphal,—they were coming
in the IAC dakota plane—they could not
go beyond Silchar and had to go away
from Kumbigram aerodrome as they were
told ‘You cannot proceed further’. This
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Youth Delegation was coming from a
friendly country and they were our invities
also not to speak of tourists. But they
could not proceed to Imphal and even
to-day there is no arrangement whatsoever.
Sir, in this connection the question of
national security and tourism should be
reconciled. Therefore, I want to submit
that some sort of a liberalisation in the
policy must be made and there should be
some arrangement for tourists to come
over Imphal and that area. So far I do
not see any solution or any g uidance
from the report which is circulated, and
this must be looked into. There is enough
room of development of tourism in that
area and the Ministry should give due
attention for development of tourism in
that region. That will also help in
achieving what we call national integration.
I¢ you say that nobody should be allowed
t o go into that area, then you will have no
national integration.

Tourism and Civil Avl.)

I now come to civil aviation. We have
got the Air India and the IAC. But we ;
have also got the non-scheduled flights.

-1 want that the non-scheduled flights, and

the private cargo-carrying airlines should
be taken over by Government. The em-
ployees of thé8e private airlines have been
demanding that Government should take
them over. Further, these private airlines
are also running at a profit. Therefore,
I appeal to the hopn. Minister that these
should be taken over.

We have also to see how far the
interests of the employees in the two air
corporations are being safeguarded. 1 am
really sorry to find that the Civil Aviation
Department cannot come to safeguard the
interests of the employees until the em-
ployees come forward and demonstrate.
There have been strikes by all sections of
employees, technical and non-technical,
of Air India as well as the IAC, and there
is reference in the report also to the strikes,
the number of flights lost and so on. But
the way the problem is being tackled and
the working conditions and the pay scales
of the employees is to be improved shows
that the matter is not being given much
attention which it deserves. There is
reference in the report to the job evalua-
tion committee. This committee was to
have submitted its report by perhaps the
3ist March last. But we find that the
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employees are not satisfied with what is
going on. What is most important is to
see how these employees, technical as well
as non-technical, could be made contented.
Unless that is done, the service will suffer.

In conclusion, I would submit that the
Civil Aviation Department should see that
the interests of the people living in
Manipur and other border areas are also
served. We have an aerodrome there
which is of the intermediate category ; it
is Tulihal, which is yet ‘Intermediate’.
This aerodrome must be improved and
developed. We find that only Dakotas
are making flights there. But these
Dakotas are out of date. Some modern
and bigger planes should come over to
Imphal and a link should be established
between these border areas and the other
places of India through these modern
planes.

Then, 1 would refer to flying clubs.
Some names of fling clubs have also been
mentioned, but there is no flying club in
Manipur. The flying club at Gauhati in
Assam is also not functioning properly.
Government should see that these fiying clubs
run properly and proper finances are given
to them so that the pilots could be trained
in these flying clubs and function properly.

14.26 hrs.
[Shri S. M. Joshi in the Chair)

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRIMATI JAHANARA
JAIPAL SINGH) : Mr. Chairman, I thank
you for giving me this opportunity to
intervene in this debate.

Hon. Members who have spoken have
raised several interesting points, most of
them on matters of policy which I shall
leave to be dealt with by my senior collea-
gue. Ishould like to utilise this little
time given to me in bringing to the notice
of members some of the less well known
activities of our Ministry. I should like to
deal generally with welfare matters and
particularly with the India Metecrological
Department.

The India Meteoroligical Department
is the oldest scientific department of the
Government of India which came into being
in 1875, It is a matter of great P"id° ]
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us that we have no foreign experts or for-
eign collaboration in the Depariment, but
on the other hand, our scientists and officers
are very much wanted by other foreign
countries to help them set up their meteo-
rological departments or reorganise what
they already have. At the moment, 19 of
our officers are abroad on such missions.
In our training schools in Poona and New
Delhi, we have regularly foreign students.

The Department has within its scien-
tific field important discipline such as seis-
mology. geomagnetism, astronomy and
astrophysics and the preparation and pub-
lication of almanacs.

A major attempt of the Department has
been to improve and modernise the tele-
communication system so that timely
receipt of weather data and their quick
dissemination to wusers can be achiev-
ed. Admittedly, our present communica-
tion system is very poor and a lot of time
is lost in getting information where it
should go.

The question of India participating in
the World Weather Watch Scheme drawn
up by the World Meteorological Organisa-
tion in Geneva is being cosidered by
Government, and when a decision is taken
for India to participate in the plan, it will
give a great impetus for the improvement
of telecommunication facilities within the
country and it will also put India on the
global telecommunication system which will
keep us in touch with all the developments
in meteorology. There can be no doubt
that once weare there, it will be of im-
mense benefit to our agriculturists because
we shall be able to have forecasts 7 to 10
days in advance. Apart from that, the
utility of this novel international co-opera-
tion is beyond doubt.

India has a vast coastline, nearly 5,000
kms. and regularly the coastline areas are
hit by cyclonic storms which have their big-
inoing in the Arabian Sea or in the Bay of
Bengal. Since its inception, the Depart-
ment has been giving storm warnings to
ports and shipping. But with the rapid
developments in the field of ports and
aviation activities, it has become necessary
to take urgent steps to detect cyclones even
while they are far out at Sea. This will be
done by the Cyclone Warning and Reasear-
¢h Centre 10 b set up in Madras with §
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radar stations along theé coastline. Tt
should be possible with the advance infor-
mation that we will be getting Trom radar
and aircraft observation to minimise the
damage to property and human Yives.

We have introduced modern radiosonde
and radio-wind techniques for measuring
upper atmosphere. It is a matter of pride
to us that the instruments we use for carry-
ing out these experiments have be¢n made
in our workshops with 95 per cemt indige-
nous components and only 5 per cent im-
ported owes.

In the same way, next year we shall
mount a 40-inch telescope in the south of
India which has been imported from Bast
Germany. All the accessories for it are
going to be manufactured at the Kodaika-
nal workshop.

In 4griculture, meteorology rénders
muach service. Members and the public
are familiar with the daily weather bulletin
to farmers. We broadcast in 22 languages
on 55 AIR stations in their rural pro-
grammes daily bulletins to facmers.
Madras State has gone further im having a
novel way of doing it. The agricultural
department in consultation with the local
Meteorological office prepares advisory
messages which are appended to weather
bulletias under tihe distinct head ‘advice of
Agriculture Department to farmers.” We
are hopiag that we shall be able to intro-
duce this in the other States too.

Hon. Members will rémrember that
disastrous Koyna earthquake last Decem-
ber. After this, the department, in coope-
fation with the UNESCO and the Minist-
ry of Irrigation and Power has prepared a
report and have given a scientific explana-
tion which will greatly help in understand-
ing the origin of such earthquakes.

When we come to the welfare activities
of the Ministry, [ must say that while
Goverament and the corporativis expect
the highest level of production from our
aviatioh employees, we are egually coms-
cious of the fact that the minimem requi-
site amenities must be provided by us be-
cause we have to take into account the
fact that the working coaditions of the em-
ployees of the Civil Aviatidn departrent
are quite different frem the workihg cowdie
tiohy of other Ceatral Goverameat emple:
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yees. The other Central Governient
employees have set places of restderce and
set tithe 6 work, where as the employess
of tifé ‘Civil Aviation departiient are expect-
ed to sérve in any dne of the 85 airfields
all over the country. And these airfields,
as hon. Members know, are situated several
milés away from the centre of the town or
the city. Therefore, this problem of hous-
ifng and trasport tekes on even more signi-
ficamcé. So far, perhaps b¢cause of the
limited resources, the allocations for cons-
truction of staff quarters are rather meagre.
We are thifiking, however, whether having
regard to thé peculiar circumstances of
service in the Civil Aviation department,
special alfocation could not be made to
augment the quarters that are available
imngediately so that at least & fair percen-
tage of the employees who are required to
function in the airports, as operational staff,
can be provided with accommodation.

As T have said, Government are very
much alive to the requirements of the emh:
ployees of the Civil Aviation department
and are taking all possible measures to
provide these amenfties. Government’s
aim 8 that at teast in the odtlying airfields
such ag in the eastern sector in undeveloped
areas where there are so many airfields, we
should be able to provide hundred pet cent
accommodation and in the other airfields
closer to developed towns and cities we
hope we shall be able to provide accommo-
dation at least to the Class 1I1 and Class
1V employees.

As far the employees of the two Cor-
porations, it is true that at present the po-
sition is unsatisfactory, particularly in the
Indian Airlines, but [ am happy to say
that last year land has been acquired and
plans have been drawn up for housing
colonies at the four international airports.

Coning back to the Civil Aviation de-
partment staff, the hon. Mémbers will be
glad to noté that a sch of joint consul
tative machinery has been evolved by
Government. The departmental council
has beeh forthed with the Seeretary of the
Civil Aviation Ministry as Chairman. The

il has rep tives both frem the
staff side and the official side ahd it is
open to the staff side to refor to the coua-
¢4 all points relating to their getvice cone
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ditions. I am happy to record that the
council has already met four times and
satisfactory progress is being made. Asa
matter of fact, many of the points raised
in the cut motions rslating to the service
conditions of the Civil Aviation department
are already being dealt with by the depart-
mental council. My Minister and I are
both personally very anxious that all these
matters are dealt with by the departmental
council as expeditiously as possible and the
grievances of the employees are redressed
wherever practicable to the maximum
extent.

In this connection, I would like to say
that I myself have visited several airfields
and | have first-hand knowledge of many
of the detailed problems of the welfare and
amenities that should be provided, and I
am trying my best to see that the steps al-
ready initiated to put these things right are
completed and implemented with the least
possible delay.

Having said what Government have to
do in the matter of providing amenities to
to staff and having admitted that at any
rate for the time being they are perhaps in-
adequate, I must place on record Govern-
ment’s appreciation of the attitude of the
Civil Aviation employees as reflected by
their unions. Notwithstanding the fact
that the civil aviation employees, most of
them low-paid, who are required to func-
tion at the airports, have not been getting
all the amenities that Government wants
to give them, they have maintained a high
standard of morale and cordial labour re-
lations with Government. Never has there
been any illegal strike or demonstration in
the department. These reflect the high
standard of labour relations of the departs
ment and the Civil Aviation department
employee’s union. Hon. Members will
agree with me if I place on record the
Government’s appreciation of such an
attitude on the part of the employees.

ft mR wet w (FTET) © YEAR
argm, fagea & &Y av oafow .1%
ady g 74 & 1 w4 oy ¥ fogET
Hdmg oy R &) fegeam & qrdeft
gFIE, qF @ 9T, A AR,
A T ew ¥ far g @
FATE AT Y &) AT TR g F Y
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FEAT qgar & fF gk 20 W ¥ =R
g9 § g TR ¥ gafew w7
a W ¥ far i em T T
I3 § | gHR A=A AIET AFY FA AN
Ffew A § fFT ag @ qww F IH-
¥ § faeger 7Y F awae )

#fr, g feger oF agq a%w
gew § oY Aafid ¥ w@m ¥ ogEe
AR o9 St § w qafd § R F
Streil aF $AT AT &, T g gEA A
FIA Y gagea T § FF GIIH
FATGATA % BT gaT & | AT W
ot st ¥ 7R B, T W T
R gt A §, W e ¥
gad 5 st qud 9 A & R
¥ fod gfam & gaigent &, 9
T ga garfas & oy A ey & Ay
N Nfga 7@ § | afFT T ge7 wwaw
2 fF g aafon fom & aw ¥ o
it & 7 ¥ fqY 7y agfagg MRk g
Tgd waeEk T § N fF s R @y
=ifgd

sfrarr, & A9F qIA oF A9 9%
o FEIT | IET F FeA| A gAIA WY
Tl & 77 gwiew @t ag agfad
ga A gfEry A R ST o=y
Tifgr | faw faar grfaw s & fod &
ST A< fewwq AW A §, SRy v
T SIHT Y AT & | AT AT
T oF T e oY fF et 3 -
a3 §, I faqar grfeer &< # fapaet
qEE JoIT TEF IAAY  qTEd T ATEA
I @F § & wgAr =1 § e wer
a1 & fF gl e e #Re
™ Ay # Wy §oge ook
T § 1 ag foma §

First, Indian diplomats never issue im-
mediately a visa. You have always to

come back. May be next day, may be
a‘ter some hours, Of course, they are abie

1o issue immediately a viga, buy they arg
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too lazy to help you. It suits ttem better
to give all tourists at the same time their
passports back.

On the 31st August 1967 I visited the
Indian Embassy at Teheran. There was
there a chap— ¥ ATH TEY A TM—first secre-
tary. First he humiliated me by forcing me
to write my visa application. again, for the
reason visiting India T had written that 1
liked to see the old Indian civilisation and
the old towns. That was not good. Cross-
ing out was not good. 1 had to write the
whole application form again in- order to
substitute that sentence by ‘tourism’.

In general, Indian diplomats are not
at all interested in the fact that you like to
visit India. The are completely indifferent.
The application form is offensive. It asks
the tourist who will guarantee his return
when he has no more money.

It threatens him with cancelling his visa
if any statement is incorrect. I find it a
strange thing to threaten a guest. OF
course you are in trouble if any statement
is incorrect. But is it necessary to say
s0?

T GF F gEES F qEl g F
1 wgfead & 97 AW A of 8
MoF @ Freie gF Y, ™ WA A
M FLY |78 72T § ¢

I suggest you to lay down in every
-simbassy a complaint book and to put down
a statement that every tourist has a right
on a visa within i5 minutes. If not, the
ambassador has to give the reason. When
a visa for Yugoslavia was necessary, the
Yogoslav Embassy in the Hague issued
visas within 15 minutes. What Yugoslaves
can do, India can do too. That is the
reason why I give a limit of 15 minutes.”

g TS E g NI 45
TE Y 3T AW W qFAE agEAry §
oo, gt 3w ¥ A N §, o
T § g0 <@, o [ gEra §
IR AT A Q1 M I
JTHTIIT RQ-ATT B M AR qg7 I A
Tty gofceew A1 sgfvag A At g
N g ¥ g ¥ 6
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zofcey agi W ol § ) I g
ITFT qATE F1E qaSg A & oo W
g oafeew Y N ggfad =& faw
@ & ol agt ) gufeeew agm #w
LICEE

T JAT F & A9 | gl
F R AN E, G | amEl gufeew
qI AT @Y E ) AR R FTH A
gufiees # adwa § 1 @i A
wTE AT gafoww ¥ &1 efeaRde
| AR #T 50 WA A gew W
TSR ¥ aqw Y o & A g
ooF § T@ a6 F1% qavwg ey § 1 @R
ugt fad 20-25 $qT AT AU IW-
fisw § farar & sl @ ¥ fred o=
760 FU ¥ AHE g2 W W aw
¥ g@t gemy ¥ oY 600 FAT T a9
N A gk |

s, gufeee & faw @ At #rd
STUX FT AN &, T I9F §H 6T -
FYE geaarry § AR 7 gAfeew ded
o forg A€ wwAT A gy § ) wg &
§ QY § TRl T IFW I ag &
qrofs &1 IR @ A & o oerd
Tom T &) W gew ¥ gwfoew
srrc T A% § AR wfcd ¥ wg
fie 8¢ e o= iRt T gmfces o1 ey
& o gt wgw AwR, ST g gfew
AT FATET FT GRIATT 7L, qH1 &7
TRATH HI, WL GATE oGTT & o1y &Y
FE TN Y@ waaw 7Y fFoag
TS vE § g 99 69 | 5@ R ¥
R AaW 9 fa¥ R wifed @fF
I gieet fae a3 o ¥ o a9

uret Fergeam Y o rwder #
WA AR YER R | R A9 A ok
T ) el ¥ @ e e
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I A e gew faw gafeon &
g awcdt & | gE YER BT AH
|y FTH wEEA G oA W & 39
g A= Agiem Y fagwg # @ s
SIEaT § WX gH IEIRE @ ST W
TN 7 AR gfow & Ama A waw
H | gz A ar gg fF o arae
THATT & A T8 § I AT
F1 79 fFar w1 1 gAw @
FwdgaTE, ATty T a9 gafoew
F1 et &1 @ & &% 1 g aRi
Y FOA Y o o o § A g
Aedl TRIE | F GG F TR A
FUHI FT JGT 4T | AN HRET X CF
fewgr e

7R feEly It @ 4 9,

gff s, gt we, g e

s IfAar § oo &) awATE O ag
s FAR § & &) gt & dfw W
g T A Y gafeew & fog a1
qw ggfeag AN § W ogm £
SR § o9 e mY § a8 a5t )
q-NA F A FaW g G oI §
foa® gufeea #1 g& awes ST §
AT TR W R A qF A FT
giew v fag S s zafew &
fafrex § ag Wt w1 =1 @@ T
e e oafoesd & WY 9T et § W
RMESTTA AT E I N Al F
e @Y E I g WT AR # §
Kicl Al

s, gt & oy gl s &1
o g Mg | A gl FX A
sraate s ash @ nfed foad fie
I AF AL AT AR UF qW AT X
feez d7ed T 9T AH | IT F AHAE
* foY Foa ST QX Mg 1w F
for W % GECHT N qTE TWIATH i
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ey gt v a7 gardee @ A o
FFI g 1 wa w9 AR Fogfeew
T ¥ ey AT § @Y 9@ emfa
WA JH AT S T AN
frar o7 fr B2 wget & Sfd o F
frwen a% ag=mar sma aifs gawT saEr
THT ATAT 9 &1 W 9g ®UT IAEH X

agT g |

gfeez ded w 3 meew §F Tfgd
wag T @ fay weEw & @ fF
gheeg ® gaan @& AR g F O A
A TSy qAT T AFME FT b |
gfee &t Y 9gi 3 qard@ F a ¥
qU-IRT 7T qF |

AT, GAR e § g A A aE
F g frgn g@d F1ag TE a@ar
v fr Wi ag g wEmE E 1 X
e & fr ag reeE WM 7 @A 99
T Y § 1 e W ER wfer A fe
3T AT § qrana 73 g% wiC fo v
F1 gficee & 96T a0+ & @ araE

FLEH |

o gfon £ a@d & 7 @ g
# BRI qrAd aTEY FLA AT T
w1 ¥R gAY satar fae 1 wew
QETH W a0 | A A
W e afew s fe ghRar &
A o=y adF § aa an F fegea
Fag, ST § 1 99 ¥ s U qUAY
AR & 1 IE A A e gIE qar
Aagi@a A @R F A
qTa FY FoF I WX @ 3 A FrfEww
=gy oAz g g
Y TR A A &S § I F IW
qaewg 3 1 & wwrafy w@w &1 gl
o F7al § 6 o 9% A9y w7 aWg
fear | '
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First, Indian diplomats never issue
immediately a visa. You have always to
come back. May be the next day, may be
after some hours. Of course, they are
able to issue immediately a visa, but they
are too lazy to help you. It suits them
better to give all tourists at the same time
their passports back.

On the 31st August 1967, I visited the
Indian Embassy at Tehran. There was

there was a chap— Ko, jq-f/(ug: first
secretary. First he humiliated me by
forcing me to write my visa application
again, for the reason visiting India I had
written that 1 liked to see the old Indian
civilisation and the old towns. That was
not good. Crossing out was not good. I
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had to write the whole application form
again in order to substitute that sentence
by ‘tourism’.

In general, Indian diplomats are not
at all interested in the fact that you like
to visit India. They are completely in-
different. The application form is offensive.
1t asks the tourist who will guarantee his
return when he has no more money.

It threatens ‘him with cancelling his
visa if any statement is incorrect. I find
it a strange thing to threaten a guest. Of
course you are in trouble if any statement
is incorrect. ‘But is it necessary to say
s0?

(O 99 r‘l:"u.‘u;'ié—/»océw[_ﬁqu

'!'gff‘gfﬂd'xJM-L_’-.ﬁ@uy s
el

I suggest you to lay down in every
embassy a complaint book and to put
down a statement that every tourist has a
right on a visa within 15 minutes. If not,
the ambassador has to give the reason.
When a visa for Yugoslavia was necessary,
the Yugoslav embassy in the Hague issued
visas within 15 minutes. What Yugoslaves

can do, India can do too. That is the
reason why I give a limit of 15 minutes.”
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SHRI NAMBIAR (Tiruchirappalli) :
1 am glad that the hon. Minister of
Tourism and Civil Aviation is taking
great interest in the departments under
his charge, because of which there are
some improvements in the working of these
departments. 1 will confine my remarks
at the beginning to the condition of labour
relations.

It is mentioned even in the Report that
there used to be frequent strikes in both
Air India and IAC. But, then, they say that
it is due to the behaviour of the employees.
Leaving aside the question whether the
employees misbehaved, or the employers
misbehaved, the fact remains that
there used to be so much of disparity
between the wage structures of JAC and
Air India because of which there was so
much of discontent among the employees.
1 am not going into the details as to who
should be better paid, but I want to stress
that a reconsideration of the wage structure
is urgently called for to keep the staff
contented so that the airlines are not
affected by frequent stoppages of work. I
khow that the hon. Minister has the wel-
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fare of the employees at heart. I hope he ment considers it neeessary to take over

will approach the issue with an open mind,
give sympathetic consideration to their
demands and set matters right.

I cannot help saying here that both of
airlines are headed by the representatives
of the biggest monopolies of our country,
one by Shri Tata and another by Shri
Bharat Ram. While I have no grouse
against them I have to say that since they
represent the monopolists, their outlook on
labour relations continue to be those of
the monopolists in the private sector.
Recently, there was an occasion when Shri
Bharat Ram made his comments about the
behaviour of the Communist Party in a
press interview.

Of course, he is a big man and he can
speak about the Communist Party as such
because he is a monopolist and a business-
man. But sitting on that gaddi, as the
Chairman of the Indian Airlines, he must
try to hold his tongue a little ; otherwise,
he can quit the Indian Airlines and let
loose his tongue. That is our request.

About the Communist Party I can say
that we are here to see that our airlines
run properly and that we do not put politics
in it. We do not want that. Let him under-
stand that we are not so pettyminded as
to create politics to see that our aircraft do
not fly. Therefore he mest also consider
this question.

Now, from the very figures that have
been given by them, you will find that the
average ton per kilometre per employee
in 1961-62 was 38,000 and in 1967-68 it has
risen to 54,500. That shows about 50 per
cent increase in the work load of the
employees as per the norm given for Air
India. So, there is a justification for im-
proved wages. The Covernment used to
say that according to the performance they
will pay a little more as incentive etc.. If
that is so, there is justification and I would
request you to review their wages comki-
dering these aspects as well.

With regard to the Kalinga Airways,
1 am not pleading that it may be taken
over straightaway because Kalinga Airlines
has got a very bad history behind it, but
with regard to employees of Kalinga Air-
lines what are we to do? Are we to
allow them to suffer ? So, if the Govern-

Kalinga Airlines, leaving aside Shri Biju
Patnaik and his other stories, give them
the price for the knocked-down condition
of the aeroplanes but the employees must
be safeguarded because they have done a
lot for providing service. That also may
be taken into consideration.

Then, about the purchase of two
jumbo jets, order has been placed. These
have to be purchased at a cost of Rs. 48.20
crores and the entire amount is on credit.
Each jet will have a passenger capacity of
400. I do not know whether it will be
possible for us to compete with the foreign
airlines in this way and whether we will
get sufficient number of passengers to make
this a successful business proposition. Of
course, many other countries are thinking
in terms of these supersonic and big jumbo
jets, but some are even expressing doubts
about the success of these. Is it possible
for a country like ours, which is poor and
there is no foreign exchange with us, to
have a loan of Rs. 48.20 crores for two
plames ?

AN HON. MEMBER : Yes.

SHRI NAMBIAR : [ think, we are
taking a big risk and a little bit of gamble
also if I may be permitted to say so. So,
this thing should be carefully watched. I
do not discourage the hon. Minister
straightaway and say that we should com-
pletely go out of the picture when competi-
tion comes in, but how far it is possible is
to be carefully studied before we enter into
that.

Coming to the question of the em-
ployees of the Civil Aviation Department,
1 have to submit a few points with regard
to their conditions. I need not stress on
the need of the civil aviation staff to be
given quarters. After all, these aerodromes
are far away fromi towns and there is no
possibility of getting any other accommo-
dation. So, the Government should see
that if not 100 per cent at least 60 to 70
per cent staff should be given accommoda-
tion and free transport should be given for
the employees as well as their children to
go to the school etc. In Trichinopoly
this was mot done. Then I had to make a
representation to the hon. Minister and he
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was good enough to give the transport. I
do not know which other aerodrome is not
having it. Fortunately, Trichinopoly being
in my constituency, I approached him. I
do not know whether others have done
s0. Anyhow, I request the hon. Minister
to consider the question of giving free
transport to employees.

With regard to the Civil Aviation
Department chowkidars I find that they
are working from 54 to 72 hours a week.
That is bad. 41 hours is accepted by the
ILO. Grant them 48 hours and if two or
three more employees are to be employed,
do it. Do not be so stingy.

You are earning so much money out
of Air India and other international flights.
Chowkidars are very low-paid staff. The
hon. Minister is so good and big-hearted.
Please accominodate these things.

With regard to the Workshop staff
whose wages are to be reviewed, as recom-
mended by the High-power Committee,
that has not been put into operation. So
also, there is the question of E & M Work-

_shop which has no parallel for the number

of types of vehicles, staff cars, repaired for
all the Ministries. It is being kept as a
temporary establishment. I do not know
whether the hon. Minister thinks that the
Ministries also are temporary and there-
fore, the Workshop should also be
kept as a temporary establishment.
Please treat it as a permanent establish-
ment. Till such time we have parliamen-
tary democracy the Ministries will continue
and their staff cars will also continue and
repairs also will have to be done and
therefore, this should be treated as a
permanent establishment.

So also is the question of M.T. Drivers
pay-scale revision. Though this was
accepted by the hon. Minister, it has not
yet been implemented. Kindly see that
these men also gct their pay revision.

1 cannot leave tourism. That isa very
good Department :which gets a lot of
foreign exchange. But there is also a
little black hole in that through which our
foreign exchange earnings are drained out.
There is an Agreement with the Hilton
Company. That is an international mono-
poly cartel and a licence has been given
to this group of Hiltons to construct hotels
in India. They have been given lime-clear,
After all, we are encouraging tourism fof
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the purpose of earning foreign exchange.
We are not encouraging tourism to see
the good white faces of foreigners. We
have got enough good faces in this country.
We are doing it for earning foreign ex-
change. The Hiltons being an internatio-
nal monopoly cartel, whatever foreign
exchange that may come from the Tourist
Department will pass through the Hiltons®
profits. The foreign exchange will be
drained out through this black hole. That
is why 1 say these monopolies should not
be encouraged. After all, we can construct
good hotels in India with our own capital
and with our own entrepreneurs here.
Mr. Oberoi is here ; there are many Indians
here. But don’t do it through the Hiltoas.
I request you to avoid the Hiltons.

Then, what about the aerodrome that
was promised long ago in Calicut ? 1Is it
forgotten or will it come ? Of course,
the Fourth Plan is not coming and, there-
fore, the Fifth Plan will not come. There-
fore, I cannot say when it is to come and
under which Plan. After all, the aero-
drome does mot require much of planning.
An aerodrome is just a level ground, mak-
ing it possible for the plane to land. Once
I was in Soviet Union and I went to
Stalingrad the plane just landed on a field.
1 was surprised to see that Grant an aero-
drogme for Calicut soon. Ever since 1962,
as a Member of Parliament, I am demand-
ing this. There should be no necessity for
me to demand it again and again. You
should grant it.

Further, the development of Kovalam
is very much appreciated. Kindly proceed
with it. Not only Calicut -and Kovalam,
there are also other spots in the south. [
request the hon. Minister that Trichinopoly
should be brought on the tourist map of
India because of Srirangam Temple and
other centres of good architecture that you
can find in Trichinopoly. Please put
Trichinopoly on the tourist map of India.
Thank You.

14.55 hrs.
[Shri G. S. Dhillon in the Chair]

N diwE aga (fEtr) ¢
Turafd wEIed, 99999 § M ¥ qur-

wg & wf <o FU fag A Fwrd ]y
TgaT g T FT Y I g@ oy ¥ wfy
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[BikisasicEirad|
SR 3@ F1 & wfa, S o wfee §
g WA 8, 9% a7 e ¥R
qF ¥ IEIA 3@ AA@g A wAw v g,
g FA9g F A A Y, 9y W
e fasm A a@ @ W fwe
e JarHl #1 a g), 9 a9 geady
R 93 IWE ¥ 59 ISAAT ¥ AR g
Tarer ¥ feamed I @ £

o § 9X qrfeamde & ogw W
FaT wTeorw 9 A1 wrafew  gEeaTHy
gga7 Hrenfirs aaeal ) E 9= FQ
gafrm e o 3 wdem
S gEwigE @, qAEA Y W gwedd §,
g 9 ATy T E |

T AFEL 9T PH B AT W
wifgam &1 s AR g g, R
gfen & giwfar sfage & = ata
§ 71z fFar ST @ 1 S W F gaant
A FIfFa oY & I g9 AW A9
sfagre Y ofRa T EEEY § 1 IEEY
o gq 79 fd T F1 & fawg A
Ay §, ST faRa gdewi 7 gwR
& fag ot g5 faw ag g sfm@
F ST W AT &7 a5 §

FFgm wgar g f& gdzm Fafa
AT g A A Afg § Tg a9 @
3, Juq 3EH I frawedt ¥ A€ d@0
§ fyadt femwedt o foav =@ &
IgHT Y@ WIfgy | e F faww F
fad ot +ft sfee gieard & sy aofegd
oY g A 18 = &9 fer ar anfed,
Y aF a8 I@ HAT Y A7 AG T
2 1 qrEg AE F1W & awar g 5 aew
¥ fo foret gfammd & sy afed,
I gAIR WA AR A AR T & 1 g
fag & goAws wEey ¥ AR fawAs
aERT ¥ @ AT X faagw s W fE
9 s fram W wfaw ¥ wfws aies
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gfawid § arfs wdeq 1 guEEmH A}
gfaumsit o wfes & e = s
¥ #R fawmw ¥ fag 79 fFar ar @3

FT Y A A A OF AW AT gER
2w § A ¢, uF T FgEL WA
g 2, ag & www & foew, o
ge< ¥ faemT, oF g@i A ST, OF
7R & giepfos d@w § oo & ww
g frodea § o @ wiew @, o@ed
& e Xar w1 § R @ oF defa
FaMF e am) § B UK &
T I T F AN & fawe w7 g
2130 fo F g ax ¥ 78 T FAT
e § B fegem ¥ g wer
g & faq @ gfe & g
aifgd & grw faRa gm w1 oA
FETR | T4eT F1 wawd faet ga
wT AT FET & AR, Iaw  fa=-
fadi & 97 # WRE ¥ AT HAT
At & | gaTr ST aw ag g Arfed R
faht @zt max wif=afia, sw< AR
IEATE FT S1aq faqry | e & faww
M gfcdgara Sew ag v Tifea
fir ameX & amfer fegeam #t wepfa
T3 AR W gefa W owey ¥
TSP WA FT | WA & FHE) ot Sy
X AT, 9 ARG AT OF qEX H9
TR T TS |

14.59 hrs

[Mr. Deputy-Speaker in the Chair)

A OF qO WA 2w 2, -
faF 3w &, sremfers 2w & ok ashs
Tz g0 A qEL F WX q9AT UF
T W g

wWwalfe ¥ & w5 wmgar g fF 912
W9 few W daw g we gt
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WRa § 99 919, 918 afewe ¥ wwEw
TqAT A WU F W Wy g7 g9}
FENT & HTRE T WF, AT
sopfe aua fafw= &of § faesl wdzwi
& gratya feg fear agl wgdt L afe
¥ a0 ¥ FAga son SEgm g 93
73 fr frsy fadl w@Q & 9% a<g °
¥ zfmr weg &1 o fear g wg-
s, wrEw, wrefaq,  fwew,
fr¥zw, wft oz zhrm wrea oY gAY
WThT degla &1 qfaa wez &, WA
gt #1 e &, 732t e #t gwiug
W & frd s gfeard A wifsd
=R g qg R zfiew dnd A T,
R QY =Tifzd, aamma & glaw
g wifgd arfe wfws & wfus faan,
2T wdTw gl Wi § w1g AR A ¥
marEt F AT FL 1 T@E gl
k¥ ot ofsfedt W g7) @
ghrar @ wfgy g sowew 7 AF
ot aF g A8 I aa §

FEAA WA, REAEE, LAAq
oifx ey e §, wfd geae w4
FfeT & fragT w1 T@ar g fomit a5
aiea ¥t gfee ¥ gAY g fagrm A8) fear
| afgw wea i wgm wRdtT et
Y TREqQ qesta w1 qfeay IO ™A
F =t @ of whawfas fgaar Tifzo)
fadaly 9 7 W IEET AP D T,
ZAFT GAHT T HAT A0 | 9 wfy
gA AT IF ST W@ § 1
I5 brs

wiE & frt s 13§ oo R,
zg MEQ g0 3w E FRAY o F1F A
w1 T | A W A e faa
TG | T, ¥ Toq9Y H HAF] QAT
T 3 faasy fasfaa adf faar mar &1
# gy sl wAerrr § g AT Awedy
KT T T AFT a7 oar ) Mo
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TFR F1 97 wfew wife fearg qar
M ggwT i frad | TEwER 971
afT % giagl F1 3@ Y 239 w0
faw ge, giwwr 31 2@ ¥ T 39 IR
safag gu 5 wewr o ¥y §
‘“orvved” e wvET | wO azi 88
4 F, 98 W g e ) e
e @ o R Uy ¥frrfaw o
i oAy M wrowr so 9T wifgd
R wdeT %1 3fee g% fasmr Aoy
wear arfee | FaEle @ @ IR A,
% aY 787 Sl 1 AeA oymear & Ak
7 @ zfeem &1 oszad @ A st
e AR X ama @ syt
aEEw ) Fwgwm e AN zfee
g At wrAT WY 9w agl oiErT A
aqr AT AT ST FT IYIFT sHFedr
iy arfes o

darfe 4% oW F@ & fr ogew
sepfvel w1 &9 §, 9qeT gepte & P
FFUFIFF qoT AvARw &1 gw @A §
f& = shoT Y v avfafer o &
vte aden W7 2 av-ad i ¥ g
gfawrg gowew ¥ et § oaf
AT A AETH A4 T F AW & forg
agt & A § 1 I7F wAIi9T F HER
¥ fag t g afuw gfaid gooey st
Ied | daw A wEfadl & fag @
g qdzy W glaaa soaew ¥ Ty
aife@ | i Q¢ A, SR SRy ang
g argTa  ATEfAd B AT 79 &
fag fergear # fom WY Ag@aqW gdew
¥ %% &, e &, a wifgd o gl
% fag STgE gﬁwr&m FLAT
wfed AT 37 w7 ¥ A1 FHY AL @AY
=fgw

wy & foyma FEmdl F A § D qsg
G AFATE ) WA aT wEfE
FRagr g Fgar gy & 6
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[t siiwTTaTe dgw]
@i A e g g ey o @
gl wag wRg fae w1 wwa fae @,
agi g8 9l a1 giw e w1 ) whw
faar &1 faam el & e # d
w9 dg g fF oo | S aa ¥
faFrg M A a7 W S AN AW
ail & ewend frag W AR E
argar § &5 oot &S & gA 3w ¥ famrar
Jar ot s wifge | gt A ara R
fr Fremt aiwr ara @At ¥ frme it
T TR ¥ 9 AT R | a8 oY g
g% ot o AEY 49T 47 Wy Wy A
offeg €1 & ©F amm "eT WOy
FaeTaT § | & IIAY S @ 49T | wEHeT-
IE N R Jar ¢ gt /W " A D
TqT | A gAE A AN AWQ@T AT WA
TR T GF I O W AN AR
I & faeel a8 =7 gy e s
IR} g A7 g do Fﬂ'{ﬁiﬁ{
% e § 7% FEHEER 9 A A | -
TT ¥ WR FAT TR e fafre s o
T+ AFAT W o 1 A 1 ¥ ¥
argaT § e ofeiet § g @ S
=t |

T F T T T § HY AL
&, NFAR , TR &, Fer Wit § wet
AT a1 ¥ ST ST wnfyge 1 uw afag
feeelt ¥ d@Y wet =fgm S mETr
MY, T2AT QY §Y NERY T S |
&9 a3 ¥ AT 9gT ¥ AW W
& o faam Jami § e s
grmaRN e EE T

@ QY IINEAAT qar faawet o
o g Sram T g R
IER & dgu ¥ oA g1 ¥ s
fAmFraiFcmasF afes &
wfs o7 39 waw ¥ fag giar 3
yiifewder @) gl § fawrg |
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qraT & ARATY AW &Y SRy w7 ew
T ¥qa fadferd 1 Y ofag s @
afer garfadi 1 W1 say ofdsag
s g ww § 9w & ooy wme
T afhw ¥ afF T 3@ T ¥ fag
I FT |

SHRI S. M. KRISHNA (Mandya) :
Mr. Deputy Speaker, Sir, this Department
has been one of the neglected departments
in the last few years. Sir, it could be
compared to a bride blushing, and fighting
shy to make demands and greater
demands... ...

SHRI D. N. TIWARY (Gopalganj) :
On whom ?

SHRI S. M. KRISHNA : On every
one of us. But I think the present Minis-
ter who has to muster all the imagination.,
initiative that he could summon to this
endeavour so that this could really become
a great instrument not only to earn the
much needed foreign exchange that we can
when foreign visitors visit our country but
also, Sir, we should not forget the other
aspect of it, and that is, we are fighting
and we are labouring to bring about emo-
tional integration in our country.

We would like to encourage, and I
should think very rightly that we should
encourage, tourists from one part of our
own country to go to the other part of the
country. I would like the Kashmiris to
go to the south, to go to Kerala, Mysore,
and other places, and so also I would like
the southerners to go up north to find out
what we have in this country ; they should
go to Assam, Orissa and other parts of
India. So, while pleading for gaining
foreign exchange we should not neglect
this aspect of encouraging internal tourism
also.

Tourists do come to this country be-
cause of our great past heritage. The
majesty of Indla, the glory that was and
that is India naturally attracts so many
visitors from all parts of the world.
Simply because they come here, we should
Rot exploit their goodness and we should
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not exploit their charitable disposition.
To quote a sad example, very recenty we
had the UNCTAD at New Delhi and pro-
bably that brought a great number of
foreign dignitaries to visit this country.
During the conference, at the catering
establisment at Vigyan Bhavan, I was
given to understand, subject to correction,
that a piece of sandwich and a cup of
coffee was charged Rs. 7.50 and when the
delegates offered some sort of a consumer
satyagraha, then it was sought to be
reduced. This is not the way to appeal to
the forelgn tourists and this is not the way
to create the needed atmosphere for the
tourists to come to this country and spend
the precious money that they bring along
with them.

There is a great potential that is to be
tapped in this country. Every State in
the Union as well as the Centrally adminis-
tered territories could afford many number
of places which could very well be great
tourist attractions, and we have to develop
selectively quite a number of these tourist-
attractive spots and then create the proper
facilities for the foreigners as well as the
tourists from within our own country who
would like to go there.

I would like to draw the attention of
the hon. Minister to the report of the
PAC where they have drawn the attention
of the House to the enormous delay and
to the red tape that is involved in taking
decisions and in executing those decisions.
At Ajanta, which is one of our precious
spots for national as well as international
tourism they were to put up a rest-house.
The decision was taken and even after four
-years it was not d. The d
was to set up a canteen-cum-rest house,
but a lot of delay took place. They could
not secure the land ; they could not find a
contractor ; when once the building was
ready, it was not fit enough to be used
beeause there were some defects in its
construction and so on. If this is the
attention that is paid to a spot like Ajanta,
then probably no attention will be given
to the less important tourist spots. I am
sure that Dr. Karan Singh who bas the
right disposition to put tourism and civil
aviation in their correct perspective will
g0 about with a sense of seriousness and a
sense of urgency which was sadly lacking
so far.
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Coming to advertisements and publi-
city, I would like him, without any apolo-
gies, to emulate Air India which has been
able to catch the imagination of not only
the people of this country but also people
elsewhere because of the imagination with
which they put out their publicity and
poster material which attracts tourists to
them. I would like the Minister to consi-
der publicising some of our beauty spots
and tourist spots so that they may be
placed in proper perspective and would
interest foreign tourists.

With reference to civil aviation, 1
would not like to strike a note of alarm
when I make this particular point. It is
that when we bought the Caravelle planes,
there was, I am given to understand, a
stipulated period given by the manufac-
turers after which the planes become a
liability and their airworthiness would be
debated or doubted. I would like to know
the number of such planes which have run
out the stipulated period of airworthiness,
and the decision the Government are going
to take with reference to them.

I would like to place at the disposal of
the Minister one other important sugges-
tion. You know how difficult it is to get
the needed certificate or a licence. I know,
having been a member of a flying school,
that every hour that one flies costs an
enormous amount of money, so much so
that this would be the exclusive preserve
of the high strata of society. Those candi-
dates who have the aptitude, interest and
energy should not be barred simply because
they do not have the finances to go toa
flying training school to get the required
certificate or licence. 1 would urge upon
Government that in every State capital a
competitive examination be held inviting
thosc candidates who are interested in civil
aviation so that they could take the exami-
nation and those fit to undergo the train-
ing should be taken in as the Government
of India’s responsibility, Government bear-
ing the burden of providing them proper
training to them.

SHRI INDER J. MALHOTRA (Jammu):
Previously these two departments used to
form part of the Transport and Civil Avia-
tion Ministry. I am very glad Govemn?ent
have realised the significance and impor-
tance of these departments and have given
them the status of a full-fledged separaig
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[Shri Inder 3. Malhotral

Ministry. 1 have another reason to be
happy, namely, that an eminent person like
Dr. Karan Singh has been put to head this
Ministry and achieve the desited goal
which we have visualised while promoting
tourism and making our civil aviation
service more efficient.

On the side of <ivil aviation, 1 am very
happy to mote that during the last one year,
a new fleet of planes has been added and
serious efforts have been made 1o expand
our airpert fucilities and aiso make the
service betier and more efficient.

1 havc one or w0 suggestions to tnake.
While the Ministry has given a good deal
of attention to expanding international or
big airports, the smaller airports, which are
very important airports, have to some
extent been ignored. Sothe construction
work has been taken up at the Jammu air-
port ; steps have been taken to expand
certain facilities. But 1 would like to arge
upon the Central Government that the
runway should also be expanded so that
in fatore big planes like Caravelte can also
land at Jaminu as they do now at Srinagar.
The significance of the flying clubs in this
country to a very large eéxtent has not betu
realised yet, more ®mspedially so in the
border States tke Jammu ahd Kashanir,
Punjab and Rajasthun and other such
States where there are only very few flying
clubs. ln Jammu and Kashmir State, there
is no flyiilg clad atall. 1 piead for the
establishmient of a flying clwb in Jammu
and in thve States of Punjab and Rajasthan
for the simple reason that if the young
people of these areas can be given this
training, then in the cast of any émergency
or even otherwise, they can be callsd up
tor the service of the nation.

As my friend Shri Krishna has just
made out-a very significant point, as far
as the development of tourism is concerned,
more especially of internal tourism, as I
said in the beginning, this Ministry has to
perform a very significant task. Under this
Ministry, the means of transport within
the country and outside are available.
Under this Ministry, the opportunity -is
there for peaple in India from one corner
to visit another corner. When we think
about tourism of Jammu and Kashmir
State, unfortupately I have to say ibat we
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_think only about the Rashmir valley.
. doubt Kashmir valley is a very beautiful
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arca ; it is very well-developed ; net
only visitors from foreign countries but
from within the country also like, to visit
Kashmir. But unfortunately recently it
has become a hotbed of politicians.
Tourists like togo to that part of the
country, that place where there is a peace-
ful atmosphere,  Let us for the time being
forget about the value of Srinagar being
the obly tourist attraction in the Jammu
and Kashmir State. Thare are a thousand
and one places especially in the Jammu
area which can be very well developed and
where people would like to go. Therefore,
I would plead with Dr. Karan Singh who
very well knows which are those places in
Jammu area, and 1 urge upon him that the
Centre should give more aid for the deve-
lopment of the tourist spots rather than
spead money only in Kashmir valley and
nore epecially on Srinagar.

SHRI S. KANDAPPAN (Mettur): That
is only an internal quarrel between Srinagar
and Jammu.

SHRI INDER J. MALHOTRA: My
friend Shri Kandappan has ot understood
me. [ said that in th: past more atten-
tion has been paid on the &evelopthent of
Kashmir only while the Jammu area has
been rteglected and now more attention
should be paid to the Jammu area to bring
it on an equal level from the tourist attrac-
‘tion point of view as Kashinir.

Sermne hon. Members have said about
Lotel development No doubt, in the imper-
tamt and big cities like Delhi, Bombay,
Caicutta, Madras, expensive hefels sate
required but, at ‘the same time, if we are
really iinterested in ‘developing our internal
tourism to a very ‘large -extent, economic
type of hotels are required at all these
places also. Therefore, I would plead with
the hon. Minister that 'when he has created
this Tourism Development Corporation of
India, Jet this Corporation, while looking
to the fuxurious hotels, also :give thought
10 the development of economic type of
hotels tor peaple -of lesser means.

My last point is this. There is a place
known as Sravasthi Balrampur, a bundred
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miles from Lucknow. I am told that this
is a religious place, a very important place,
wnd every year thousands of people go
there. Unfortumately, there is no tourist
rest-house there. | would like the Minister
to give thought to it and see that sothe-
thing is dome.

SHRI LOBO PRABHU (Udipi) : Sir,
a8 you have said that one has to be tele-
graphic, 1 shall attempt to be so within the
time available and conclude my mes-
sage ! | would begin with the budget.
This budge: tike most of our other budgets
has been getting bigger and bigger. Our
officers in the Ministry have risen from 32
to 39.

Although there is a reduction in the
officers of the meteorological department
from 470 to 375, the reduction in cost is
only Rs. 2 lakhs. At the same time, the
ministry is not very good at spending
money. Last year they failed to spend
the allotted amount for meteorology, capital
works on aviation, etc. It must be realised
that when they take a provision, they must
spend it. Otherwise, they are depriving
other ‘ministries of that money. This
budget is also defecrive in respect of
meteorology. | was happy to hear the
lady deputy minister talk about the high
record of the meteorological department, but
{ find in respect of agricultural mefeerology
there has been no provision for experts
and another item for the last 2 years.
That would imply, in spite of the tail talk

about our achievements, that we are
forgetting what is very vital to our
country—agricuitural mmteorotogy. When

I asked a question about the experiment
on rain-makihg, T was told it is still in an
experimental stage. Rain is not a thing
that can be left very long in a state of
experimeiit. If we are really serious as we
should be, the experiment fust be con-
cluded soon and not merely left in a stage
of a litile work herc and a little report
there. The miristér should explaina Wow
he can delay this very important
experiment.

Another cornected thing is aerial
seeding of barren ‘@reas. ‘One-gisth of
the land of this country is barren. If we
can discover some seeds and scatter
them over these arcas frofh the air, they
can become green. One expeoriment was
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conducted in 1952 in Rajasthan, but since
then nothing has been done. None knows
what has caused the failure of that experi-

ment. [ am not even sure if the minister
is aware of the experiment on aerial
seeding.

Coming to civil aviation, it is a well-
known fact that our Indian Airlines are
working ata loss. Itis Rs. 3.7 crores
this year and Rs. 4.5 crores last year.
About Air India, which was lauded very
much, the budget grant itself shows that
but for devaluation, there would have been
a loss. This is a public enterprise and in
spitc of our air farcs being the highest
in the world, we are working at a less.
There is something very wrong with our
airways which deserves the serious attention
of the minister.

Our minister is a great tourist attrac-
tion, no doubt. No country can find a
more handsome minister than Dr. Karan
Singh, but the question is whether his
ministry is as attractive. [ had occasion
to point out after the UNCTAD how small
details were overlooked—for instance, taxi
fares being far bevond what they should
be. 1 am 'myself a victim to this. They
have a hood on the meter and unless I
want to have an argument with the driver,
I cannot read what is there. This isa
simple matter for the ministry to look into.
H a hood is necessary, it should be uséd
only during rains.

Coming to transport, does anyone
regard travel in our trains a tourist attrac-
tion? I know it is another ministry, but
could not our minister think of making
our railway stations a little morz attractive?
In the south, you know that you have
arrived at a station by the fishy smell.
This a matter where you can put them on
competition and make the stations a Htele
more attractive.

Then we come {0 the gquestion of
hotels. My good friends have already
given the information that Sandwich and
a -oup of tea cost Rs. 7.50. I had asked
a question that some hotels charge Rs. 100
a'fmeal. 1 was friformed that there s a
Hotel Committee which more or less looks
after these things. We have to think in
terms of making our rates competitive.
It is no .good talkking of intermational
standards. You can have international
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standards for service but you must have
competitive standards for charges. If you
charge higher then New York you may say
that you have an international hotel only
in respect of rates. I think this will also
receive the attention of the hon. Minister.

Finally, Sir, thank you for allowing me
to give my telegraphic message.

=t @i wr fag (Werg) : Saremm
wgiza, § e aga A g fF amed
% zfow ok fafaw ofadwm &1 wi
) @9 7 waEx far | 1@ weEew
TF qgT AT WA g MR §@ A
oW I GAT A AW FT THOATEY gy
2w ¥ wfaw fawre § aga 927 O° ey
T &1 W o g @ aw A ad
soeaT §fF maw w e W
gU W g ¥ fafaw ofadem ok
Fea F1 oF q9F THET T, W
fram N oF AT @R F AT F A
@ | PR T O A T @ g
fF | FA9Y & AT AT OF G-
gaF AR v sufe § qur 91 § @
¥ g ot wra fear @, s A€ feam
IR AN qFART F A @, 9 A
2 AR W F Y WA gaRwaR
Wg!

frw, 9 e gfow gaRd
o 3 A OF SogE IO AT S @
& qm fRe am FAN T TF T
2, o s A & § 5 3a gy
=feew 1 SATET ¥ SART qraT & W 99
%w&hsm%wmﬁ%sﬁgmwﬁl
HaTT ¥ o A 39 § For aTd ST
Zfew o fit s ) R 3w #
T w we @1 affefd@ #@ w
TR Tt - (fRw gan) f
wh FAY zfon w ww wefaa
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AT § WX TR ¥ SN 51 g9 A%
TE ¥ wFre F3, H% a<g ¥ @
BT IBTF, qY GATT M FAST TTH 7
=t gramasard 1w A A O
T AN frg¥ 16-20 qr § zfoow A
TgraT [ F fAg AR 2w § Fer
BT ] 1| A7 gleew gAmr 1% §, arn-
@ F A W IR g, R
afafas ot 7% gud gfrew o g
Zfeem Y ¥ Tifey, ¥ gwy o anl
I #1 § | wft frad gy @ § @
38 W fieew T &, afk gw e
fow ¥ et ¥ gewar A%, @Y it
FIXW T T X F7 aff § 1 T T
99 3EEQ g N, Kaww g fe oo
&H g7 Y & 97 ewrdt arwar g9 fawr
¥ aga swfew

SIS AERA, AOS AGH {m
& widtn g gfew ¥ wit gara
feeem 39 1 o 3 swfvw & +Qa 20
fradt af @@t gfvar H o f e
37 FUT g wurc ¥ fafaer 2t &
o, TR Tw ¥ ghww ¥ 1@ 60
R & F09 g o o) ot v
9 AR F Yot ¥ frgd qr g e
A 1300 FAF I ghezw T &
e, R 3w F 70 24 70T Ty AT
fReY gErara gl wy aw s
dar A fF @R g W wga g
W A F R s gavwar g R R
™ Aiftw X @ gw St A @
ST ¥ AR gieew A9 gew ¥ e
T g |

TH A § 5 W g Ao 3
o weq fawifca fran § e 1973 av gw
QX e gfceed ooy 3w ¥ ATy ) e
I ﬁmgﬁsugawﬁ-{aga
g A1 wurer wew A &, W gw
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Fifew #T a1 = ¥ surar gfcew gan
a7 gFa § | et Sy g
g6 § 59 aR #1820 99 gheew wfy
¥ 9 § AR ¥ g ¥ SanEr J7e Ay
wiftw T R E 1A [ A a8 =
Ll mﬁg‘!w% vafs gw g
W g o

D.G. (Min. of

g 9 AT A N AT awar
B gt ) wofae dved Y FH AR 2
s s wiEeTR A @l fiei w7
7gt qX W ¥ GET X AT Ag 89
T Ao § NfF glieem = @
T Y e few am A fE
v @ F g &9 ¥ g qd-
& AT 57 1 T F ATE G A
T A i ¥ A e 3 wifew ) &9
¥ oedt arg oz g e A d gl §
o g2 b O g T wan qatafad
Tt Wifey, @ &7 OF A A,
9 AT GQC F AG LoRl A @
aifed | 9w ¥ O-ETg AT LT F
e W e AR A gEd AT AfF
gheeg & fag oet & a8 a9 F1
Ffrr o =iy F@F FEEr S
gad gfyamg § az fr g A wfew

wF A g9 AR AT FE
sRm § AR A HFegH A @ @
& sea & fr g A g ¥ &1
frerg #X | AR AW H Y wqEi A
F@ 78 & fr el W EW Afww FT
AMrag g a7 a7 s 1 @
dad ¥ og Fgr g fF gAR AW A
o o @@ ¥ T Qe A
§ e g e Am oy ¥ g HN
o WY g% sw Ag mr €
st Hew g A agg FEEHT R
w%wﬁm%l?ﬂﬁm%

ghom ) w Ay faar g0 e
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FoiR A g 7 fgarg F @ w_E
F Y fommrew w23 &, go Mo F wyr
fed & SifF FoiT ¥ el o W
arsfa® dted § 57 78 § )

R A AT ST F1 qH ST FT
I B AF ¥ WEWATEE FT 47 qqT
Fot gfee feF dardrandr &1 &
Y AR ¥ 4 HS F AgT §
g T ar A @7y fRa=ed § 9l @g-
grq g faad & faq Aged TeferaeT
gfam it arg 731 fawer & fog & A
afed gER G IS WIS A § 99 R
Tl AT Armee § 987 o) f dgax
gevFTeR afaw 91g #7 0 5@ ¥ 9 Faw
Iq T4eT FY grEr faw afew 97 F
amfert F1 3 oF 7 gfaar e

gad § agud o A g F
gfea & @) vgg & 1 vF T gioA
¢ T gau o9w 37 & w=IHT ) gfow
£ | it uF W gew X 99 ¥ faw
fear & R & 9@ F E-GT GRS
@ g1 gH AR ¥ wwgu e
qdeFt ® TA-q0 qgraaT A &) @t
gAY 39 ) g agfoag AN § agi T
™ A N AT R R AR A
F X F @ 99eF § I Wag quw
gfaarg wrea & SfF TR AR &
qiest Y faer & 1.

qgzd gATX W & TF T GO
oo 2 wfsm S ad W
e ¥ dvd ara ¥ fag ar 9% el
¥ 9 ¥ fag oF 905 ¥ @ T W)
T Y WY &1 gH T W A 57wy
THFIA  FET AME | WY T FAA
g #7 & agrar fed afer gad @
FY gFar F1 W Ty aw fada

«ft swerEe areht (F19E) | Suras
FEYTa, gATR 39 9 QaT SRR gfaw Y
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frr oY adwm faure Jant § dww
o e &1 gET i e e &
Fraeg ¥ o guiQ gR Ay we & g
= frelt § o § W@ W oAgwa gnr
W@ W N TRw W F WA ¥
wfgwfal w1 e faag 919 1 SR
W qw o e g AW § Ao @
Ju ¥ fae IRl A NI w
s f sefea fear onE | Afe TR
gfeqr afqw F g ¥ fadw w7 @ &
g ¥ vgw AW § B W fem
wiam gafifis gwavs) ¥ GO Y
T &0 TR | g o s
Z SE W@ Iy 5 e 39w
g uediias e 2 Wk few
F g TAfas T 9E § T A
Nt G Y g A Faw qE fF A FT
HUAT UF SIS AWEH ¥ Iw W€
ot faam ¥ & At g @ wifed
iz qff el &Y 9r® ofeeht i @
ST AT &) AT TN & gAY oAy
tfe & fam Jamit &Y efe yea &
et w1 1€ A w1 Qe wfew

TR T gwAar g qmam §
qrg WS & g qfaw g 9 g
afer &x g & v T dfear & soet
aEaM gaX §fqw 91y FA 7 ey
fFar 2) =@ qOF § IO A EN
SR F o N w1 gvF g7
# sirgar wnfi

ag & e g aw o & W[
ifeqr % wvaew & Fgar wgar § 06w
i X srgi-orgt ag W <fenr Y afaw &
TG GAR ¥ OF AT R &Y g
§ afer ag RN @ A9gE W w1
W Fh &1 g8 ) FH FA AW FH-
wifewi & der fs sra e G amar @
™ ¥ v wfor gewn o W)
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TR 7 A Vaw wfaw Wi ¥ oA
afer ¥w o efe ¥ Y o wiafrfes
FCAE | T THTT A 2pEreer g WRT

N o fer YR o @ ot
T fNsfwrrmed wiwg
¥ |fE AT AT wgAT 9w ¥ famew
SEA § + IR IF AR AT A 99 AW
# v gl W 9@ gwg W o§o
WA T A ¥ o9 far ) 99
for gzdr o s Tt aEEE g &Y
feft g®T Y ff gewEAr g o8
afFr & wrdts aegaTETE & 99 T
ot 1 ffes & & sgqde g
forgin i S A o @l a@wi & v
Iy 4, fm T ¥ ot @) a%r sw A
wyer 7 Q) & G Fg 9w 5
AT T ¥ AW IR ag glaar y=ww
a1 gadt gfe ¥ 3@ F1 Idaw fFav
wifar ¥u safyrg agaT @ R
g ey F A § oo A
fosma &<t 9t feafs & w21 @fem
ag @A ¥ waw ¥ { ww oA
AR A S g At sfemw qax
M F T § gy Rwrad o FAT
T 31 R €fear A wfaw iy a¥
fow sER A AT R W@ Tk fawm A
Farsit § W o I e AT =
o W g g W AndE A @ W
™ R ¥ S eger ww A&
Tt ¢ fF wemosig dar & gre-aw
wREEg Y1 # Ffee A o ¥ afww
TF IJIGRT FITW AATAT o qHAT § | @A
WY Waw N R TR E | TR
t e 9 ol ¥ oF faam foeell ¥
fag =% w1 &, QA ¥ - avft afw 3,
g faet & e ome 5 &
§ WL AW W §F T fBR g
freft & Fewg o W Ty
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) afcom a7 @ & fr3, 32
forr e g3 arfEl € g S
qedt & | # a7 7€) wmgar 5 99 e
fet werx o 0 Swfrwer wfoars gt
wR fmm #Y 9§ o W #) fan
AT | I FY FAWT 7T ¥ A | JfFT
mfrat # 99 F graa ¥ W B A
grawe FT faar 97 @Y a8 @9 w°E &Y
U 9T 98 WA ¥ w7 ¥ O
»q § W.aag fedt afitan &
FETINT A T THY |

@0 G St & FeAT ATEAr § 9
e & AN oaw A e wW@
I W E, gy 5w o oy ™
fmr & aeft 3, SR oF 3t A=y
T AT A A | qEE ¥ gEE
R 9 few wva =« @1 § a1 oA
¥ QuE o few @ fawm S @
§ W g agd agr & wrer § 3
g uR R Wit ¥ g & o
3o wW fag W oaw@ W [
& gaIt W F wrchw werE @ -
N o T aEw A G E Qoo
“H o anfew 1 1965 ¥ I WA Y
ER | SFRE T guR afess av A
® F =y g Aush Fareaw ¥ @
WX foR AR W F T F A0
g FAAT ATIAVT WINT F ATeAW Y @Y
AT ATE F AN F JTGT A IW A g
A orar FA

uF T qdET F grag § AR
&9 Y ST NG 4 g woew g fF
N oF fax 3 @ a1 w77 o FAR
FATR R § 947 FT 9gT T A5G A
&1 wx S fawrg w7 I F ML
ww AF B gEd Afew Fmie § qdew
¥ ¥ Q@ WA AR AAE B A
s3a Afgr | @R W Hagad =
AT F wra’g‘lw:rm% £ &harg
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# s ww Qareaw § o deER
qgrewt it § Fgr 41 fF FD e
at s fr o fergeam & werft ot
w1 S FE ¥ A0 feaEwte gy
T W T ! W At g
TR &, AT & AR e OF aEdg
gy §fFME@ B ™I wwe wiaw
frar s =fEm Wi S A ot I
wFX ¥ faafaa foar sa fow @03 @
fr woic ¥ oAl w1 "o farfaa s
CIEC él@ma fFste w0 fag
T ST A AT ST A

MR. DEPUTY-SPEAKER : Shri Ram-
avatar Shastri has writien to me that he

wants to ask a question, He cap aska
question oply.

ot TATgATY et (qz) ¢ Rl
¥ soffm gewr & ey wifas o
TR ¥ F @F AEAA I HE9T
qTET ¥ | TR F R AIAF QW g
gE T W Ay rew gETC WEK fag
& Fox § Far mMATY 1 TG & W
T W14 e IS AT A
w dT W 4% sgEe gﬁ?i‘«
gred ¥ W mw%wi fammly
AZT F T H IR FT G F 60 1w
T N @ AH AN q A E S
T ST A | 9 FWA fEA) aF q% @
A Fwg ¥ AT 9 ATE ST AT FH
qz STy | qHI T & a5 oveAr T
g fF e dea A arg 7T faafasr
¥ a1 39 F1 9N Foxf § FA ¥ fawlaa
¥ gt ¥ T AT § wEar Af AR
T Frar § a1 S Y g 1w § arfe
gg g W aw o Wi g s
A @ sk A 400 FAATY IR W
i § fem F & @ 4000 sy
aifsa § 97 ¥ X f A€ wrar Fee
T A iamg&aﬁﬁﬁmﬁ
onwrer@t €



2508 D.G. (Min of.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Mr. Deputy-Speaker, Sir, you will recall
that last year I was guillotined. There-
fore, this is the first opportunity that I am
getting since the new Ministry of Tourism
and Civil Aviation has come into being to
present before this honourable House the
broad contours of our thinking and our
developmental programmes.

I have listened with considerable in-
terest to the speeches that have been made.
Many of the suggestions are extremely
valuable. It may not be possible for me,
with in the limited time at our disposal, to
deal with each and every suggestion. But
1 can assure the hon. Members that every-
thing that has been said is being taken care-
ful note of and we shall, certainly, try and
take full benefit from it.

My colleague, the Deputy Minister, has
dealt with some aspects of meteorology and
welfare. I would, therefore, deal in four
main categories with the deviopmental pro-
gramme of this Ministry, of Tourism, the
Directorate of Civil Aviation and the two
Air Corporations.

As has been rightly pointed out by
many hon. Members, the tourist industry
is today one of the fastest growing interna-
tional industries in the world. In fact, it
has been well described as a tourism ex-
plosion. In the year 1966, for example,
13,000 million dollars were spent by inter-
national tourist. Since the War, many
economies which were shattered have re-
built themselves very largely through
tourism. Also, tourism cuts across ideolo-
gical barriers. Whereas, previously, it was
looked upon as somewhat bourgeois and
sophisticated undertaking, today the Com-
munist countries in particular are also pay-
ing special attention to the development of
tourism.

Now, we have in India probably the
most unique and the most attractive tourist
destination in the entire world. We have
a combination of a marvellous country
physically, the Himalayas, the beautiful be-
aches and other natural attractions, and a
civilisation that goes back 5000 years un-
broken and that has produced some of the
greatest works of art, architecture known
to man, With this marvellous country that
we have, with this tremendous tourism ex-
plosion, the task before usis really very
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clear. We have got to actualise ourpoten
tial, we have got to gain a growing share
of this growing market.

As has been pointed out by many hon.
Members, at present we get a pitiably small
number of foreign tourists. For example,
in the year that has just passed, we got
1,80,000 tourists whereas Yugoslavia is ex-
pecting 20 million tourists this year. So,
we have tried to put before ourselves a
programme which is ambitious, and yet
not over-ambitious. We want to triple our
tourism intake in the next five years, in
other words, we want to reach, if possibly,
a target of 600,000 tourists by 1973.

If this is to be achieved, we will have
to do two things. Firstly, there is the
promotional aspect abroad. We have got
to sell to the world the image of India as
a new and exciting tourist destination. For
that, a number of things have got to be
done. We are going to use the traditio-
nal modes of the press, radio and television.
In our Budget, we have asked for special
grants for that so that this image of India
can be sold. We will also invite more
people from abroad to come here, particu-
larly travel writers, photographers and
travel agents, because it is well understood
that articles, beautiful photographs are
worth very much more than mere publicity
material which is sold as publicity material
and which is always somewhat suspect. If
people come here, they present a proper
picture.

Also, we are taking advantage of Air
India’s experience abroad. Air India in
the last 15 years has built up a network of
offices and contacts throughout the world
and we are trying to involve Air India more
closely in our promotional programme so
that we can take full advantage of their
presence.

A point was raised by some hon. Mem-
bers about the importance of giving visas
and other such facilities. I entirely agree.
I am already in touch with the Ministry of
External Affairs. I have written to all our
Ambassadors abroad personally urging that
full facilities should be given.

Another point which was not mentioned
but which I would like to submit is that I
am also thinking in terms of regional pro-
motion, the promotjon of the whole region.

According to the International Travel Qrgas
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nisation, there is a region to which we be-
long which includes India, Pakistan, Ceylon
Nepal, Afghani Iran and M Ut

I do not know whether all these coun-
tries will be prepared, but I would like to
get them involved. T have already made
some contacts with Ceylon and with Nepal
and I hope also to have contacts with
Afghanistan and Iron so that we can pro-
mote tourism on a regional basis, because
the whole pattern of tourism development
and tourism in the world is beginning to
change. Regional promotion has proved
to be extremely useful in the developed
nations.

* In regard to this regional promotion
aspect there is another point to be consider-
ed, and that is the building up of the infra-
structure. If you promote tourism. and
more and more tourists come, if your cam-
paign is successful and we get a flood of
tourists, and if we cannot look after them
properly then it will have a bad effect. To-
day we do not have all the infra-structure
that is needed. If more and more tourists
come immediately wz will find it somewhat
difficult to deal with them. Therefore,
while I do my promotional campaign ab-
road I have got to build up the infra-
structure of tourism in this country itself.

b.G. (Mln. of

Hotal accommodation is another crucial
bottle neck in our tourism. We have to-
day in India only 7,000 hotel beds of the
Three, Four or Five Star categories. Ifa
rush of tourists come immediately they will
have to sleep in Chandni Chowk or Chow-
pathi ! Therefore we should have a pro-.
per development of the tourist accommo-
dation in the hotels. I am glad to inform
the House that the rules regarding the
Hotel Development Fund have been fina-
lised and I am laying a copy of them on the
Table* of the House. Through this money
we will give loans to the private sector in
order to develop the hotels. The Indian
Tourism Development Corporation is build-
ing a hotel in Bangalore and this year it is
hoping to push forward its plan for a hotel
in Juhu in collaboration with Air-India
and also another hotel in Srinagar.

While on the point of hotels, I may just
very briefly allude to a question which the
hon. Member put with regard to the Im-
perial Hotel. Our information is that
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the owner intends to run this as a hotel,
but he wants to completely refurnish it and
reorient it and bring about a lot of repairs
and improvements. Our impression is
that the hotel will remain closed for about
one year before it reopens again. But when
it does reopen we hope that this is going
to be something very good.

AN HON.
the employees ?

MEMBER : What about

DR. KARAN SINGH: About the
employees, this is a difficult problem, as
you know. This is something for the pri-
vate sector and we are not directly responsi-
ble for it.

Apart from these hotels, we also require
a network of motels and tourist bungalows
throughout the counrty because when the
tourist comes he does not only stay in big
cities alone but he wants to travel to other
places. Now, this is one of the programmes
which we are taking up. We have to develop
the infra-structure and the tourism network
over the next ten years of motals and tour-
rist bungalows so that we can provide the
necessary facilities in all the important
places where the tourists are likely to stay,
so that they get at least the basic minimum
facilities that are necessary.

Transport is another component of out
infra-structure to which some references
have becn made by hon. Members. It is
extremely important that when a foreigner
comes here he must be given adequate faci-
lities, adequate cars in which to travel.
We do help transport operators to buy
second-hand cars from the STC at reserved
rates and the Tourism Development Cor-
poration is also expanding its fleet of air-
conditioned cars and buses. Shikar out-
fitters is also an important aspect, because
wild life, both for photography and shikar,
is an increasingly attractive thing for the
foreign tourist. Perhaps hon. Members .
are aware that the whole of African Tour-
ism depends on wild life. They have no
monuments there, but wild life itself has
become such a tremendous attraction. We
have got in our country a rich content of
wild life and we want to develop it both for
pre-servation purposes and for shikar. This
is where shikar outfitters have an impor-

*Placed in Library, See No. LT-991/68. °
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tant role to play as well as the travel
agents.

In this building up of the infra-struc-
ture we look forward to the cooperation of
the general public and the private sector
to a very great extent.

All these things need to be done. Take
for example, the question of entertainment.
Tourists coming to India say, ‘We are very
much interested in looking round your tem-
ples and seeing your monuments. But we
have no entertainment, no proper restau-
rants, no theatres and no dramas’. These
are the sort of things where there is scope
for tremendous activity and imagination,
and 1 hope that the géneral public will get
more involved in this whole process of
tourism because tourism is not only a thing
which should appeal to a certain section of
people, but it is something which can gene-
rate economic activity at many levels and
in many ways.

Sir, some reference was made to the India
Tourism Development Corporation. Hon.
member, Shri Sanghi, mentioned it. 1
would like to give a little bacbground of
this. There were originally three separate
corporations—the Hotel Corporation, the
Tourism Corporation and the Transport
Corporation. But it was found about a
year and a half ago, shortly before I took
over this Ministry, that these three corpo-
rations were feally overlapping and, there-
fore, a decision was taken to merge them
into a single corporation, known as India
Tourism Development Corporation. This
has been done and a new Board has been
constituted, and for the next three years
there will be no chamge. The changes
which the hon. Member mentioned were as
a result of the merger of these three corpo-
rations.

Now, the functions of this Tourism
Development Corporation very broadly are
five. One is building of hotels. Already
one hotel has been built in Bangalore as
I said. Two more hotels are likely to be
started.

SHRI K LAKKAPPA (Trimkur): In
Bangalore the werk on the Five-Star hotel
has not yet started because of financial
difficulties. o
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DR. KARAN SINGH : May 1 subs
mit, Sir, that is not correct to say that the
work has not been started. The work has
in fact been started. What happened was
that at a certain level the work has been
somewhat delayed bécause we wanted to
look into the design. In any case, the
work is going to be restarted very soon.
It is going to be the first public sector
hotel to be built entirely by the Corpo-
ration.

The Corpotation also runs a fleet of
luxury cars and buses in Delhi immediately
and it wishes to extend this activity to
other States. The Corporation brings out
the entire range of literature. posters,
diaries and Calendars which are required
by the Government of India Tourism
Department in India and abroad. This
is an extremely important task because the
creation of literature is no longer a mere
mechanical thing. It requires a lot of
im ion and intelligence. It is not
enough merely to give the photograph of
the Taj, you have got to put it in a much
more sophisticated manner. The Corpo-
ration is looking into this. At the same
time the Corporation is also running the
son et lumiere in the Red Fort and the
Tourist bungalows. The Corporation has
an extrémely important role to play in the
development of tourism.

Many of the hon. Members have men-
tioned certain specific areas which are very
beautiful. Hon. Member, Shri Panigrahi,
spoke about Konarak which is a fountain
of eternal youth, and very kindly invited
me and my wife for a moonlight cruisé,
I can assure him that 1 accept his invita-
tion. Shri Gowd spoke of a temple in
Andhra which guarantees immortality,
and many hon. bers, Shri Kandeppan,
Shri S. M Krishna, spoke very rightly about
the magnificent beauty of South India.
I feel that the beauty of S8outh India which
is something iq and i parable,
must be made more use of. Rajasthan
was mentioned. An hon. Member men-
tioned about Chittor. Which Indian, Sir,
is there who can mention Chittor without
feeling a glow of pride and a glow of
patriotism. Ncw all these places, a bhost
of thkem, lave ban menticoed. My own
bhcme tewn of Jemmu was mentioned by
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the hon. member, Shri Malhotra. But the
trouble really is that our country is so
beautiful and so rich that évery M.P. very
righitly féels that the area in his constl-
tuency is really worthy of developmenit.
I éntirely agree, and with that we gét the
day when wé will be able to develop each
and every place in India. But until Sir,
we have that day dawn, and as long as
our resourees are limited, I am sure the
hon. Members will agree that we have
got to use the limited resources which are
given to us in certain specified areas,
because the danger is that if we spread our
resources too thin we will not be able te
make a break-through anywhere and we
may merely fritter away our resources.

Thetefors, I can assure hon. Members,
without going into very great details with
regard to the development plans in each
State, that we shall try and usé our re-
sourses to the utmost. [ dhay sidy ofie
thing here that the role of the Stdte
Governments is extremély importatit,
because it is not possible for thé Govein-
ment of India to take up évety sibgle
project directly. The State Governments
have got not only to co-operate but play a
major role in the devélopment of tourism.
1am in touch with the State Ministers
of Tourism, and there is a new awadreiss,
and I am hopeful that we shall use the
limited resources that we have in order to
get the best possible tesult that we may be
abie to achieve.

Before 1 go on to aviatiofs, 1 must make
on® more important point about tourism
which was in fact made by 8hri S M
Krishna and Shri Ohkerlal Bohra and
some others who had spoken. Tourism is
not only a means of earning more foreign
exchange ; certainly, we need more foreign
exchange ; we are desperately short of
foreign exchange and we require more
foreign exchange and we inféend to éarn
more. But tourisin is also a potent force
for bringing about a better life for ouf
own people and for strengthening national
integration. I think in a way Shamkara-
charya can be called the patrofi-sdint of
tourism ifi India because fourtéen huidted
years ago hé set up in four coffiérs of
India places where millions and millions of
people have travelled in the course of our
history, and 1 do hot think that Ihdia
would be what it is today, had it hot been
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for this tremendous unity that we have
been able to build up in diversity.

Therefore, there is the importance of
developing facilities for pilgrims, facilities
for middle income tourists, and facilities
particularly for our youth, because, after
all, it is the youth that is the hope of the
future, and if the disintegration that we
sometimes see round us has to be fought,
it is in the minds of the youger generations
that we have to build and forge a new
national integration. I feel that tourism,
creatively used, can help in building up
this integration, and 1 can assure the
House that in our desire to cater to the
foreign tourists we shall not and .cannot
afford to neglect home tourism.

I shall now more on to aviation. The
world today is poised on the threshold of
a twin revolution in the field of aviation.
One is the revolution in the size of the
plane. As you know, the so-called Jumbo
jet will seat 450 people in one flight. It
is important here for hon. Members to
remémber that thé¢ Jumbo jet is not the
culmination of the present generation of
airliners. It is the first of a new generation
of mammdioth airlines. 1 would not be
surprised if in the course of the next terd
or twelve years we find a plane carrying a
thousand or more people across the world.
We are on the verge of that. The second
revolution is in speed, in supefsonic air-
craft which fly through the air at 1} to 2}
times the speed of sound. So we are in
an extremely exciting position at preseit,
and I would submit that we are taking full
advantage of this knowledge, and we are
thibking well ahead. Many coeuntries
have made the mistdke of planning iii
aviation only for a year or two and they
have found that their schemes have not
even geot off the ground before they are
out of date. 1 must submit that what we
have done is that we are projecting our
aviation plans—ten years from today. My
key year as far ds aviation is concerned is
1979, that is, the end of the Fifth Plan
peried, because this aviation industry is
such a fast-moving industry that you ean-
not plan for & year or two.

So, weé have sét up a commiftee on
intérnational difports, which is headed by
Shei Tata and which includes a numiber of
péople including the Secretary of my
Ministry, the representative of the Civil
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Aviation department and others who are
the most expert people that we have. The
job of this committee is to look into our
four international airports. Shri S Kand-
appan had asked me about Madras.
Madras is included as an international
airport in this. It was mentioned as a
major airport merely because it is only
used at present by Air India and Air
Ceylon. We are not now giving it to other
Air lines, but in our development plans
Madras is there. In regard to these four
international airports, Delhi, Bombay,
Calcutta and Madras, the Tata Committee
is making a comprehensive study of all
that is required in order to develop them.
You can imagine what it would mean.
When you have a plane carrying five
hundred people, if I may submit, it means
that the entire Lok Sabha can be carried
in a single plane. You can imagine the
entire Lok Sabha alighting at Palam...

SHRI NAMBIAR : And the Speaker
and the Deputy-Speaker also.

DR. KARAN SINGH: Yes, they
will be in the pilot’s cabin. You can
imagine when a plane with 450 people
arrives, the problems that are involved, the
problems of handling, baggage, the
problems of health, of immigration, of
customs problems of health, of immigra-
tion, of customs, problems of ash-trays and
even toilets, because it is really as funda-
mental as that, and when you travell these
are the problems that you deal with.

So we are looking well ahead. The
Tata Committee’s report is expected fairly
soon and that will be a blueprint for the
development of these four international
airports in the course of the next ten years.

16 hrs.

Apart from this, we have the Aero-
drome Planning Group which looks into
the other 81 aerodromes which we have.
One hon. Member had said, after all what
is required is only a field to land. It may
be correct that at one time it was possible
to land on a football field, but today
aviation has become more and more
sophisticated. It is not merely a question
of building a runway. You have got to
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put in highly sophisticated technological
equipment, radar, various other equipments
like VOR, PAR—I do not want to go into
the details of all these sophisticated equip-
ments which have got to be provided
because the safety level has to be main-
tained.

Now we get a number of demands for
new airports. The Aerodrome Planning
Group looks into them and again on the
basis of priority we will see which ones
we can develop. For example, Calicut was
mentioned.

SHRI A  SREEDHARAN (Badagara) :
when will a decision be taken regarding
Calicut ?

DR. KARAN SINGH : Over the last
year since 1 became Minister, Calicut has
been brought to my notice a number of
times. I have specifically asked for a study.
I can say at this stage that Calicut will get
a very high priority in our developmental
plans.

SHRI NAMBIAR : That is allll
started it in 1952 with my Parliament
membership.

SHRI E. K. NAYANAR (Palghat) :
The Hindu plane comes there daily.

DR. KARAN SINGH : The Hindu
plane is a small cargo plane. Surely the
hon. Member does not wish us to land
in sub-safety conditions. After all, we
are also responsible for safety.

SHRI E. K. NAYANAR : For 15 years, -
we have been demanding it. !

DR. KARAN SINGH : Before we
can start a service, we have got to examine
all aspects.

SHRI A. SREEDHARAN: Is it a
fact that Government have laid down a
condition on the State Government that
land should be given free to construct the
airport ?

DR. KARAN SINGH : Land is only
a small part of the problem.
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SHRI A. SREEDHARAN: Let him
answer my question. Have they made any
such stipulation ? If so, why have they
done it in the case of Kerala, when suach
a condition has not been insisted upon in
regard to airports in other States ?

DR. KARAN SINGH: The hon.
Member is misinformed. We have not
made any such condition. We merely
wrote to the State Government to say that
in case it was possible for them to provide
land free of cost, it might help us to take
it up earlier than otherwise. There is no
condition attached to it whatsoever.

SHRI E. K. NAYANAR : The inquiry
committee had submitted a report.

SHRI NAMBIAR : Crowning success
very soon.

DR. KARAN SINGH : I have full
sympathy for Calicut and I can assure you
that we will do whatever we can to
expedite it.

SHRI E. K. NAYANAR : Willit be
done during his tenure ?

DR. KARAN SINGH : I was referring
to the International Airports Committee
and the Aerodrome Planning Group.

One more point before I go to the Air
Corporations and that is with regard to
flying and gliding clubs of which some
mention was made by some members. I
must say I am not fully satisfied with the
present state of affairs of flying and gliding
clubs. They themselves are in difficulties.
They do not have enough money. We also
feel that the whole thing has got to be
looked in afresh.

Therefore, what we have doae is this.
The DGCA is heading a committee in
which we have representatives of the Aero
Club of India, of the two Corporations,
and of the Air Force, which will look
into the whole question of flying and
gliding clubs, what exactly their rate of
subsidy should be and, more important,
what their role should in the whole
problem of training which was alluded to
by two or three members. It is extremely
important, because when we are buying
‘planes costing crores of rupees .it' is
gsscntia) that we have 8 good lraining
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establishment. Therefore, we are looking
into that. We are also planning, if possi-
ble, to set up a centralised training school
for aviation. That is a proposal under
coasideration.

Now, if I may come to Air India, Air
India has over the last 15 years created for
itself a position of pride in the world of
international aviation. Some hon. Mem-
bers, Shri Gowd. Shri Prakash Vir Shastri
and others, have also paid a tribute to it.
Last year, the Corporation made a profit
of Rs. 2} crores mainly in foreign exchange
and several new routes were also introduced.
A direct service from Bombay to Mauritius
was introduced. Mauritius has recently
become free and [ am happy to be able
to link it up with us. Anda Bombay-
Teheran route has also come into being.
So, Air India is doing extremely well.

The hon. Member Shri Baburao Patel,
raised some questions about the inaugural
flights. Inaugural flights are a concession
which the international aviation authority
has given to every international airline
and that is used. He asked for some
details. But one thing I would like to
say. I was somewhat distressed by his
referrence to this question of Parsis and
non-Parsis. I would submit that that is not
really the spirit with which this should be
approached There is no question of any
communal or relgious bias in aviation.
It is onme thing that Shri J. R. D. Tata,
who is himself a distinguished aviator, is
heading the Corporation. But to say that
because_Shri Tata is a Parsi, therefore,
Parsis are dominating it, I would submit,
is not really either fair or in good taste.

More important than that, Air India
has at present got a fleet of nine Boeing
707s. One more is being added this year
and that will bring the total to 10. Shri

Nambiar raised this very interest in question

of Jumbo jets. He asked why it is that
Air India is going in for Jumbo jets. As
I said, the Jumbos are likely to come into
operation in the early 70s. Air India, if
it has to maintain the pace that it has
built up, has got to compete wtih the
giants in the aviation industry, it has got
to compete with airlines like TWA, Pan
American, BOAC, Air France and so on,
whose budgets are 50 to 100 times greater
than ours. This new plane is going to be'

# groat atiraction. If we do not go in fop
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Jumbo jets, what will ultimately happen is
that Air India’s international role is going
to be jeopardised. We will merely become
a regional air service. What is more, the
Jumbo jets happen to be one of the most
economical and profitable ones to operate.
Because of its huge capacity, the fares
will be lower; the amount of freight it
can carry will be more and the break-even
factor which, as you knoew, means the
per ge of p ratio which is
required to make a profit, is much lewer
than in the case of other planes. There-
fore, the consideration was that either we
go in for Jumbo jets or we agree finally
that Air India has to give up its inter-
national role and merely become a regional
airline.

It is true that Jumbo jets will be
financed by loans, but they are self-paying
in the sense that we will make money even
if we acquire them on loan, even the other
planes which we acquired on loan have
made cnough money ; they have paid back
the loan with interest. Today, foreign
exchange is pouriag into the country.
can assure the hon. Members that the
sconomics of it has been clearly worked
out, and we hope that the Jumbe jets will
turn out one day to bea source of immense
revenue to this country, and we will be
able to pay back all the lonas with interest
and we will also be able to maintain
Air Iadia’s very high position in the
international world.

1 now turn to the Indian Airlines.
Indian Airlines has got its importance not
only from the tourist point of view but in a
country like ours, as vast as ours, with a
develpping economy, and with a developing
political activity, it is essential that we
should be able to move rapidly. I think a
good internal airline is not a luxury at all.
It is an absolute necessity for a country like
ours. 1am happy to report that Indian
Airlines also has shown a marked improve-
ment in recent months. In 1966-67, it
lost Rs. 4.23 crores. In the year that has
just ended, the loss has been virtually
wiped out and it is now about Rs. 25 lakhs
to Rs. 30 lakhs. In this year, which we
bave now started, we are almost certain,
if everytbing goes well, to make a clear
profit. So, Indian Airlines has done better.

Not only has it got g ney Poard, 5 aey
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General Manager aad a new Chairman, but
also it has got a new look. As Members
may have seen we have tried to change
the whole image of the Indian Airlines, to
brighten it up a bit and to make it some
what more attractive and more efficient.

The question of the fleet of Indian
Airlines was brought up. We have got
seven Caravelles. Shri S. M. Krishna
has said something about the Caravelles :
that is not ture.

The Caravelles have done only 10,000
flying hours. They are good for at least
40,000 flying hours. Then, we have 15 F-27
planes. ‘We have already got 4 HS-748
planes and we are getting five more this
year. The really older planes are the
14 Viscounts which we hope to phase out
over the next three or four years. They
are still good for3 or 4 years. The3
Skymasters and 29 Dakotas arec very old
and we hope to scll them. Even after so
many hours of flying, there is still a market
for Dakotas. It is very strange.

AN HON. MEMBER :
them ?

Why sell

DR. KARAN SINGH : Because it is
very uneconomic. Every hour the Dakota
ilies, we 10<s money. Now our own planes
are coming from Kaapur. They are very
nice, neat and modern. In addition, we
will have to go in for mew purchases,
because the capacity of the Indian Airlines
is to be augmented tremendousiy not only
to meet the increased tourist requirements,
but to meet our local regquirements, parti-
cularly on the so-called golden triangle—
Delhi—Calcutta—Bombay. Therefore,
teams have gone abroad to the USA and
to the Sowiet Uniom to see what can be
the best new purchase JAC can make. The
teams will come and report to us and a
decision will be taken ia due course.

Indian Airlines is trying to make
improvements in livery, food, passenger
‘handling, training of hostesses, etc.

SHRI BALRAJ MADHOK (South
Delhi) : What about operational effici-
ency to which Mr. Prakash Vir Shastrj
yefesrpd—about the delay agg all that 7
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DR. KARAN SINGH : Delays are not
known in advance always. You take the
weather. Let us say, there is fog in
Kashmir. Before the plane takes off from
Delhi, it has to get clearance from Srinagar.
There is no way of komowing what the
weather is going to be and when the fog
will be lifted. If we ask the passengers to
go homre they will miss the plame. All
ower the world certain delays are
inevitable.

SHRI BAL RAJ MADHOK: About
Sripagar, it is all right. But what about
delays in regard to Patna, Lucknow, etc. ?

DR. XARAN SINGH : 1 agree there
is considerable scope for improvement all
round in the operational efficiency. 1 am
merely saving that I think we have turned
the corner and in the months and years to
come, Indian Airlines will look up. It has
already begun looking up and its opera-
tional efficiency will improve. The guestion
of new routes was mentioned by many
people. Salem, Calicut and some other
places were mentioned.

SHRI D. C. SHARMA (Gurdaspur) :
I mentioned Pathankot also.

DR. KARAN SINGH : 1 cannot go
into details about every one of them. But
for the information of the House, I can
give the broad considerations. There are
three things which have to be fulfilled.
First of all, availability of planes. After
all, our planc capacity is limited  and it
is not possible to put on many more routes
unless we get more planes. Secondly,
availability of airport facilities. As I said,
an airport is no longer just a foothall field,
They are now highly sophisticated and
expensive. Thirdly, traffic potential. After
all Indian Airlines is a commercial venture.
Ultimately, hon. members expect it to
make money. When there is loss, they
are understandably worried. If the traffic
survey shows that there is going to bea
very small number of passengers, how can
we justify a new route ?  Only if the three
things 1 have mentioned are fulfilled, it
will be justified. 1 may tell the House
that all the demands that we received are
being given very close attention. I have
‘been receiving a lot of demands for North
PP and Nerth Bihar—Gorakhpur,
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Muzaffarpur, etc. T am looking into them
and with the limited resources at our
command, we will try to meet increasingly
the genuine requirements of hon. members
and the general public.

Before I conclude I must make mention
of this question of labour relations. I
would like to thank the hon. Member, Shri
Nambiar, for a very constructive role that
he has taken. He said, very rightly, that
the solution does not lie.in apportioning
blame between management and labour.
He also said this is not a matter which
people should play politics. After all, an
efficient air service is something which will
serve everybody regardless of which party
he may belong to, and an inefficient air
service will inconvenience everybody.
Labeour relations in the aviation world have
not been very satisfactory. I admit that.
In fact, soon after I took over as Minister,
for the first five or six months there were
a series of strikes and umrest. [ am bappy
to be able to say that the atmosphere seems
to be imporving. Job evaluation, which is very
improtant for any scientific basis of a pay
structure, is progressing and 1 am hopetul
with the full co-operation of the unions
and the manmgement we will be able to
go ahead. As far as I am conocerned the
unions and the management are equally
important because like a caravelle they
are two cngines of the plane and the plane
will not function unless both go together.
1 am net one of those who look oanly from
one point of view. The wunions and
managements both must co-operate with
each other and must show imagination
and thought. My colleague the Labour
Minister is also closely in touch with this
question. In fact, I take this opportunity
to appeal to the unions and to the manage-
ments to use their good offices and try
to develop the best relations as far as is
possible.

These two are corporations in the
public sector. Public sector undertakings
to my mind should be models of efficiency.
Apart from the ideological aspect, I think
the real justification of public sector under-
takings will depend on the efficiency with
which they can function properly. If you
have inefficient the public sector under-
takings the whole concept of public sector
gets besmirched. It is very important that
these public sector undertakings should
function well, They should be modsls ¢f
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efficiency even to the private sector. I can
assure you that the effort of our Ministry
is that both in the field of tourism and in
the field of aviation we should develop a
dynamic, imaginative and forward looking
policy. In this hope, Sir, I commend the
Demands for Grants to this honourable
House.

MR. DEPUTY-SPEAKER : Shri
Nambiar almost thought that the whole
House, by the reply of the Minister, was
moving on a supersonic plane. Let us now
land safely and put the Demands to the
vote of the House. I shall put all the cut
motions together.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER : I shall
now put the Demands to the vote of the
House. The question is:

“That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President, to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of the heads of demands

d in the d cok thereof
against Demands Nos. 75 to 78, 126 and
127 relating to the Ministry of Tourism
and Civil Aviation.” -

The motion was adopted.

1619 hrs.

Ministry of Labour, Employment and
Rehabilitation

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 63 to 67 and 123 relating to
the Ministry of Labour, Employment and
Rehabilitation for which 4 hours have ‘been
allotted. - ’

Hon. Members present in the House
who are desirous of moving their cut
motions may s¢nd slips to the Table within
15 minuteg indicating the serial numbers of
the cut.motions they would like to mov,
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Demand No. 63—Ministry of Labour, Employ-
ment and Rehabilitation

MR. DEPUTY-SPEAKER :

Motion
moved : :

“That” a sum not exceeding Rs.
68,07,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Ministry of Labour, Employment and
Rehabilitation® »*

Demand No 64—Director General, Mines
Safety
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
4432000 be granted to the President
to compelte the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Director General, Mines Safety’.”

Demand No. 65 —Labour and Employment
Motion

MR. DEPUTY-SPEAKER :
moved : '

“That a sum not exceeding Rs.
12,65,48,000 be granted to the President
to-complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31ist day of March, 1969, in respect of
‘Labour and Employment”.’”

Demand No. 66 —Expenditure on Displaced
Persons

MR. DEPUTY-SPEAKER :
‘moved :

Motion

“That a sum not exceeding Rs.
10,73,54,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Expendityre op Displaced Persony’,"
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Demand No. 67—Other Revenue Expenditure
of the Ministry of Laboure, Employment
- and Rehabilitation.
MR. DEPUTY-SPEAKER : Motion
moved : )

“That a sum not exceeding Rs.
15,12,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the

. 3ist day of March, 1969, in respect of

" ‘Other Revenue Expenditure .of the
Ministry of Labour, Employment and
Rehabilitation®.”

' Demand No. 123—Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation.
MR. DEPUTY-SPEAKER : Motion
moved

“That a sum not exceeding Rs.
5,27,28,000"be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969 in
respect of ‘Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation’.”

SHRI K. M. KOUSHIK (Chanda) :
Mr. Deputy-Speaker, Sir, it is now an
acknowledged fact that the wealth of a
country, among other things, includes man-
power and it is not confined to the money
content of the country. With this back-
ground, it is necessary to see that this
manpower, which is 2 synonym for labour,
is actually preserved and preserved well
and used to the maximum capacity in
order to help our industrial development.

In the recent past we had huge loss of
manpower in the form of man-days lost
due to gherraos, strikes, go-slow tactics,
pen down strikes and so on. Unless we
examine the causes at the root of these
and remedy them, the industrial develop-
ment of our country is a far cry in the
wilderness.

In the days gonme by, there was real
‘capitalist exploitation of the labour. The
‘labour were poor and, in fact, they had no
‘collective bargaining capacity, the trade
unionism was not very much developed
“and the result was that the great man,
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Karl Marx propounded his theory of social-
ism and State owncnhlp in order to safe-

guard the interests of labour. Now even
those couqt_nes have been retenting on
State ownership and they are reverting to
market economy and profit motive{_ The
reason for this change in those countries
is not far to seek. Today the trade unions
are very well developed. The labour have got
collective bargaining capacity and there
are eoough laws to safeguard the interests
of labour. The result has heen that there
is a change from the -Karl‘Marx theory to
private ownership to a considerable ex-
tent.

But, what is the position in our
country ? It is true that during the
British . time there was exploitation of
labour by the capitalists and no doubt
about it. The labour was getting only that
wage for which it had - bargained with its
employer, and nothing more. That was
not even a living wage, not to speak of
a fair wage. There were no unions, there
were no labour laws, there was no question
of any collective bargaining, trade unionism
was in the "initial stages and therefore,
the condition of labour was really deplora-
ble. Therefore, in or about the year 1931,
the Royal Commission oh Labour was set
up to make an enquiry in this regard. On
the basis of the recommendations of this
Commission certain = labour Jlaws were
enacted, but those laws actually did not
bring about much change and the wages
continued to remain inadequate, The
result was that strained relations between
the employers and the employees conti-
nued.

It was only after our ihdependence a
very important labour Act, namely, the
Minimum wages Act, ‘which guaranteed a
minimum wage, in certain industries, was
emacted and enforced. Wherever theé Mini-
mum Wages Act did not apply, wage boards
were set up. The wage boards made re-
commendations and the Government im-
plemented or enforced the unanimous
recommendations of the wage board.
Although all those laws were enacted and
‘enforced, even then, there was no provision
‘to cover certaln ~ unforeseen contingencies
connected with the workers® life.  Firstly,
there was no provision for his illness.
“There was no provision for the payment'
of money to the dependents-in case there
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was premature death of the worker.
Similarly, there was no provision against
dismissal or removal. These were some of
the several difficulties which were ex-
perienced in spite of the existence of seve-
ral labour laws after the achievement of
independence.

The Employees State Insurance Scheme
provided against some of these calamities.
Wherever power is used, or 20 and more
labourers are employed if no power is
used, this scheme becomes applicable.

[Shri Bal Raj Madhok in the Chair]

This scheme now covers 34.48 lakhs of
workers and the scheme provides for medi-
cal aid, sickness benefit, maternity benefit
and pension to dependents in case of pre-
mature death of the workers.

The Provident Funds Act, again, is
another innovation jn favour of labour.
This Act has beep applied to 32,181
factories covering 40,50,000 workers and
the total contribution by the workers
comes to about Rs. 710,10 crores. It also
applies to collieries and 1286 collieries
and 4,50,000 workers are covered under the
provident fund scheme.

In addition the working conditions in
factories and mines have been greatly
improved because of the rules and regula-
tions under the Mines Act and other Acts.
There are several welfare measures like
creches, schools, clubs and so mamy other
things. Housing facilities, of course, I
have to say with great regert, have mnot
been adequate at all. 1f anybody has a
casual look at the housing facilities. afford-
ed, it presents a very pitiable picture. It
is most insanitary and dingy. They do not
even have accommodation enough for a
pair.

SHRI N. SREEKANTAN NAIR
(Quilon) :  Why do you not make. him a
deputy minister ?

SHRI K. M. KOUSHIK : Thank you
very much. Whenever I need your recom-
mendation, I will come down to you..

AN HON. MEMBER :
the Prije Minister.

You. are not
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SHRI K. M. KOUSHIK : The Hous-
ing scheme has not dore well and I request
the hon. Minister to make a note of it
and see that better accommodation is pro-
vided to these people.

I have given whatever progressive
measures have been adopted so far and I
will now come to the main point as to
why there are¢ so many strikes and gheraos
and why so many mandays are lost. What
is the reason that in spite of all these pro-
gressive measures there are all these strikes
and so many mrandays uare being lost ?
That is the thing that is important. That
is why I was just outlining what was done
and now [ am coming to the real point.
So, my hon. friend need not be worried
about that.

I do not want to go extensively into
this but if you look at the statistics om
page 55 of the Pocket Book of Labour
Statistics that has been supplied to us--
1 tak it as quoted —you will see that from
1951 1o 1966 the strikes are increasing. and
the number of workers involved in strikes
is also increasing. The mandays lest. in-
creased considerably ; it has gone to six
figures and seven figures. This is the posi-
tion. [ have not got the 1967 figures but
I am quite sure that the statistics of 1967
will be still worse because really the whole
of Bengal was paralysed and every factory
had been closed down. Therefore the
mandays lost in 1967 must be very much
mor: than in previous years.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) :
They are nearly the same as for 1966.

SHRI K. M. KOUSHIK : [ do mnot
know. I have not got the figures:. Thank
you very mwch.

What I submit now is that we have
now to see why, in spite of all these pro-
gressive measures adopted by the Govern-
ment, there are so many strikes and
gheraos, why so many mandays are.lost
and why production suffers ?

In my opinion labour is still illiterate
and this illiteracy is being taken advantage
of by professional politicians and political
parties and the trade unionists. These
two classes are not interested in the indus-
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So, they have no heart in the
industry. They are politically motivated.
They have a grip over the labour. This
appears to me to be the main reason why
we suffer on account of these gheraos,
strikes etc.  All this is due to lack of edu-
cation. Therefore, what I want to irhpress on
the hon. Minister is that these people
should be given education. By education,
I do not mean literacy. The education
that 1 want is the waorkers’ education
which should give them an idea of indus-
trial. democracy with regard to their rights
and liabilities as a worker in a particular
concern —Trade unionism. Unless this
kind of workers’ education is given to
them, it is not possible to get them ex-
tricated from the grip of these political
leaders and trade unionists who are
professionals and who have no interest,
as 1 have said already, in the industry
itself. The workers should be able to
understand what is industrial demo-
cracy and they should be able to under-
stand and manage their own unions with-
out any interference either from the
Government or from any political parties
or political leaders. This is very impor-
tant.

try itself.

The second point that 1 wonld submit
is' that the recruitment of personnel in the
Labour Department, | am sorry to say, is
most unsatisfactory. [ should also be ex-
cuged to say that,.in times gone by, people
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hrave been caring for the pedigree of dogs

but' today, unfortunately, our Government
does not even care for the pedigree of
ey

SHRI D. C. SHARMA (Gurdaspur) :

Don’t compare dogs with men. (Inferruption) '

SHRI K. M. KOUSHIK .: What hap-
peas is this. 1 have actually. seem it-my-
self. These officers who go for inspec-
tion stop with the employer, stop in the
rest house, enjoy his hospitality and use
his conveyances. So, their going for
imspection. to safeguard the interests of
labour is more nominal than real. There
must be a-certain amou:nt of judicial seclu-
sion when an. officer goes for imspection.
The. officer must be able to do his. duty
with a. free conscience. If a man enjoys
the hospitality in the. mannmer said, I am
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sure, the insp:ction will be a farce and
will have absolutely no meaning. With
the present personne!, [ huve seen all these
things going on. Therefore, some method
should be adopted to see that these
people do not take recourse to these
things.

The personnel should not be kept for a
Jong time at one place. [ have seen that
they get a vested interest. ln order to see
that there is no vested interest created, it
is very necessary that ihe people should be
transferred after two years and that they
should not be kept for a long time at one
place. The proper recruitment and trans-
fers after every two years are also very
helpful to see whether the labour laws are
properly implemented.

The country itself is passing through-a
very critical period. All sections of the
people are passing through a very difficult
situation. In such a contingency, the
boosting of production is the only means
to get over. This, again, means and im-
plies an industrial peace and, without an’
industrial peace, it is not possible at all
to boost production. It is here where the
militant trade union leaders do not see eye
to eye with persons who have an objective
assessment of the position now. Day in and
day out, we have the gheraos, we have the
strikes, we have the pen-down strikes and
we have the go-slow tactics. So, with all
this, to expect any production or to boost
production would be a dream.

There is no disoipline in industry. The
managerial staff is subject to all sorts of
torture, beginning from confinement and
ending with murder. It is only the other
day-in a labour committe¢ meeting held at
Delhi, oae of the trade unmion leaders went
o to' say that this industrial law is a law
of the exploiters and that he is not going
to give any respect to it. Not only that.
He went further to say that if the High
Courts do pot behave in a responsible
manner, they are-going to gherao the High
Court. What a contemptuous statement ?
Then, a Cabinet Minister of West Bengal
says that this is class justice.

AN HON. MEMBER : Former Minis-
ter.

SHRI K. M, KOUSHIK
sorry.

1 am very
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So the other Marxist leader of the
West Bengal Cabinet says that for a class
society justice is also class justice. If im-
portant leaders give vent to such expres-
sions T don’t think anything else can hap-
pen except disastrous consequences. Be
that as it may, the political motives behind
all this is writ large. Therefore, I have to
say that these unions should not be operat-
ed by any of these politically motivated
parties and political leaders or even pro-
fessional trade union leaders. Our work-
ers are illiterate and they need to be edu-
cated to see that they manage themselves
and they should man the unions themselves.
Their political leaders are feeling that by
creating chaos they will be able to achieve
their political ambitions. They forget one
basic fact that unless production is increas-
ed the living conditions of Labour cannot
increase. They are missing this basic fact.
Unless the workers are extricated from the
grip of these politicians and other leaders
it is not possible for our production in the
factories to go up. [ therefore submit that
this is a matter which ought to be seriously
taken notice of and necessary steps taken.

- With regard to this problem what I
would advocate is a free trade union move-
ment. I have the privilege of quoting Shri
V. V. Giri, when he spoke at Jamshedpur
in the Labour Relations Institute.

“Referring to Wage Boards for indus-
tries he said that organised labour
unions would themselves obviate the
necessity of such boards and bargain
directly with employers for maximum
wages possible without creating a posi-
tion where boards were statutory in
character. Such wage boards provided
the starting points for disputes rather
than bringing about solution of the
problem.”

Therefore I have the authority of con-
siderable repute in the labour field, that is,
our Vice-President himself," and 1 there-
fore submit that this must be taken into
account.

The last point which I would like to
submit is this. The reaction of the Ameri-
cans about fifteen years back was the same
as it is today in our country with regard
to the introduction of modernisation and
ratiopalisation. So in America, after the
introduction of modernisation and rationa-
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lisation, unemployment has gone down and
employment has gone up and our people
will feel the same thing in course of
time.

In their anxiety to give more and more
to labour, the government have lost. sight
of the employers and consumers.

As a matter of fact they have to look
to both sides, the consumer and the em-
ployer on the one hand and labour on the
other. The employer has nothing at
stake and it is the consumer who is hit.
He is the beast of burden.

Sir, in the last 10 years, six times the
coal prices have been increased on account
of the award of wage boards, interim
wages, etc. So, who suffers ? It is not the
employer. Every time the wages go up, the
coal price also increases. Who is the beast
of burden ? It is the consumer. The em-
ployers do nat lose, the exchequer does not
lose a farthing. It is apparent that the Govern-
ment is trying to get the good wishes of
the labour for its own ends, to use them as
a lever in the elections because by increas-
ing the coal price, they try to carry the
favour of the labour at the cost of the con-
sumer. This is something which cannot
appeal to any reasonable man. The Govern-
ment is there to judge, with the labour on
the one side and the employer and the con-
sumer on the other side. You must hold
the balance. Well, I ask you whether any
job study-has been made. You simply in-
crease the wages but do not correlate it
with the outturn. After the wage increase
is given, the outturn must improve produc-
tion. Unless the outturn is correlated with
wage increase, you can never improve.
Have a job study for each job and that
outturn should be insisted. Whether the
wages are increased by 100 per cent or
200 per cent it does not matter.

Lastly, go-slow tactics and pen-down
strikes have become very common. Has
the employer any remedy ? Can he cut
the wages of the labour for that day for
‘these tactics ? Therefore, the thing is go-
ing only one way. Itis a one-way traffic
and, therefore, I submit that as there is
what is known as the National Labour Re-
lations Act in other countries, a provision
to punish unfair trade practices, a similar
enactment should be made here to provide
against apy unfair labour practice, either by
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the employer or by the labour in which
case these go-slow tactics and pen-down
strikes can be controlled.

DR. MELKOTE (Hyderabad) : Mr.
Chairman, Sir, I thank you for giving me
this opportunity to say a few words on the
demands of the Labour Ministry. Sir, may
I congratulate the Ministry for the excel-
lent work they have done during the year
in spite of the recession, in spite of the
high cost of living and in spite of very
many adverse conditions that are prevailing
in the country to-day. Sir, by saying this,
may I say that after going through the re-
port of the Ministry, I am surprised with
one statement that they have made
which I have been speaking about for the
past 2-3 years continously and thatis with
regard to the statement about the public
sector undertakings wherein the number of
individual grievances reported has gone up
from about 60,000 to about 93,000. Last
year also I made a similar remark and if
you go through the report for the past
three years, one year it was somewhere
about 24,000 or 25,000, then it went up to
about 40,000, then it went still further up to
55,000. This time it is somewhere about
93,000 out of which it is said about 87,000
or 90,000 grievances were settled. Jtis a
very good achievement, personnel officers
have done exceedingly well. They must be
complimented. Now what are these grie-
vances about ? Last time I have mention-
ed it and I have got to repeat it again that
out of about 56,000 grievances in 1965,
more ' than half of them related to non-
implementation of service conditions. Now
in these public sector undertakings, why
has the worker got to go to the Management
and tell them ‘This is my service condition.
Why don’t you implement it ?* and still
the management does not implement. The
management knows what the service con-
ditions are and what should obtain to an
employee and hence the question arises
whether it is at all necessary that an em-
ployee should go on making a complaint of
this nature to be redressed by the Labour
personnel.

This is an atrocious thing to speak
about. That it should have gone up from
about 60,000 to about 93,000 is an unpardon-
able thing. I cannot understand how
the . management functions. It only
meang that the management js absolutely
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oblivious of the situation in the country
and they trample on the rights of the workers
with regard to their service conditions.
Can anything worse than this occur in any
country ? And still the Labour Ministry
mentions this in the report without appa-
rently taking adequate action in the matter.
1 would like to know what action they
have taken to reduce the number because I
find that it is going up year after year.

While bringing this to the notice of
Government because these public -sector
undertakings are directly under the control
of Government, 1 would like to ask what
is it that the private sector will not do if
they find that the public sector is behaving
like this. What action has been taken by
the Labour Ministry to reduce this num-
ber ? This is a matter about which one
could dilate very much upon, but I have no
desire to say much. But I do hope that
the Ministry will take cognisance of this
and see that such things do not occur in
future.

SHRI N. SREEKANTAN NAIR:
There are higher bureaucrats in the public
sector undertakings.

DR. MELKOTE : [ have made my
point with all the vehemence that I can
command.

My next point is with regard to the
other types of grievances of individuals.
Here also, the number is going up. Last
time, it was somewhere about 25,000 or
30,000, but this time it has gone up by
another 40 to 45 per cent. These are
matters on which I would not like to speak
much. But I hope the hon. Minister who
is very vigilant and the Secretary to the
Ministry who is really anxious to see that
these things do not occur will take proper
steps in this regard. I only hope that they
would not stop publishing these figures next
year in order to obviate my talking about
them but they will give such figures again
to us on this aspect of the question.

SHRI HATHI : The fact that they are
published shows our sincerity.

DR. MELKOTE : I am glad about it
that the hon. Minister thinks this way, byt
I would submit that criticism should bg
welcoms to them, o
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The previous speaker had waxed elo-
quent over the question of labour laws and
how they were being implemented. There
are several things to be borne in mind in
this connection. The Labour Ministry is
a Ministry which deals with human rela-
tions. In a poor country like ours where
unemployment is so great, what is it that
we cannot speak about ? There is pot a
labour problem that we cannot speak
about. But within the limited time at
our disposal we have got to restrict our
speeches. Therefore, 1 would like to bring
to the notice of the House one more aspect
of the question and it is this. In March,
1966, and particularly we in the Hcuse
had made a demand, and I had put for-
ward the idea that a national commissicn
on labour should be appointed to go into
the question of all kinds of labour pro-
blems, which has now been set up. That is
very important. Ours is a poOr country.
The public sector undertakings are expand-
ing. Ultimately it is the public sector under-
takings that have got to deliver the goods.
We want a socialist economy, and, therefore,
the amount of investment in the public
sector is increasing. But year after year
I do expect some kind of information as to
the direction in which the country is pro-
gressing from the Labour Ministry, because
I do not know where clse to go to. [
have been watching the debate on the
Demands of the other Ministries through-
out and I do not find a reply to my point.
What is our investment annually ? Recently,
the Hazari report which had been debated
upon here had pointed out that the empire
of the private sector seemed to be increas-
ing and they were making huge profits ;
about 173 of these biggish people had cont-
rol over about 80 per cent of the capital
invested in the private sector big industries
and they were controlling the medium-sized
industries also, and they are allowed to do
this. In spite of this, they the industria-
lists, say that labour is not giving an
adequate return and is not producing what
the industrialists desire from them. May
1 know in what country labour is giving
this kind of return for the wages that he
is getting and for the living conditions that
are prevalent in our country, where in spite
of everything bad said about bim he is
giving the profits to the private sector or
even the public sector wndertakings, and
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yet heds being treated in this particular
niggardly fashion ?

I have to make it clear that it is the
duty of the authorities to guarantee the
labour certain essential living conditions.
Here, in our country, there is no provision
of -emptoyment ; it is not compulsory ;
Government has not held out that promise.
When we speak of umemployment in
America or England. what does it mean
there ? There one finds provision in the
constitution for employment which is a
compulsion. Government has got to give
them employment. In 1965 when 1 went
to England. 1 asked them about their un-
employment problem. They said it was
300,000. 1 asked what was their employ-
ment potential. They said 560,000 jobs
were going abegging. What does it mean ?
It only means this that an employee gets
imo a job today, finds that there is
another better job with a better salary
and therefore he gives up his present job
to take up the other job the day after
tomorrow. It is this sort of unemploy-
ment problem of a temporary nature which
they have got to face.

Similarly when I was in Australia as
a member of a parliamentary delegation,
I found the same type of unemployment
there. But here the unemployment prob-
lem is chronic and we seem to be sleeping
over it.

Is it not time when the country is now
faced with this trend of unusual upemploy-
ment, when there is recession in industrial
production that we should all combine to
tackle this problem ? 1.do not know who
in Govermment is making an -carmest
attempt to tackle this problem. | perso-
nally feel that it is the Labour Ministry
that should be given the maximum powers
to deal with this problem. 1 have been
saying for the past ten years that I have
been in Parliament, that the Labour
Ministry is the most neglected department.
Every other Minister thinks that he is
wmaster of the situation in regerd to labonr
problems of his Department. It is only
when the other Ministries are in difficulties,
they come to the Labour Ministry io seek
help and not otherwise.

The Goveroment has not realised that
the Labour Ministry is a very important

feparimept of Governmeni. The Laboug
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Minister should have sufficient powers to
deal with these problems on a comprehen-
sive and overall national basis and the
other Ministers have to abide by his deci-
sions. If this is not done, things will
continue as they are today.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : The Labour Minister is
powerful. Only he does not use his
powers.

DR. MELKOTE : Nobody seems to
care for him. 1 know what is happening.

I am offering this criticism for this
simple reason that the day has come when
we who are working in the labour field,
democratically inclined, we who want to
increase production, who are also interest-
ed in the welfare of our working class and
who want to see that we progress along
our desired goal, should combine together
and act so as not to give scope for those
who want to create tension, who want to
resort to gheraos and bring down produc-
tion and oppose all those who want to
create divisions among the ranks of labour.
Should we not all, —the democratic forces,
—combine together in the interest of
the country’ in the interest of the meces-
sary production going on unimpeded in
national interests ? At the same time,
should not the employers, in the private
sector as well as in the public sector create
the necessary conditions where the workers
can put in their best ?

This is a very important point. [
would like to appeal to all sides of the
House to sit up and think over this prob-
lem of what we have to do in this matter
to bring about this desired objective.

Even today, we in our country, are not
in such bad position as.Germany was in
1947. But today Germany is at the top
level. Everybody is praising Germany for
the way it dealt with its economic prob-
lems. The German worker says ‘I work
for my country’. The manager says ‘I
work for my country’. Here what is the
approach. I was list to the b
who preceded me. I am prepared on
behalf of INTUC to say this. We are
prepared to give all co-operation to secure
greater production and peace in industry.
But will we get the mocessary encourage-
ment 7 1 know the way thg managementy

VAISAKHA 3, 1890 (SAKA) Lab., Emp. and Rehabili.) 2536

proceed about this matter. For the sake
of a small profit, they are prepared to
prefer one Union to another. If itisa
matter of some additional profit, they will
not shirk from playing one union against
another. Is this the approach that should
be followed ?

When we are talking in terms of the
nation, in terms of productivity, in terms
of progress in the country, should we not
give up this kind of attitude ?

I come now to the facilities created for
workers for training. I would Jike to ask
the Ministry. For the past 20 years, we
have had several rraining programmes in
the country. How many of these people
who have been trained as crafismen, for
example, have become managers, and in
what industries ? Let them show one
industry where it has been done.

When I was in Switzerland, I asked
them who are the trainees. They said
the trainees are taken from Vth form and
Vith form. Then in their factories or in
the Zurich Institute, they are trained and
there they gain the necessary knowledge.
They said ‘These boys are going to be the
future managers here in our factory. They
go upto Rs. 10,000 or more. How many
of our craftmen who have been trained
have given that kind of training and neces-
sary facility? How many of them have
been properly educated and properly
trained ? It is only those people who
get trained in the factories properly and
adequately that can manage the factory
and look after it well. In how many cases
have the proper training been given ? Can
the Minister point out one single instance
where the step in this direction has been
taken ? In my evidence before the wel-
fare committee concerning the social condi-
tions of the workers, I made out this
point that the worker’s education that is
imported should not only be to make those
workers efficient to run the unions but to
enable them to become managers as well.
How long should the poor worker continue
as a craftsman ? Should he continue like
that throughout his life ? Has he no fur-
ther ambition and should it not be the
ambition of this Ministry, yourself and
myself, and the country, o see that if we
want the country to progress, the worker
who is trained in the factory should risg
to the highest level in the industry ? \
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~ Sir, I can go on talking eloquently like
this, but I do not want to take much time
of the House. All that I want to submit
in this context is that Labour Ministry has
got to sit up and revise its whole pro-
gramme to see that the worker gets the
necessary hold in the body politics and
rises to the highest level in the industry
and in the estimation of his countrymen.
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@ & fay g Tear fawrer

7 7g Wt FgT & B srfaw ¥ e
AT Fow Frelt worge w Frsbremr
qrard A ag A A gE@rg ok @@
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g @ o AY W gy § YU
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= frawr wer ol : A FT AHI

=t PP W7 HHAIT © TF AL 7AH)
&M §, Wi qT T &, WY AN av 9ar
v
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14
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w1 wifes A & 1 a7 e 5w TR
Y 9T & | dfFT AR aws gRrEa w1
AT FIAT T8 & A @A AT &
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W § 5 olenfs wfa @ skosh
IR & Al F R o gfema qEw
FHE gATE A SEF FE ardl W g
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% gz faere # feafq @ R
For i ag W v g g fF
fafar e g ¥ & % § g N
o9 F WS § ITHRT AT FA & fmoar
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17.15 hrs

[Shri G. S. Dhillon in the Chair)

ot Syl A qUAY : AW ¥ WA
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67 AT 79 AogR ¥ fag wAwEr WweT
§FQ FTFIE R AG WG J9 97
ST A F1E TEAT ITFY GF § AT qg
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fF oY At dvax § ag WY dre T & g
79 defgad &% ¥ &) M AFAIESS
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g ar adY | g afew o § 1 A ag Ay



2549 D G. (Min. of

Eikasipiciico]

3 fF qe o maane A foed weefew
R REF@AAFE a5 g AN
Fax i) & weeila ©, w|F aw
gefeaa foamea #1 aegs &, w6ifF &
e g fF o & axg Y weEfe oF
Fa e fag d ¢ o uF o
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& a7 o far & fF o@ 9w #Y o
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el | 98 wF §, @ 1| § qgAr g
g 5o ww § ot A o ¥
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gHar, Ag qg T1d frar o ®rw @
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17.29 brs
[M. Speaker in the Chair]
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¥ AT AT wxar ) ofeww G A A
EAT FIfEET @ ST § S§ W
@ T Ao fafaet ¥ N T @
o ot & 1 NS S o fed wrdr
aar § @Y % guw fafsfaa e
T & W IEHT FoT F @A Wi
AT fRar T &1 o9 A WOy aww
g ¥ ggee Aew ¥ o A= T fean
IEHT TSN G AT 3§ UK AW
¥ I v &1 WA a9 fear wmr g
£q @ ¥ Y AW AT A qHY & fw
sRfmafeaft @ 1 g g &
o< fafe 7@ 9§ difaesr 3w
o R N fr ofeers dweT HIT
HFa ¥ N e feadfiz §, gy
A= frar sy T oY frgfe &, 9 )
fafet Y T ¥

17.31 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : Sir,
as decided by the Business Advisory Com-
mittee to-day just now under your Chair-
manship, the Debate on the Demands for
Grants of the Ministry of Labour and Re-
habilitation will conclude to-day and the
‘Labour Minister may be asked to reply at
6.30 p. m.

AN HON. MEMBER :
hours.

It was 4

MR. SPEAKER : Not only this Minis-
try, some other Departments, also like
Social Welfare Department, they want to
discuss. They want three hours. So,if
you do mnot cut one or two hours some-
where, we will not reach those Ministries
at all and they will be guillotined.

SHRI S. KANDAPPAN (Mettur) : Was
anythipg desidsd about our dinner to-day 7
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MR. SPEAKER : Therefore, we cut
one hour from Labour, one hour from
Works and Housing. They agreed that
Social Welfare would have 3 hours on the
last day, that this, day after tomorrow.

I would only appeal to the hon. Mem-
bers just to take five minutes each and at
6.30 the hon. Minister will reply and by 7
we will finish so that we may take 2 or 3
more Ministries before we finish day after
tomorrow.

17.33 hrs.

DEMANDS FOR GRANTS
1968-69— Contd.
Ministry of Labour, Employment and
Rebabilitation— Comd.

MR. SPEAKER : Hon. Members may
now move the cut motions to Demands for
Grants relating to the Ministry of Labour,
Employment and Rehabilitation, subject to
their being otherwise admissible.

All the hon. Members who want to
speak will get a chance. 1 do not want to
deny that to anybody.
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SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

That the demand under the head Minis-
try of Labour, Employment and Rehabili-
tation be reduced by Rs. 100.

[Failure to improve the miserable lot
of the workers engaged on the construc-
tion of roads. (18)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100,

[Failure to improve the lot of labourers
engaged on Mangalore Port Project (19)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to improve the lot of labourers
engaged on Tuticorin Port Project (20)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to increase the facilities of
port workers (99)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita«
tion be reduced by Rs. 100.

[Failure to accede to the demands of
dock workers (100)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Need to step up the welfare works for
dock workers (101))

SHRI KIRUTTINAN (Sivaganga) z I
beg to move :

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to rehabilitate the Burma re-
patriates fully (126)]
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That the demand undeér the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Need to provide necessary fund to the
Thamiyhaga-Arasu, to implement the
schemes for resettlement of Ceylon repatria-
ies (128)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Need to provide lands at Andaman,
Nicobar Islands for the rescttlement of
Ceylon repatriates (129)]

~ SHRI RAMAVATAR SHASTRI: 1
beg to move :

That the demand under the head Lab-
our and Employment be reduced to Re. 1.

[Failure to enact legislation for statutory
enforcement of the recommendations of
Wage Boards (130)]

That the demand under the head Lab-
our and Employment be the reduced to
Re. 1.

[Need to ensure implementation of the
recommendations of the Wage Boards (131)]

That the demand under the head Lab-
our and Employment be reduced to Re. 1.

[Need to formulate a uniform policy
to pay bonfus to the workers engaged in the
public sector industries (132)]

That the demand under the head Lab-
our and Employment be reduced to Re. 1.

[Need to formulate a policy to give
bonus to all categories of workers (133)]
That the demand under the head Lab-
our and Employment be reduced to Re. 1.
[Failure to change the policy of caus-
ing delay in registering the unions organis-
ed by the opposition members (134)]
That the demand under the Head Lab-
our and Employment be reduced to Re. 1.
[Need to end the policy of nominating
mhore labour leaders of the ruling party in
the Labour Advisory Committees (135)]
That the Demand under the Head Lab-
6ur and Employment be redueed to Re. 1.
[Failure 1o fix up minimum rates of
wages under the Minimum Wages Act 1948
for the workcharged staff of Directesate of
Horticulture, C. P. W. D. (136)]
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That the Demand under the Head Lab-
our and Employment be reduced to Re. 1.

[Failure to change anti-labour policy of
Goverament (137)]

That the Demand under the head Lab-
our and Employment be reduced to Re. 1.

[Pailure to change the labour policy
of .encouraging perpetual capitalism (138)]

That the Demand under the Head Lab-
our and Employment be reduced to Re. 1.

[Failure to check industrial manages
ments from openly violating labour laws
(1401~

That the Demand under the Head Lab-
our and Employment be reduced to Re. 1.

[Failure to enforce labour laws in pub-
lic sector undertakings (141)]

That the Demand under the head Lab-
our and Employment be reduced to Re. 1.
[Failure to change the policy of encour-
aging stooge unions (142)]
_ That the Demand under the head Lab-
our and Employmont be reduced to Re. 1.
[Undue encouragement of labour unions
organised by the Ruling Party (143)]

That the Demand under the Heéad
Ministry of Labour, Employment and Re-
habilitation be reduced by Rs. 100.

[Need to save thousands of employdes
of Hotel Imperial from unemploym ent con-
sequent on its closure (144)]

That the Démand under the Head Direc-
tor General, Minés Safety be reduced by
Rs. 100.

[Failure to check accidents occurring in
the mines (145)]

That the Demand under the Head
Director Geseral;, Mines Safety be reduced
by Rs. 100.

[Inadequate safety measures in
mines (146)]

That the Demand under the Head-
Director General, Mines Safety be reduced
by Rs. 100

[Unsatisfactory provisiom of light is
the mines (147)]

That the- Demand under the Head
Director General, Minés Safety be reduced
by Rs. 100.

[Failure to iplesant iho labovur lews
(148))

the
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That the Demand under the Head
Director General, Mines Safety be reduced
by Rs. 100.

[Need foer more security measures in
all the mines (149)]

That the Demand under the Head
Director Genéral, Mines Safety be reduced
by Rs. 100.

~ [Need to solicit cooperation of workers
in regard to security arrangements in mxines
(150)]

. That the Demand wuader the Head
Labour and Employment be reduced to
Re 1.

[Failure to fix minimuth national séale
of pay (151)]

That the Démand under the Héad
Labour and Edployment be reduced by
Rs. 100.

[Failure to provids beds in the hospitals
for labourers (152)]

That the Demand under the Head
Labour and Employment be reduced by
Rs. 100.

[Failure te improve the living condi-
tions of labourers (153)}

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Failure to enact minimum wages légis-
lation for all the Statés for agricultural
Iabourers. (154)]

“That the demand uader the head
Labour and Empleymeat be reduecd by
Rs. 100/-"

_ [Failure to get the Minimum Wages
Act in regard to agricultural labourers
implemetited. (155)]

“That the demand under the head
Labour aad Employment be reduced by
Rs. 100/-.”

[Failure to st6p soclal injustice beifig
méted out fo the agricultutal labourers.
(156)]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.”

[Reed to spend mébre fiitids om che
wélfare werks for the agricultural labourers
153 :

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.

[Need for improvement in the weifare
work for labourers employed in mica mines
(158)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.”

[Need to make labour welfare centres
mere useful and attractive. (159)].

“That ‘the demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Failure to make housing arrangemetts
for labourers (160)].

“That th¢ demand under the head
Labour and Employment be reduced by
Rs. 100/-.

[Neéd to spend larger amount on wel-
fare works for labourers (161)]

“That the demand under the head
Labour and Employment be reéduced by
Rs. 100/

(Failure to provide adequate medical
facilities to labourers. (162)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/~

‘[Need to allocate more funds for medi:
cal treatment of labourers. (163)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/->.

{Failure to implement the tripartite
agrecments. (164)].

“THat the demand under the head
Labour and Employment be reduced by
Rs. 100/-.

{Pailure to change labour laws ia the
light of progressive trends. (165)]

“That tHé demand under the head
Ldbout and Empleyment be réduced by
Rs. 100/-.” .

“Exploitation of tabour laws im favour
of capitalists (166)].

“That the demand umder the head
Labour and Employment be reduced by
Rs. 100/-".

[Failure té imptove the working cendi-
tions of he iron ore mines workers. (167)],
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“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-

[Failure to improve the working condi-
tions of mica mines workers. (168)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.”

[Need to expedite implementation of
the decisions of the labour tribunals, courts
of enquiries and reconciliation boards.
(169)]. .

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.

[Failure to impart training to workers
in regard to security measures in mines.
(170)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Failure to appoint wage-boards for
‘bidi’ workers. (171)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.”

(Failure to ensure that ‘the journalist
and non-journalist employees of the Search-
light and *‘Pradip” English dailies of Patna
get the pay-scales recommended by wage
board. (172)].

“That the demand under the head
Labour and Empioyment be reduced by
Rs. 100/-.” .

[Failure to provide jobs to the workers
who have been laid off in Hindustan Vehi-
cles Ltd., Fulwari Sharif (173)].

“That the demand uoder the head
Labour and Employment be reduced by
Rs. 100/-."

[Failure to increase the pay of colliery
workers. (174)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.”

[Failure to stop the anti-labour attitude
in N. C. D. C. (175)].

MR. SPEAKER : The Cut Motions
are also now before the House.

SHRI N. SREEKANTAN NAIR
(Quilon) :  Sir, because the Rehabilitation
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Department has done well, I will rather
limit my remarks to the problem of labour
relations. There has been recession last
year and it has also been admitted that the
prices have gone up by about 15 per cent,
more than 15 per cent last year, perhaps
the highest rise in the cost of living ever
recorded in one year. Under the circum-
stances the labour situation in the country
is rather difficult. There had been very
numerous lock-outs and unemployment has
spread through out the country. In
Calcutta alone there have been more than
a lakh of unemployed. Lakhs of people
have been thrown out of employment. The
Ministry’s figures are much less. It puts
it at 40,000. But in Calcutta lone there
has been more than a lakh. Throughout
the country several lakhs of workers have
been thrown out. The employers would
like to use the situation of recession not
only to hit back the workers but also to
amass still further wealth. Under such
a situation strikes and lock-outs loom large.
In the coal mining industry alone there
had been 267 strikes and 5 lock outs and
the total man-days lost in the mining indus-
try is about 22 million.

The loss of man-days throughout the
country in all sectors is comes to 9.92
million man-days.

This brings in the question of the
unemployment, misery and sufferings
into of the workers. It also brings into
juxtaposition the demands and the forces
that compel the workers to go on strike.
The prices have shot up but the workers
are not paid proportionately. Naturally,
there is a demand for equitable wages.
When that is not met, naturally the workers
havs to resort to strike at one stage or the
other.

Added to the miseries of unemployment
there is the scheme of automation and the
introduction of electronic computers. These
add to the existing unemployment situation
to a great extent. It is indeed some
solace to find that the Indian Labour con-
ference has decided not to push this
programme through in the immediate
future.

The basic and the root cause of the
entire trouble in the industrial world today
is the system of wages and remuneration
and the wage structure. We have no
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doubt got the Minimum Wages Act, but the
Act as it is worked at present it does not
provide enough payment to the worker to
enable him to purchase even the bare necessi-
ties of life. In the same area, there are seve-
ral rates of minimum wages for different
industries, because the Boards take: into
consideration the extraneous factor of the
capacity of the industry to pay.

When that is the case even with the
minimum wages, we find that the fair
wages that have been decided upon by the
wage boards have in certain cases gone even
far below the minimum wages themselves.
For instance, the daily wage of a worker
in the plantation industry who lives far
away {rom civilisation and works at an
altitude of above 3000 feet is only Rs. 2.25
and yet it is called a fair wage. The faulty
fixation of such fair wages is due to a
lacuna or due the wrong approach of
Government because they insist upon
unanimity or consensus of opinion. The
representatives of the workers and the
employers along with the third party must
agree upon a certain wage ; if they do not
agree, it would not be implemented.
Because of that attitude, several represent-
tatives of the workers had to accept very
low wages as the so-called fair wages which
are not sufficient even for getting even the
bare necessities of life. Take the case of the
plantation worker, for instance. The entire
pay packet of the worker is taken away by
purchases of the daily necessities of life so
that the worker does not have anything
left in his hand to purchase his other
requirements. The tea plantaion workers
who were getting a higher remuneration in
the pre-independence period are among the
lowest paid. Receatly the worker in the
rubber plantations went on a strike for
89 days and got 25 p more than what was
fixed by Government. That itself shows
that fair wages which have been fixed
are not really fair wages, and there is
something rotten behind it.

If it is a question of the system of
wage board, then the representation on the
wage board should be changed. The wages
fixed at present are not wages based on
any rotational considerations. If you put
an equal number of representatives of ‘the
workers and the employers on the board,
naturally they will differ and you can never

get the real consensus of opigien on thy

main question.

- VAISAKHA 3. 1890 {SAKA) Lab., Emp. and Rehabili.) 256%

I do not want to go at
length into these matters because the time
ailotted for these Demands has been
drastically cut. I would only request the
hon. Minister to follow up his promise to
the Indian Labour Conference and give
full neutralisation to the lowest-paid
employees in all sectors including the
departmental sector, the public sector and
the private sector.

Regarding dearness allowance also, the
Indian Labour Conference and the Govern-
ment of India have decided that it should
be linked with the cost of living index.
But the departments like the P & T and
the railways do not bring this into effect.
Some public sector undertakings also do
not pay it. The result is that the wages
paid to a hihgly skilled worker who has
passed the ITI test or passed the SSLC
and is working in a public sector under-
taking gets a total remuneration which is
much below the dearness allowance paid
to a sweeper or a scavanger in the private
sector. This is the state of affairs For
instance, the wages of the skilled worker
in the HMT which is boosted up as a
model] public sector undertaking is much
below that of a scavenger in the FACT
which is an adjoining public sector under-
taking and is much below that of the
sevenger in the Tatas’ concern which is
also a nearby concern.

So, dearnass allowance must be linked
with the cost of living index in all indus-
tries irrespective of whether it is the public

or private sector. Thirdly, minimum
wages must be sufficient at least to
purchase the bare necessities of life.

Fourthly, there must be a national mini-
mum wage below which no one in any part
of India would be paid. Fifthly, fair
wages must be decided on an equitable and
scientific basis, and if necessary, the
present system of representation may be
scrapped and only technical Experts may be
put in there so that the decision may be
fair and reasonable.

Sixthly, labour laws should be enforced
in all sectors, including the public sector
where it is least enforced now. This is
because the burecaucrats at the top in the
public sector are far higher paid than the'
petty officers who come to the factories to
sce to the enforcement of these laws. The
boss at the top may become the Secretary
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of the Labour Department or the Chief
Labour Commissioner tomorrow. So no
inspecting officer will be prepared to talk
back to these high officers in the public
sector.

Seventhly, introduction of automation
and electronic computers may be stopped
till our unemployment position is solved
to some extent at least.

Eightly, the Industrial Disputes Act
and the bonus Act should be so ammended
as to cater for the aspirations of workers
and bring them some relief.

Last but not least is the question of
a fresh enactment enforcing universal
introduction of fair price shops and aboli-
tion of the contract system so that the
the most outstanding grievances of the
workers may be redressed.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : 1 am disappointed at the Central
Government following an anti-labour
policy, even though the Labour Minister
has got some kindness towards labour. I
charge the Government with pursuing a
policy which is not aimed at keeping
industrial peace.

Firstly, I would take the question of
automation and introduction of computers.
There has been discussion on this matter
two or three times in this House. Still our
Minister failed to convince the Labour
Ministers of various States. In the Labour
Conference held some days ago this was
discussed where they said that in certain
selected industries like LIC and others
computers might be introduced. Barring,
Madras, Kerala and Madhya Pradesh, I
understand—1 read about it in the papers
—the other States have agreed to accept
introduction of computers and also auto-
mation in some industries.

17.43 hrs.
[Mr. Deputy-Speaker in the Chair]
SHRI HATHI : Provided it does aot

result in unemployment.

SHRI V. KRISHNAMOORTHI: |
agree. He may say that it will not result
in unemployment. 1 will show that if
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will. The policy of introduction of aute-
mation and computers, whether on railways
orin LIC, will result in unemployment
in that it will close employment oppor-
tunities for future generations.

This Government is not at all following
the Gandhian policy. Automation and
computers are against Gandhian Policy,
against sarvodaya principles. They are wear-
ing QGandhi caps. What does it mean ? Why
should they wear Khadi ? Why did Gandhiji
turn the charka in Sabarmati Ashram when
50 mills on the other side of the river
were working ? It was because he knew
that khadi would solve the unemployment
problem of millions of our countrymen.
But here our Minister comes and says that
the introduction of computers will not
result in unempioyment. If Gandhiji had
felt like that, he would not turned the
charkha. If he had felt that khadi would
not solve the unemployment problem, he
would not have undertaken that movement
of khadi. I am really unhappy that this
Govarnment is following a policy like this,
an anti-Gandhian policy.

A few days our Minister was discussing
about the problem of 40,000 engineers who
are unemployed. When the educated
people are unemployed, when engineers
are unemployed, is it worth-while to think
of introducing the computers and the
mechanical system ? Is it suitable for
our country ? For solving the problem
of unemployed engineers, 1 would like to
suggest to the Government that instead of
thinking otherwise, they can very well
give Rs, 25,000 to each unemployed engi-
neer on his personal bond; let these
engineers work of their own accord ; let
them start some industry. Let the Govern-
ment give Rs. 25,000 to each engineer on
his personal bond. Most of these unem-
ployed engineers are civil engineers and
they can concentrate on their own industries
and they can start construction programmes.
Instead of allowing the people who do
not know construction work at all, these
engineers can be utilised and thus their
employment opportupities may also be
increased. ’

Secondly, our Minister was proposing
before the conference of Labour Ministers
somo two days back that he ig thinking of
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a schehte to ‘bring in the labour telations
of the public sector undertakings with the
Gentre. 1 charge this Government : this
i an orosion of the States’ rights. Labour
Welfare is a State subject. Already the
Industrial Disputes Act and the Industrial
Security Bill are erosions on the States’
rights. Now, he wants the labour welfare
of the public sector undertakings to be
brought within the purview of the Centre.
For what ? {tis unconstitutional and it
is an encroachment over the rights of
States. At present, the people who are
running the State administration are
charged that there is labour unrest in the
public sector industries. Who is responsible
for that ? When the Goverament of india,
who are the sole managing authority for
the pablic sector undertakings, are not at
all heeding the request of the labourers
there, our duty is sée that there is no
trouble at all. The I[adustrial Disputes
Act gives the right to the State Governments
to refer the disputes to arbitration. But
ft is omly on paper, butin pm:tice, the

State Gov are d to consult
the Government of lndn. before referring
the dispute to arbitration, they -are

roghested to centact the Central Govern-
ment and take permission from the
Government of India. Otherwise, the States
cannot refer the dispute to arbitration.
This creates a problem for the State Govern-
‘ments and thus they are unable to face
the labour problem.

‘SHRTS. KANDAPPAN : They shou'd
‘®e given more powers.

SHRI V. KRISHNAMOORTHI : They
fieed not be required to consult the
‘Government of India, before they refer the
mittér. Are they required to get the
permission of the Government of India
when they refer the dispute with regard
to private managément ? ?  Why should the
State Governments be compeélled to consult
the Union Government in this matter ?

In this connection, I would like to'say
trat i my constituency there is the Lignite
Corpomation at Neyvoeli, in which moere
thwn 20,000 wéwpioyess arc employed. Firere
wave ostrikes, and both myself and Shri
Nambiar went there and we wanted to
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settl

bring a settl t A was
reached between the workers and the
mahagdiwiit, ahd -HHdut 30 defmlinds were
late for adjudication. But our Labour
Minister, instédd of reférrihg it to arbitra-
tion was asked to consult the Central
Govetnment. The Libdur Ministér here
réfused to accbrd permission because it
invbives the Neyveli Ligdité Corporation in
several lakhs of rfupees. Thatis why it
was not réferred. Afterwards, Mr. Channa
Reddi wrote to me, when I brought this
to this notice, that the Madras Govern-
ment is the competent authority to refer
this dispute to atbitration and that
Government felt that the 18 d=mands are
not at all fit to be referred to arbitration.
We are given neither power nor the right
to protect the labourers. This is the fate
of the State _Governmems And gheraos
take .place. These congress people and
the Swatantra party people join together.
I am not agreeing to gheraos, but how are
we to deal with these disputes and what
is the reason for this ? When there are
the recommendations of the Wage Board
and decisions of the Wage Board, and when
there is no way for the Government of
India nor for the State Governments who
have no right to compel the industrialists
to implement the decisions of the Wage
Board, they have to go by direct action.
If they resort to take action, are we to be
blamed ? Are the workers to be blamed.
The malady is with the Government of
India. They must bring in a Bill to the
effect that the decisions of the Wage Board
should be implemented. Otherwise, some
penal provisions must be enacted to punish
the industrialists.

The Bill for social control of banks is
before a Select Cotfmittee. The Labdour
Minister and Finance Minister have wiet the
owners of banks and they have cormspired
together to bring about this Bill to take
away the rights so far givem to the bark
employees, inst¥ad of drioging a Bill for
nationalisatien of banks. Thus, the Labour
Minister has done a great wrong to the
employees. This Government is not at
all helping to improve industrial relations
and I charge this Government as being
anti-labour and being got at all helpful te
the working elass,
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17.51 brs.

BUSINESS ADVISORY COMMITTEE:
Eighteenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
1 beg to present the Eighteenth Report of
the Business Advisory Committee.

DEMANDS FOR GRANTS,
1968-69—Contd

Ministry of Labour, Employment and
Rehabilitation—Contd.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R,
CHAVAN) : Sir, asa matter of fact, I
was anticipating that some hon. members
would refer to the Department of Rehabi-
latation and Mr. Kachwai referred to
Dandakaranya. I would first of all explain
the magnitude of the problem and then the
efforts made by this Department to solve
it. The House is aware that immediately
after partition, from West Pakistan nearly
about 47 lakhs people crossed over to India
and from East Pakistan upto 1958 nearly
41.7 lakhs of people have crossed over to
this country. Then, on 1.1.64 some
communal disturbances took place in the
eastern part of Pakistan and upto present
time about 8.39 lakhs of persons have
come to India. ‘Subsequently, on account
of the nationalisation policy adopted by
the Burmese Government, about 1.59 lakhs
of people have come over here. Thc House
also knows that under our agreement with
the Ceylonese Government, nearly 5.25 lakhs
of people are likely to be repatriated to
this country in a period of 15 years. This is
the problem we are faced with.

Our approach in solving this has been
to settle these persons on land, giving them
loans to start trade and other occupations
and to settle them in industry. As a
matter ‘of fact, we have taken up a massive
programme in Dandakaranya, to which
Mr. Kachwai referred. About 10,450
families are there today. Itis a big agri-
gnltural project which was taken up ip an

APRIL 23, 1968  Lab., Emp. and Rehabill.)

2570

area which was absolutely inaccessible
previously. It started sometime in 1959.

Nearly about 1,10,000 acres of land
has been reclaimed by the fully mechanised
units of the Rehabilitation Reclamation
Organisation. 40,000 acres of land has
been brought under cultivation. The im-
portant point which I want to highlight
so far as Dandakaranya Development
Authority is concerned is the irrigation
project that has been undertaken in the
project area. I may mention for the infor-
mation of hon. Members that two dams
have -been completed. One is called the
Bhaskal Dam and the other is called the
Pakanjor Dam at a total cost of Rs. 1.8
crores. The Bhaskal Dam will irrigate
about 11000 acres of land and the other
dam will irrigate about another 11000 acres.
Two other dams are under construction.
One is the Davuda Dam and the other is
called the Satyagude Dam. The first one
will cost Rs 178 lakhs and the other will
¢ost Rs. 2.02 crores. The total area likely
to be brought under irrigation when -all
these projects are completed will be 75,000
acres of land out of which tribal land
would be about 25,000 acres. When the
scheme for Dandakaranya was conceived
the idea was to- bring about effective and
expeditious settlement of the displaced
persoas in Dandakaranya and also to carry
out accelerated development of the area
with particular regard to the interests of
ths tribal people.

25 per cent of the land reclaimed is
handed over to the State Government to
be distributed to the 1landless adivasis.
That means nearly about 24,000 acres of
reclaimed land has been handed over to
the State Governments for distribution to
the adivasis. I may mention that nearly
about 64 villages have been established for
adivasis in the area and 224 villages have
been established for the displaced persons.
This Dandakaranya Development Authority
which was imagined, planned and conceived
by the late Prime Minister, Shri Jawaharlal
Nehru when he dreamt of the area coming
up like anything. After all these irrigation
projects which I mentioned just now are
completed, I am quite confident it will
come up like anything as an agricultural
project. :

SHRI J, B. KRIPALANI (Guna)}
Like gverything with the Goveramens.
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SHRI D. R. CHAVAN : | may men-
tion the approbatory observations that
bave been made by our Members in Parlia-
ment, Shri N. C. Chatterjee for whom all
persons have the highest regard. I do not
have the time otherwise I would have
read all that he has said about the
Dandakaranya when he went on a visit to
that area.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Could- he tell us how
many officers’ bungalows in that area have
been air-conditioned ? .

SHRI D. R. CHAVAN : No officers
bungalows have been air-conditioned. If
the hon. Member has any information he
may place it before the House. I am
sorry the hon. Member is not able to
appreciate the work that has been done.
What can I do ? I am simply mentioning
what has been dope. It is no use throw-
ing and saying that this man's bungalow
is air-conditioned or that man’s bungalow
is air-conditioned. We have to see what
is happening there. I do not know whe-
ther the hon. Member has paid a visit to
that area.

There are a number of other agricul-
tural projects that have béen undertaken
in Chanda in the State of Maharashtra.
In Adilabad, at Isagaon at Betual, in Panna
Sarguja and again at Kheri, Bijnor and
other ‘places of Uttar Pradesh, all these
migrant families wnich are agriculturist
families that have recently come to our
country are mostly settled in these agricul-
tural land. For the purpose of training
these persons so that they should acquire
the necessary skill and get gainful emplo-
ment in some of our industries we have
started two ITIs.

One ITI has been started at Mana in
Madhya Pradesh, where the capacity is
about 500.

SHRI DHIRESWAR KALITA (Gau-

hati) : Sir, on a point of order. I have
just now received a telegram...
18.00 hrs.

MR. DBPUTY-SP’EAKER Does it

relate to this ?
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SHRI DHIRESWAR KALITA: It
does. It reads : .

“Mona returned two hundred fifty
refugee families at Dudnnai severty
starving debarred from help - since six
months two died already lmmedlatc
step must Saratrabha MLA.”

MR. DEPUTY-SPEAKER : What I
would suggest is that he may pass on the
telegram to the Minister to take necessary
action. Let him not be interrupted now.
There is no point of order.

SHRI D. R. CHAVAN : The hon.
Member has referred to certain desertions
that have taken place from Mana. If the
hon. Member passes on that information, I
can certainly look into the matter. Asa
matter of fact, I know that a number of
desertions have taken place from various
places, even from Dandakaranya, about
which I spoke just now, nearly 3,000 to
4,000 families have deserted. But I must
inform the hon. Member that a noticeable
change is coming over  and persons who
deserted are coming back and taking
admission in the villages where they were
settled. TFhat area is coming up ; because
the displaced persons from East - Pakistan
are co-operating with the Government in
the matter of resettlement. Unless they
co-operate with the government in the
various schemes which are being imple-
mented there is no possibility of their
settlemeat. ’

1 was talking about the industrial train-
ing schemes which we have started. I
have just now mentioned about the ITI
scheme which has been started at Mana.
Therz is another one at Hasthinapur, where
the migrant boys are trained. Some sti-
pend is also given to them. The idea is
to train them, to acquire skill so that they
can be gainfully employed.

For want of time I cannot deal with
all subjects in detail. I may say that the
Department of Rehabilitation has done
very well. The settl or|
has done wonderfully well. May I men-
tion one thing here ?-- Thé settlement - or-
ganisation was called upon or confronted
with a very huge problem, the enormity .of
which can only be imagined. The pro-
blem was the dlsposal of the acquired
evacuee property amd -governmient bailt

ion
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property. 1 may mention for. the infor-
mation of the hon. Members that quite
a good work has bsen done by this organi-
satign and neacly abqus 4 .lakhs to 5 lakhs
worth properties have. boen disposed of
and only a faw Gases jamain.

‘SHRI B. K. DASCHOWDHURY: : It
thers apy propesiy: belonging te East Pakisr
tan refugees ?

SHRI D. R. CHAVAN : The Evacuee
Property Act was not made applicable to
East Pakistan. Tharefore, na question of
making compepsation to the. displaced
persops from Eagt Pakisian arises.

SHRI B. K. DASCHOWDRURY : Do
you meap to siy thay the displaced pez-
sons from East Pakistan enipy an infefior
status ?

SHRI'D. R. CHAVAN : Ther is neo
question of inferiority. TFhe Evagues Pro-
perty Act is ngt, made- appligable to them,
That is all.

Gaod work has been dome by this
depanmmt. particularly the Dandakaranya

t Anahm-“y and 33"‘
cultuml projects have been undertaken to
settle all thesc families.

For want of time, I conclude with these
remarks and thank you, Sir, for giving me
this opportunity.

SHRI P. C. ADICHAN (Adoor): Mr.
Deputy-Speaker, Sir, I uad d that the
newspa.per employees are oa strike from
today. They had te go ou strike becauss
of the refusal of the managements to im-
plement the. Wage Board’s recommeada~
tions. It is a pity that even Wage Board's
recommendations are flouted® I request
the Government that they should.iatervene
moze effectively. and sgeuce justice for, the
employees.

The labour policy. is part of the broad
sacial policy which the Government pur-
sues. What impact this social policy of
the Congzess. Government. has_had - on-the
country and how. is it reflacted. in its
labour policy. ?

In our struggle for freedom Msahatma
Ganghi laid the  greatest emphaais on the,
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uplift of the downtrodden whom he called
Harijans. We have had several examples
cited in this House recently on the condi-
tions of the Harijans who are mostly agri-
cultural labourers and other day labourers.
In the 27et year of our freedom, we have
still' such ghastly incidents as the one
which happened in the Krishna District:
We have heard how the Harijan agricul-
tural labourers are being tortured in the
meost ishuman way, BEverybody here, in-
cluding the Prime Minister, was shocked.

-But can the ruling party escape. its res-

ponsibility for this state of affairs ? It
shows what the socia} consciousness. of the
people wha claim to be staunch disciples
of Gandhiji really is. With ail the mono-
poly of powes that they had, they did
little to improve the esonomic and social
conditions of agricultural labour ; they
still live in sub-human conditions.

The extreme callousness which they
show in respect of agricultural labour is
seen from the Demands for Grants. Only
a small sum of Rs. 73,000 is earmarked
for the hnghsoundlng “Action Programme
of Agricultural Labour™. And, what is
worse, there has been no provision for this
undes this in Demand. A, 4(6), that.is, for
the Labour Bureau which is to make the
necessary investigations. Rs. 5 lakhs were
carmarked under this head af “Action Pras
gramme for Agsricultural Labour” in the
granis to the Labour Bupreau in the last
year’s budget estimates. These is no men~
tjon about, this ip the revised estimate apd
this means that nothing has been really
speat.  ARd now this grant iy totally mis~
sing..

Therefore, all the tears that they said
here about agricultural labour. are just to
hoodwink Parliament. They do net really
wish to .dq anything for this lowest section
of our working population. So, I request
the Government to appoint a high. powser
committee to enquire into the wage struc-
ture and wotKing. comnditions, of agrjcul-
tural labour in the country.

I hope, the Gowxerameat: is: awsre.of
the condition of the 80,000 workers in the
cashew industry in Kerala, who produce
the processed nuts for export and bring in
foreign exchangs of some $60 million.
There is large-scale destitution in thig
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industry and the organised sector of the
industry is in deep crisis. Several thous-
and workers have lost their livelihood.
They had very low wages but even thes,
the more serious problem has become un-
employment. The industry is being ruined
because of the gein of vested interests who
control the trade and who have the support
of the Congress Government at the
Centre.

Immediate steps should be taken to
rehabilitate the ‘industry and. this can be
dane if the import of raw. nuts and expert
of processed nuts are channelised under the
State Trading Corporation and rid the
teade of the racketeering which is going on
now. Such steps are very esseptial to
safeguard the employment and livelihood
of workers in this vital industry conceraed
with our expart market.

For some years naow, the Labour. Minis-
ter have been talking about unemployment
issurance and now they have asked also
for a token grant. But this is still. left to
the sweet will of the employers and even
the limited scheme, covering members of
Provident Fund schemes has.nat.yet bean.

D.G. (Min. of
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gross violation of labour enactments is
still not made a cognizable offence. The
laws have to be strengthened to deal with
this situation,

In the sphere of industrial relations, }
know the Government is looking forward
to the recommendations of the National
Commission on Lsbour. If they really
mean to.do something sensible, theps is
no need to wait for the report of the Com-
mission. PFor instance, there is the basic
question of collective bargaining and reco-
gnition of unions. In their memoranda

" to the labour Commission. the overwhelsy-

ing majority of employers and workers
have both favoured greater reliance on
collegtive bargaining and to make this real,
have recognition of union by resort to
ballot of workers. At least in the 2Ist year
of our Independeance, we should not fight
shy of ballot which is the only democratic
method. Only because of the politics of
the Congress. Party to- recognise only the
INTUG, they hav: so far oppased ballog,
But even employers are fed up of this
polioy and they are now asking. for ballot.
The.workers are old emough and concious.

taken up. Such a sch is ded pregi-
sely for such industries and sectors as the
cashewnut industry, to. give  at- least. a
minimum of relief, The country will not
gredge doing this most essential thing for
those who contribute so much in eaning
foreign exchange.

1 would, therefore, suggest that the
Unemployment Inswrance. Schame as pro-
posed in a limited- way be immediately
implemented. and this should have been
omo of the steps te. overcome the impaet
of recession in sych, seclors as-engincering,
textiles etc.

It is a serious matter which Parliament
shauld lopk inte, Thesedis no nesd far &
Labour Ministry to do some ad hac jobs.
and which has no authority or power to
formulnte and implewent. realistis: latiows
policigs, We.: have. seen the disgracefud
manner in which-employers flout the Wage
Bostd recemmendations, refuse to  imple-
ment Tribuaal Awagds, resort- to, chdles
litigation and create grave indystrial
unrest.

This happoss because the laws and the
instituticns we bave ceeated age insufficient

10 mcet tke sitvaticn.  Fer instance, the

gh to choose the union through ballot.
Let us take the werkers into confideace
and give them the right to chopse their
representative union. This would end
much-of the troubles .of inter-union rivalry
and it would mark.a new era in the
country in the matter of industrial rela-
tioms. :

The Government talks of workers’
participation. in management. But they
wait werkers ta ba dumb-partaess without.
agy, rights—no right even to choose the
union to be recognised. Nobody can
tolgrate sychia thing. If they really meam
to_improve industrial relations, they should
give the workers full trade union and
democratic. righsts amd, for this purpose;
sush pinpricks and preyocations as clause
36 AD of the Banking Companies Amend-
memt Bilt: shouid be- totally. avoided. OF
course, if.they want that the whims and
fancies of the Finance Minister should
preyail over: the mreed for a fair labowr
policy, the warkers . will pot be. willing to
join in. The token strike of February
28 by the enitpe workers in banking-indas-
try shows-the meed of the workers. It is
time be recognised this mood.
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fam @R (MiER) - AT TN AT T g v A owww N

aifex 4t fr fafe @igg =1 &=
AT AT I AR WI9W & S H}
foq a%% &1 g7 TR F IT9 a8
g & | AfeT T ww ag AW IR E,
W IR W gk FE gEg A F
Afew F a1 ] WEAT § WR IR
& § 5 a8 99 o AR w3

aF ¥ 97 W WERHTA FT AwET

I o § wox AR waE qrEe @

FTRAT § | FTATIHFT FT HAAT H1E G
aET TAE AT | e F qR el B
arz ¥ A Fea g fegena @
W ¥ 1 ITH @I RE A A
T A | a8 uF aga wfeT awen A,
aga & qfehw ag W 97 ) WA
W AT B A H B HAT
AT a8 AT FT ST AGAT § T
@A 2 A e wifeegu
wifgarae ¥ ST Faw Ry ¥, =
TEE G AW S AE IS G
T ) oA § ARg R 0T amEg
ST FE FT I 91 I AER FA
N Afow A a1 W | TR IR
SweTa w1 e fTar ) 95 |Ey
GFETAT ®) TEET W4T § | 99 JHA FY
o9 SRERd FET gy & | F a9 am-
wWIg g N a9 New @ a9
g1 T NS O A ST TFA L1 99
awm ®1 & i, faem efow @
tema Y Fl aR T ¥@ TWE 1 A
X AR AT W THFE W9 2 § 6
M W FE F FHA B PR FA
9 WY O g &) AT W gwe &@w
Q@ F Afen o 1 AR ¥ -
T & af ¥ 9T S AT Arg v g
g W wEw @ T § SR @
g ESw AR aR ¥ fag
A g g@dwr, <9 A A ST q

Tet 921 €Y g€ | 78t X OY aw ¥ g
T T 21 &Y A aw gy afer
fear sk 4 @iar wfeT ot O aw &
fee Y sy frer | st F fro
mIR FI O frwr gFaw 2, 97 @y
fame

W AR F FE gawrg feg g,
A R A g A R R ok
TR I AW} fF AR g uwe
ST ® FIE FT & AT 19T
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TR B M A wE owr g oww W
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TF ¥ Wew # qef A war 8,
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TR 19 N T 2 ag ww @ da
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gl &1 WY el B A aqeTg
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AT F AT A A FE IR E
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& | % a8 OrF fr ag arvEEE ehw
T & 9 e o e o 9% § aifE
oty &% @9 99 o 7 fFY 91T, whE
oEdt Fgf 7 & Wk 9w |y A
w9 fege qregs # St fr srfeemae §
& 2, wry onfiT @ FT AT A A
%1

wa & gAwEerair F AR ¥ 39
oo FCT AEAT § | G FEr A
A ¥ qgt ax SoRfet s IR ¥
fog Asre AT FLAT TF AGT T
foed @ mar &1 9 § EeTd @
s @ wE & Afew s 2 fe -
frem sk i & A fF 908
N TER FEwT ) g g #
AT & aga & wEw § Ao 3T S
% fon Qorme & AE Ag § 1 o ST
it areiw a1 @ § 97§ e W 5T
o § e ¥ g wegfes W 7 &
I A Ard e qgrd Hadt 3 &
s AR g T ar ) ag w
f @ @ Fag i ofEITe
fegd ¥ ol gu ) I gf s
T ¥ 3o W & feredz 7 94 & T
fe ¥ 74l 9 T FOAT IR QUL T
§1 mw g Qe F wAEd g
A 78 ey § fr v A faw GaT @
firy ol 4% ¥ @ifax & ¥ 99 T F
afe sam F el ¥ fag g dar
@ e @, @ @ qreg A
arfer &1 AfFa 97 AT F AT
fad o frea & s femwedt
qaré ¥ weA EER fer AR A S
F areT WK 9T o7 FFAT & |

w3 age W ag W AE e
et TeifaaT S 5 grist w@ifases
3 o FaREl ¥ A < A1 G
¥ agt W3, W W YEE PO TAT
arga @ A & @ A &
g Ter § e awq §) e g
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¥ agt g § AR QTR qETw A
MAATaE aTarar g & war
ATgAR W foar A § oy e
Y HeFg w1 &= N T e ) =
AEY IT I AP A I § ARk
frc ¥ i fadel § 99 ® =3 A
STy # 1 S AEY grEd &Y AR e
qege Ag) fasd aY 3w &Y O A
WR ger TS e 1§ G g
Feitfrast oI T e A7 % frg g oF
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fag = Qe F AraT wEw w7
fr o WY efFg aw d A
FAET ST |

TR A ¥ I WE U @ Wk
wr€ Y TR i F1 aga surar sghaa
& Rt R F A www g e ooy
m@ 7 wgfmae & 9 =ifge 1 ow
AT 47 99 5T & oW &) wefga &
STy oY | a9 wyS T AGE S 97 69}
T g @l F afd ¥ AN s
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NI 3N A v qRd
TFaT AR IR Sifa a9 § sk
Wt uefafrefer afaew do &1
g @t fedt FFR AT AR @
aad et dFcd AR ok @
#7398 N2 frr 7 §1 & Fvear
g fr w1 Aww wfwew qar Seifraed
FT I I T A AF T A $<
g F 9w g fF gw ol ww
*ﬂ'fmﬁ'ﬂﬁ'(ﬁﬁ FERY
T

ot W ¥ (W) ;g |
GTRTL A 5 AHifs &1 & fady Lact 4
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[+ 33w ¥m)
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= difs v & wivg fdw s
R N awmd o N e
A Sl ww w9 e
R Sew freww A 9% faar
wTaT & W g Fy A ¥ o ¥ far
AT 1 ag A Afr4f ¥ Hie =9
I T FHA § W W AE T A
sewa, ffem Afgw & forg W
afsetaT a9 arF, MMfa o f o™ D
TFAT § IF AACAATIHE B gL AN
forq #YE gfewenr &Y Afa ot a5
& aod § 99 F1F mRT AW & fag
AAEFY T ¥ $Iw o7 | fod fgsgAw
F A ERITOE R EGF W F wamEw
| HATHT 7 F1E WH &Y Y § |

© oW ARA H AR W ¥ Wy &t
AR & % T & 0w Wi I
HT WX qET FAT { €T 0T WPE e
AT BT 1967 ¥ MW AT e A
fedeguen ¥ foafey § oty wiem
w1 o fr ar

¥ TN ¥ e e a1 e
oTE ¥RTY | IER AR I 1967 ¥ frer
wh ¥y s o, @ wmE ww
®Tg T ag Far aar fr A faed gl
rRfa e &1 ger wew dg B
g A axw ¥ wEgmE war wer
arr & gufe & wi wear § ooy
et 1 qiforntie & waw § gy
Faugd o W T 8 e v
¥ gz e 3w oaRe fe oRfawr
me afww s O afedt 78 2 e
IqR &R S woaTEr G q@" o

@ Ty WA A 13 SRR g
Y srorew W wre § ag iy weng
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g M6 1071 § 13 Amw Fowgdl W
MR 7w W frar s o) e
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FrzeRr e, smary v forzdd
oo sy #1 A WEe
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frer or @liog A amg
fogam & wogdl & fag faege g
R wdl

Jeaiie we fomzm FaRF Ot
Iy NE AT &, 98 T II9 IIEH AQAT
217 wilge qE-a9 T & qE qaAT
§ o wif mw A ai A gE &
qET | wF W o W A fafee
fFr I € 2@ T aF 3T A S afe-
T A dar g W WG
g

m qgi‘ﬁ’tﬂ'{oqﬂ'oﬂoaﬂfﬂ"
fafir A% sy A Afa & o ofcada oy
AT T | 7 aF fow T & aeet
w1 qg 9T AT AT § AR IWET FQW
ag Farar arar @ fe g o e )
¥ oy e afig @
gy Afcfedew Y gw WO A
w3 &1 9fF foas o ordt F sxE W
Fg W W wr @, ¥ A WA
v # fggam § Augd w1 o
gUA AT AT @R |

Qifafadew & T & ag & wgw
wrgar g e dw aifeam ¥ W &
far  wagE Mot uwe T T, AT
= T & e & g At
odl wae ) 1 e s ag faan
T ¢ fF A afeewa & JwgEs A
feeent wrgae foar 41, wa f§
i am & (wgeNa 7 feohwelt Areae
adl fer Rragam ¥D aww § AdY
g g & g § fFowe wE=w
| & weAwy #3 | fe M ¥ A
T o W wig §, war I -
&t arie A frr ? 9w frg s
st o wt Y A fard ?

MR. DEPUTY-$PEAKER : Shri P. M,
Mehta.
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SHRI B. K. DASCHOWDHURY : Sir,
I would like to suggest that this debate
can be extended by just 30 minutes more,
so that we can all be accommodated.

MR. DEPUTY-SPEAKER : If every-
body abides by the time-limit, I can think
of extending the time by 10 minutes. After
all, I will try to accommodate as many as
possible, but the time-factor is there. Shri
P. M. Mehta.

SHRI P. M. MEHTA (Bhavnagar) : Sir,
I rise to support the Demands of Grants
under the Ministry of Labour, and I
congratulate the Minister and the Ministry
for their efficiency in dealing with the
matter of labour problems in spite of some
hard and adverse situations. As you are
aware, nowadays this labour movement
is a developing science. It is a constant
and continuous process. Those who want
to achieve some political ends try to build
up themselves, and then the unions by
adopting unscientific methods like gheraos,
strikes and goslow tactics, are bound to

fail. The result is that they put the
worker to more hardships and more
suffering.

The last two years were years of natu-
ral calamities Most parts of the country
had to face drought conditions and due to
that, production in agriculture was low
and this also affected the production of
agriculture-based industries. I will take
only one example : the cotton textile indus-
try and the cotton textile mills. At the
end of the year 1967, 32 textile mills
remained closed. Nearly eight lakh spindles
remaiaed idle ; nearly 9,500 looms remain-
ed idle. This has resulted in a consider-
able loss of production in yarn and cloth,
and these closures have also affected very
seriously 43,000 workers. These workers
are thrown out of employment. I know
about the texlile mill in my own consti-
tuency, namely, the Mahalakshmi Mills at
Bhavanagar- This mill not only not paid
the carned wages to these workers but it
has not also paid its contributions towards
the provident fund deposits. This is a
criminal offence and in all such cases
necessary action must be taken by this
Ministry. This Mahalakshmi Mill' at
Bhavnagar is an economic unit. It had a
reserve fund to the tune of Rs. 45 lakhs
in 1957, but due to maladministration ang
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mismanagement this mill has.been closed
down. 2,200 workers ‘are -unemployed. in
a medium-sized town like Bhavnagar and
these workers and. their .depemdants
numbering about 15,000 souls are put.to
untold suffering and misery.

They are passing their days in half

starvation, but nothing has been done so
far.

Accordmg to the report, one- of the’

remedial measures contemplated by Govern-
ment is the enactment of . the legislation
for taking over sick units and keeping them

runping. But the implementation of this -
enactment is not in the hands of this
ministry. Therefore, there should be very

close coordination between this ministry
and the ministry in charge of running
closed units. Workers and trade unions
hoped to get much from this ministry.
They expected that the Labour Ministry
would protect them, but this ministry
could do nothing to protect their bread.

For lack of time, 1 will not go into
the points ‘which 1 wanted to cover-like
social security schemes, grievance proce-
dure, shortcomings of the conciliation
machinery, etc. But 1 would refer to one
thing. We have the policy of constituting
wage boards for different industries and
also different conmmissions and committees.
This is a good system because jt can give
dve consideration . to all aspects of the
problem concerning the industries and
workers. But when these boards or .com-
missions submit their reports to Govern- -
ments, sometimes they are accepted as they
are and sometimes with mod:ﬁcatlons “This
should be stopped. The recommendations
of these boards and commissions should be
accepted in toto. ’

DR. MAITREYEE BASU (Darjeeling):
Su-, 1 congratulatc the Labour Ministry for
coming to a unanimous - decision  about
abohshmg the Coalﬁclds Recruiting Organi-
sation in the . Indian Labour Conference
over the weak end, 1 would remind the
minister and through him the ministry that
such a unanimous decision was also taken
in 1963 in the Industrial Committee on
Coal. This time the unanimous decision
to bring this organisation to an - end must
e hopoured, } jmpress, upon. the Labouy
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Minister its -importance. - There are some
people waiting to contradict :me, but Lam
not giving them a chance and I am not
mentioning the other colloquial ‘mame ; I
am calling it by its proper name and that
is the Coalfields Recruiting Organisation.
From that particular district, which is a
-sentive.area,. they. ‘may . go amywhere else
to Assam, Kashmir, Nepal, Bhutan, etc. and
do road-building. We have no objection.
-But we-do not want this arganisation.

"~ As™nsember of ‘the wage board Tor
coal industry, when we visited Parasia,
where a C.R.O. camp was in existence,
the ‘doctor told me, “Don’t look at the
feet and shoulders of the labourers.” He
said so" because by carrying 1oads on their
- shoulders; they were like that of a -drought
buffalo. They had to work in the most
- difficult places. Their feet were in such a
condition that they -could hardly be receg-
nised as human feet. They are keptin
- barracks. The name has been changed
from ‘camp’ to ‘hostel’ but there has  been
no change in their condition. They are
slave Tabour. The integrity of the country
cannot be kept intact by ‘having slave
labour ([aterruption). The hon. Member
who interrupts me belongs to the same
labour organisation as I do. He “has
flouted the unanimous resolution of the
working - committee of that homourable
-organisation—the Indian National Trade
Union Congress—against this particular
-system and in :favour of abolishing this
particular system. Last year too .he
contradicted me. Then I said : “There a
Congressman is speaking and not :‘an
-"INTUG man”. 1 would like to be INTUC
first and INTUC last. I bring this tothe
- pointed notice of the Labour Minister-and I
- congratulate him for. coming to this unani-
mous decision. This CRO must be abolished
during this year 1968. If it is not done
---we shall have a very poor opinion :of ' the
Labour  Ministry. Taking unanimous
«resolutions and not honouting them is not a
-vvery good record.

-The'second thing I want to -point -out
is, we had a sort of bonus equalisation
fund, before the Bonus Act was passed,
for the tea plantation labour in North-

- East Iadia,..Qut of .that fund about
Rs. 51 lakhs of unspent balance are:being
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kept by the Managing Agencies. The
Labour Ministry is helpless. They cannot
take it out. I had made representations
to them. The tea plantation labour is
deprived of these Rs. 51 lakhs and these
Managing Agency Houses are gaining much
by way of interést on these Rs. 51" lakhs.
I bring it to the pointed attention of the
Labour Minister.

Sir, [ would not take-any more-of your
time. I only want to point out that even
a very strong Labour Minister cannot ‘do
anything -when there is concentration -of
<conomic power existing in the country. The
Swatantra Party is the beneficiary of this
system. . Their representative are saying. so
many .things. about.labour relations which -
really: make us laugh through sorrow. This
is+a thing which must be looked into. The::
more ‘intertocking of dictatorship the: moxe-.
concentration of econemic power-thareis:
The question of nationalisation of -banks.
is not the solution. This will not bring
any relief because LIC fund is .being:
utilised or invested in the same way as
Bank money.- That  way the .patéern of
investment must be changed to give the
labour- - Minister - a° handle to serve .the
people:

MR. DEPUTY-SPEAKER: The hon.-
Minister.
SHRI K. N. PANDEY: (Padrauna) :

Sir; 1 would request the hon. Minister:to
say something about the “working jourmalists:
also .who have decided to..go -on ‘strike
from today.-

MR. DEPUTY-SPEAKER : He. will
cover -all. the. ground. Two recognised :
groups have not spoken. They were under
the impression that the time may be-extend--
ed.. Therefore, the Minjster will take. .all
points into consideration .and cover the.
entire ground (Interruption). Order; order. -
Hop. Members may ask one or {wo ques:
tions in the end.

SHRI B. K. DASCHOWDH.URY Sir,
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SHRI B. K. DASCHOWDHURY : We
have .seen from the Report that in the
case of ‘West - Pakistan displaced persons
compensation has: been -given . since 1954,
smce the _passiag of the Act. But this
Act is not made applicable to East Pakistan
displaced persons. I would like to know
why--equal - treatment is not meted out to
the East Pakistan displaced . persons and
why ‘these péople have been denied com-
pensation:.  In short. aut of the-:evaeuee
property- pool - and other sources the West
Pakistan displaced persons have received
beaefit’ to'-the éxtent of Rs: 1,000'crores.
But- we - fcom- East Pakistan have been
denied this compensation, which is unfair
Secondly; in the case of Pakistani occupied
territory: of Jammu and-Kashmir, whxch is
a part: of India, the people are given
certain chances for rehabilitation in India.
But there are some Indian citizens, placed
in.the same situation, in the Indian en-
claves in Pakistan. Bechuse of certain
peculiar circumstances and the geographi-
cal position, they are not getting certain
facilities -from 1he motherland, ©Qnly two
back a representativc delegation came from
that area to ptess-their demangds. I would
like to knew from the bon. Minister what
arrangements are being made by the
Government: to help these people. Thirdly,
the kalkaji colony at-Delhi was developed
for the rehabilitation of the East Pakistan
displaced persons. Some years back the
Bharat Sevak ‘Samaj was, given a coatract
for'Rs. 25 lakhs for the developament of.this
colony. Though they have .received this
money from-the Government. They have
not made any development in .this area..
This amount was meant for the develop-
merit _of : argas for:;the . East Pakistan
refugees.. | would like to know. what
measures the Government are taking to
realise this money from the Bharat Sevak
Samaj. -Lastly, by ahe new migrants from
the Eastern India sector so many represen-
tations have been made to the Minister of
Rehabilitation. 1 would request .him to
make a personal tour of eastern India and
see for himself the conditions in which

our experience is .that the t the
Minister finishes you adjourn the Hous.e.
1 will pyt only a qpestion.

MR. DEPUTY-SPEAKER : All right.
He may put his, question.,

they - live . and :; take - certaip immedjite
measures < for - the - amelioration of .-their
condition.- -

Wt dwTa wfew (TEEmE) w8
e g & fo & ant & v A
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SOME HON. MB‘IBBRS rose—

MR. DEPUTY-SPEAKER : 1
sorry, 1 cannot accomthodate them.

SHRI P. K. GHOSH (Ranchi) : Sir,
you have given a chance to everybody
except me.

MR. DEPUTY-SPEAKER I was
giving an opportunity to those who have
never participated. For instance, Shri
Mehta had some local grievance to narrate.
So, I gave him five minutes.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) : Sir; 1 want to ask only one
question.

MR. DEPUTY-SPEAKER : I am sorry,
it is not possible.

SHRI P. K. GHOSH : We want to

ask only a few questions.

‘MR. DEPUTY-SPEAKER : 1t is very
dificylt. You may write the questions
and pass them om to him. He will cover
them. Now, the hon. Minister.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : Mr.
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Deputy-Speaker, Sir, I am sorry that it will
not be possible for me to deal with the
number of points that hon. Members have
raised in the very limitéd time at my dis-
posal. I would only thank them for the
valuable suggestions that they have made.
1 would touch upon as many points as I
can but I shall certainly write to them
about the remaining points by way of a
reply so that if a point is not covered today
I shall be able to satisfy not them but
myself that T have done my duty of at
least informing them on the points which
they raised.

The first speaker, Shri Koushik, dealt
with the various facilities and amenities
that had been given by the Government to
the workers and said why still so many
mandays are lost. Naturally, the number
of mandays lost causes great concern to
everybody.

18.46 hre.
[Shri G. §. Dhillon in the Chair)

About 13.8 million mandays were lost
in 1966 and in 1967, though we have got
provisional figuers in the report as 9.9
millions, it may reach nearly the same
figure, that is, about 13 millions. I am
afraid, it would not be substantially less.
13 million mandays lost is certainly a
matter of great concern to everybody who
has the interest of the country at heart
because every manday lost means stoppage
of work and production decreases to that
extent.

It is a phenomenon which started in
1966. 1 will not go into the details, out
of about 13 million mandays lost, the
figure that I have got now, it will be
interesting to see that nearly 6 million
mandays had been lost in West Bengal,
2.2 million in Mabarashtra and 1.2
million in Bihar, that is 9.5 millions.

- So far as Maharashtra is concerned, last

year i.e. in 1966 they had 794 strikes
and now in 1967 the number has decreased;
the mandays lost which were 37 lakhs in
1966 are 22 lakhs 1n 1967. So, in the case
of Maharashtra it has decreased while in
the case of West Bengal frcm 3.8 millions
it has gone to 6 milli ons. That is a thing
which concerns us all,
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What are the reasons ? The reasons
are obvious, but we have to look to these
reasons also. Firstly, prices are rising and,
naturally, when prices rise and the real
wage of the worker is eroded he feels a bit
restive. Then the shortage of raw material,
of foreign exchange, of components and of
spare parts has led to recession. The
employment opportunity has also decreased.
In 1966-67, the employment in the organised
sector has increased only by 0.8 per cent.
There was a 2.7 per cent increase in the
public sector and in the private sector it
decreased by 1.9 per cent ; that is, it only
rose by 0.8 per cent. That is very little
when compared to 5 to 6 per cent growth
in earlier years.

So, the employment opportunity has
been less ; shortages are there ; recession
is there ; goods are not lifted—all these
had led to this unrest. But even then,
1 should say that barring West Bengal—if
we take away 6 million for West Bengal
out of about 13 million—in the rest of the
country there is not so much of labour
unrest, though there-is.

Last year when we discussed this very
question, labour unrest had perhaps reach-
ed the height. It had assumed a militant
form, known as gherao. Fortunately that
has now disappeared. I only wish that
both sides have learnt the lesson. But we
have to search what all this is due to. It is
because, on the one hand, the workers feel
that their earnings are being eroded, their
job is insecure and they are anxious as to
what will happen to them because of
retrenchment, closure and all these things.

Therefore, they become restive.

AN HON. MEMBER : What is the

remedy that you suggest ?

SHRI HATHI : The remedy that is
to be suggested is only this. I am coming
to your remedy. But that is not the
final remedy. The remedy lies in one
thing only and that is the cordial
relationship between the workers and the
management which is basic for any indus-
trial peace. You cannot by any legislation,
by any compulsion, make the parties come
together and live in peace. You may
legislate, you may refer the matter to
adjudication, you may take it to the Nation-
al Labour Commission and do all that, If
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the human approach, the human touch, is not
there, if the employers feel that the worker
is merely a machine and that he is only a
hired person and that you take any work
from him because you pay Rs. 10 or Rs. 7
or Rs. 5 or Rs. 2 or Rs. | or whatever it is
to him, well, that worker is not going to give
you the best. The worker must feel that
he is being treated in a way that he des-
erves. Then only, the best output from
the worker comes. Otherwise, it is not
possible.

Then, there is this question. Unless -
more is produced, it will not be possible
for the industry to flourish and the gains of
the industry should be distributed among
those who deserve the most, that is, the
gains must be shared by workers. If this
is not done, if there is not the cooperative
effort, you cannot achieve this. We are
talking of direct action ; we are talking of
cooperation. Can there not be a direct
action to produce more and to distribute
more among those who need the most, the
workers ? 1 think that should be the
slogan today : Produce more and dis-
tribute more. That is the only slogan.

DR. MAITREYEE BASU : Only
when there is agitation, you do something.
Agitation approach is appreciated by you.

SHRI HATHI : We have talked of
the wage boards; we have talked of the
union rivalries and we have talked of one
union in one industry. We have talked of
the wage boards first. Now, it was about
10 years back that this institution of wage
boards was started. I am not sorry for
that because they have, after all, benefited
35 lakh employees by now and 22 wage
boards have been appointed. But of late
we find, there have been delays and there
has been no unanimity over the wage
board recommendations and, because of
that, we do not find the same cooperative
approach, collective bargaining, etc. Then,
these difficulties arise. Therefore, unless
this approach is there, it cannot work satis-
factorily. .

Now, a solution bas to be found. It
was suggested that the wage board should
be made statutory. Even if it is made
statutory, will it solve all the problems ?
The wage board of the working journalists
is a statutory wage board. But even then
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the employers have gone to the High Court
and to the Supreme Court. If they go to
the High Court and the Supreme Court,
then making it statutory does not help
much. Therefore, a solution has to be
found and, for this purpose, we have
appointed sub-committee of the Standing
Labour Committee. The National Labour
Comnmission also is seized of this. 1 -am
sure, we shall be able to find a solution.
But that would be only possible if - there is
coopepation.from both the workers and the
magagement. Otherwise, it is not possible.

DR.- MAITREYEE BASU: What
about-your cooperation from the Ministry ?
What about the coal wage board ?

SHRI HATHI : 1 am coming to the
coal ‘wage board. So far, the Government
has already been cooperating. But it is
not a question of cooperating only.

Then, Dr. Melkote memtioned about
technical training. It is true we have got
about 350 ITls and we train about 1,40,000
yéungmen but they are only craftsmen, that
is, they are not of managerial skill nor can
they reach that ladder. I very much appre-
ciate his suggestion that we should train
them in such a way that from the lowest in
the ladder, they can reach the highest at
the ladder. That managerial and techni-
cal. skil} has to be developed. We are start-
ing at Bangalore an institution for higher
supervisory skill where these technicians
can be trained. T welcome that suggestion.

The second point that he made was in
regard to unemployment. It is certainly a
very important. and big question.. The
other.days there were. questions: asked of
the Education Minister-about the unemploy-
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ed engineers.. Three days back, all the em--
ploying Ministries and myself met together.

to find out what could be done in regard to
the engineers. The position -in regard to
the number of engineers on the lve register
and the number of vacancies notified was
as-follows- :

Year .No. on live No. of vacan-
register cies notified

1962 13,000 ¢ 11,000
1963 15,000 15,000
1964 13,000 - 18,000 -
1965 17,000 - 14,000
1966 * 26,000 - 11,000
1967 40,000 11,000
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So, it will be seen that from 1966 the
number of vacancies has been sharply de-
creasing. In other words, the number of
vacancies or the employment opportunities
are shrioking. What are we to do about
this now ? :

When people want engingers, they want
traines people and also experienced people.
Therefore, the first thing that should be
done is, and we have taken a decision about
this, that about 6,000 engineers and techni-
cians should be trained in plant so that
they get practical training and skill.. The
second suggestion is that the boys should
be given intensive trainning in the last year
in the particular industry where he wants
himself to be self-employed, aind for that
purpose some loans and grants should be
given so that the boys should be given
opportunity to establish themeselves in an
industry so that they would become self-
employed rather than go about job-seeking.
These are questions which have to be dealt
with. The employment opportunities will
naturally depend upon how we have the
development of the country. Unless there
is -development, how can there be opportu-
nities ?

Then 1 come to the question of the
recognition of unions. [ may say that one
of the greatest difficulties for the public
sector and also the private ssctor but more
so for the public sector is this rivalry bet-
ween the unions. The union leaders may
admit or may not admit but the fact is
that this rivalry is there and it leads to all
sorts of difficulties for the management. 1
would concede that the management is not
also trained in human relations and how te
secure good relations. That is there. But
in spite of that this difficulty is there.-

When 1 was talking of taking over the
industrial relations administration "at the
Centre, 1 was.not doing so with an inten-
tion to usurp or make an inroad into the
jurisdiction of the.States. In the Minister’s
conference I had made this as the preamble
and said that under the Constitution it was
permissible but we did not want to do
that.: 1 made that suggestion for this rea-
son. Take, for instance, the steel plants.
We have got three plants in three different
States, Rourkela in Orissa, Bhilai- in
Madhya Pradesh - and - Durgapur 'in  West
Bengal. The management may enter " into
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an agreement with a union at one place. At
another place, that union may be in a
minority, and the majority union may enter
into another agreement. Then somebody
may raise it as a dispute and go to the
industrial labour court. Then, the whole
thing would be upset. With three different
unions in three different States in units
under the same management, the adminis-
rtation of industrial relations would bec a
very difficult thing...

SHRI SHIV CHANDIKA PRASAD
(Jamshedpur) : None of the unions has
any membership. All are registered unions
without any membership.

19 hrs

SHRI HATHI If they have no
membership, those who have majority will
create difficulties. The question of recog-
nition of unions is a burning question.
The present method of verification of mem-
bership is the correct method because it
gives us an opportunity to build up the
trade unionism.

Otherwise, what happens will be that
if you give the right to vote, whether the
worker is 4 member or not, he can vote,
but he may not have any faith in any
union. Therefore, this is the method,
which has been accepted. If there is any
other method, we can certainly cosider it,
but at present, this is the method.

1 would make an appeal. If we want
to see that industrial peace should be
achieved, all the union leaders must sit to-
gether and evolve a procedure. We have
to sit together and find a solution whereby
inter-union rivalry ends. Otherwise, we
cannot have industrial peace.

stdfa @ () :
A1 Hifre |

49T q91 FV

SHRI HATHI: Ballotis not so
easy. That idea is there. The AITUC is

- 2745,
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SHRI HATH!I : Shri Kachwai men-
tioned about suspension allowance. We
have already amended the Standing Orders
whereby 50 per cent is being paid-to a
worker when he is suspended during inqui-
ry. But a proposal was before the Indian
Labour Conference for amending the Act
because under the Standing Orders, every
industry will have to amend the rule. That
suggestion has been accepted and ‘thé Pay-
ment of Wages ‘Act will be amemded accor-
dingly so that the worker is entitled 'to ‘ 50
per cent of allowance during the period of
suspension.

Then comes the question of bidi. Shri
Kachwai said that no State has yet
implemented it. For his information, I
may say we had a confereice of State
Labour Ministers and it was decided that
the Act should be enforced from 1st May
and rules should be ready by then. Now
Gujarat, Maharashtra, Madras and Rajas-
than have already published the rules.
Madras has drafted the rules. Bihar has
drafted the rules and they are being trans-
lated into Hindi. Madhya Pradesh also.
So that way, it is not that action is not
being taken. It is being done.

Shri K. N. Pandey mentioned about
mines and safety measures. ' As regards
the snggestion that there should be com-
mittees at each pit level where workers
and employers should see whether safety
measures have been taken or not, we "have
already introduced that system.

SHRI K. N. PANDEY : Central com-
-mittee.

SHRI HATHI : If we see the figures,
we find that from 1961 to 1967, the aumber
of series accidents and the number of
deaths have decreased. .In 1961, serious
accidents were 5038 and in 1967, it.was
In 1961, the number of deaths was
344 and in 1967, it was 292.

Secondly, as you know, we have taken

for it. But there also they do not b
members of the union. They simiply vote.
You:do not have the following of those
people. Next day they may not be with
them.

SHRI1:SHIV CHANDIKA PRASAD :
His suggestion. about judicial
gecision is quite all right. : Pussue that,

inquiry« and :

a of like .observance of
Safety Weeks, educating ‘the - workers: en
safety measures, vocational training, for-
mation of pit safety committees. All these
measures have reduced to- a great extent
the number of accidents in mines.
Dr..Maitrayee Basu referred to :imple-
mentation of the Coal-Wage --Bead -recoms
mendations,
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1 am aware that many of the small
collieries have not yet implemented it.

DR. MAITREYEE BASU :
are getting higher prices for coal.

But -they

SHRI HATHI : I know your problem.
1am coming to that. Out of the 746
collieries whose total number of workers
comes to about 4.38 lakhs the number of
collieries which have commenced imple-
mentation of the recommendations is 457,
and the total number of their workers is
3.75 lakhs, while the humber of small
collieries which have not implemented is
289, but the number of workers there is
about 0.63 lakhs. But there are some
collieries who charge more prices and still
are not implementing it.

DR. MAITREYEE BASU :
not spent on labour.

That is

SHRI HATHI : Not only that. They
do not implement the Wage Board recom-
mendations and still charge Rs. 5 more or
something more. [ have, therefore,
requested the purchasing ministries, mainly
the railways, which is the largest Ministry,
that before they accept the tenders of any
such colliery, they must get a certificate
from the Regional Commissioner that they
have implemented the Wage Board recom-
mendations. 1 have taken up the matter.

DR. MAITREYEE BASU :
right.

That is

SHRI HATHI: 1 know vyour pro-
blem ; you could have waited for my
answer. So, I have taken up the matter
and I hope the railways will be able to
accept this suggestion. Then these diffi-
culties will not be there.

DR. MAITREYEE BASU:
about the bonus money ?

What

SHRI HATHI : This matter was also
taken up. Sir, how much time do 1 have ?

MR. CHAIRMAN : If only the hon.
.lady Member has mercy op you, you cap
finish in time.
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SHRI HATHI : She is always kind
to me. Last time she said that this
Ministry should be abolished. This time
she has not said so. So, it means the
mercy has begun to trickle. She did
not mean me personally, but the Ministry.
On the question of personal relationship,
personally she is an elderly, respectable
Member and kind to me. Then, so far as
the bonus fund is concerned,— (Interruption),
I am coming to each Member. I shall try
to satisfy everybody,—I have taken up the
matter with the West Bengal Government
and with Tripathiji, the Labour Minister
of Assam, and I have told them that they
should personally look into this and that
the question is taken up with the planters.

DR. MAITREYEE BASU: They
have earned interest.

SHRI HATHI : Yes; I have asked
the Ministers to look to that. Then, Shri
Sreekantan Nair pointed out neutralisation.
I have already stated that at the lowest
base the mentralisation should be
160 per cent but we have to guard
against  inflation. If  we give at
the highest level, then it will mean infla-
tion. Where the wage level is high, then
it should not be hundred per cent; it
should be only at the lowest. But at the
lowest level it should be full. Then he
talked about automation. Textile mills
and automation—these were the two items,
two important issues, before the Indian
Labour Conference. Both the workers and
the employers jointly agreed that it is a
very important matter ; that we cannot
dispose of it immediately but there should
be a special session for automation and the
Commerce Ministry should be requested to
call a special session of the workers and
employers where this question should be
discussed threadbare. That decision has
been taken and it was agreed to by the
workers and the employers. But on
automation I may even say that the policy
has been laid down in the Indian Labour
Conference, where it has been said that
wherever there is to be automation, there
should not be a complete ban on that but
it should be without retrenching any
worker. If that is possiblg, than it
should be permitted, a
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AN HON. MEMBER: Is it
possible ?

SHRI HATHI : If it is not possible,

no ; if it is possible, then, yes. Even then,
this matter is being discussed in June or
early in July.

fidwer @ AT wE-
fevm § 1 oW W swar w@W AR
&ﬁg;ﬁz ot #ff gr, o &Y &Y ;AT

oft grt : & FwaT &

SHRI 8. KANDAPPAN : You may
not resort to retrenchment but it will shut
out potential employment.

SHRI HATHI : That is right ; when
we talked about it in the 15th Labour
Conference, it was a question of the
existing potential. Now another question
has come in, and that is about future
potential,

I personally thiok and even the union
leaders agree that where it is necessary for
highly technological development, nobody
is opposed to aut ion. But where it
can be dome by human being we should
try to see that we do not resort to this,
rendering persons surplus. He also men-
tioned about abolition of contract labour.
We bave accepted it in principle and a
Bill has been already introduced in this
House. As soon as I get a chance, the
Bill may be passed and contract labour
will be abolished.

SHRI V, KRISHNAMOORTHI : Is
the Government prepared to give about
Rs. 25,000 as loan to the engineers to help

them ?

SHRI HATHI : I have dealt with the
problem of engineers in detail. He was
not present. I said, that in the last year of
their training they will be trained ina
particvlar plant. When they want, we
may give them losn also.

SHRI SHIV CHANDRIKA PRASAD ¢
You have got a Central Uncmployment
Committee. For the last 2 years, it hag
lwt met,
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SHRI HATHI : This is not going to
help the engineers.

Mr. Deven Sen talked about the anti.
labour policy of Government. What does
he mean by it ?

SHRI NAMBIAR (Tiru chirappalli) ;
Unsympathetic to labour.

SHRI HATHI: We say that the
employers and the union representatives
should sit together and solve the problems.
We also say, where this canaot be done,
it may be referred to arbitration. About
social security, I bring in legislation saying,
if a worker is retrenched, he should be given
compensation. If a mine is closed, I say
it will not be considered as a factor beyond
his control and therefore, comp ion
should be paid. I say to the worker should
be given cash benefit, sickness benefit and
all that. What does the hon. Member
mean by aati-labour policy ?

Then, the labour palicy in India has
been formulated not by the Government
of India alone, but in tripartite bodies
where the representatives of labour,
employees and Government sit. There
have been cases where Government have
changed their stand because of the degj-
sion of labour conferences. Therefore, I
cannot subscribe ta the view . that it is an
anti-labour policy. It is a policy jointly
evolved by all of us and he is ecqually &
party to it.

SHRI NAMBIAR : In implementa-
tion, you have a soft corner for employers.

SHRI HATHI: If I say leave it
entirely to the central sector for imple-
mentation, they are opposing it. 1 am
only responsible for a few. For the rest,
the State Governments are responsible.

Sir, points were raised about agricul-
tural labour and other things. I have not
been able to deal with them. One guestiop
raised was about the strike by journalists.
Yesterday they had discussions. Unfort-
unately, the President of the Employees’
Federation could not be present. Therefore,
the discussian has been postponed. They
are mecting taday and the discussions arg-
going on. | bave a message here which
soys that they have arrived gt a basis of
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which the Issue can be further negotiated
and even the strike may be called off.
Yesterday we discussed till midnight. The
Labour Secretary was there. The workers
had been to me between 1.00 and 2.00.
We have called for a meeting at 2.39.
Therefore, the discussions are going on and
I hope satisfactory solution will be
reached. In Calcutta and Madras they
have reached a settlement.

=t TrRrEaR e . JfeT gz ¥
gaaree R AT T ;W gEn, o

R URCIE S

SHRI HATHI: About Patna also I
have written to the Chief Minister. 1 have
also written to the employers. The
implementation is not in my hands, it is
with the State Government.

I think, Sir, I have dealt with all the
questions. If anything is left out I shall
send a. detailed reply to the Members
concerned.

SHRI B. K. DASCHOWDHURY :
Sir, my questions have not been replied
to.

SHRI HATHI: The main question
was about the enclaves. They met me.
We. are considering the matter. 1 hope
we shall be able to give them all the
benefits that the East Pakistan refugees are
getting like loan for housing, land etc.

SHRI B. K. DASCHOWDHURY : I
wanted to know whether you will give
them any ex gratia payment as grants.

SHRI HATHI : All those grants and
loans which the East Pakistan refugees get
will be given to them.

~ SHRI SHIVAJIRAO S. DESHMUKH :
Sir, textile industry is the primary industry
of Maharashtra, My question is about
the closure of sick mills and workers
employed there. Formerly those milis
which had gone into liquidation used to
be handed over to the Government of
Maharashtra for being run as labour
concerns at a nominal rent of one rupee.

ffhe High Court'ls jnsisting that the rent
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should be calculated on the basis of market
value. The Government of Maharashtra
bas request:d the Central Government to
initiate legislation to ensure that such mills
are handed over for being run for employ-

ment purposes on the basis of rent
calculated at the depreciated value
(Interruption).

gamfa wew : 9 fF @ fearme ax
T37 79 < far mar §, @ fqw & =g
a1 fF e AT T, 9w W &
57 fafreex arge Q-0 fae F sawr
s ¥ § | 397 F9 w1 ¥ 9 9 awg
¥ &% aver o &, 39 Y g & fA¥
Sfaseg &} awar arar ey

=t <fa 7 : wwmafe aQew, § gy
I T AL FL@T §, IR FgAA
T F IR A Fr & | F A SrAeT
aigar g fF dw ¥ usgafa &
A T @I g, 7 ¥ agi )X ¥aw-
T FT GATI FA F7 oeRrd e
@R F ST & | T w7 WgH § 5
FHAFAT & AT WA TR TS § g
arer T @Y &, FwSl Frawat Fwmre
F fory @ & 1+ F gt ) ave 14 FwW@Aw
a1 | ¢fzam ¥ TEwA A O feedErQ
I N X 3 TE oY, 98 Ted arfaq
g

78 3 44 & fe Afeww wAT ¥
forer wofel & o AT A & ag W
o A fedew Y AT F A

& sy wvgar ¢ fF A @ WX
w1 gferes & i A AT AT A AT
TIAT qTET A Y T A7 R gAY fgrd
griY, 3& @1 74T gon ? 99 @nil ¥
¥ qrY Féow § ag Wt SETe A §
& ST =rgar g e grfeses & ardwat-
B ¥ gfa 1 @R A wiw A w
@, 37 N A Ffar ok g A
fegrs ¥y Ao e W @ {7
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SHRI HATHI: 1 will get the full
information from West Bengal and supply
it to the hon. Member.

SHRI NAMBIAR: I am given to
understand that the Central Government
is pressurising the State Governments to
see that the labour problems of the public
sector undertakings are brought under
the direct control of the Central Govern-
ment by taking them out of the purview
of the State Governments. My experience
is that it is the State Governments which
are sincerely trying to do something for
settling the Jabour problems. If the
Central Government take over this problem
then they will deal with it in the same
way as they are dealing with it in the rail-
ways. So, I would like to know whether
the Central Government will give up that
idea so that all the labour problems can
be tackled by the State Government as at
present.

SHRI HATHI : I will try to persuade
my colleagues, the State Labour Ministers
to agree to my proposal.

SHRI SHIVAJIRAO S. DESHMUKH:
Those textile mills which are sick and
which have gone into liquidation, the
State Governments are axpected to run
them as textile workers’ employment
projects. So, from the employment point
of view, does the Labour Minister propose
to take it up with the Commerce Ministry
and take a decision on this matter early ?
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SHRI HATHI : In fact, it is not only
in Maharashtra but in Gujarat also this
problem is there. 1 have taken up the
matter with the Commerce Ministry to
find some way out. We shall discuss what
should be done.

MR. CHAIRMAN : I will now put
all the cut motions to the vote of the
House.

All the cut motions were put and negatived,

MR. CHAIRMAN : The question is :

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, 7o complete
the sums necessary to defray the charges
that will come in course of payment
during the year ending the 3lst day
of March, 1969, in respect of the heads
of demands entered in the second
column thereof against Demands Nos.
63 to 67 and 123 relating to the Minis-
try of Labour, Employment and
Rehabilitation”,

The motion was adopted.

19.25 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock _on Wednesday, April 24, 1968/
Vaisakha 4, 1890 (Saka).

Prigted at Akashdeep Printors 20, Daryaganj, Delhi-6,
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